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LOK SABHA
Friday, December 15, 1967/ Agrahayana
24, 1889 (Saka)

(The Lok Sabha met at Eleven of the
Clock)

[MR. Seeaker in the Chair]
ORAL ANSWERS TO QUESTIONS
T | swawifras wrearn

*691. off weawy ; FT TR, WA
qAqT AW AAT g q@H KT OFIATFGA
¥

(%) weroe & wwnfaft & eafoa
& AT aregifaw FreET & faa
qft s Sy, SEET SR FEE
7 ¢ A Iad e safe  fgsa
f&a s 1 FeeTET 8

(@) v 5§ savo g Tfeq afafa
F gdww 17 qu s faar ; @R

() == awa o fe feafa
77

T, W qUT ST Wwrwd | J9-
st (oft T Aww) : (F) & (7).
ATAWE FAAT 37 AT OF oo qEA
FqEWIT @ J@ATE |

fawon
(%) wafufc (wgrasg) & @ afe-
AYoraT eqTfqd FA FTIEAE § I6 T
R qrelY ST G T WK qegEt
AT gl TEw! Fifad
gH 68. 88 FOF TR (T AW &
fam 4.55 *O¥ wwa  afafemr) &

areqré (A AT @ 1 qfEre
#1 50,000 z7 Nfa a¥ qegHifras amy
T $rawar gf, (e d 25,000
e faeggifos Aot & oot ac
o%¥, 10,000 zw fafswa sy ok
15,000 v uegifraw foww mfwe
g ) 19w & enifeor g o 98
cegfrr e & wgres gfnng
ot g 1 ofeslt onlr & aeew-
TSI T &G TC FeArE, [ A
& A, A9 qAwq F qf o 9
AT WA 2,000 S N0
st fad swwal, [W-ww w
T, aEAEr I gwrEiT s
ot wfrer & 1

(w) foamas, 1964 & ety
sfamfeat #Y vs afafe w1 = fwr
wan xw afafa & senfar gt
gfe # fou sa@ sfes sogw
™MW & g 1 g fear ) qfienft
aAt & qIEEETETe) & @ avdrer
e & Az qfgior # wnfrfc &
fegg s w1 i fearmm

(1) wr@ EwR A FW AR
wnfift (wgrosg) oegfaaw afte
AT ® wif &0 W fveg s
foar § AR @ ang  afcdomT & 9
Tgee T et & fararew ot § fmer
wvarg qEqa: &Y IIRT AT A
%7 arfarrfios sar & ¥ ¢

oft waw g8 TATRIfC af@eeT
TFA T ¥ AN @) § vt A% ag w1i-
frr adi g Tk & W it ot
faqr & STRY9gR @ o wwav § fie
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T Tk & segitfras Fream &t
I T FTH GO ATTH HTH AT
RO F vieh wiem & ST =g
e gad W aCETCaTT To g g AT
T T gy ?

O, WTR AT Sy Sl (We AT
wh): O § o g 8 9w Q@
¢ 7 wra ger  ofew o A dw
A fEEeey ¥ femwa FW F
I fme Fifeed & F70 8 Ot
foe faelt @ ok foewr & @ areg-
iferaw e & fag g2qm @ &
TN F AT IEAH AT § T FAEAET
T & ag s enfed & a7
g P R g E T W@
g fr e surer ¥ SURTSE W H
& Sfeumw timede &< afadw #=m
Farasa g ! @ g0 Fe Aifa-
FFHl 68,88 FLT TIT H 4.55
FUT &M@ I 3T TS0 AT A€
¢ 1@ N § T maaEe ST
aifew wE AE &)

oft wewew : al HET AERT T T
f& s g 1 afus ¥ afus ol
ITHTOT AT JFAT F TG FIT
Fifow g A Aifg g @ s EmE O
g | oy amfe Suwew )
gt at # ofeer #1 wfim
S ?

Wro et gt : agpEE AT @ fr e
T AW F FRL A T IIH Aqrfg
fart FTEny § SAwafuw §afuw
W e # STWM F FTgwT
afydy gk s fRmd g o
qraTe ¥ @ &, TRevETRR # v
Wit desi gfros, Sem A
w ot g sl
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off T  FEAw Ty AR,
A qadiy g ¥ 469 TR
I 9T T AR Iiee F IR ag
famr mavar

“The target of 87,500 tonnes set
for 1965-66 is to be achieved as a
result of the folowing projects in the
private sector which have already
been cleared for implementation. . ."

R 99 o9 5T

“establishment of a smelter at
Koyna of 20,000 tonnes annual capa-
city. . .”

AW WIET qE AT gwEgt i
gfomd 263 /@7 T8 wxag faan
g

“The public sector schemes includ-
ed in the Fourth Plan are : the Koyna
aluminium project with a capacity of
50,000 tonnes . . ."

9 A WEIS™, AT @Al & g
21 0F @ G T AL FHAG G2
T 5T F0F G 9w FE AR
TG 7 R @& | o 99w
2 9 avw gsaTg AfeT q@ ag S
Tifer fF 97 a8t oF wwWw § WrEae
§9T F Y9 § 98 N99C F1 AW q@H
T AT A bEen fFar @7 g5 wEww™
FIFH W AT 4T Al F A9 A g
Sge fFar fF Stae a2t @gerax
Tl qfems dexd faar 9@ A1)
9 o9 AU Wede Tagrg frm
F oo faaeat 64 7 Eofamer anfeed
FoF FASY a7 1 Ud Y A IEH A
§T aW A aw @ 1 A e '
qfest §9T § IFT TW FIH F7 A0
TP Fagi 30 BT @r &7

Ao wer Tt : W 7g § f g
dx FFAT Y OF NTRAC T 47 99
F I a1 fan few g ST
TF FIH FLI-F IJAET F1E 0w 7
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A 9T T T G AN B AR
T F X faan, qfess dae 7 & fomn
AR W e ®1 peEeN Wi
segeitfram st # &g fear )
T @ gua faasat 64 F wWE foU
Ixfreer anfeas €Y 0% 6 dea
& o fF 4w swe Fgecew
@ A g Avfar &F &9
1965 ¥ fde A fex gwakd s
39w 3 garaeT < i ag wrern fea
TE 9T Avhe fFar 9 fER & 1966
# afedr aR o< 7 o faar mn
fr wnfaf § ag s eafa fear
AT | TR A% F S shEade
i as e @ W aR
wwrfa<r fr s g SraEe qEerET WY
T 47 WX € AT A EF 9 9
T frar & fi oo Sfesta gfimm-
#z g1 ifgw anfadt Gue AT 08
I% Ffawre F g Tifee dfew IF
e eE g frr ¢ AR g avirgm
T FT AT 7 @ & i gw o agi &
s fesrra sfvaie faam o afas gafeq
B gRmE FX |

oft fyor qrfew : gy sf@sAT IO
O & g ST €T T AW Asqae
O a5 ey afafa ¥ faad &
& w1 YRS frar et s e e
% 7g g e § i ag 2t gvwwr
T fa3wit ggww AifF 5@ e §
T N & S T g !

o wry {wh : ¥ FT@RTA FY FqTIAT
A ¥ fag f IR Far A
g ey oy sigi 93 i o W arfea
T o gwar § A oA gl & g
aur feqr a9 ff Sy, G,
aeTd, Wy, e A el
T 6 WEI 9T WiT qXATH ¥ &
arz oy Fiy fergr oy fie g fad awr @
SqTRT TATRIFC 3reat <R wo¥fie gt a7
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0 gfeaTe A ¥ 1 19 68. 88 WY
#r Aew e e srdee & fag s
fear sm g ¢ 5 18 w0 w7 AT
& AR ¥ HMWT R § A g
g SqTar § A foemr v 9% W AT
Y § I FH F F At F fawre
TRE !

shfaom: mrag o i g s
fadtae 9z Y wrEawTETC R IfeTs
A F @ dd Faw sTgEm
faar a1 Afew gfe w wew ¥ 3w
gHTT 1 Y AT e 99 SRl W
& F g ferere g, vy 3 gd ?

Tro Wy T : AT aREr A fo
fadaet 1 garer fear fe x@ ofems
d9eTF qarETIg A S ¥ faacag &

“This is a remote and under-deve-

loped area, it will be difficult to create
nnecessary infra-structure; the limited

water potential inhibits further ex-
pansion of the plan . . ."

g frae § wafeo wé Ot an
T 3 fr fafreed A oawr @ A
fotwe T faar a1

it goefiarer orww - w7 AW af-
AT Ak F g T Y g
T It § fs @ wofifc & eafor
0 7 s agferay § a'ag sfeorm
AAfae 7yt T AYWTEY wfw gAw
#? wat & wgry TaAde v
w7 g7 IR T AT o g ?

WMo wrt Tl : WY A &
Frgdefeam #Y oY g9 T 39 wRE
7 ow@r AR S qEHr teewe
daew a7 dawl & At o A
#f o g ot Qravew A § AR /Y
T WY faram g ol &Y FTRT W
sram & fag Iw W gro il
Y FqreT WY Qv o
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frge 3w i & fy o= o7 oo wre-
T faar amen & ofers dwe A arew
T T g A IR & fF ag g Aw
#1 a1 ifewmw gfavde § ok &
fam cades & 9w A W TS
g F7 Aw F Ffewmw sfagdz, 44-
faw srarw wafemw s F
faugw ¥ gfaee s €, afeer, avam
WTE A & 341 gF fewie #t 7
far & e war owT AEAT g E fam
wfr mifeet & 7 s\ dEe oA Twam
s s wr g fv e awd qft
EHAT  FT TN AR HCAT ifEd av
T WL AT A 59 &1 F g9 faedd
o Agwart § fenfave s faa
aaeT gartfe @9 aqw 2w &7 &) ey
FTERAATT FIQ GO SYTET A9 WA |
QY ZHY AM A FHIIH FI& T
S T T A 7

o wr T - fF arw 2w &
ar HamAR o7 s ggaw
qaferd &g srfex w v afews @ siw
g & ft 7Y &1 dve T ATl &
g Ta § AT I BN FY qvEEe
fear @ f ot o qufea & e aw
™ aw ¥ Ifevmw sfemgiiz &1 & sad7
TR F47 | TEEE T FTEEs
fediiw g Wiw § &lT e EEdY
& @ 2w ¥ s ¥ s tfesmy
sl 9 s we fo@a 9w

fy wwroite amew: 3 FATw gET AT
I gAw 9g 91 &R fF dw anh
™ @ ® W A @ W) W aoe
¥ W W7 FTH AT § A W GER
firdt W RM &1 Y@ AR F A
w3 Y & a1 I o § fx gETd ot
7w WY W Y & wT % w
TATAT T |
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o wr A : mitag R )
arf 1 O S @ E | W
h?&gﬁ@omﬁuﬁu!ﬂom
T T §HA § | T A7 WAL A€
et AT AT & frg dar Al g g
qt FoRe I8 9T F1 VST 7 gaO IS0

sft W T oWy w0 A
F wEaTa 7 98 =a< ot @ TR W
T wafRTew, demie & oeifaw
#T N FTCATT WA g T @ 8
IE! & FUT ST AW JW I T
g @9 @ WX w7 Ee @ faaw
F oo @erd & a wE) T fagy wmo ?

MR. SPEAKER : That has nothing
to do with this. Next question.

SHRI R. BARUA : Question 697 may
also be taken up with this.

MR. SPEAKER : Yes,

CotTtoN TEXTILE ExPORT PROMOTION
SCHEME

*692. SHRI MADHU LIMAYE :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the Pre-devaluation cot-
ton textile export promotion scheme was
originally meant for cotton goods;

(b) whether by a subsequent notifi-
cation/rule/circular it was decided to
bring ready-made clothes within the pur-
view of the scheme;

(c) whether makers of ready-made
garments were notified about the exten-
sion of the scheme to their trade through
announcement in the Official Gazette or
in newspapers;

(d) if not, the reasons therefor; and

(e) the names of the makers of
ready-made clothes who received incen-
tive payments and the extent of the
benefits received by them ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and
(b), Yes, Sir.
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(c) The notification was made in the

Official Gazette,
(d) Does not arise.

(e) Information is being collected and
will be laid on the Table of the House.

ExPoRT oF TEXTILE Goobs

*697. SHRI B. N. SHASTRI : Will
the Minister of COMMERCE be pleased

to state :

(a) whether it is a fact that the
Indian textile goods are facing keen
competition with textiles from Hong-
kong and as a result export trade in tex-

tiles is on the decrease;

(b) whether on account of devalua-
tion effected by Hongkong, the position

will further deteriorate; and

(c) if so, the measures contemplated

by Government in this regard?

THE MINISTER OF COMMERCE
(a) Indian
cotton textiles have been facing compe-
tition in international market from tex-
tiles from other places including Hong-
kong and their exports have been on

(SHRI DINESH SINGH):

the decline.
(b) After the initial

greater competitive power.

(c) The situation is under examina-

tion,

st wg fomd : forw Afefebae
w1 Wi werew & S firar § W oY
worE & swifa fear T § swh agw
ot @ & ok ¢ o Y aeie g A
# 23 A ¢, & o wgan g e o
To #re 7 Wt qwredt foird & onr
g & ft wr I & agw ag A 4
arft § ? &g W W Al Wi
Jewt frafr & a@r st ar
sre e Qg afr oty
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devaluation,
Hongkong has revalued its currency
by 10% and the net devaluation now
comes to about 5.79%. However, it will
give textile manufacturers in Hongkong

Oral Anawers 7110

ar wr A2 AR & i g W Q.
wo o ¥Y fawfea w1 fogry 7 &7
gu ® Wit wEET Wy ey A §
ar ar frar & 7

ﬁﬁiﬂm WMQOQOQG
F1 g § Wiw oy § fe ag A
mft gart HAEy WX fo To e ¥
i 7 3, 39 g AT F A we ot
divftsw v M A gm
werey & AR Wrarr gy | A e
¥ wQ FE fe fto Qo Hre W W
W AR & wreAw fed f oud ar
¥ arz ww qx Wk dwwr w3 W
Jifie oz a9 @ o ag W ardh
1 %G I9F A awhw gt § At
g I 1 o g At dewr e &
fto Qo !ﬁ'omﬁ‘ﬂ'mt"“!ﬂ
a7 w6t fr e a@ ¥ W wWA
Suicll

ot 7y fowd : ov wwrk T gk
g1 dro wo Hre ¥ W T TW X &Yy
JHH AT AT GUT | WA &
oz frafa Siwmga g a=x gk |
g fymagag @D
mﬁoﬁoiﬁoﬁm‘lﬁmh
g Ag & ! wEwr e aff fear
mr & @i § gy e = @ ok
oy ?

st fdw fog : wer fod o
sarr § e qifer aftm wt g wer
@ | R W OF o ¥ A e
At gt Frafe 9 EEET wwe ¥
g An X @ FAT WA OF war
&'ﬂ‘l‘tﬁ'ot{o @to & wraT ot I
¥ frm ¥ I e @ 4
dro To &ro ®T duaT KT § WX Ty
fis g ot waTe § oy T § A feT
W Iw o et AR WA
e ...

oft wy fond oy SewTRrOEIR L
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ot fotw fog: a9 = @& 2
L O T ¥ a% T A gl @
et g W e & o oSew
@ @ g

ot 7y fowd : WA QAT ww
Y are fedt §

Oral Answers

AT F FEL AW A A7 FT A ¥
F duy &) w@d At & 4% g

TE, §6 AHAT | § | T ATH S WA
1 R oA A F wET F T s
ToTeg ¥ T & SfeE A sed
FY fee 0 LT FY UFE FIAT
NTEAT § | J% REAET Y IR A
foreft g | 5o & ag fomdy 2 -

“When I met you in Rotterdam
on 27th April, I gave a brief report
to you about the switch trade in our
cotton textiles practised by some of
the East European countries........

Some of the leading importers of
Indian cotton greys also have con-
nection in East Europe and import
greys from these  countries. Our
cloth bought by East Europe is ship-
ped from Bombay to Trieste. In
Trieste the bales are diverted to
Rotterdam to the account of the im-
porter in Netherlands. It has been
reported that countries like Bulgaria,
Hungary, Rumania, etc., have some
sort of an organisation in Trieste, to
carry out the switch trade smoothly
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One importer, who wanted his
name to be kept out, even frankly
confessed that he would not like to
buy grey cloth directly from us when
he can get our greys from Eastern
Europe at 15 per cent lower prices.”

udl

TAAHE ¥ AT AT A A G, . ..
st wg fewmd : zwsy Y S0
fosr o €

fifenfy: A dia

wit Wy femd < & e T AT
qairer 37 & fag |

=it fdw fag © o adiwT & @y o
2

ot wy fawd : og gwra wiwer
21 g e R F @ TEE!
AT @ 2 1 a8 $E awa a e adl
2 # kA F weqw wEiey, SToeT

*T% FWT TN X T femr v 1 [qRreTeE F | @ )

2fed st LT-2039/67]
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fviy avgen § 1 @ a F FRE
F1 WA & AT @A 1A F AT R
¥ T% qfry w14 g € 1 g Wi
FTHT F WY T FAT T § | T /A
# oft geedl & @ wiEE # A
T 1 & %8 7€ ' § 6 48 TNa
alwr & & qg Y 9w ot T
dTFE HIET G |

ft fiwm fag - wreita aer o AT
7 A @Y TGS 9% 99 FEA T A€W
MM i R@walFw
T ¥ g & @Al 1 qEL A0
g T 1 gew X TR @A
fear s ar 7 WA fear sU, gEeT
AT WAW AERd "I FATE
WE AR § YA TG TE FEA |
faw §x & @ s w8 & 1 g
T TH q<g T gAAT AT § ar IEAT
7 9 FOA § | Fleard agd 2 fE
9T TF T 7 gifad T g WY a9
% @1 7 937 37 ¥ FE FHET @ g
AR g IEEr ai g e
g | OF T ARSI FT gART 94T F4@7 a1
JEET AN AGT AT GHIT a9 foram o
TgT #Y T A I A F W AR
T W F@ T ) G § IHF ae
T W T A AT oA g
Wiy g gar Smer gEar @
IMAFTTHFET X A WF v § oF
q@ FE M OFET TG gET
wifre o9 a5 oF v @faw ¥ @
9T & T AT A A vy ww €
Fr g # wod a7 T8 wh 2

SHRI B. N. SHASTRI : May I know
from the Government, in view of the
declining trend of the Indian textile
goods in export, whether the Govern-
ment is going to grant some concessions

in export duty?

SHRI DINESH SINGH : Mr. Spea-
ker, you will appreciate that it would
not be desirable for me to say what the
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Government is going to do beczuse that
will spoil the whole scheme, I can only
report the facts to the House after that
has been done.

SHRI INDRAIJIT GUPTA : Is the
minister aware that up to 10 or 12
years ago, several crores worth of ready-
made garments used to be exported to
markets in Singapore, Malaya, Burma
and so on, which garments were manu-
factured by small-scale tailoring estab-
lishments, many of which are situated
in the suburban areas around Calcutta ?
But in this intervening period, due to
restrictions imposed on exports, this
trade has been absolutely ruined and
the tailoring establishments are facing
a severe crisis, May I know whether this
incentive scheme referred to in this ques-
tion would be widened to cover such
small traders—practically like cottage
industries—but they have a big turnover
and why should they not be encouraged
to earn foreign exchange?

SHRI DINESH SINGH : I think
there is some misunderstanding in this
matter. There are no export restrictions;
on the other hand, there are facilities
for export. If small-scale tailoring houses
are going to export, we shall only wel-
come them. So far as incentive scheme
is concerned, the one that we have
been talking about is not there, but an-
other scheme is there, under which there
are facilities for garment-manufacturers

to export.

SHRI S. R. DARANT: Our textile
export has been picking up since the
last few months, but due to the devalu-
ation of the pound, the export has come
to a standstill. May T know from the
Minister by what time he is going to
take a decision to revive the export?

SHRI DINESH SINGH : If 1 may
say so with dug respect, it is this kind
of speculation which does harm. If the
British pound has been devalued, why
should we be so much worried about
it? Qur own currency is there and we
are exporting to many areas where the
relationship with the British pound does
not come in. Only this idea that since
the British pound has been devalued we
should also do something aad people
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start holding back it is this which does
!mm. We should not be worried about
it.

SHRI HUMAYUN KABIR : Is the
minister aware that one of the major
factors for decline in exports is the
variation between the sample supplied
and the actual supplies thereafter? May
I know what steps are being taken about
quality control as a measure of export
promotion?

SHRI DINESH SINGH : The House
is aware that I have mentioned on
various occasions the quality control
measures we have taken. We are tighten-
ing them all the time.

SHRI S. K. TAPURIAH : Though
the minister has remarked about the
stiff competition from other countries,
he has not mentioned about one of the
stiff competition our textile exporters
are getting which is from the ministry
itself. Oue such thing is about our tex-
tile exports to USA where an out-dated
quota system prevails and the new-comer
exporters cannot get orders because the
importers in USA prefer to buy their
goods mostly from those who have the
quota system because they get on the
average a lower price, as a result of
which we lose a considerable amount of
foreign exchange, which we could have
otherwise got through textile exports to
USA if the quota-system was not allow-
ed. In the light of that, may I ask what
increase would there be in Indias total
textile exports to USA if there was no
quota system? Since we are losing valu-
able foreign exchange, will Government
abolish the quota system?

SHRI DINESH SINGH : I do net
think the quota system which the hon.
member has mentioned has created any
difficulty in our export. But now that the
hon. member has mentioned it. T shall
have the matter re-examined.

SHRI R. BARUA : The obligations
under the GATT are not being properly
observed by developed countries like the
USA and others. May I know whether
the minister will throw any light whether
some long-term arrangements can be
made or are being made in this matter
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for exporting cotton textiles to the deve-
loped countries?

SHRI DINESH SINGH: Yes, Sir,
this matter is constantly discussed in
the GATT and in the next UNCTAD
also we will discuss this matter.

SHRI PILOO MODY : The hon.
Minister just now said that there are
no restrictions on exports; in fact, there
is some encouragement, May I know
whether he has exported anything from
this country? If he has not, I would like
to inform him about the innumerable res-
trictions that are plaguing export trade
in this country.

MR. SPEAKER : It is a gencral ques-
tion.

SHRI PILOO MODY : Let him
answer whether he has exported or not.

CONSTRUCTION WORK OF BOKARO STEEL
PLANT

+
SHRI MARANI :
SHRI MAYAVAN :

Will the Minister of STEEL, MINES
AND METALS be pleased to slate :

(a) whether it is a fact that the Go-
vernment of USSR. have expressed
concern over the delay in setting up
civil engineering and construction work
of the Bokaro Steel Plant; and

693,

(b) if so, the steps taken by Govern-
ment to expedite the comstruction work
of the plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
and (b). A statement is laid on the
Table of the House.

Statement

The Government of U.S.S.R. as also
the Government of India were concerned
over the delay of nine months in the
construction schedule of Bokaro Steel
Plant. With a view to finalize a revised
construction schedule with the U.SS.R.
authorities, and to expedite despatch of
working drawing from the USS.R. the
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Managing Director, Bokaro Steel Limit-
ed visited USSR in August, 1967. A
revised construction schedule envisaging
completion of the plant by the end of
December, 1971, has since been drawn
up, and working drawings and supplies
of equipment and materials have started
coming according to agreed programine
of construction. Constant liaison is be-
ing maintained with the Soviet consul-
tants at plant site and in USS.R. for
timely supplies of equipment and draw-
ings. The Hindustan Steelworks Cons-
truction Ltd. are regularly impressed to
expedite the civil work. Arrangements
for supplies from public sector industries
have bgen finalised, and that from the
private sector units, are being finalised
expeditiously,
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SHRI MAYAVAN : Will the hon.
Minister tell us whether he has got any

idea of including the Salem steel plant
also in the Fourth Plan?

MR. SPEAKER : How des it come
out of this question which is about
Bokaro 7 It does not arise.

SHRI V. KRISHNAMOORTHI : We
are interested to know the answer.
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SHRI V. KRISHNAMOORTHI: May
1 know from the hon. Minister whether
an all-party committec from Madras met
the Prime Minister on the 26th Novem-
ber, 1966 and submitted a memorandum
stating that instead of locating a big
plant costing Rs. 750 crores at Bokaro,
it can be split into various pieces and
located in different places, say, one at
Hospet and another at Salem ? May I
know whether the Minister is aware of
that memorandum given to the Prime
Minister on the 26th November, 1966
and, if so, what was the decision taken
by the government on the memoran-
dum ?

-

DR. CHANNA REDDY : I am not
aware of it.

SHRI V. KRISHNAMOORTHI :
That is not an answer at all. Either
he must give a reply just now or he
should state that he will look into the
matter and give an answer later, Tt is a
fact that an all-party committee submit-
ted a memorandum to the Prime Minis-
ter.

MR. SPEAKER : It may be so.

SHRI V. KRISHNAMOORTHI :
Kindly bear with me. The dignity of
the House demands that the Minister
should give a satisfactory reply. I am
pot going beyond the question on Bo-
karo. Sir, you were the Steel Minister
then and you know better.

MR, SPEAKER : I signed the Bo-
karo agreement.
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SHRI PILOO MODY : But we cannot
hold the Speaker responsible for past
mistakes,

SHRI V. KRISHNAMOORTHI :
Let the Minister give an answer.

MR. SPEAKER : If he is prepared
to give an answer here and now, let
him do so. But I cannot compel him.
All T said was that he has given an ans-
wer.

SHRI V. KRISHNAMOORTHI :
That is not a proper answer. Bither he
must give the answer just now or he
must give an assurance that he will give
the answer on a later date.

MR, SPEAKER : If he has no ans-
wer to give, I cannot help it.

SHRI D. N. PATODIA : This pro-
ject is proving to be inauspicious. This
is not the first time it has been delayed.
It has been delayed several times and,
unfortunately, with every delay the in-
vestment programme has also been in-
creased and we have arrived at a stage
where it is very doubtful whether with
such a heavy capital base this project
will ever be able to make any profit.
May T, therefore, know how many times
the project has been delayed, and com-
pared to the original investment prog-
ramme, what is the investment prog-
ramme now and whether the government
thinks with these investment prog-
rammes it will ever be able to make
any profit?

DR. CHANNA REDDY : The point
is, to consider this as inauspicious is it-
self inauspicious. The question of col-
laboration with several countries was
explored at different stages but the actual
collaboration arrangement was entered
into only with the Russians. Regarding
the progress of work, I have already
pointed out that there has been a delay
of only nine months. In a huge proiect
of this type this is not a big delay. The
work is proceeding according to sche-
dule.

SHRI EARTIK ORAON : What was
the original schedule for completion of
the township and the project and target
of production? If there is any delay in
following up the schedule, what definite
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s&psdothegovmtpraposewukc
to speed up the work?

DR. CHANNA REDDY : Catching
up with the schedule would be practi-
cally and physically impossible. There-
fore we have now reconciled with the
Board and also the Russian collabora-
tors that we will be able to make up
the second schedule and extend it by
nine months, We are trying our best to
keep up to it.
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SHRI 8. M. BANERJEE : In view
of the various assurances given in this
House by the hon. Minister or the earlier
Ministers that at least most of the work
will be completed during the Fourth
plan—now we have heard that there is
some Plan holiday going on—I would
like to know whether despite this holi-
day this project is likely to be completed
during the Fourth Plan and, if not.
when ?

DR. CHANNA REDDY : There is
no question of a Plan holiday. As far
us the specific project is concerned, as 1
have stated, as against the original tar-
get of March 1971 the target now will
be December 1971 by which, we hope,
it will be completed.

SHRI SRADHAKAR SUPAKAR :
The statement speaks of a revised cons-
truction schedule. Would it also invalve
a revision of the cost of the entire pro-
ject? Secondly, what is the reason why
the equipment that was to be im
from Russia was so short of the sche-
dule? Instead of 1 lakh-and-odd tonnes
only 15,000 tonnes have been imported.

DR. CHANNA REDDY : What |
said was that 1,77,000 tonnes was the
total equipment to be improted during
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the entire period. It would not be useful
and profitable also to import all the
material much in advance and keep il
idle. Regarding cost and delay, on ac-
count of the delay there shall not be
any increase in cost.

SHRI S. C. SAMANTA : Is it not a
fact that at one time the Government
thought of establishing this Bokaro plant
with its own resources and men; if so,
are the services of the consultants who
came forward to help the Government
being utilised at present?

DR. CHANNA REDDY : I am not
aware if the question wheather the whole
thing can be done by ourselves was ever
contemplated, but 1 can say that as the
position stands now about 90 per cent of
the structural steel works, 64 per cent
of the plant and equipment and 96 per
cent of the refractories are being done
indigenously and only the balance is be-
ing imported from Russia, Regarding
our technical personnel, we have arrange-
ments to get our people trained in Rus-
sia as far as this work is concerned.
We have to employ in different phases
about 572 techmicians from Russia. But
in due course, in about 5 to 10 years,
we will be able to, completely, replace
them and we will have our own techni-
cians.

SHRI S, C. SAMANTA : Whether
the Consultants have been utilised in
this project.

DR, CHANNA REDDY : Most of
the work is done by the Russian Consul-
tants and also a part of the work is
done by our own Consultants, Dastur
& Co.

SHRI HEM BARUA : May I konow
if Government are aware of the fact that
the Russian Government have put the
blame for the delay in the construction
of this plant at the door of the Govern-
ment of India and, if so, what has the
Government to say on this particular
point?

DR. CHANNA REDDY : About the
question of apportioning the blame, I
would not like 1o take the attitude on
the lines of what the hon, Member has
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suggested. 1 have already said that
there has been delay on our part and,
lo some extent, there has also been de-
lay on the part of Soviet Russia. But
this is all inevitable and we appreciate
each other's difficulties,

SHRI HEM BARUA : My question
was different. The Russian Government
bas put the blame for the delay at the
door of the Indian Government. The
Russian Government says that it is be-
cause of the intransigence on the part
of the Government of India that the
delay is caused. We want to know how
far the Russians are justified in pulling
the blame on you.

DR. CHANNA REDDY : If it comes
to that let me clarify it. There was
some delay in the supply of designs from
Soviet Russia and also equipment speci-
fications at Bokaro not being able 1o be
furnished by Indian consultants. This is
all inevitable in the cause of a huge
project of the type and we appreciate
each other’s difficulties.

SHRI K. RAMANI : The hon. Minis-
ter had stated, some days ago, in Ujjain
thut the delay of 8 to 9 months was duc
to Indian fabricated machinery manufac-
turers not being able to keep to schedule.
May 1 know whether it is correct or
whether there is any pressure being
brought on the Government by the big
capitalists and steel magnates that this
Bokaro plant should not be allowed to
be located in the State sector or whether
the World Bank has brought any pres-
sure on the Government,

DR. CHANNA REDDY : No pres-
sure.

TSHRI K. RAMANI : What about the
delay? The Minister has stated that
there was a delay.

DR. CHANNA REDDY : About the
reasons and the factors involved in the
delay, I have already explained in de-
tails that it was because of acquisition
of land, preparation of specifications or
letting out the comstruction work and
getting the designs, etc. All these are

the reasons,
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SHRI BAL RAJ MADHOK : May
I know whether it is a fact that a big
hostel type hotel was constructed at the
Bokaro plant site for the accommodation
of the Russian Engineers and that they
have rejected it and now that hotel is
lying unused and new houses are being
built, thereby incurring a lot of wastage,
and, secondly, whether it is a fact that
most of the land which has been ac-
quired for building purposes is fertile
land which grew very good paddy, while
there is a stony land available nearby
which could have been used for this
purpose and the fertile land could have
been spared for production of food?

DR. CHANNA REDDY : The hostel
constructed can be used for different
purposes, [ cannot exactly state right
now whether the Russians rejected it or
there was any other reason. I will cer-
tainly check it up. About the fertility
of land, this was done afier proper ex-
amination.

SHRI K. N. PANDEY: May I
know whether it is a fact that 200 civil
Engineers are working at the site and,
if so, how many more are required so
that there is no delay?

DR. CHANNA REDDY : It may go
into 2000 or even more ultimately, when
the whole work gets into full tempo.

SHR1 INDRAJIT GUPTA : The
statement which has been laid by the
hon. Minister says that arrangements
for supplies from the private sector units
are being finalised expeditiously. 1 pre-
sume, he refers to the material which
is required for the structural construction
work.

May 1 know from him whether it is
a fact that the distribution of this work
among different structural fabricators in
the country has been held up for a
long time and if so, why and whether it
is a fact or not that the major fabrica-
tors who are located—some of them at
least—in Calcutta or near about Cal-
cutta are not being given any of these
orders on the ground—I] had written to
him and he has written to me saying
this—that their charges were very high.
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1 want to know whether they are placing
the orders simply on the basis of tenders
or they are also taking into account the
need of efficiency of work and the need
of giving work to these big concerns
who are facing recessionary conditions.

DR, CHANNA REDDY : The delay
in finalising the structures was there, 1
quite agree, because the whole details
were to be looked into.

Regarding the question of allocation
of these orders for structurals to Cal-
cutta and other fabricators, in fact, the
complaint is the other way about
people from south and west regions
have complained that they were not
getting the orders for structurals, be-
cause they are located in Calcutta, the
eastern regions was having an advan-
tage. The atiempt has been made to
have an eye on efficiency and also on
equity of distribution, and most of the
structural concerns which are working
in different parts of the country also
get an opportunity of employment and
participation in this.

UNLOADED FOODGRAINS AT HOWRAH

*695. SHRI K. EAMANI i
SHRI K. ANIRUDHAN :
SHRI B. K. MODAK :
SHRI UMANATH :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is u fact that wagon-
loads of Moong and pulses booked from
various places are lying at railway yards
at Ramkrishnapur, Shibpur and Shali-
mar and hundreds of bags of pulses are
lying on the floor of Railway sheds at
Howrah and Ramkrishnapur;

(b) if so, the total quantity of pulses
lying at the station:

(c) whether this has caused disloca-
tion in goods traffic; and

(d) if so. the steps taken in this re-
gard?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH) : (a) to (d). A
statement is laid on the Table of the
House.

Statement

Some time back, there was heavy ac-
cummulation of wagons containing pulses
at stations in Calcutta area and also a
very large number of consignments of
pu.l.ul lying undelivered in the goods
sheds. The position has improved and

there is no congestion now.

As on 10-12-1967, three wagons con-
taining pulses were awaiting release at
Howrah and five at Ramkistopore. Four-
teen wagondoad consignments of pulses
unloaded in the goods shed were await-
ing removal at Howrah and seven at
Ramkistopore.

The accumulation of wagons contain-
ing pulses at stations in Calcutta area
did cause dislocation in goods traffic and
booking of traffic to Howrah and Ram-
kistopore had to be restricted. With
the improvement in the position, the
restrictions have been withdrawn.

The concerned trade organisations
and the clearing agents were frequently
contacted by the Railway Administra-
tion to persuade them to effect quick
delivery and removal of the consign-
ments. The Government of West Ben-
gal were also kept informed of the posi-
tion so that they might take such action
as they considered appropriate. Since the
traffic was booked to ‘self’ and the con-
signees were not, therefore, known,
notices under Sections 55 and 56 of the
Indian Railways Act were served on the
consignors wherever possible, calling
upon them to remove the goods.

To prevent further deterioration, res-
trictions on booking of traffic to How-
rah and Ramkistopore were imposed.

SHRI K, RAMANI : Hundreds of
wagons, full of pulses, were lying idle
in the railway yard and the authorities
were saying that the consignees were
not traceable. Actually in Calcutta what
happened? The traders wanted to io-
crease the price. The prices were going

down due to..,... i
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MR. SPEAKER : Whntmhaqua-
tion? He may come to the point.

whether any leway authorities were in
collusion with the traders to keep those
things not actually delivered there. I
want to know whether they are prepared
to conduct an inquiry, whether .they
have ordered any inquiry.

SHRI PARIMAL GHOSH : So far
as Railways are concerned, the normal
procedure is this. When the consignees
do not remove the goods from the
goods-shed or from the railway wagons,
the only remedy that lies with the Rail-
ways is to take recourse to section 56
of the Indian Railways Act. According
to this Act, a notice has to be served on
the owner of the goods asking him to
take delivery of the goods within the
period stated in the notice. In case the
owner does not take delivery of the
goods within that period, the only
course left with the Railways is to auc-
tion the goods; advertise it in the paper
and give them 15 days’ notice. All
these things are a time-consuming pro-

MR, SPEAKER : He is saying every-
thing except answering the quwuon The
question was whether an enquiry would
be held, whether there was any collusion
on the part of any of the Railway autho-
rities. Instead of answering that, he is
tracing the whole history.

SHRI PARIMAL GHOSH : There is
no question of collusion in these matters.
The question of inquiry does not arise.

SHRI K. RAMANI : Now what hap-
pened there? Several thousands of bags
of pulses, which were needed by the
people, were lying idle. I want to know
whether the Railway Ministry is prepar-
ed to take any action to see that in
future this kind of thing does not recur
—suitable action by setting up some
suitable machinery or some official who
will look after these things and report
immediately to the Government to take
action on that.
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SHRI PARIMAL GHOSH : I have
already stated about that. The procedure
laid down under the Railways Act will
be gone through and there is no other
factor that the Railways can take into
consideration,
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SHRI PARIMAL GHOSH : The

question is about Howrah. It does not
arise from this.

SHRI KRISHNA KUMAR CHAT-
TERIJI : The hon, Minister has admitted
that hundred of bags of pulses are
lying in the railway sheds uncleared and
some of them are lying in such a state
that they will become unfit for human
consumption. Will the Minister give us
some idea about it?

SHRI PARIMAL GHOSH : No
wagons are lying idle. All the wagons
have been cleared and the question of
not clearing the goods will not arise.

ft waT AW = g wERY,
SETAE FAET A gur © awg ¥ 3w
Foar oft 9l F far @ ok w
et @ aE ¥ aft wA § e
w0 wgRT A g 9 s @
WX FT g oA o R wwd
TR AR @ o ah ey
S X w1 AT e N g
# W F IR FEEE F G Al
T ARE WO AR g wk W o
L9ILSS 67—2

AGRAHAYANA 24, 1889 (SAKA)

Oral Answers 7130
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war ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : In thesc
matters the pro course for us would
be to increase the demurrage and whar-
fage charges and making it difficult for
the consignor or the consignee to keep
the material for an indefinite period,
otherwise to take over the goods under
the Act and to dispose them of by pub-
lic auction. The Railways public carrier
liability cannot extend beyond that.
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SHRI C. M. POONACHA : To the
cxtend possible we provide covered
wagons, but we are in short supply of
covered wagons at the moment, Wher-
ever we are unable to meet the full re-
quircments of covered wagons, we pro-
vide tarpaulin coverings for the safc
transit of goods,
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SHRI PARIMAL GHOSH : Therc
are no such cases where in regard to
wharfage and demurrage relief has becn
given to the extent of 75%. Where
there are some genuine difficultics, of
course, the question of giving relief in
regard to wharfage is considered. But,
nowhere we have given 75% relief.
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SHRI S. K. SAMBANDHAN : In re-
gard to the sending of such delegations
abroad, there are complaints that proper
people from the trade are not selected
but it is left to the whims and fancies
of people at the top in the Ministry to
select whom they like. What are the
criteria by which selections are made for
such trade delegations to go abroad?

SHRI DINESH SINGH : This dele-
gation was not selected by the . Com-
merce Ministry but by the Export Pro-
motion Council, and the members are
from the trade,

QUESTION UNDER RULE 40

AcTiON TAKEN REPORT ON THE THIRTY-
Sx ReporT oF PusLic UNDERTAK-
mNGs COMMITTEE

1. SHRI GEORGE FERNANDES :
Will the Chairman of the Public Under-
takings Committee be pleased to state,:

(a) whether any Action Taken Re-
port has been received from Government
on the Thirty-Sixth Report of the Pub-
lic Undertakings Committee (Third Lok
Sabha) on the Indian Qil Corporation;

(b) if not, whether Government have
at least intimated if any one or more of
the recommendations contained in the
Thirty Sixth Report have been imple-
mented; and

(c) if so, which are they?

THE CHAIRMAN, COMMITTEE
ON PUBLIC UNDERTAKINGS (SHRI
SURENDRANATH DWIVEDY) :
(a) to (c). Replies to all the 68 re-
commendations contained in the 36th
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Report of the Committee on Public
Undertakings on the Indian Qil Corpo-
ration Ltd. (Refineries Division) have
been rececived from the Government.
Further information in regard to 5 re-
commendations has, however, been call-
ed for. As soon as that is received Ac-
tion Taken Report will be finalised by
the Committee and presented to Lok
Sabha.

St A FAES R A § #
TF N q9AT J1gaT § |
MR. SPEAKER : No questions nor-
mally are asked on this.
ot It wAEw  fraw faese
grs &1 Fraefr are gwag amE &
Lifl|

At g famd gwEr @1 s g
g8 afigeard

Wl gew 9 woTw : gdfqT 997

Iz g ? efae e a3 § 9ue?

ot fom Aromer oA o a‘ﬁ'
HIET 1

MR. SPEAKER : He has crossed
the fioor! .

As I said, normally questions are not
asked on this. He can ask for a clari-
fication No rules arc nccessary.

st wel REAT oy 7R,
T gd am U fasma g4 7 )
77 (w) Fagqerar:

(b) if not, whether Government have
at least intimated if any one or more of
the recommendations contained in the

Thirty Sixth Report have been imple-
mented,

PR o FeEas &1 g@re J
Fua & amr & 71 feeft W A s g

w fle & =1 wams € foeht €
41 | T 9T arEAfrs R W@ N @
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SHRI SURENDRANATH DWI-
VEDY : The difficulty is that all the
replies have now been received but fur-
ther clarifications have been sought in
regard to replies which have been receiv-
ed by the Committee. Unless the Com-
mitte considers these and gives its opi-
nion, I am not in a position to tell him

how Government have implemented
them.

WRITTEN ANSWERS TO QUES-
TIONS

IMPORTED TEXTILE MACHINERY

*694, SHRI BABURAO PATEL :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that textile
machinery worth Rs. 54 lakhs ordercd
by the State Trading Corporation from
Japan for Rayex of the Silk and Rayon
Textiles Export Promotion Council and
financed by the STC upto 85 per cent
of the cost has been lying and rustinc
in the warchouse for two years with no
one wanting to use the machines;
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(b) the terms of contract between
Rayex and STC, the amount paid against
the contract by Rayex so far and the
steps STC have taken against the Rayex
for the specific performance of the con-
tract; and

(c) if no such steps have been taken
the reasons therefor?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) (a) to
(c). A statement is placed on the Table
of the House. [Placed in Library. Ser
No. LT-2021/67.]

DiIvVERSIFICATION OF HEAvVY ENOINEER-
iNng  CORPORATION

*698, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Soviet authorities had
suggested, during his last wvisit to
U.SS.R.,, diversification of the Heavy
Machine Building Plant, Ranchi, and
Coal Mining Machine Building Plant,
Durgapur, to insulate the plants some-
what from the vagaries of the market
mechanism; and

(b) if so, the details of such diversi-
fication plans suggested by the Soviet
authorities?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b) The various problems of the
two plants were discussed with Soviet
authorities and it has been decided to
invite a team of Soviet experts to India
to study the problems in depth and for-
mulate specific recommendations to im-
prove productivity and to ensure better
utilisation of capacity.

Wiz 7 faafe e

oft faragere mwt
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TrADE WITH WEST GERMANY

*701. SHRI MAYAVAN

SHRI CHENGALRAYA
NAIDU :

Will the Minister of COMMERCE
be pleased to state :

(a) whether the West Germun Chan-
cellor’s visit to India recently has in-
creased the prospect of trade between

the two countries;

(b) if so, whether it has _also been
decided that a trade delegation from
India will visit West Germany; and

(c) if so, when it is likely to visit?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (c).
The pattern of Indo-German trade was
reviewed by the Prime Minister of India
and the Chancellor of the Federal Re-
public of Germany during the latter's
visit to India. In keeping with the
desire in both countries to increase
mutually beneficial commerce, they

that the problems should be dis-
cussed between experts of the two coun-
tries. Discussions have been taking
place between the officials of the Minis-
try of Commerse and the members of
the Embassy of FRG,
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VioLAaTION oF Bonus AcT BY N.C.D.C.

*702. SHRI A. SREEDHARAN :

SHRI GHAYOOR ALI
KHAN :

SHRI KAMESHWAR
SINGH .

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether the N.C.D.C. has violat-
cd the Bonus Act, 1955 regarding pay-
ment of bonus to its employees from
1961-62 to 1963-64; and

(b) if so, the action taken by Govern.
ment to check mis-management ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI) :
(a) N.C.D.C. has not violated the pro-
visions of the Bonus Act, 1965 regard-
ing payment of bopus to employees
from 1961-62 to' 1963-64.

(b) Does not arise,

Smn COMMITTEE TO ENQUIRE INTO
EL DEALS WITH PRIVATE FIRMS

*703, SHRI J. B, SINGH :

SHRI KAMESHWAR
SINGH :

‘Will the Minister of STEEL, MINES
AND METALS be pleased to refer to
the reply given to Starred Question No.
857 on the 30th June, 1967 and state :

(a) whether the Sarkar Committee
has  completed its investigations; and

(b) if so, the findings thereof and the
action taken against the defaulters?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) and b). It is presumed that the
l-lon Members are referring to the Com.
mittee of Inquiry (Steel Trmactmns)
which has been appointed in pursuance
of the recommendations of the Public
J\cepunl.s Commitiee in their 50th and
56th Reports, 1966, The Committce have
covered all the specific cases referred 1o
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" the' 50th, 55th and 56th Reports,
of the PAC and have examined a large
number of witnesses, A report is likely
to be submitted in January, 1968, The
question of Govefnment taking action
against defaulters will arise thereafter.

PUurRcHASE OF WOODEN SLEEPERS BY
RAILWAYS

*704. SHRI P, C, ADICHAN : Will
the Minister of RAILWAYS be plcased
to state :

(a) whether it is a fact that many
State Governments have represented to
the Railway Board against the unremu-
nerative prices of wooden sleepers and
large-scale rejections by the letter; and

(b) lf 50, the action taken thereon?.

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) A few
States have pressed for an upward revi-
sion of the prices fixed by the Sub-
Committee of the Central Board . of
Forestry in the Ministry of Food and
Agriculture at the last meeting held in
June 1965 on the plea that the prices
are not remunerative now. There is no
information of any large scale rejections.

(b) Refixation of prices is under con-
sideration of the Government.

TENDERS INVITED BY INTERNATIONAL
ConsTrRuUCTION COMPANY LIMITED
LonponN
*705. SHRI GANESH GHOSH :
SHRI K. M. ABRAHAM :
SHRI BHAGWAN DAS:

SHRI UMANATH :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that Inter-
national Company Ltd., London acting
on behalf of the Indian Iron and Steel
Company have invited world tenders
for the supply of continuous casting
machines;

(b) whether it is a fact that the
Heavy Engineering Corporation has also
offered to supply the above meationed

machines;
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~(ey if so, whether the
have been selected; and

(d) the names of the firms selected
and the foreign exchange required ?

‘contractors

THE MINISTER OF STEEL,
MINES AND METALS (DR, CHAN-

NA REDDY): (a) and (b). Yes,
Sir,
(¢) No, Sir. The tenders are still
under scrutiny.
(d) Does not arise.
ISSUE OF TMPORT LICENCES
*707. SHRI ~ KANWAR  LAL

GUPTA : Wil the Minister of COM-
MERCE be pleased to state :

(a) the value of import licences issu-
ed w0 the private sector during the pe-
riod from 1st April, 1966 to 27th May,
1967,

(b) whether it is a fact that import
licences of the value of about 120
crores were issued to only 10 industrial
concerns during the aforesaid period;

(c) how many of them have utilized
their import licences;

(d) whether Government have re-
ceived any complaint against any con-
cern who received the import licences
of the value of more than 10 lakhs
during the last 2 years; and

(e) if so, the naturc of complaints
and the action taken against the parties
concerned ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Im-
port licences valued at Rs. 1,401 crores
were issued to private sector during Ist
April 1966 to 27th May, 1967.

(b) Import statistics are maintained
item-wise/ category-wise and not firm-
wise.  The particulars of all import
licences ‘are published in the “‘Weekly
Bulletin of Import Licences, Export Li-
cences and Industiial Licenoces™ ‘copies
of which are available in the Parliament

Library.
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(c) Does not arise,
(d) Yes, Sir.

(e) A complaint has been received
against M/s. R. K. Sydthetics and
Fibres Pvt. Ltd.,- Bambay who have mis-
utilised imported synthetic fibres/top
against a Customs Clearance Permit
issved to them. The matter is under in-
vestigation,

INDIAN TRACTORS SOLD TO FARMERS

*708. SHRI MAHARAJ SINGH
BHARATY: Wil the Minister of
INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the
Indian-made tractors are sold at ut:rbl-
tant rates; and

(b) if so, the cfforts being made by
Government to bring- down the prices
of the indigenous tractors ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) and (b). Tt is not correct to say that
the Indian made tractors are sold at ex-
orbitant rates, The prices of thése
tractors are, however, comparatively
higher than the prices of similar models.
if imported from abroad.

In order to determine the fair selling
prices of tractors manufactured in  the
country, Government Cost  Account
Officers were depuled to undertake cost
examination of the manufacturing upits.
On the basis of their recommmendations,
selling prices of all makes of tractors
currently under production in the coun-
try were notified under the Essential
Commodities Act, 1955. As  some
manufacturers represerled against some
of the basic principles on which the
Cost Accouats Officers had worked out
the costs of production, Government re-
quested the Tariff Commission to make
a fornral ebquiry and recommend réaso-
nable selling prices. The report of the
Commission has been received receatly
and is under examination.
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Motor CAR QuaLiTY COMMITTEE
REPORT

*709. SHRI SRADHAKAR SUPA-
KAR :

DR. RANEN SEN :

SHRI YAINA DATT
SHARMA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether the Motor Car quality
Committec has submitted its report;

(b) if so, the main recommendations
of the Committee; and

(c) the decisions taken thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :(a)
Yes, Sir.

(b) and (c). The report of the Com-
mittee has been received only a few
days ago. It will take some time be-
fore the report is examined and a deci-
sion taken on the various recommend-
tions made by the Committee, It is
not considered proper to divulge at thus
stage the main recommendations of the
Committec till these have been examin-
ed and a decision taken thereon.

ToBacco STocKs IN ANDHRA PRADESH

*710. SHR1 HIMATSINGKA . Will
the Minister of COMMERCE be pleas-
ed to state :

(a) whether any representation has
been received demanding that the State
Trading Corporation should purchase
all the unsold stocks of tobacco in
Andhra Pradesh;

(b) if so, the extent of tobacco
stocks in that State and elsewhere;, and

(¢) Government’s decision in this re-
gard ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a)
Yos, Sir.
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(b) About 2 million kgs. of unsold
tobacco (Natu) are lying in Andhra
Pradesh.

(¢) The matter is under consideration
of Government. However, it is felt
that S.T.C. should at present concent-
rate on foreign trade and export pro-
motion and not get too involved with
internal distribution.

INTERNATIONAL LEATHER GooDs FAIR,

PARis

*711, SHRI JAGANNATH RAO
JOSHI :

SHRI RANIJIT SINGH .

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government's attention
has been drawn to the news published
in “Organizer”, an English Weekly of
Delhi, in its issue dated the 19th Nov-
ember, 1967 that some officers in the
Leather Section of the Indian Export
Promotion Council' have participated in
the propagation of Pakistani goods in
the “International Leather Goods Fair”
in Paris:

(b) if so, Government's reaction
thereto; and

(c) the names and designations of
the persons concerned, and the nature
of the action taken against them ?

THE MINISTER OF COMMERCE
(SHRIT DINESH SINGH) : (a) Yes.
Sir.

(b) The allcgation has been enquired
into and found baseless.

(c) Does not arise.

JomNT PLANT COMMITTEE

*712. DR. RANEN SEN: Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that the
working of the Joint Plant Committee
has been criticised both by the steel
trade and producers;
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(b) if so, the points of criticism level-
led against the committee;

(c) whether Government have looked
into this criticism; and

(d) if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) and (b)., The criticism has been
mainly about package deals resorted to
by certain main producers, fixation of
price at a high level particularly in the
case of billets, bars and rods and about
excluding the traders from the distribu-
tion system for scarce categories.

(¢) and (d), The Standing Commit-
tee of the Iron and Steel Advisor
Oouncil has set up a Committee under
the Chairmanship of the Secretary, De-
partment of Iron and Steel, to look into
these problems. The report of the
Committes is awaited.

RESTORATION OF RAILWAY LINE FROM
GOHANA TO PaANIPAT

*713. SHRI RANDHIR SINGH :
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Goveroment have re-
ceived any proposal from the Haryana
Government to restore the rauway line
from Gohana to Panipat in view of the
very great and popular demand of the
people of Haryana Stats;

(b) if so, by what time Government

propose to revive operations on  this
Rail link; and

(C) if the reply be in the negative.
the reasons for not meeting this popu-
|sir dm.lnd, of the people of Haryan:

tate

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No
proposal for the restoration of the
Gobana-Panipat dismantled rail line has
been received from the new State Gov-
ernment of Haryana so far. However,
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this restoration was proposed by ‘the
erstwhile Punjab Government.

(b) and (c). In view of the well
organised road transport that serves the
areas, and the present difficult finaneial
position, it is not possible to consider
this construction now.

REHABILITATION OF OLD TEXTILES
MiLLs

“714 SHRI S. M. BANERIJEE:
Will the Minister of COMMERCE be
pleased to state :

{a) whether Government have taken
a decision to allow rchabilitation of old
textile mills in the country by giving
grants and aid: and

(b) if so, the main features thereof ”

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and
(b). No such scheme has yet been pre-
pared.

NATIONALISATION OF COAL

*715. SHRI SHIVA CHANDRA
JHA :  Will the Minister of STEEL,
MINES AND METALS be pleased to
state @

(a) whether in view of the expand-
ing public sector industries wherein
coul would also be required in sufficient
yuantity, Government propose to natio-
nalize the coal industry;

(b) if so, the time by which it will be
nationalised: and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI) :
(a) to (c). In the context of the
growing negds of industrialisation and
the economic regeneration of the count-
ry and the immense administrative prob-
lems involved in taking over the coal
mines many of which are small scatter-
ed and nearing exhaustion and with
the country’s resources limited as they
are, nationalisation is pot being consi-
dered.
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SETTING UP OF TooL ROOM FOR SMALL
INDUSTRIES IN HYDERABAD

*716, SHRI K. P. SINGH DEO:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government had sent a
proposal to the United Nations Develop-
ment Programme (Special Fund Sector)
to set up a’ tool room for small indus-
tries in' Hyderabad;

(b) whether the United Nations De-
velopment Programme has approved the
said proposal; and

(c) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
AND COMPANY AFFAIRS (SHRI
F. A, AHMED) : (a) and (b). Yes.
Sir,

(c) The Governing Council of the
UN.D.P. has approved as its Session
held in June, 1967 the proposal for the
cstablishment of a Teol Room Centre at
Hyderabad. An amount of $961,500
has been carmarked as UNDP (Special
Fund) contribution for the project, for
which the International Labour Organis-
ation will be the Executive Agency, The
proposal envisages U.N.D.P. -assistance
towards the cost of imported machinery
and equipment, salaries of Tforeign cx-
perts etc. The Government of India
will meet other expenditure on land,
buildings, indigenous machinery, local
cost of foreign experts, Indian staff and
labour, stipends to trainees, raw mate-
rials etc. The estimated non-recurring
expenditure to be borne by the Govern-
ment of India is about Rs. 35.15 lakhs
and the estimated annual recurring ex-
penditure is about Rs. 7.76 lakhs, The
Centre will have a scating dapacity, for
training purposes, of fortyeight students
at any one time. Two and three-year
courses covering the practical and theo-
retical aspects of tool, die and mould
making will be- offered to graduates of
technical institutes, while shorter courses
will be organised for upgrading workers
and other industry personnel. Another
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purpose of the project, which has a
duration of five years, is to provide
technical advice to small scale units and
recommending measures to standardise
components of dies, jigs and other tools.

HUNGER STRIKE BY WORKERS OF HeAvy
ELECTRICALS LTD., BHOPAL

*716-A. SHRI JAGANNATH RAO
JOSHI :

SHRI HUKAM CHAND
KACHWAL :

Will the Minister of INDUSTRJAL.
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the
workers of the Heavy Electricals Ltd..
Bhopal have started hunger strike with
effect from the 20th November, 1967;

(b) if so, what are their demamds:
and :

(c) the reaction of Government
thercto ?

THE MINISTER OF INDUST-
RIAL DEVELOPMENT AND COM-
PANY AFFAIRS (SHR1 F. A,
AHMED) : (a) Yes, Sir.

(b) There demands are as follows :

(i) equal leave facilities 1o indus-
trial and non-industrial \mﬂt-
Crs.

thc

ministerial

(ii) removal of disparity in
working hours of
staff,

(iii) uniform promotion policy.
(iv) payment of bonus.
(v) fre¢ house accommodation to

Medical, Fire Service and

Security staff. .

(c¢) Demands (i) and (ii) : Thesc
demands have all India repercussions

and as such cannot be decided in isD-
lation,  However, the Managemeat of
Heavy Electricals (India) Limited anth
the Central Government are fully alive
to these demands and the same are undes
consideration of Government.
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Demand (iif) -
mandatory provision to this effect in
the Standing Orders and Service Rules
in force in the Company and these arc
being followed by the Mapagement.

Demand (iv) : In accordance with
the provisions of the Payment of Bepus
Act, 1965, the first bonus will be paid
before the end of November, 1968 and

the Management have also announced
accordingly,
Demand (v) : This is under consi-

deration of the Management of Heavy
Electricals (India) Limited.

PRICE OF Raw JUTE

*717. SHRI INDRAJIT GUPTA :
SHRI B. N. SHASTRI :

Will the Minister of COMMERCE be
pleased to state ;

(a) whether it is a fact that the
prices in the raw jute market have been
falling below the minimum of Rs. 40
per maund;

(b) whether this is due mainly to the
depressing influence of the ITMA's pur-
chasing policy; and

(c) the steps, if any, Government arc
taking to support the market and to save
the jute cultivators from heavy losses ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) :  (a) and
(b). The prices of raw jute have hecn
at times quoting below the minimum
price fixed owing to depressed condi-
trons of the jute market,

(c) The State Trading Corporation
has stepped up its jute purchases, Gov-
ernment are also examining the feasi-
bility of allowing exports of a limited
quantity of jute,

PurcHASE OoF Raw Jute my STC

*718, SHRI D. N. PATODIA :
SHR!I M. SUDARSANAM :
SHRI'Y. A. PRASAD : -
SHRI N, K. SANGHI :

There is a reguisitc _

- SHRI' R. R. SINGH DEO :

SHRI YOGENDRA SHAR-
MA . ‘
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that as a
measure to prevent the raw jote prices
from slumping any further, the STC is
planning to make substantial purchases
of raw jute; '

(b) whether Government are thinking
of making arrangéments to cxport raw
jute from India;

(c) if so, the considerations in sup-
port of the measures to export raw jute
which in fact, is not a surplus cm'nmu
dity; and

(d) whether any representations have
been received from the jute industry in
this regard; and if 8o, the nature thereaf
and the reaction of Government therc-
on?

THE MIN'ISTER OF COMMERCE
(SHRT DINESH SINGH) : (a) to
(d). In accordance with Government’s
announcement of a minimum price for
raw jute, the State Trading Corporation
has been authorised -to conduct pur-
chase operations with a view to maintain-
ing the mihimbm support price fixed
for the current season. The Corpota-
tion is accordingly making purtchases of
jute.  In this context, Government
have also under consideration the feasi-
bility of allowing cxports of a limited
quantity of raw jute of variéties/quali-
ties in which there is surplus production
this season. The Indian Jute Mills
Association have naturally heen avérse
to any jute being aflowed for export
as in their view there will be practically
no exportable surplus. All aspects of
the matter are being examined so that
the interests of the grower of jute as
well as of the mill industry aré ade-
quately protected.

INDIAN  Mica ComMPaNy, BIHAR

*719. SHRI BHOGENDRA JHA :
Will the Minister of STEEL S
AND METALS be pleased to stale ;-

(a) whether it is a fact that leases of



TI51 Written Answers
the Indian Mica Supply Co. Ltd.
Lakhimpur (Bihar) and some other
Mica Companies of Bihar have been
terminated;

(b) whether Govt. have issued any
stay order in this regard;

(c) whether despite the above stay
order the termination order has been en-
forced leading to the closure of the
Company and consequent unemployment
of workers; and

(d) if so, the steps being taken by
Government in this regard 7

THE MINISTER OF STEEL, MINES

AND METALS (DR. CHANNA
REDDY) : (a) Yes, Sir.
(b) Yes, Sir,

(c) The position is being ascertained
from the State Government,

(d) The State Government have been
addressed again to enforce the stay
orders. The Central Government acts
ia a quasi-judicial capacity in deciding
revision cases,

PAYMENT oF WaGE BoArRD RATES TO
RAJHARA MINE WORKERS

*720. SHRI MOHAMMAD ISMAIL:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether Government are aware
of the connivance between the Mines
Superintendent of Rajhara Mines, Bhilai
compelling the contract workers to sign
full payment receipts of dues arising
due to the implementation of wage
board report while not paying the full
amount;

(b) if so, whether the attention of
Government has been drawn to this mal-
practice by Samyukta Khadan Mazdoor
Sangh, Bhilai; and

(¢) the action Government propose
to take to stop this malpractice ?

THE MINISTER OF STEEL,
MINES AND METALS (DR. CHAN-
NA REDDY) : (a) and (b). Such
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an allegation has come to the notice of
Government,

(c) As a safeguard against such mal-
practices, a comprehensive clause bind-
ing the contractors to fulfil commit-
ments in respect of Wage Board’s re-
commendations has been included by
the authorities of the Bhilai Steel Plant
in their agreements with the contrac-
tors. Further these authorities are
holding in respect of each contractor
enough money to meet the difference in
wages.

Zinc MINEs N Ubparrur

4419, SHRI SRINIBAS MISRA :
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the
Zawar Zinc Mine in Udaipur District in
Rajasthan and the Debari zinc smelter
are not able to work to full capacity due
to shortage of power; and

(b) if so, the steps being taken in
this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINBS
AND METALS (SHRI P. C. SETHI) :
(a). It is a fact that there has been
delay in achieving capacity production
in the Zawar lead-zink ore mines,
Similarly there has been some delay in
the commencement of production in the
zinc smelter partly on account of the
shortage in the supply of power by the
Rajasthan State Electricity Board. How-
cver, limited additional power has been
made available by the Rajasthan State
Electricity Board from the 1st Decem-
ber. 1967 though less than the full re-
quirements.

(b) Hindustan Zinc Limited has
taken up with the authorities concern-
ed for the supply of adequate power
both for the mines and the smelter.

PELLETISATION PLANTS

4420. SHRI SRINIBAS MISRA :
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is proposed to estab-
lish six Pelletisation Plants in India:
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(b) if so, the locations thereof;

(c) whether Government propose to
open them in the Fourth Plan period;
and

(d) the total estimated cost of estab-
lishing these six plants and the foreign
cxchange involved ?

THE MINISTER OF STEEL.
MINES AND METALS (DR. CHAN-
NA REDDY) : (a) to (d). Schemes
to set up iron ore pelletisation plants
have been put forward by the follow-
ing :

In Goa

1. M/s. V. M, Salgaocar & Brother
(P) Ltd., Goa (India),

. M/s. Sociedade De Fomento, In-
dustrial Sarl, Bombay.

3. M/s. V. S. Dempo & Co. (P) Lud.,
Goa.

ta

In Orissa

M/s. Atlas Ores & Minerals (P)
Ltd.

M/s, Tata's have also proposed to

set up a pelletisation plant at  their
Naomundi Mines in Bihar.
The National Mineral Development

aration, which is a Government
Undertaking, has also taken up pelleti-
sation feasibility studies based on the
iron ore deposits of Bailadilla arca in
Madhya Pradesh and Bellary-Hospet
area in Mysore. The estimated cost of
the pelletisation plants, their foreign ex-
change component and actual location
have yet to be worked out and finalised.

ExPORT CREDIT AND GUARANTEE
CorPorATION LTD.

4421, SHR1T BABURAO PATEL:
Will the Minister of COMMERCE be
pleased to state :

(a) the date of the inception of the
Export Credit and Guarantee Corporu-

tion Ltd., the capital invested and the
amount of its total net earnings year by
year till the 31st March, 1967;

(b) the number and places of the
offices, the number of total staff emp-
loyed and the annual staff and establish-
ment expenses of the Export Credit and
Guarantce Corporation Ltd., during the
last 5 vears ending the 31st March,
1967;

(c) the names and designations of
12th officials of the Export Credit and
Guarantee Corporation Ltd. and the
amount of their annual salaries and
perquisites;

(d) the anoual rent paid or amount
spent on the accommodation of the
various offices of the Export Credit and
Guarantce Corporation Ltd. and the offi-
cers of the corporation; and

(e) whether Government propose to
cut down the establishment and staff ex-
penses in the near future as a measure
of economy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) The
Export Risks Insurance Corporation,
which came into being on 30th July,
1957, was transformed into Export
Credit and Guarantee Corporation on
15th January, 1964, Initially Capital of
Rs. 50 lakhs was invested in the
ration. During the year 1965, paid-up
capital of the Corporation was increas-
ed to Rs, 1 crore. There has been no
change thereafter. The net earnings of
the Corporation, after making provision
for taxation, since the inception of Cor-
poration is as follows :

Year Net earning

30th July' 57 10

3)th Sept. 'S8 (—) Rs. 16,422

October 1958 to

December 1959 Rs. 2,60,117
196.) (—) Rs. 70,874
1961 Rs. 2,96.798
1962 Rs. 4.84,790)
1963 (=) Rs. 51,232
1964 Rs. 5,20,947
1965 Rs. 7,69,191
1966 Rs. 9,91,874
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Total reserve of the Corporation as on
31-12-1966 stands at Rs. 31,85;189.
From the year 1960 onwards, the Cor-
poration functions on a Calendar .year

basis for the purpose of accounts.
Hence the above information is given
Calendar year-wise.

(b) The Corporation has its four
offices located at Bombay, Calcutta,

Madras and New Delhi. The number
of the total staff employed and estab-
lishment expenditure of the Corporation
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during the last five years is as under : —

Year Total Number Establishment
of Staff expenses
1962 57 Rs. 1,90,673.
1963 0 Rs. 2,20,450
1964 84 Rs. 2,77,748
1965 100 Rs. 3,44,501
1966 101 Rs. 4,87,816

(¢) The Corporation has only two
top posts viz. Managing Director and
Secretary, The names of the Officials
who held these posts during the year
1966, and their salaries and perquisites
are as under ;

Name Designation Salaries Peiquisites
1. Dr. S.P. Chablani Managing Director (from
Jan, to Oct. 1966) Rs. 17,905 Rs. 13,616*
2, Shri C. M. Ghorpade  Managing Director (from
Sept. to Dec. 66 took
over from Dr. Chablani) Rs. 7,782 Rs. 5,541
3. Shri B. Mchia Secretary (from Jan. to
Aug. 66 no longer in
service,) Rs. 15,283 —_
4. Shri C. K. Srinivasan  Secretary, (April to Dec.
66). Rs. 17,100 Rs. 3,600t
*Pension & Leave Salary Cuntribution and rent)
{Leave Salary & Pension Contribution)
(d) The following amount of annual rent was spent for the Corporation's
various Offices in the last 5 years :—
1962 1963 1964 1965 1966
Rs. Rs. Rs, Rs. Rs.
Bombay 4,942.00 4,942.00 4,942.00 4,942.00 4,942.00
Calcutta 2,640.00 2,640.00 4,401,00 4,752.00 4,752.00
Madras 570.00 570.00 3,790-00 5,532.00 6,676 .00
Delhi s - o 3,170.00
Reat paid to residential accommodation of officers 1965 1966
Rs. 2,230,00 Rs. 14,149

(e) No, Sir.

ExPORT CREDIT AND GUARANTEE
CORPORATION LTD.

4422, SHRI BABURAO PATEL:
Will the Minister of COMMERCE be
pleased to state:

(a) the names and designations of
officers of the Export Credit and Gua-
rantee Corporation Lid.,, who were sent
abroad during the last three years with
the names of the countries they visited;

(b) the cost of these trips in each

casc and the forecign exchange required
for it;

(c) the names of persons who were
accompanied by their wives and child-
ren and the reasons therefor; and

(d) the exact benefit, financial or
otherwise, that accrued to the Export
Credit and Guarantee Corporation Ltd.
as a result of these foreign trips ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
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The following officers of BCGC, were
sent abroad during the last three years :

Year Name of Designa- Country
: Olficer tion visited
1965 Shri CCM. Managing Belgium
Ghorpade  Director
1966 Shri C K. Secretary  Greece
Srinivasan
1967 Shri CM. Managing West
Chorpade Director  Germany
&U.K.

(b) The cost of each trip and foreign
exchange required is given below year-
wise :—

Year Total cost of  Foreign Exchange
Trip required

1965 Rs. 4247 Rs. 619

1966 Rs. 3425 Rs. 588

1967 Rs. 7634 Rs. 2087

(c) None of the above officers was
accompanied by his wife and/or child-
ren.

(d) The Export Credit and Guaran-
tee Corporation is a member of the
Berme Union representing the  credit
risk insurers in various countries, All
the members attend the Annual General
Meeting of the Union, This meeting
verves as a clearing for the exchange
of wvaluable information about credit
experience of member countries with re-
gard 4o their exports to various count-
riess. The Managing Director and the
Secretary attended the Annual meetings.
During 1967, in addition to - attending
the annual meeting of the Berme Union
in West Germany, the Managing Direc-
tor also spent a few days to study the
operation of working of the Hermes
Organisation in West Germany and the
Export Credit and Guarantee Depart-
ment in the United Kingdom.

InpiaN MoTiON PiCTUREs EXPORT
CORPORATION

4423, SHRI BABURAO PATEL:
Will the Minister of COMMERCE be
pleased to state :

(a) the date of the inception of the
Indian Motion Pictures Export Corpo-
ration Ltd., the capital invested and

the amoust of its total net earnings year
by .year till 31st March, 1967;

(b) the number and places of the
offices, the number of total staff emp-
loyed and the annual staff and establish-
ment expenses of the Indian Motion Pic-
tures Export Corporation Ltd, during
the last 5 years ending the 31st March,
1967:

(c) the names and designations of
12 top officials of the Indian Motion
Pictures Export Corporation Ltd. and
the amount of their annual salaries and
perquisites;

(d) the annual rent paid or amount
spent on the accommodation of various
offices of the Indian Motion Pictures
Export Corporation Ltd. and the offi-
cers of the Corporation; and

(e) whether Government propose to
cut down the establishment and staff
expenses in the near future as a messure
of economy ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(e). A statement is laid on the Table
of the House, [Placed in Library. See-
No. LT—2022/67]. .

NEW SCHEME OF ROYALTY FOR MINING
INDUSTRY

4424, SHRI  VIRENDRAKUMAR
SHAH : Will the Minister of STBEL,
MINES AND METALS be pleased to
state :

(a) whether the All-India Advisory
Board for Mining Industry met at Sri-
nagar in tho fourth week of September,
1967 and decided upon a new scheme
for levy of royalty for Mining Indus-
try;

(b) if so, the details of the new
scheme and as to how it differs from
the old one; and

(c) the comparative rates of royalty
levied under the revised scheme before
the revision thereof 7
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(&) Yes, Sir,

(b) The rates of royalty on a majo-
rity of minerals were prescribed hereto-
fore as a percentage of the pit's mouth
price of the minerals, The Mineral Ad-
visory Board recommended that the
concept of the levy of royalty on the
above basis should be given up as 1t
allows a great deal of flexibility in the
recovery of royalty. The rates pres-
cribed on the basis of a percentage of
the pit's mouth price are notional and
have to be worked out by the State Gov-
ernment after deducting the various
charges such as handling, transport etc.
from the prevailing market/selling price
of the mineral. Under the new scheme,
however, fixed rates on tonnage basis
will be prescribed.

(c) The rates of royalty to be levicd
upder the new scheme are under consi-
deration.

RAILWAY ACCIDENTS ON WESTERN
RalLway

4425. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the number of accidents in
Baroda, Bhavnagar and other regions ol
the Western Railway during January to
October, 1967;

(b) whether it is a fact that a large
number of accidents are due to lack
of proper supervision; and

(c) if so, the steps Government pro-
pose to take to minimise the number of
accidents ?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA) : (a)
During the period from 1-1-1967 to
31-10-1967, 107 train accidents in the
categories of collisions, derailments,
trains running into road traffic at level
crossings and fires in trains, took place
on the Western Railway.

(b) No.
(c) Does not arise.
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ALUMINIUM PLANT IN GUJARAT

4426. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
STEEL, MINES AND METALS be
pleased to state :

(a) whether there is any proposal to
set up an Aluminium Plant m Gujarat
in the Fourth Plan period, und if so,
the details thereof;

(b) the location of the factory and
the annual capacity thercof; and

(c) the total estimated cost of the
factory and its pcrcentage which will be
borne by the Central and Gujarat Gov-

ernments ?

THE MINISTER OF STEEL.
MINES AND METALS (DR. CHAN-
NA REDDY) : (a) to (c). The
Government of Gujarat have shown
interest in the setting up of an alumi-
nium plant in their State, Since adequate
capacity for the production of aluminium
metal to meet the anticipated demand
during the current and early years of
the Fifth Plan has already been liccnsed/
approved, the State Government's pro-
posal to set up a smelter will be con-
sidered at an appropriate time having re-
gard to the growth of demand for
aluminium, availability of resources and
clectric power at reasonable rate. In
the meanwhile, the feasibility of setling
up an export-oriented alumina  plant
based on Gujarat bauxite deposits is
being studied. Details regarding capa-
city, location, cost, financing arrangc-
ments ctc. of the plant have not yct
been worked out.

AERIAL SURVEY OF GUJARAT

4427. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
STEEL. MINES AND METALS be
pleased to state :

(a) whether there is any proposal to
undertake the aerial mineral survey pro-
gramme in Gujarat;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?
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THE MINISTER OF STEEL,
MINES AND METALS (DR, CHAN-
NA REDDY) : (a) and (b). A pro-
posal for undertaking aerial surveys in
certain areas including parts of Guja-
rat with French assistance is wunder
consideration.

(c) Does not arise.

ScorE oF COTTAGE INDUSTRIES IN
GUJARAT

4428. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of COM-
MERCE be pleased to state

(a) whether the scope for further
development of cottage industries in
Gujarat has been explored; and

(b) the extent of assistance given to
Gujarat State for setting up cottage in-
dustries in the last five years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
The scope for further development of
cottage industries in Gujarat is review-
cd every year at the time of the formu-
lation of the annual plan for the ensu-
ing year.

(b) Information is being collected
and will be laid on the Table of the
House.
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PARLIAMENT BRranD LipToN TEA

4431, SHRI J. N. PRAMANIK :
Will the Minister of COMMERCE be
pleased to state :



7163  Written Answers

(a) whether it is a fact that the sale
of Lipton's Parliament Brand Tea at
the Parliament House Tea Stall has
been discontinued;

(b) if so, the reasons therefor; and

(¢) when the sale is likely to be re-
sumed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a)
and (b). The sale of Lipton's Parlia-
ment Brand Tea at the Parliament
House Tea Stall was temporarily inter-
rupted due to shortage of supply.

(c) Sales have been resumed from
the 1st December, 1967.

ExporT ProMoTiON COUNCIL FOR
MADHYA PRADESH

4432, SHRI G. S, MISHRA : Wil
the Minister of COMMERCE be pleas-
ed to state :

(a) whether Government propose to
appoimt a sub-committee of Export
Promotion Council for Madhya Pra-

(b) if so, the main functions of the
Committee; and

(c) whether this Committee will look
into the export potential of the State
only or it will be assigned some other
work also ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
ISN!OHD. SHAFI QURESHI) : (a) No,

ir.

(b) and (c). Do not arise.

GRANT OF LICENCES TO INDUSTRIES

4433, SHRI G. S, MISHRA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) the details of factors examined
by the “Licensing Committee' for grant-
ing licence to industries;

(b) whether the Indian  Electrical
Manufacturers Association has objected

DECEMBER 15, 1967

Written Answers 7164

to the increase in manufacturing capa-
city of Transformer Industries and cable
industries;

(c) whether it is a fact that in spite
of this opposition Government have re-
commended new licences; and

(d) if so, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
The Licensing Committee takes into
account the plan target fixed for each
industry or where no targets have been
fixed, the estimated demand for the arti-
cles of manufacture and such other im-
portant factors as balanced regional
development, possibility of exports,
avoidance of monopoly, protection of
the small scale sector and encourage-
ment of the co-operative sector.

(b) Yes, but before the Indian Elec-
trical Manufacturer Association had ob-
jected to the increase in the manufac-
turing capacity of Transformer and
Cable Industries, these industries had
been placed on the banned list,

(c) and (d). One licence was issu-
ed on 30-3-67 for manufacture of
transformers but this licence was issued
in lieu of a letter of intent that was
granted to the party on the basis of the
recommendations made by the Licens-
ing Committee on 2-2-1965. The party
had taken some time to fulfil the condi-
tions of the letter of intent and the
industrial licence could, therefore, be
issued only on 30-3-67. No other
letter of intent or a licence has been
issued for these industries after the re-
presentation by the Electrical Manufac-
turers Association.

PrICE oF ITEMs MANUFACTURED FOR
IRRIGATION

4434, SHRI G. S, MISHRA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether Government are aware
that on rural electrification, the neces-
sity of galvanized pipes, rubber pipes,
etc. and its accessories, fencing mate-
rial, pumping sets, and its controlling
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system and its spares have considerably
increased;

(b) whether these items are manu-
factured in Industrial towns and thereby
its cost in the rural side, particularly in
the remote areas, became considerably
high;

(c) the steps Government have taken
to provide these necessary items for
irrigation to farmers at lower initial cost
and without any difficulty;

(d) whether Government are consi-
dering to earmark a definite quota for
agricultural requirements, and adopting
a uniform trading policy for the whole
of India and if so, the details thereof;
and

(e) the names of States which are
subsidising the purchase of irrigation and
protection accessories, item-wise, and
percentage of subsidy granted on each
item separately 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (e). The information is being
collected and will be laid on the Table
of the House in due course,

ANNUAL IncOME TO S. C. RaiLway
FROM NizaMaBaD DISTRICT

4435. SHRI M. N. REDDY : Will
the Minister of RAILWAYS be
pleased to state the annual income
earned by the South Central Railway
from Nizamabad District in Andhra
Pradesh during 1964-65, 65-66 and
66-67 on the following heads: (i)
passenger traffic (ii) goods Traffic and
(iii) other income ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : Railway
earnings are maintained gauge-wise for
each zonal railway and not State-wise
or District-wise. The particulars asked
for are, therefore, not available.

BasArR RAILWAY STATION

4436. SHRI M. N. REDDY : Will
the Minister of RATLWAYS be pleased
to state :

(a) whether it is a fact that the
passengers are experiencing great hard-
ship and inconvenience for not having
platform at Basar Railway Station on
the M.G, Line betwcen Kachiguda and
Manmad Railway Stations;

(b) whether it is also a fact that
there is no proper lighting and electri-
city connection at Basar Railway Station
(District Adilabad State of Andhra Pra-
desh); and

(c) if so, the steps taken by Govern-
ment in this regard ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.
There is already a rail-level platform
at Basar Railway Station.

(b) Kerosene lamps are provided at
the platform and station premises. There
is no electricity at the station.

(c) It is proposed to raise the exist-
ing rail level platform to medium level
platform at an estimated cost of Rs.
10,000/- in 1968-69, subject to avail-
ability of funds.

It is also proposed to electrify this
station during the current year and
Andhra Pradesh Electricity Board have
been approached for power supply.

TRADE AGREEMENTS WITH EasT-Euro-
PEAN STATES

4437. SHRI MADHU LIMAYE :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is correct to describe
that trade agreements with East-Euro-
pean States as genuine rupee payment
agreements;

(b) if so, why did they have to be
revised after devaluation;

(c) whether it is a fact that the
agreements stipulated the existing gold
parity of the rupee as the basis for
settlement and thus the balances had to
be revalued because of this stipulation;
and
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(d) if so, whether it is a fact that
this part of the agreement was never
published or at least adequately pub-
licised,

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b) and (c). The trade agreements
were not revised after devaluation; but
as some importers had included a parity
clause in their contracts, they had to
pay 57.5% more in Rupees. The ex-
porters were also unable to fulfil their
contracts as they had to pay export
duty. 'So ad hoc arrangements were
made to revalue the unimplemented
contracts both for imports and exports.

(d) Does not arise.

TRADE AGREEMENTs WITH EasT-Euro-
PEAN STATES

4438. SHRI MADHU LIMAYE :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that trade
agreemengs with East-European States
do not specifically provide for the
settlement of balances in convertible
currency;

(b) whether it is also a fact that
Government have, in fact, settleq these
balances in convertible currency since
1960; and

(c) if so, the amounts so settled
and the currencies which they were so
settled ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes,
Sir.

(b) No, Sir,
(c) Does not arise.
IMpPORT oF MacHINERY BY STC

4439, SHRI BABURAO PATEL :
Will the Minister of COMMERCE be
pleased to state :

(a) the value of machinery of
various kinds other than textile machi-

DECEMBER 15, 1967

Written Answers

7168

nery imported by STC that is lying in
various Warehouses and the amount of
warehouse charges and interest paid
every-month thereon; and

(b) the reasoms for keeping such
machinery idle for a long time and the
action which Government propose to
take in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) (a)
Machinery and spare valued at Rs. 6.01
lakhs is stored by STC on behalf of
their business associate, The ware-
house charges are approximately Rs.
750/- per month. Interest on the
blocked funds of STC is to be recovered
in the form of STC's normal service
charges.

(b) This is a business transaction
between STC and its associate and as
such Government does not intend to
take any action. The business associate
of the Corporation has not been able to
sell the goods due to devaluation of
Indian rupee followed by recession in
the Engineering Industry. Ways and
means for the disposal of the machinery
are, however, being considered.

GRANT OF LicENCEs To BirLa Firms

4440. SHRI BHOGENDRA JHA :
SHRI K. HALDER :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that advice
has been given to all Government De-
partments that no further licences
should be granted to the Birla firm;

(b) whether all Departments of Gov-
ernment have been supplied with an ex-
haustive list of the Birla firms; and

(c) if so, the names of firms and
concerns belonging to the house of
Birlas ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) No, Sir,
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(b) and (c). The Monopolies En-
quiry Commission Report has listed
certain firms/companies as belonging
to the Birla Group. In his Report
“The Structure of the Corporate Private
Sector. A Study of Concentration,
Ownership and Control” submitted to
the Planning Commission, Dr. R, K.
Hazari has also given a list of firms/
companies which have been classified as
Birla firms, No list of Birla firms has
been formally circulated to the Depart-
ments of Government of India.

Security OFFicers oF DurcaPuR
STEEL PLANT

4441. SHR1 C. K. BHATTA-

CHARYYA : Will the Minister of

STEEL, MINES AND METALS be
pleased to state :

(a) whether three senior security
officers, all in the cadre of 1.P.S, were
forced to leave Durgapur Stecl Plant
during the past three years, the last of
them leaving in October, 1967;

(b) whether all of them had to leave
before the expiry of their tenure; and

(¢) whether authorities had tuken no
action on the suggestion of these
Officers ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA

REDDY) : (a) to (c). Only two
Senior Security Officers of the IPS
cadre have left Durgapur Steel Plant

during the last three years before the
expiry of the prescribed period of their
deputation. The third officer is present-
ly on leave from 16th October,
The two officers left primarily because
of certain differences with the Manage-
ment on the line of reporting.

Late Running oF Tramns

4442, SHRI RANDHIR SINGH :
Will the Minister of RAILWAYS be
pleased to state the steps taken by Gov-
ernment (i) to avoid late running of
trains; (ii) to check thefts, dacoities
and other crimes in running trains, and
(iii) to check railway accidents during
the last six months ?

1967. .
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (i) Steps
taken to avoid late running of trains
are as under :—

(a) A close watch is kept at all
levels on day to day running
of passenger carrying trains
and causes affecting their per-
formance scrutinised.

Special punctuality drives are
launched from time to time in
respect of trains which are
found to run persistently late.

Deterrant  action is taken
against stafl found responsible
for avoidable detentions.

To minimise the incidence of
detentions due to frequent mis-
use of alarm chain apparatus,
special squads of Travelling
Ticket Examiners and RPF
personnel are deputed to travel
by the affected trains.

(b)

(c)

(d)

(ii) Steps taken to check thefts, de-

coities and other crimes in running
trains :—
1. Important trains and trains

passing through affected areas
are escorted by Government
Railway Police.

2. A close surveillance on the cri-
minals operating on railways is
kept by State Police.

3. Special detective staff are draft-
ed to collect intclligence which
is passed on to State Police for
necessary aclion.

4. Perpetual contacts are main-
tained between Railway Protec-
tion Force and Government
Railway Police for giving time-
ly information in regard to in-
cidents of crimes taking place
on Railways.

5. Announcements are made
through Loud Speakers and
through notices warning the
passengers to be alert and be-
ware of pick pockets and other
anti-social elements;

6. Instructions exist that all night
trains at starting stations should
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be checked by responsible
officials with a view to examin-
ing that the upper class com-
partments, particularly those re-
served for ladies, have nobody
hidden within the lavatory or
under the berths or within the
folded upper berths and that
this should be done particularly
in case of trains scheduled to
run over notorious sections;

7. Loaded covered wagons are se-
cured with rivets. Wagons
carrying valuable commodities
are, in addition, secured with
Ellis Patent locks and are es-
corted by armed guards of Rail-
way Protection Force on affect-
ed sections by night;

8. Important goods trains are es-
corted by Railway Protection
Force armed staff;

(iii) Continuous efforts are being
made to create conditions of working
under which there will be less chances
of the railway staff making mistakes.
To arouse the safety consciousness of
the staff, a four-pronged safety drive,
educative, psychological, punitive and
technological has been going on. Efforts
also continue to improve the mainten-
ance of railway equipment. Modern
technological devices are also being pro-
vided progressively to ensure safety.

DEMONSTRATION BY EMPLOYEEsS oOF
MINERAL AND METALS TrADING CoRPO-
RATION

4443, SHRI GANESH GHOSH :
SHRI K. RAMANI :
SHRI SATYA  NARAIN
SINGH :
SHRI K, M. ABRAHAM :

Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that the
employees of the Mineral and Metals
Trading Corporation demonstrated be-
fl;l':? its office on the 8th November,
1967;
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(b) if so, their demands; and

(c) the steps taken by Government
to settle the dispute?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b) A copy of the demands submit-
ted by the Union is placed on the Table
of the House, [Placed in Library. See
No. LT-2024/67].

(¢) Since the dispute is to be settled
between the management of the
M.M.T.C., which is a Public Sector
Undertaking and the representatives of
the Employees Union for which discus-
sions are in progress, the question of
Government taking any steps does not
arise at this stage.

Licence To A FiLM STar POR IMPORT
OF STAINLES§ STEEL

4444, SHRI GEORGE FERNAN-
DES :

SHRI B, K, DASCHOW--
DHURY :

Will the Minister of STEEL, MINES
AND METALS be pleased to refer to
the reply given to Unstarred Question
No. 6428 on the 21ist July 1967 and
state :

(a) whether any reference has since
been made by him to the “Engineering
Times” of Calcutta to find out the vera-
city of the statement attributed to him;

(b) if so, the name of the film star
to whom a licence to import 11 tonnes
of stainless steel was issued and about
which he made a reference in his state-
ment;

(c) the circumstances under which

this licence was issued;

(d) whether the film star sold this
imported steel to ap industrialist at anm
exhorbitant price;

(e) if so, the price at which the steel
was imported and that at which it was
sold to the industrialist; and
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(f) whether any action is proposed
to be taken against the film star con-
cerned ?

THE MINISTER OF STEEL,
MINES AND METALS (DR.
CHANNA REDDY) : (a) Yes, Sir.

(b) to (f). The context in which
the reference was made, was liberalisa-
tion of imports. I was making the
point that liberalised imports would
help in larger production, more employ-
ment and more economy. In a remark,
by the way, I stated that though libera-
lised imports were needed, industrialists
were always resourceful enough to ob-
tain their raw materials for running
their factories. By way of illustration,
I referred to the casual complaint of
an industrialist who had to buy some
quota of stainless steel from other quota
holders including a film star in Maha-
rashtra at exhorbitant price to keep his
machinery working. This complaint
was made to me in the course of the
conversation some years ago ‘when I
was a Minister in the State of Andhra
Pradesh. At this distance of time ob-
viously, I do not remember the details.
As a Minister in the State of Andhra
Pradesh, 1 had pothing to do with the
allotment of quotas of stainless steel in
Mabharashtra. [ referred to this inci-
dent during the chat with the Press at
Rourkela to illustrate and emphasise the
degirability of liberalised imports of raw
materials.

RAILWAY LINE BETWEEN CUTTACK AND
PARADEEP PORT

4445, SHRI RABI RAY : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether the survey for a Railway
line between Paradeep Port and Cuttack
has been completed; and

(b) if so, when the construction of
the said Railway line will be taken up
and completed ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Not yet. o
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(b) Regarding the commencement of
work on the project, the matter is
under consideration of the Planning
Commission at present and a decision is
likely to be taken shortly,

IMPORT OF SoDA AsH aND Caustic
Sopa

4446, SHRI R. K. BIRLA : Will the
Minister of COMMERCE be pleased to
state :

(a) the quantity in tonnes with equi-
valent value in rupees of imports of
light soda ash, heavy soda ash and
caustic soda, separately, during the
period from January, 1967 to October,
1967; and

(b) the quantity of each of these
chemicals with equivalent value in
rupees, which were imported as incen-
tive against exports and as direct im-
ports 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) A
statement showing the imports of vari-
ous varicties of Soda Ash and Caustic
Soda during January, 1967 to August,
1967 is placed on the Table of the
House. [Placed in Library. See No.
LT-2025/67].

Imports figures beyond August, 1967,
are not yet available,

(b) Statistics of actual imports are
maintained on commodity/ country
basis and not on incentive imports direct
imports basis.
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RECOVERY OF DUES BY IRON AND STEEL

CONTROLLER

4449, SHRI S, R. DAMANI : Will
the Minister of STEEL, MINES AND
METALS be pleased to state .

(a) the progress made in the recovery
of arrears due from various parties of
private and public business establish-
ments by the Iron and Steel Controller;
and

(b) the steps being taken to minimise
dues falling in arrears ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P, C. SETHI) :
(a) A statement is laid on the Table of
the House. [Placed in Library. See
No. LT-2026/67).

(b) The following steps have been
taken to minimise dues falling in
arrears —

(i) A High Powered Committee
was set up in August, 1965,
consisting of the Iron & Steel
Controller as the Chairman
and Deputy Financial Adviser,
Calcutta and the Price and
Accounts Officer, Iron & Steel
Control, as members of the
said Committee with powerd
to the Chairman to co-opt the
Deputy Legal Adviser, Minis-
try of Law, Calcutta, if neces-
sary, This Committee has
been given the full powers of
the Government in the matter
of waiver of documents etc.
and also to settle cases after
calling the importers across
the table.

(ii) Recourse to Arbitration where
contracts provide Arbitration
Clause and Court actions are
also being taken to realise
Government money.

(iii) A whole time Legal Adviser
has been appointed with effect
from 13-11-1967 to advise
Iron & Steel Controller and to
ensure quick processing of the
cases through Arbitration and
Court,
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(iv) Appointment of a Depart-
mental Committee on the basis
of the recommendations of the
Public Accounts Committee.
The Committee have recom-
mended certain steps in the
matter of recovery of Gov-
ernment dues which are being
taken.

B.I.C, Sugar MILLs

4450. SHRI BHOGENDRA JHA :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the
management of the British India Cor-
poration is planning to sell five of the
sugar mills owned by it;

(b) whether Government and the
Life Insurance Corporation also own
major shares in the British India Cor-
poration;

(c) if so, whether the Government
propose to take over the mills; and

(d) if so, when and if not, the rea-
sons therefor ?

THE_ MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED)
(a) The BIC does not own any sugar
mills. Tt held shares of two other com-
panies which, between themselves, own
six sugar factories. The company has
sold the shares of the said two com-
panies,

(b) The LIC and the Government
hold 16.67% and 22.21% respectively
of the equity capital of the BIC Ltd.

(c) and (d). Do not arise.
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APPLICATION FOR FOREIGN COLLABORA-
TION

4454, SHRI PREM CHAND
VERMA : Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state

(a) the number of applications re-
ceived for foreign collaboration during
the first six months of 1967-68, the
countries from which the applications
have been received;

(b) the number of applications sanc-
tioned during this period, the pature of
collaboration accepted in such cases and
the amount involved in each case;

(c) the Indian and foreign capital
to be invested in these cases; and

(d) the number of cases of collabo-
ration in the public and private sectors
respectively ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) Proposals for foreign collaboration
are received by different Ministries/
Departments concerned with the item
of manufacture or field of activity and
not centrally in the Ministry of Indus-
trial Development and Company Affairs.
Information regarding the total number
of such proposals received is, therefore,
not available in this Ministry,

(b) and (c¢), Of the proposals receiv-
ed either prior to April, 1967 or there-
after, B9 cases of foreign collaboration
were approved during the period April
to September, 1967. Of these 28 cases
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involve financial participation also. Pre-
cise information about the amount in-
volved in these joint ventures will be
available only when these actually come
into existence.

(d) Of the 89 cases, there are 4
cases in the public sector and the re-
maining 85 in private sector.

KANDLA PORT STATION

4456. SHRT  VIRENDRAKUMAR
SHAH : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that Kandla
today is directly connected to Rajasthan,
parts of Uttar Pradesh, Madhya Pradesh
and even Assam by the existing metre
gauge line;

(b) if so, the reasons for not terming
Kandla a “Port Station";

(c) whether the exports through
Kandla arc entitled to freight conces-
sions that are available for exports
through the Bombay and Calcutta Ports;
and

(d) if not, the reasons for the same ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) The railway has no procedure or
arrangement  of declaring specific
stations as “Port Stations”, A railway
station which serves a port is in com-
mon parlance termed a port station. As
such the question does not arise,

(c) Freight concessions are quoted
for specific commodities and for specific
movements as detailed in each individual
quotation. Not all concession rates
quoted to Bombay and Calcutta for
export traffic are available to export
traffic moving via Kandla but some are.
There are concession rates available for
export traffic viz Kandla which are not
available for export traffic via Bombay
or Calcutta.

(d) In view of what is stated in
answer to part (c), the question does
not arise,
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Errect oF DiversiFicaTion on H.BE.C.

4457. SHRI  VIRENDRAKUMAR
SHAH : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the proposed diversifi-
cation of the Heavy Machine Building
Plant, Ranchi, and Coal Mining
Machine Building Plant, Durgapur will
help those plants to boost their sales,
whilst the whole heavy industry matrix
is facing the problem of recession;

(b) whether it is a fact that, accord-
ing to the Soviet experts, the producti-
vity of the Indian workers was about
30 per cent lower than what was esti-
mated at the time of preparing the
detailed project report of the aforesaid
plants and if so, ths reasons therefor;
and

(c) the remedies suggested by the
Soviet authorities to improve the work-
ing of these plants?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED)
(a) This is the expectation.

(b) According to the view of Soviet
Experts, the production capacity of the
industrial workers at Ranchi is about
30% of what had been estimated.

(¢) No specific remedies have been
suggested. It has been decided to invite
to India a team of Soviet experts who
would study all the problems in depth
and suggest suitable measures to im-
prove the working.
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SETTING UP OF A FACTORY IN SINGA-
PORE FOR THE MANUFACTURE oF ELkc-
TRICAL APPLIANCES

4461. SHRI S. C. SAMANTA : Will
the Minister of COMMERCE be
pleased to state :

(a) whether a Bombay party is to
collaborate in the setting up of a factory
in Singapore for the manufacture of
flourescent fixtures and other electrical
appliances:

(b) if so, what would be the paid up
capital of the factory and what would
be the Indian contribution;

(c¢) whether the machinery and
equipment required for the venture will
be supplied from India; and

(d) whether Indian collaborator will
have to provide technical know-how
necessary for the erection and running
of the project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(d). A Bombay firm has been permit-
ted by the Government of India to col-
laborate in setting up a factory in
Singapore for the manufacture of floure-
scent fixtures and other electrical appli-
ances. The proposed capital of this
firm is Malaysian dollars 2,50,000 and
out of this the Bombay firm's share is
limited to 29,000 Malaysian dollars.
This will be contributed by the export
of Indian machinery, dies, jigs etc., and
also by extending the required techni-
cal know-how for the erection and run-
ning of the project,

ExrorRT oF WooL PAcCKs

4462, SHRI S. C. SAMANTA : Will
the Minister of COMMERCE be pleased
to state :

(a) whether Japan has recently de-
veloped synthetic wool-packs and is
competing with us in Australian mar-
ket:

(b) if so, how far the Indian Jute
Industry’s research work on improved
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wool-pack will be able to cope with the
situation;

(c) how the price of Japanese plastic
wool-pack compares with India’s new
improved jute wool-pack;

(d) whether it is a fact that our
wool-pack is lighter in weight and
glossy in appearance; and

(e) how much wool-pack is going to
be exported this year to Australia?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b) An improved wool-pack has
been introduced in the Australian mar-
ket. Reports so far received from
Australia indicate that the new wool-
pack has been well received.

(c) The new jute wool-pack is some-
what cheaper.

(d) The new jute wool-pack is better
in appearance and lighter in weight than
the conventional pack,

(e) One lakh improved wool-packs
have been shipped to Australia this
year, Another one lakh pieces may be
shipped for trial in the first half of
1968.

DecontROL OF LIGHT
Heavy VEHICLEs

4463. SHRI S. C. SAMANTA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) the impact of relaxation of con-
trols on the sale by producers of light
and heavy Commercial vehicles includ-
ing jeeps and the advantages, if amy,
that have resulted due to this relaxation;

(b) whether the market of these
vehicles has become easier or tighter;
and

(¢) the time by which the position of
three-wheeler scooters is likely to im-
prove so that the controls on  their
sales etc, are also lifted 7

PriceE AND
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED) :
(a) In view of the easy supply position
of Commercial vehicles and Jeeps, it
was considered appropriate to remove
the distribution control on these types
of vehicles.

The removal of this control has mot
been attended by any adverse conse-
quences. On the other hand it has al-
lowed the manufacturers and distribu-
tors a measure of flexibility to meet the
demand.

(b) The supply position of these
types of vehicles remain easy.

(¢) The production of three-wheelers
is steadly going up. But as the supply
of this type of vehicles is still much
behind demand, the question of remov-
ing the distribution control on this type
of vehicle has not arisen.

SHORTAGE OF RussiAN TyRes

4464. SHRI MAYAVAN :
SHRI KANWAR LAL
GUPTA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the
Russian tyres are in short supply;

(b) whether it is also a fact that as
against the fixed price of Rs, 900 per
tyre, they are being sold in black mar-
ket at Rs, 2,000 per tyre; and

(c) if so, the steps being taken by
Government in this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED)
(a) Yes, Sir. Government have receiv-
ed complaints about the shortage of
tyres for Russian tractors.

(b) Ministry has not received any
complaints.
(c) There are four agents of Russian

agricultural tractors in the country. I_m-
ports of tyres and tubes for the Russian
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tractors is being arranged by the State
Trading Corporation keeping in view
the demand,

RECOMMENDATIONs MADE BY IRON aND
STEEL ADvisory CouNciL

4465, SHRI MAYAVAN :
SHRI MANIBHADI PATEL :
SHRI SRINIBAS MISRA :
SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of STEEL, MINES
AND METALS be pleased to state ;

(a) the various recommendations
made by the Iron and Steel Advisory
Council at that meeting on the 22ad
November, 1967; and

(b) the action taken by Government
thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P, C. SETHI) :
(a) and (b). At the meeting held on
the 22nd November, 1967 the Standing
Committee of the Iron and Steel Ad-
visory Council appointed a Sub-Com-
mittee which is now examining sugges-
tions regarding pricing and distribution
of steel as well as the future functioning
of the Joint Plant Committee.

At the said meeting the
Committee klsp made the
recommendation :

(1) In regard to the problems of
losses in transit, the matter may be
taken up by Secretary, Iron and Steel
with the Chairman, Railway Board.

(2) Conversion of the Steel Expor-
ters' Association into an Export Promo-
tion Council, lowering of entrance fees
and eligibility for subsidy to all mem-
bers of the Association should be
examined.

(3) Decisions on the outstanding re-
commendations of the Technical Com-
mittee on Re-rolling capacity should be
expedited and a formal resolution issued
on the decisions.

Necessary action is being taken by the
Government on the above recommenda-
tions.

Standing
following
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PaPER AND BoarD FELTS

4475. SHRI VALMIK| CHOU-
DHARY : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Government are consi-
dering a British firm's proposal to manu-
facture paper and board felts; and

- (b) if so. the details of the scheme
submitted by British firm ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFT QURESHI) : (a) Yes,
Sir.

(b) Messrs. Porritts and Spencer
Limited, Bury, Lanchashire, UK  had
applied for an industrial licence for
installing manufacturing capacity of
42,1 lakh lbs. per year for different
kinds of paper and board makers felts,
the order of annual imports of which
is around Rs. 200 lakhs. This proposal
involving participation in equity by the
UK. firm was accepted in principle and
a Letter of Intent issued in their favour.
The proposal envisages financial and
technical collaboration by the UK.
firm with an Indian company to be set
up. The detailed terms of foreign col-
laboration, imports of machinery, capi-
tal issues etc., submitted by the U.K.
firm are still under discussion with
them.
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CoPPER SMELTER IN RAJASTHAN

4477. SHRI D. N. PATODIA :
SHRI Y. A. PRASAD :
SHRI N. K, SANGHI :
SHRI R. R. SINGH DEO :

Will the Minister of STEEL, MINBS
AND METALS be pleased to state :

(2) whether it is a fact that the
Central Government have concluded an
agreement with a French Group of
companies for the construction of Cop-
per Smelter project in Rajasthan;
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(b) if so, whether the designing and
erection of the plant has been entrusted
to these companies; and

(c) whether any foreign loap has
been received for this project ?

THE MINISTER OF STEEL,
MINES AND METALS (DR.
CHANNA REDDY) : (a) angd (b).
The National Mineral Development
Corporation Ltd., a Government Under-
taking, has entered into an agreement
with a group of French Companies con-
sisting of M/s, Venot-Pic, Ensa and
others for the supply of plant, equip-
ment and engineering services under the
French Consortium Credit for develop-
ing the Khetri Copper Project. The
French group would also furnish
designs, drawings and specifications of
the concentrator, smelter (except flash
smelting process) and refinery for the
project. The construction and erection
of the plant would be done by the
Indian Engineers under the over all
supervision of French Technicians.

(c) The bulk of the foreign exchange
requirement of the project have been
found from the Exim Bank Credit of
USA and the French Consortium Credit.

DEVELOPMENT OF MINERAL RESOURCES
IN RAJASTHAN AND ANDHRA PRADESH

4478, SHRI D. N. PATODIA :
SHRI Y. A, PRASAD
SHRI N. K. SANGHI :
SHRI R, R. SINGH DEO :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) the total Central assistance to be
given in 1967-68 for the development
of the mineral resources and mineral-
based industries of Rajathan and Andhra
Pradesh; and

(b) the break-up of the assistance to
be given industry-wise ?

THE MINISTER OF STEEL.
MINES AND METALS (DR.
CHANNA REDDY) : (a) No direct
Lentral assistance has been earmarked
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to be given in 1967-68 for the dev‘:-
lopment of mineral resources and mine-
ral-based industries in Rajasthan and
Andhra Pradesh.

(b) Does not arise.
TRADE WITH JAPAN

4479. SHRI D, N. PATODIA :
SHRI R. R. SINGH DEO :

Will the Minister of COMMERCE
be pleased to state ;

(a) whether it is a fact that during
his visit to Japan, the Deputy Prime
Minister explored the possibilities of
enhancing India's trade with Japan;

(b) whether it is also a fact that
Government of Japan have assured to
accord “preferential treatment” to semi-
manufactured Indian goods: and

(c) if so, the details of arrange-
ments/agreements arrived at ip this
connection ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(¢). The visit of the Deputy Prime
Minister to Japan was primarily with a
view to promoting better understanding
between the two countries. The ques-
tion of exploring the possibilities of
enhancing India's trade with Japan was
discussed only in general terms.

During this visit, no assurance f{or
according preferential treatment to
semi-manufactured Indian goods was
given by the Government of Japan.
However, the question of grant of pre-
ferences to the trade of developing
countries has been under consideration
by a group of developed countries in-
cluding Japan,

PriICE oF CEMENT

SHRI MARANDI] :
SHRI S. C. BESRA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government have not
agreed to increase the price of cement
in the country;

4481.
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(b) if so, the reasons therefor;

(¢) whether it is a fact that Gov-
croment are against the lifting of the
frecze on dividend; and

(d) if so, the steps taken by Gov-
ernment for the expansion of the in-

dustry ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED)
(a) Yes, Sir.

(b) Government is keen to hold the
price line in respect of essential com-
modities and has, therefore, advised the
industry to effect all possible economies
in managing the distribution of cement
within the cxisting f.o.r. price structure

{c) Yes, Sir.

(d) The following steps have been
taken for the expansion of the indus-
iry :—

(i) Dcvelopment rebate was raised
to 35%,

Tax credit certificates for a
five-year period at 25% of the
excise duty were announced
for excess production over the
base year 1964-65.

Similarly tax credit certifi-
cates for a five-year period
were announced at 20% of
the extra liability to income-
tax and sur-tax over the base
year,

(a) With effect from 1-1-66,
statutory control on the price
and distribution of cement was
lifted.

(b) With a view to providing
for a development element in
the price, Government agreed
to the industry’s raising the
selling price of cement by Rs.
16 per tonne, subject to the

(i)

(iii)

(iv)

condition that the industry
would pool the net accruals
on account of this incrcase

into a separate fund and draw
upon it only for cxpansion
purposes.
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(v) The dividend has been frozen
at pre-1966 level, so that the
extra resources accruing to the
industry due to price increase
are used for expansion pur-
poses only,

With effect from 13-5-66, the
cement industry has been ex-
empted from the requirement
of getting an industrial licence
for setting up capacity.

(vii) The Cement industry has been
included in the list of priority
industries for the grant -of
financial assistance by finan-
cial institutions,

The Cement Corporation of
India has also been set up in

public sector to step up the
production of cement.

(vi)

(viii)

POSTPONEMENT OF AERIAL SURVEY OF
RAJASTHAN

4482. SHRI MARANDI :
SHRI S, C. BESRA :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that an
aerial survey of the Rajasthap areas to
locate non-ferrous metal deposits has
been postponed;

(b) if so, when the survey is likely
to be started; and

(c) whether any foreign ussistance
is involved in this regard ?

THE MINISTER OF STEEL.
MINES AND METALS (DR
CHANNA REDDY) (a) and (b).
The aerial surveys in Rajasthan have
commenced on 4th December, 1967,

(c) The work is being carried out
by a US. Agency on contract basis.
The foreign exchange cost of the pro-
gramme is being met out of a U.S.
A.LD. loan of 3.5 million dollars,

SurpLy oF CoaL To CEYLON AND OTHER
COUNTRIES

4483. SHRI MARANDI : Will the
Minister of COMMERCE be pleased to
state :
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(a) whether it is a fact that Ceylon
Government have asked the Govern-
ment of Indin to supply Indian coal;

(b) if so, the reaction of Govern-
ment thereto and the quantity of coal
proposed to be supplied;

(c) whether it is also a fact that cer-
tain other countries have also requested
for the supply of coal; and

(d) if so, whether Government are
in a position to supply coal to those
countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) ; (a) and
(b). The Ceylon Government Railways
invited global tenders for the supply of
Coal to them during December, 1967
to November, 1968. The M.M.T.C.
has secured this contract and will sup-
ply 1.60.000 tons of Selected ‘A’ Grade
Steam Coal during this period.

(c) and (d). The Myanma Export
Impont Trading Corporation of the Gov-
ernment of Union of Burma also in-
vited global tenders for supply of Coal
and Coke during 1968. In this case
also M.M.T.C.’s tender has been accept-
ed for supply of about 3 lakh tons of
coal/coke during that year. Besides.
the possibilities of exporting some coal
to Japan and Hong Kong are being ex-
plored.

Revision oF MINERAL RoyaLTy RATES

4484. SHR1 MARANDI :
SHRI S. C. BESRA :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the Gov-
ernment of Bihar have approached the
Centre for the revision of the existing
mineral royalty rates;

(b) if so, the rcasons therefor and
the reaction of the Union Government
theretn; and

(c) whether any decision in this re-
gard has been taken?
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P, C. SETHI) :
(a) Yes, Sir.

(b) and (c). The reasons, inter alia,
are that as the prices of minerals
have gone up, the State Governments
are entitled to receive their due share
in the form of royalty, and augment
their financial resources from the mime-
rals which are one of their main assets,
for implementing the various develop-
ment programmes. In view of the im-
portance of the subject and the repre-
sentations received from other State
Governments and the mineral industry,
Government constituted a Study Group
to examine the question of royalty on
major minerals in all its aspects, The
recommendations of the Study Group
and proposals of the State Government
in this regard arc under consideration.

Box Woon BLANKS BY
Narnosar  INsTRUMENTs L1D.

4485. SHRI PREM CHAND
VERMA : Will the Minister of IN-
DUSTRIAL. DEVELOPMENT AND
COMPANY AFFAIRS bhe pleased to
state

(a) whether it is a fact that 32,757
Boxes Wood Blanks were purchased by
the National Instruments Ltd. from a
London firm and that it was certified
by the D.G.5.&D. that the boxes werc
according to order and specifications
but the Company rejected them;

PURCHASL OF

(b) whether it is a fact that it was
declared onmly in 1966 that 19,192
blanks were unserviceable and only
2.795 blanks were made use of;

(c) if so, the person responsible for
keeping the matter pending for 8 years
and thus causing such a great loss: and

(d) whether any inquiry was insti-
tuted and responsibility fixed, and if so,
the details of the action taken?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND - COMPANY
AFFAIRS (SHRI F. A, AHMED)
(a) to (d). It has been ascertained
from the National Instruments Ltd.,
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Calcutta that an indent was placed in
1956 on the D.G.S.&D., New Delhi by
the late National Instruments Factory
whea it was departmentally run for sup-
ply of 32,757 Nos, of Box Wood Blanks
valued at Rs. 21,760. Thg purchase
was arranged by the India Supply Mis-
sion, London from a Netherlands firm.
The materials were received in 1959.
As a result of inspection done at the
time of reccipt, it was found that out
of 32,757 Nos. received, only 13,565
could be accepted on relaxed standards
and the remaining 19,192 Nos, valued
at Rs, 12.749/- were rejected outright,
Out of 13,565 Nos, valued at Rs, 9011
found acceptable, 2795 Nos, valued
at Rs. 1 856 were put to proper use.
The remaining 10,770 Nos. valued at
Rs. 7,155 were held in stock for sea-
soning purposes and ultimate inspection
with a view to putting them to proper
use. In June, 1967, thc Company stated
that op inspection it was found that the
blanks were developing warps which
rendered them unsuitable for use. In
these circumstances 29,962 Nos.
(19,192 plus 10,770) of Blanks could
not be used. The infructuous expendi-
ture in the transaction is Rs. 19,904,

The Central Government Audit Re-
port (Commercial) for 1967 contains a
para in this regard. The matter is
under further examination.

NaTional.  SMALL  INDUSTRIEs CORPO-
RATION LTD,
4486. SHRI PREM CHAND

VERMA : Will the Minister of IN-
DUSTRJAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the
National Small Industrics Corporation
Ltd. ordered in 1959 import of an Im-
pression Injection mould for some firm
which continued to lie there unused
till December, 1966;

(b) whether it is a fact that the Cor-
poration did not amend the specifica-
tions of the mould according to the
requirements of the consumer and mould
of wrong specification was imported
which the firm refused to accept;
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(c¢) whether an additional expenditure
over the cost of the mould to the ex-
tent of Rs, 48,215 was incurred; and

(d) whether on auction, the bid for
the mould did not exceed Rs. 55 and
if so, whether responsibility for the
loss was fixed and the action taken in
the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) The supply order for the impor-
tation of one Impression Injection
Mould for 1§” REFLECTOR for use
on Battenfield BSM 20 SW [Injection
Moulder was placed by the National
Small Industries Corporation Ltd, with
the foreign supplics after specific ap-
proval of the party had been obtained.
The mould as ordered was duly received
by the Corporation but the hirers de-
clined to accept the delivery of the same
and as such the Mould is still lying in
stock with the Corporation.

(b) Final drawings of the Mould
were scnt to the Corporation by the
suppliers suggesting minor modifications.
These points were duly passed on to
the applicants for settlement with the
suppliers directly. The applicants did
not send their comments to the sup-
pliers well in time. In fact the appli-
cants had in the meantime changed
their mind and wanted a “4” Impres-
sion (Cavity) Mould to be fitted in
BSM 40 machine instead of 2 cavity
Mould which had already been manu-
factured by the supplicrs.

The order for the Mould was placed
with the foreign suppliers as per the
final selection made by the party, The
letter of Credit in favour of the sup-
pliers was also opened in due course of
time but as the party had changed his
mind and came forward with a request
to change the specifications of the
Mould altogether and it was not donme
within time, the Corporation could not
issue the required amendment.

(¢) The National Small Industries
Corporation Ltd. have not incurred amy
additional expenditure except the cost
of the Mould,
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(d) The Mould was put to auction
and it is true there was a bid for Rs.
55 but that was because presumably
there was no party who knew the in-
trinsic value of the special type of
Mould. The reflectors produced on the
Mould are needed by bicycle manufac-
turers and steps are being taken by the
Corporation to dispose of the Mould at
the best price obtainable. The Corpo-
ration is also enquiring into the full
details of the case to find out whether
there has beep any lapse on the part of
anybody.

CapaciTy oF HM.T. anDp 115 PRODUC-
TION

4487, SHRI PREM CHAND
VERMA : Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the rated
capacity of HMT. I and HMT, II' is
8,000 tonnes per year;

(b) whether the production in these
two units in 1963-64 and 1965-66 was
only 3,673 and 4,486 respectively,
which comes to about 50 per cent of
the rated capacity;

(c) if so, the reasons for this very
low production and whether any expert
advice was sought in the matter and
whether any measures were adopted to
increase the production; and

(d) if so, the results thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) The raled capacity of the machine
tool factories of Hindustan Machine
Tools Limited is fixed in terms of num-
bers of tools and not in tonnes, The
rated capacity of HM.T. I and HM.T.
Il is 1,000 machine tools each per
annum valued at about Rs, 5 crores.

(b) Actual production in these two
units taken together was 1,983 numbers
valued at Rs. 923 lakhs in 1963-64 and
1,512 machines valued at Rs, 817.15
lakhs in 1965-66,
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(c) and (d). The reason for the low
production in 1965-66 was the lack of
sufficient orders as a result of a steep
fall in the demand. No expert advice
is considered necessary. To utilise the
capacity fully, the Company have taken
steps to diversify production and to in-
crease sales internally and abroad. They
also intend to take up manufacture of
presses and printing machinery in two
separate Susidiaries to be set up for
the purpose. The results of these efforts
are yet to be felt.

Tl 1 7
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ProbUCTION OF CEMENT

4489. SHRI DHIRESHWAR
KALITA : Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) whether Government propose to
raise the production capacity of the
cement industry;

(b) if so, the extent of the additional
production capacity envisaged at pre-
sent; and

(c) the details of the steps taken to
achieve the new production targets ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) Yes, Sir.

{b) On present indications based on
firm planned schemes, for wh'ch plant
and machinery have been ordered, the
total production capacity is expected to
rise to 19.2 million tonnes by the end
of 1969 from the present level of 13.2
million tonnes per annum.

(c) At the time of decontrol from
1-1-66, the industry was given a price
increase of Rs. 16 per tonne of cement
with instructions to credit the net
accruals  in the Expansion Reserve
Account to be utilised for expansion
purposes only. Machinery to manu-
facture cement is now almost entirely
available from indigenous sources. Ce-
ment is a priority industry for purposes
of obtaining loans from financial insti-
tutions. A rebate of 25% on excise
duty has been allowed ip respect of
production in excess of the 1964-65
level.

ExporT oF MANGANESE Ogre

4490. SHRI N. K. P, SALVE : Will
the Minister of COMMERCE be
pleased to state :

(a) the total quantity of Manganese
Ore mines in the country m the years
1964, 1965, 1966 and 1967 State-wise
and
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(b) the quantity and value of man-
ganese ore exported during the same
period year-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). Two statements giving the neces-
sary information are laid on the Table
of the House. [Placed in Library. See
No. LT-2028/67].

ExpoRT OF MANGANESE ORE

4491, SHRI N. K, P. SALVE : Will
the Minister of STEEL, MINES AND
METALS be pleased to state the quan-
tity of manganese ore exported by the
Manganese Ore India, Limited during
the years 1964 to 19677

THE MINISTER OF STEEL,
MINES AND METALS (DR.
CHANNA REDDY) : Manganese ore
exported by Manganese Ore India,
Limited during the years 1964 to 1967
are as follows

1964 163,237 tonnes
1965 178,375 tonnes
1966 169,245 tonnes

1967 (to date) 132.585 tonnes

MANGANESE ORE LYING
UNSHIPPED

4492, SHRI N. K. P, SALVE : Wil
the Minister of COMMERCE be plea-
sed to state the quantity of stocks of
manganese ore lying unshipped at vari-
ous ports and the period for which
stocks are lying unshipped and the rea-
sons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : As on
1-12-1967 a quantity of approximately
1,49,000 tonnes of Manganese Ore is
lying unshipped at various ports. The
bulk of the stocks were moved to the
ports during the last six months. These
stocks have been offered for shipment
to the buyers whose nomination of
vessels is awaited. The buyers are hav-
ing some difficulty in nominating wes-
sels mainly because of the closure of
suez Canal. :

STOCKS OF
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- LoAN GIVEN TO MINE-O\;J'NB!S BY
M.M.T.C.

4493, SHRI N_ K. P, SALVE :Will
the Minister of COMMERCE be pleas-
ed to state the amount of clean loan
given by the Minerals & metals Trading
Corporation to mine-owners during the
period January 1967 to October, 1967 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) The
total amount of clean loan given by the
Minerals and Metals Trading Corpora-
tion to various mine-owners during the
period January, 1967 to October, 1967
is Rs. 23.83 lakhs,

Export OF MaANGANESE Ore

4495, SHRI N. K. P, SALVE : Wil
the Minister of COMMERCE be pleased
to state :

(a) whether the Minerals and Metals
Trading Corporation is at present hav-
ing any sale commitments with over-
seas buyers for managenese ore;

(b) if so, the quantity, grades and
the period involved in such commit-
ments; and

(c) the other details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD, SHAFI QURESHI) : (a)
Yes, Sir.
(b) and (¢). tt would not be in

the business interests of the M.M.T.C.
which is a commercial organisation to
indicate these details.

InpusTRIES IN DELHT

4496. SHRI KANWAR LAL
GUPTA : Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) the total number of industries in

(b) whether it is a fact that a person
has to fuce many difficulties to open
new industrics or expand the existing
ones;
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(c) if so, the steps Government pro-
po;c to take to remove their difficulties;
an

(d) whether Government have receiv-
ed some representation from the factory
owners and industrialists about their
difficulty and if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) to (d). The information is being
collected and will be laid on the Table
of the House.

ELectric TraiNs FrRoM DEeLHI TO
NEARBY STATIONS
4497, SHRI KANWAR LAL

GUPTA : Will the Minister of RAIL.-
WAYS be pleased to state :

(a) whether there is any proposal to
run clectric trains from Delhi to nearhy
stations:

(b) if so, the details thereof:

(c) when Government propose L.
start sub-ways in Delhi; and

(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) (a)
There is at present no proposal to run
electric trains from Delhi to nearby
stations.

(b) Does mot arise.
(c) Presumably the Hon'ble Member

is referring to underground Railways.
There is no such proposal at present.

(d) The Railways are not at present
in a position to provide facilities for
intencity travel such as underground
railways, which is the responsibility of
the Civic Administration and/or State
Government.

COIMBATORE- SAYMLUGAOLAM -SOMRAJ
Nacar RaiL LNk

4498. SHRI NAMBIAR :
SHRI K. RAMANI :
SHRI C, K. CHAKRAPANI :

Will the Minister of RAILWAYS be
pleased to state :
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{a) whether it is a fact that a sur-
vey bad been conducted for a new Rail-
way line between Coimbatore, Saymlu-
gaolam and Somraj Nagar;

(b) if so, the details thereof; and

(c) whether Government have de-
cided to start such a line in the near
future ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). Preliminary Engineering and
Traffic surveys for a metre gauge line
between Chamaraja-nagar and Coimba-
tore via Satyamangalam were carried
out in 1948-49, The line, 164 Kms. in
length, was estimated to cost Rs. 4.18
crores. The proposal was considered
financially not justified.

(c) No.

NoRTHERN RaiLway HospiTaL, DeLm

4499 SHRI NAMBIAR .

SHRI MOHAMMAD
ISMAIL :

SHRI E. K, NAYANAR :
SHRI P. P. ESTHOSE :

Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that some
stores were scized during the raid on
the Northern Railway Hospital, Queens
Road, Delhi, on the 7th October, 1967,
by the Vigilance Branch of the Railway:

(b) if so, the details thereof;

(c) whether any investigations are
being made in this matter;

(d) if so, the progress made therein:

(e) the steps taken by Government
10 ensure impartial investigations; and

(f) when the investigations are likely
to be completed ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). No raid was conducted on the 7th
October, 1967. However, a surprise
check was conducted by the Vigilance
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Directorate of the Railway Board on
the 7th September, 1967, and another
on the 29th November, 1967. As the
investigation is still incomplete, further
details are not availablg at this stage.

(c) Yes. Investigations are being
made.

(d) The investigations arc still under-
way,

(e) The investigation are being con-
ducted by the Vigilance Directorate of
the Railway Board in an impartial man-
ner.

(f) It cannot be said defimitely at this
stage when the investigations are likely
to be completed.
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SovieT Am For INDIAN INDUSTRIES

4504, SHRI INDRAIJIT GUPTA :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND CDMPANY
AFFAIRS be pleased to state :

(a) whether he had any talks with
the Soviet authorities during his recent
visit to Moscow regarding the Soviet
aid for Indian Industrial Development
in the Fourth Plan period;

(b) if so, the outcome of the talks;
and

(c) the extent to which the present
recessive conditions in the Indian engi-
neering industry would be relieved by
Soviet purchases ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) and (b), During the visit, questions
relating to public sector undertakings in
the field of Engineering set up in India
with Soviet assistance were discussed.
The discussions did not relate to any
additional Soviet aid for Indian Indus-

trial Development in the Fourth Plan
period.
(¢) The suggestion has been made

that Soviet authorities may assist in the
fuller utilisation of the capacity «of the
undertakings set up with their assistance
by making some purchases of the pro-
ducts of these undertaking both to meet
their requirements and the requirements
of the third countries. The suggestion
is under examination.

Export oF Jute Goobs

4505. SHRI INDRAJIT GQGUPTA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the trend of jute goods
exports has recently shown any impro-
vement;

(b) if not, whether Government are
considering intervention in the export
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tradg by the State Trading Corporation
despite objections of the private expar-
ters; and

(c) the progress made with the jute
goods buffer stock scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes.
Sir.

(b) Does not arise. It should be
added however, that the State Trading
Corporation has been and will continuc
to explore possibilities of promoting
jute goods exports,

"~ (c) The mechanism of financing the
buffer stock purchases is being finalised
in consultation with the State Bank of
India.

TransIT SYSTEM 1OR TRAINs 1N DELHI

4506. SHRI D. C. SHARMA : Will
the Minister of RAILWAYS he pleased
10 state :

(a) whether the Central Road Re-
search Institute has suggested a well-
planned rapid mass transit system of
surface, underground and owverhead
trains free from road-rail grade cross-
ings in Delhi;

(b) whether the suggestion has been
examined; and

(c) if so, the broad details of the
plan approved ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) and (c). Do not arise.

Goons Service

4507. SHR1 D. C. SHARMA : Will
the Minister of RAILWAYS be pleased
o state :

(a) whether the Northern Railway
have taken certam steps to streamline
goods service;

(b) if so, the pature of the
taken; and

(c) the result thereof ?

steps
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THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA) : (a) to
(c). The following are some of the im-
portant steps taken to streamline goods
service by the Northern Railway :—

(i) Introduction/extension of
diesel and electric traction.

(ii) Introduction of Super Express

Goods trains on trunk routes.

Introduction of container ser-
vices.

Provision of goods avoiding
lines in Delhi area; augmenta-
tion of existing facilities in-
cluding meodernisation of sig-
nalling etc.

All these have helped to <treamline
the movement of goods traffic,

(iii)

(iv)

SysTEMATIC JoB ANALYSIs

NORTHERN RAILWAY

4508. SHRI D. C, SHARMA : Wil

the Minister of RAILWAYS be pleascd
to state :

ON THE

(a) whether a systematic job analysix
has been carried out by the Northern
Railway at the instance of the Railway
Boarg as part of a stern economy drive:

(b) if so, the result thereof und the
reduction in senior posts recommended:
and

(¢) the action taken on the recom-
mendations?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) No
job analysis as such was done but a
review of cadres of all departments was
undertaken with a view to cffecting
economy.

(b) and (c). Review and adjustment
of cadre is a continuous process. Dur-
ing the last ning months 15 Gazetted
posts have been surrendered.

GROWTH OF SMALL INDUSTRIES 1IN
Bruar, Onrissa AND RAJASTHAN

4509. SHRI HIMATSINGKA : Will

the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :
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_(a) whether Govemment's attention
has been drawn to the statement of the
Chairman of the National Small-Scale
Industries Corporation reported in The
Statesman dJated the 17th November,
1967 to the effect that Bihar, Orissa and
Rajasthan were among the States where
growth of small industry is very slow
mostly because of the famine condi-
tions that have been persisting in these
States; and

(b) if so, the steps envisaged and the
schemes which have been drawn up to
ensure rapid growth of small industry
in these States with a view to ensuring
uniform  development of industry
throughout the country ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) The Chairman of the National
Small Industries Corporation Ltd., i
reported to have mentioned Bihar.
Orissa and Rajasthan among the States
where growth of small industry was
slow. This was based on the statistics
of delivery of machines on hire pur-
chase basis  which shows that thesc
States have not availed of N.SI.C.'s
Hire Purchase Scheme as the other
States lika Maharashtra, Madras, West
Bengal and Delhi have done,

(b) Intensive campaigns in which the
N.S.IC., the Central Small Industrics
Organization and the Statc Directors of
Industries participate were launched in
these States with a view to create a
climate for industrial growth and sti-
mulate entrepreneurship in the small
scale sector. Applications for supply
of machines on hire purchase basis
valued at Rs. 436 lakhs (Rajasthan—
Rs. 60 lakhs; Orissa—123 lakhs; and
Bihar—Rs, 253 lakhs) were accepted
by the N.S.I.C. in these campaigns.

BoOKING FACILITIES AT STATIONS ON
CENTRAL RAILWAYS

4510. SHRI  NITIRAJ SINGH
CHAUDHARY : Will the Minister of
RAILWAYS be pleased to state :

(a) whether goods booking facilities
are proposed to be provided at Somtalai,
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Shobhapur, Bakanj, Junehta, Karap-
gaon, Kathotia and Ghatpindari stations
on the Central Railway:

(b) if so, when;
(¢) if not, the reasons therefor; and

(d) whether any or all of the above
stations arc being closed for passenger
traffic, if so. since when and the reasons
therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) No.

(b) Does not arisc.

(¢) No demand has been received
for the provision of this facility so far
and goods booking facilities are already
available at adjacenf stations.

(d) Out of the 7 stations, only five
stations  viz..  Sontalai, Shobhapur,
Karapguon. Kathotia and Ghat Pindari
are open for passenger traffic and there
is no proposal to close down any of
them. Bakanj and Junehta are crossing
stations and they have not yet been
opened for passenger traffic.

ProbucnioN-cium-TRAINING CENTRES IN
KERALA

SHRI E, K. NAYANAR :

SHRI A. K. GOPALAN :

SHRI C, K. CHAKRAPANI :

SHRI K. ANIRUDHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be plcased to state :

(a) the total number of production
cum-training centres in Kerala as well
as in other Siates;

4511,

(b) whether Government bave re-
ceived any representation from the
Kerala Government for setting up a
new production-uni-training centre in
Kerala:

(¢) if so. the dJecision taken on the
representation; and

(d) if not, when the decision is likely
to be taken ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED) :
(a) There are at present three Proto-
type Production-cum-Training Centres
in India which are located at Rajkot,
Delhi and Howrah. There are no Pro-
totype Production-cum-Training  Cen-
tres in Kerala,

(b) Yes, Sir. The Government of
Kerala have requested that a Prototype
Productioncum-Training Centre may
be set up in Kerala at the earliest with
the collaboration of a foreign country.

(c) The Government of Kerala have
been informed that the proposal is to
set up one such Centre in each State.
As and when offers of collaboration are
received from foreign countries these
are considered in all their aspects, in-
cluding the location of the proposal
Ceatres. The claims of Kerala will be
considered whencever any further offer
is received from any country for the
type of Centre required by them,

(d) Does not arise.
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ResaTe T0 CoNSUMERs IN A.P. ox
SaLe oF HanprLooM Crotn

4516. SHRI P, VENKATASUB-

BAIAH :
SHRI M. 8. MURTI :

Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that the Gov-
ernment of Andhra Pradesh have kept
in abeyance the scheme of allowing re-
bate to the consumers on the sale of
handloom cloth by Weavers’ Coopera-
tives since Ist June, 1967,

(b) whether he has received a repre-
sentation from the Andhra Handloom
Weavers' Cooperative Society Ltd.,
Vijayawada to this effect; and
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(c) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b) Yes, Sir,

(c) The matter has been taken up
with the State Government and their
reply is awaited,

ARREARS OF REBATE TO APEX AND
PriMARY WEAVERS' COOPERATIVES
IN ANDHRA PRADESH

4517. SHR1I P. VENKATASUB-
BAIAH :

SHRI M, S. MURTI :

Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that the
Government of Andhra Pradesh owe
over Rs. 63 lakhs as arrears of rebate
to both the Apex and Primary Weavers’
Cooperatives in Andhra Pradesh; and

(b) if so, the steps taken to remm-
burse the arrears of rebate immediately
to the Apex and Primary Weavers' Co-
operatives ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir,

{(b) The following steps have been
taken;

(i) The State Government has,
during the plan discussions
for 1968-69, made a provision
of Rs. 48 lakhg towards repay-
ment of a part of the arrear
claims,

The State Government has also
been advised to indicate ils
actual expenditure on other
schemes like coir. silk ete.
during the III Plan period so
that the possibility of rephas-
ing the grants under these
heads and increasing the
assistance under the hand-
looms may be examined,

(ii)
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PreEmMIUM COLLECTED ON COTTON
IMPORTS

4518. SHRI P. VENKATASUBBA-
IAH : Will the Minister of COM-
MERCE be pleased to state :

(a) the amount of premium collect-
¢d on cotton imports during the calendar
year 1966 by the Indian Cotton Mills
Federation, Bombay;

(b) whether Government have re-
ceived a representation from the
Andhra State Handloom Weavers' Co-
aperative Society Ltd., Vijayawada re-
questing Government to set apart a
portion of the premia collected on the
counts of yarn spun out of such import-
ed cotton; and

(c) if so, the action taken on the
above representation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a)
Rs. 4,89,28,813,

(b) Yes, Sir.

(c) The matter is under considera-
tion.

AccuMULATION OF HANDLoOM CLoTH
IN ANDHRA PRADESH

4519. SHR1 P. VENKATASUBBA-
LAH : Will the Minister of COM-
MERCE be pleased to state :

(a) whether he has received a re-
tation from the Andhra Hand-
loom Weavers' Co-operative Society
Ltd., Vijayawada about thg huge ac-
cumulation of cloth with both the Apex
and Primary Weavers' Cooperatives in
Andhra Pradesh;

(b) whether Government have been
requested to sanction special rebate on
sale of handloom cloth from the 1st to
15th January, 1968 (Pongal) so as to
dispose of at least a portion of the ac-
cumulated stock; and

(c) if so. the action taken thereon?

THE DFPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a)
Yes. Sir.
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(b) Yes, Sir,

(c) It has been suggested to
State Government that

the

vers' Cooperative Society may be con-
sidered sympathetically and orders al-
lowing rebate during the coming Pongal
festival may be issued at an early date.

ProbucTioN oF COLOURED SAREES POR
HANDLOOM

4520, SHRI P. VENKATASUBBA-
IAH : Will the Minister of COM-
MERCE be pleased to state :

(a) whether he has received a re-
presentation from the Andhra Hand-
loom Weavers' Co-operative Society
Ltd., Vijayawada alleging that the reso-
lution of his Ministry dated the 2nd
June, 1966 reserving the production of
coloured sarees both yarn-dyed and
piece-dyed for the handlooms, is not
being effectively implemented; and

(b) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a)
Yes, Sir.

(b) the allegation made in the re-
presentation is being looked into.

New ForMmuLa ForR PRICE or CEMENT

4521. DR, RANEN SEN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether the current agreement
as regards the payment of retention
prices to cement manufacturers would
expire by the end of the year;

(b) whether any new price formula
has been worked out for the next year;
and

(c) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A, AHMAD) :
(a) to (c). The present decontrol
arrangements, whereby the industry has



7225

agreed to a uniform f.o.r. railway des-
tination price and three differential ex-
works prices are dug to expire on the
31st December, 1967. Future policy is
under active consideration,

ACCUMULATION OF STOCKs OF CEMENT

4522. DR, RANEN SEN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that large
stocks of unsold cement have accumu-
lated with the cement manufacturers;

(b) if so, the reason therefor; and

(¢) the steps taken to help the in-
dustry o dispose of the accumulated
stocks ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A, AHMAD) :
(a) No, Sir.

(b) and (¢). Do not arise.

Dmect ExPREss TRAIN FROM RoOUR-
KELA TO Pumt

4523. SHRI RABI RAY : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether there has been persis-
tent demand by the people of Orissa
to introduce a direct Express train or
bogie service from Rourkela to Puri and
whether a memorandum has been re-
ceived from Railway User's Committee
of Rourkela to this effect; and

(b) if so, the steps taken to fulfil
this demand ?

THE MINISTER OF RAILWAYS
(YSHR.I C. M. POONACHA) : (a)
8.

(b) An assessment of through traffic
offering between Rourkela and Puri
bas shown that the daily average num-
ber of through passengers is too meagre
to justify provision of a through coach
much less a direct train between these
points.

L9ILSS/67—5 A
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STATION MASTERS AND A.S.Ms.

4524. SHRI RABI RAY : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether he has received a me-
morandum from the office bearers of
the All India Station Masters’ and
Assistant station masters’ Confereace,
about their pay rise and other cmoly-
ments;

(b) if so, the details of thosc de-
mands; and '

(c) the steps taken in this connec-
tion ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Re-
presentations are now and then received
from this unrecognised Sectional Orga-
nisation concerning their service condi-
tions.

(b) The demands inter alia contain a
request for revision of their scales of

pay.

(c) The scales of pay at present
applicable to this category of staff are
those recommended by the Second Pay
Commission, as subsequently improved
considerably in the initial grades both
for S.Ms. and A.S.Ms. due to their in-
creased duties and responsibilities. No
further improvement is considered poss
sible at present.

ExPorTS TO EasT EUROPEAN
COUNTRIES

4525. SHRI MADHU LIMAYE:!
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government's attention
has been drawn to the re-export of
Indian textiles purchased by some Bast
European States at cheap prices from
this country through the S.T.C,, or
otherwise, to India's traditional markets
in Western Europe at higher prices;

(b) whether, any Indian diplomat/
textile representative attached to India's
foreign mission has written to Govern-
ment about it; and
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(e) if so, the action taken
tect Indian interests ?

to pro-

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a)
Government’s attention has been drawn
to certain allegations of re-export of
Indian textiles purchased by some East
European States to India's traditional
markets in Western Europe. It cannot,
however, be stated, having regard to
the level of international prices that
these purchases by East European
countries were at cheap prices. Further,
no confirmation is available of the alle-
gation that such textiles were sold to
countries in Western Europe. The ques-
tion of these commodities being sold in

Western Europe at higher prices does

not, therefore, arise.

(b) Officials attached to India's
foreign Missions both in Eastern and
Western Europe were alerted as and
when comphaints of the possibility of
such re-export reached Government.
The reports and replies that have been
received do not confirm that the alleged
re-exports have actually taken place.

(c) Does not arise.

SHORTAGE OF 'GooDS WAGONsS

4527, SHRI KAMESHWAR SINGH:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Railways are short of
goods wagons;

(b) if so, the extent of shortage up-
to March, 1968; and

(c) the efforts made so far to over-
vome the shortage ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.
(b) and (c). Do not arise.

Ferrit YA §Y MEWEIT A% T vk
4528. oft Mg wrew : ¥ A
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DECEMBER 15, 1967

Written Answers

7228

g U AERIYT TF TF IO AH
Tt o o, o q & gev ey mn
a ;

(=) afz g, @t 3° ¥ v FTOT
T ; 6

(7) S% =R WA § a«@ fee
FTias W gy 9y ¢

g wRt (oft Wo wo qATm)
(%) T (&), AEoRgT WX Famer
F 9 wla 7 g A OF AT "R
dY | T ATEA F1 183 H gy famr
a1 a1 4w 99 wRE #Y fafew aoee
1 FENElEET (TOw) # @fw
saoEl & fan Waw st & oW
IELT 97 |

() 1917-18 WX 1918-19 ®
T ATET & AR @ 97 T HIHEAY
THA: 4. 479, AT 4. 549,91

DouBLING OF DELHI-AMBALA-KALKA
AND DELHI-ROHTAK-BHATINDA RAILWAY
LINES

4529, SHRI RANDHIR SINGH:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether in view of the rush of
trafic on Delhi-Ambala-Kalka and
Delhi-Rohtak-Bhatinda  Railway Lines
and in view of their great importance
from the point of view of the country's
defence, Government have any propo-
sal under consideration to lay a double
track on these two Railway lines;

(b) if so, when this proposal is like-
ly to be implemented; and

(c) if not, the reasons thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
3 KM length from Delhi to Subzimandi
on Delhi-Ambala-Kalka section, and 11
KM on Delhi-Rohtak-Bhatinda section
are already doubled. It is proposed to
survey the possibility of doubling the
section from Subzimandi to Sonecpat.
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There is no proposal at present to ex-
tend the double line on the Delhi-
Rohtak-Bhatinda section.

(b) The survey for the doubling of
the Subzimandi-Sonepat section is ex-
pected to be taken up immediately.

(¢) Doubling of the renmaining single
line sections will depend on the way
traffic develops from time to time and
the availability resources.

LANDS ALONG RAILWAY TRACKS

4530. SHRI RANDHIR SINGH :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have any
proposal under consideration to lease
out Railway lands on both sides of the
Railway tracks all over the country for
purposes of agriculture, growing forests
or plantations;

(b) if so, the details theeof, and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
Yes.

(b) Surplus railway land along the
track in between stations are already
being allotted for cultivation purposes
to the cultivators ecither through the
State Govts. to whom such lands are
handed over for management, or by
direct licensing by Railways. It is pro-
posed to continue this policy.

(¢) Does not arise.

LINKING OF ROHTAK AND HISSAR WITH
MEERUT BY RAILWAY VIA SONEPAT

4531. SHRI RANDHIR SINGH :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have a pro-
posal to link Rohtak and Hissar in
Haryana State with Mecrut by Railway
line over the river Jamuna via Sone-
pat;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) Does not arise.

(¢) Due to the present difficult ways
and means position construction of this
link does not merit adequate priotity
for consideration in the near future and
may have to await better times.

IMPORT OF INDUSTRIAL MACHINERY

4532. SHRI BADABRATA BARUA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state ;

(a) whether it is a fact that the im-
port of industrial machinery is permit-
ted even when it is available in India;

(b) whether it is a fact that manu-
facturing capacity in the engineering
industry is forced to remain idle due
to this reason; and

(c) the policy
this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) and (c). Import of industrial ma-
chinery is not permitied if suitable indi-
genous machinery of requisite quality
and of required specification is available
for supply within reasonable delivery
period, so as not to jeopardise the pro-
duction schedule of the indentor. While
taking a decision in the matter it is
also taken into account that the price
of the indigenous machine is not unduly
high and the indigenous manufacturer
does not require foreign exchange for
the import of raw materials and com-
ponents to produce the machinery,
which is of the same broad magnitude
as the foreign exchange required for
the import of the complete machine in
question.

(b) No, Sir.
fufredfra srfawrl, gafre td
weqne, ARl T
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(%) % g & § s i W

of Government in
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FoUR-WHEELER WAGONS FOR TRANS-
PORT OF CoAL

4534, SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be
pleased to state :

(8) whether it is a fact that the
@Giridih group of collieries (N.C.D.C.)
and Barauni Thermal Power Project
have provision for loading and un-
loading of coal from only four-wheeler

wagons;
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(b) whether it is a fact that the
Railways have stopped giving them
four-wheeler wagons with the result
that N.C.D.C. coal remains unsold; and

(c) if so, the steps taken to supply
four-wheeler wagons to them ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
Giridih Group of collieries (N.C.D.C.)
have facilities for loading only four-
wheeler wagons. The siding of the Ba-
rauni Thermal Power Project can
handle BOX rakes of coal, but their
unloading tippler is reported to be only
fit for handling four-wheelers.

(b) No. The Giridih Collieries are
being supplied with four-wheeler wa-
gons for loading coal to Steel Plants
and to a number of other consumers,
but not to the Barauni Thermal Power
Project which is getting coal in BOX
rakes in line with the policy to supply
coal in BOX rakes to consumers whose
sidings are fit to handle such rakes.

(¢) Does not arise.

ELECTRIFICATION

4535. SHRI S. M. BANERIJEE:
Will the Minister of RAILWAYS be
pleased to state :

WOoORKS

(a) whether the electrification works
have been completed up to Kanpur;

(b) whether arrangements have been
made for all passenger trains being
hauled up by electric locomotives; and

(c) if not, the reasons for the delay ?

THE MINISTER OF RAILWAYS

(SHRI C. M. POONACHA) : (a)
Yes.
(b) and (c), It is presumed the

Hon'ble Member is referring to hauling
of passenger trains by electric locomo-
tives on Howrah/Sealdah-Kanpur sec-
tion. At present 10 pairs of passenger
carrying trains on this section (exclud-
ing suburban trains) are hauled by elec-
tric locomotives. Arrangements are
being made to work some more trains
by electric locomotives as the additional
electric locomotives are made available.
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STEEL SHEETS POR MAKING DRUMS

4536, SHRI S, M. BANERIEE:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether Government are allo-
caling steel sheets and issuing licenses
for import of steel sheets to the con-
sumers for making drums for packing
their products though they have got no
fabricating plants of their own;

(b) if so, whether this practice is
greatly affecting the commercial fabri-
cators whose licensed capacities remain
idle as the consumers supply steel
sheets to the fabricators of their choice
without caring for utilisation of their
idle capacities;

(c) whether this practice is against
the policy of Industries (Development
and Regulation) Act, 1951; and

(d) if so, the action taken by Gov-
ernment to discourage such practice in
future so that the requisite steel sheets
are supplied to the licensed commercial
fabricators on pro rata basis ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI) :
(a) So far as indigenously produced
steel sheets are concerned, all catego-
ries of steel have been decontrolled
with effect from the 1st May, 1967 and
no allocations are being made by Gov-
ernment. Import licenses are given to
actual users. Some licences have also
been issued to oil companies who are
ultimate actual users of the drums.

(b) No, Sir.
(c) No, Sir.
(d) Does not arise.

SuppLy oF CoTToN TO TEXTILE MILLS

4537. SHRI S. M. BANERIJEE:
Will the Minister of COMMERCE be

pleased to state :

(a) whether it is a fact that all the
textile mills producing medium and
coarse cloth are not getting adequate
supply of cotton;
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(b) if so, whether Government have
taken any steps to ensure the supply of
requisite queantity of cotton to these
mills; and

(¢) whether steps have also been
taken to avoid cordoning of cotton
bales by some of the big groups of the
textile mills ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No
Sir, as far as Government are aware.

(b) Does not arise.

(c) Measures like stock level res-
triction and credit restrictions are being
continued with a view to avoid any
possibility of large quantities of cotton
being comered by any particular group
of textile mills.

CIGARETTE FACTORIES

4538. SHRI SHIVA CHANDRA
JHA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state:

(a) the number of cigarette factories
in India and the names thereof;

(b) the annual cigarette production
and consumption in the country; and

(c) whether cigarettes are exported;
and if so, the quantity thereof and the
foreign exchange earned thereby an-
nually ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED) :
(a) There are thirtecn cigarette manu-
facturing units in the country. Their
names are given in the statement
(Annexure-I) laid on the Table of the
House. [Placed in Library. See No. LT-
2029/67.]

(b) The annual production of ciga-
rettes in the country during the last
three years is as follows :

Year Production
(in million pieces)
1965 ) 55,439
1966 58,226
1967 (Jan.-Oct.) 44,088
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The consumption of cigarettes is more
or less same as the production, since
the production kept pace with the de-
mand for cigarettes in country.

(c) Cigarettes are being exported to
a small extent. Exports of cigarettes
during the last three years are given in
the statement (Annexure.II) laid on the
Table of the House. [Placed in Library.
See No, LT-2029/67.]

NEw CoMPANIES

4539, SHRI SHIVA CHANDRA
JHA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) the number of new companies
for light and heavy industries, respec-
tively which have been registered both
in the public and private sectors state-
wise, since January, 1967;

(b) the total paid-up capital of the
newly registered companies both in the
public and private sectors, separately;

(c) the production in the respective
commodities which would be increased
per year by these newly registered com-
panies; and

(d) the number among the newly
registered companies which belong to
Tata and Birla Groups?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Information regarding the number of
companies registered during January-
October, 1967 in different industries is
given, separately for the public and the
private sectors companies, in the two

statements laid on the Table of the
House. [Placed in Library. See No.
LT-2030/67.]

(b) As the newly registered com-
panies take some time to raise paid-up

capital, the information is not avail-
able.
(¢) No information about increase

in output on account of new companies
is available.

(d) Only one company is known to
belong to Birla group. There is no
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information
companies.

with regard to the other

TOILET AND BATH FACILITIES IN FmsT
CrLAass COMPARTMENTS ON EBASTERN
AND NORTH-EASTERN RAMLWAYS

4540. SHRI SHIVA CHANDRA
JHA: Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that in the
first class compartments of trains run-
ning on the Southern Railway, there is
toilet and bath arrangement in all the
four-berth and two-berth coupes;

(b) whether it is also a fact that
there is no such arrangement in the
first class compartments on the Eastern
and North-Eastern Railways; and

(c) if so. the reasons for this dispa-
rity ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). Compartment type coaches with
toilet and bath arrangements adjoining
the four-berth compartments and two-
berth coupes are running not only on
the Southern Railway but on all Rail-
ways (including Eastern and North-
Eastern Railways). These coaches were
built and put into service earlier, be-
fore the corridor type coaches, which
are the present standard, were introduc-
ed in more recent years.

(c) Does not arise.

KoORIA BRIDGE NEAR DELHI RAILWAY
STATION

4541, SHRI HARDAYAL DEV-
GUN : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether the Koria Bridge mnear
the Delhi Railway Station is proposed
to be converted into a double-way
bridge; and

(b) if so, when the work on this is
likely to be started ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). Yes. The Delhi Municipal Corpo-
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ration has proposed to widen the exist-
ing 8 ft. Kauria foot over-bridge to 16
ft. This proposal has however not been
considered practicable and as an alter-
native provision of another 8 ft. wide
foot overbridge nearby has been sug-
gested to the Municipal Corporation,
who will have to bear the entire cost
of the work. A reply from the Munici-
pal Corporation is still awaited. It is too
early to indicate at this stage when the
work will be taken in hand by the
Railway.

INDUSTRIES MANUFACTURING Locomo-
TIVES, WAGONS AND COACHES

4542, SHRI S. KUNDU : Will the
Minister of RAILWAYS be pleased to
state :

(a) the amount spent by the Rail-
ways so far from 1948 in putting up
industries to manufacture Railway goods
such as Locomotives, Wagons, Coaches
etc.;

(b) the names of such factories,
amount spent on each factory and its
location; and

(c) the number of such new facto-
ries set up this year and how many are
planned to be set up in the coming
financial year and location thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-2031/67.]

(¢) No new Railway Production
Unit has been set up during the current
financial year, nor is there any propo-
sal to set up one during the next finan-
cial year.

FouRTH BLAST FURNACE, ROURKELA

4543, SHRI S. KUNDU : Will the
Minister of STEEL, MINES AND

METALS be pleased to state:

(a) whether the Fourth Blast Fur-
nace of the Rourkela Steel Plant was
closed in August and Scptember, 1967
due to dissatisfaction expressed by the
workers for a wrong calculation of in-
centive bonus;
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(b) if so, the days of such closure
of Blast Furnace and amount of money
lost on account of such closure; and

(c) whether any responsibility was
fixed for such wrong calculation of in-
centive bonus, and whether any officer
has been punished for such an act 7

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) and (b). Blast Furnace No. 4 of
the Rourkela Steel Plant had to be shut
down on August 30, 1967 and banked
on September 3, 1967 because of gan
illegal strike by the workers of the Blast
Furnace Department to press their
demand for increased rate of payment
of incentive bonus for August, 1967.
The work of restarting it was commen-
ced from the midnight of September 5,
1967. Information regarding the resul-
tant loss will be laid on the Table of
the House.

(¢) The dispute is under reference
to the Industrial Tribunal.

Crosep TEXTILE MILLS

4544, SHRI MOHAMMAD ISMAIL:
SHRI VISWANATHA
MENON :
SHRI UMANATH :

Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that the
workers of all the 86 closed textile mills
went on strike in August, 1967 for re-
opening of the mills;

(b) if so, the action taken by Gov-
ernment to open the closed mills;

(¢) whether all the closed
mills have been opened; and

textile

(d) if not, the reason therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a)
Presumably the Hon'ble Member is re-
ferring to the strike in textile mills in
Coimbatore District in Madras State
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in August, 1967. If so, the answer is in
the affirmative, but the figure 86 repre-
sents the total number of textile Mills
in Coimbatore District, and not the
closed mills.

(b) to (d). On the recommendations
of the Tripartite Committee appointed
by the Madras Government under the
Chairmanship of Dr. P. S. Lokanathan,
thoe Madras Government offered to
stand guarantee for loans to be arrang-
ed by certain closed mills from com-
mercial banks. Some of the mills have
reopened but 5 mills. still remain
closed. In consultation with the State
Government, an Officers’ Group has
been appointed to further examine the
cases of two of these mills. The ques-
tion as to whether these mills could be
financially assisted to re-open would be
considered on receipt of their report.
As regards the other mills, efforts con-
tinue to be made by the State Govern-
ment for re-opening them.

CLOSURE OF LIME QUARRY,
MADUKKARAI

4546. SHRI K. RAMANI :
SHRI C. K. CHAKRAPANTI :
SHRI E. K. NAYANAR :
SHRI P. RAMAMURTTI :
Will the Minister of INDUSTRIAL

DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the
limestone quarry belonging to the As-
sociated Cement Company at Maduk-
karai (District Coimbatore) is
to be closed shortly;

going

(b) if so, the rcasons therefor; and

(c) the action proposed to be taken
by Government to avert the closure ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) Information has been obtained from
M/s. Associated Cement Companies
Ltd., that the main limestone quarry at
Madukkarai is not closed and is in full
production. However, a small quarry,
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called Ettimadai limestone quarry,
which was supplying a small quantity
of high grade limestone to the cement

factory for blending purposes has been
closed.

(b) Low and medium grade Lime-
stone from Madukkarai quarry is now
being beneficiated in the floatation plant
commissioned in November, 1967.
Hence it is no longer necessary to have
any blending with high grade limestone
of the Ettimadai quarry.

(c) It is understood that 53 contrac-
tors labour at Ettimadai have been re-
trenched from December, 1967 after ob-
serving all legal formalities and paying
compensation. Government are not in a
position to take any further action.

COLLIERIES IN PUBLIC SECTOR VIS-A-VIS
PRIVATE SECTOR

4548. SHRI BENI SHANKER
SHARMA : Will the Minister of
STEEL, MINES AND METALS be
pleased to state :

(a) the number of collieries in the
public sector giving the capital emplo-
yed, gross turn-over, not profit after
allowing depreciation, intcrest and the
ratio of profit 1o the capital employed;
and

(b) whether the collieries in the pub-
lic sector compare favourably in their
earnings with the collieries of the same
status in private scctor ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI) :
(a) and (b). The requisite information
is being collected and will be laid on
the Table of the House as soon as it is
compiled.

INDUSTRIAL PoOLICY

4549, SHRI S. R. DAMANI : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY
AFFAIRS be pleased to state whether
it is a fact that the Industrial Policy
Resolution is likely to be amended and
if so, the direction in which Govern-
ment are contemplating ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
The question whether the Industrial
Policy Resolution of 1956 would re-
quire to be amended or amplified is
under Government's consideration.

SMALL ScALE INDUSTRIES FOR DEFENCE
REQUIREMENTS

4550. SHRI S. R. DAMANI : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the progress made by the small
scale industries sector in manufacturing
parts and components for defence re-
quirements during the last three years;
and

(b) whether the supply
upto the specifications ?

was found

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) A wide variety of parts, compo-
nents and items of stores are being
supplied by the small scale units for
Defence requirements. During 1963-64
to 1965-66 the purchase made were of
the value of over Rs. 39 crores.

(b) Products manufactured by small
scale unmits are according to the speci-
fications of the Defence Departments.
Generally, the Small Scale Units equip-
ped to manufacture stores according to
Defence requirements are suppliers and
they are also helped by the Central
Small Industries Organisation to ensure
production of goods as per specifica-
tions.

RECOVERY OF DUES FROM HANDLING
AGENTS OF IMPORTED STEEL

4551, SHRI S. R. DAMANI: Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the progress made regarding the
recovery of dues from Handling Agents
of the steel imported by Government;
and
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(b) the steps taken to improve the
procedure for prevention of dues fall-
ing in arrears from Handling Agents ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI) :
(a) and (b). The information is being
collected and will be laid on the Table.

STAFF OF OFFICE OF THE IRON AND
STEEL CONTROLLER

4552. SHRI S. R. DAMANI: Wil
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether there has been further
decrease in the strength of the staff of
the office of the Iron and Steel Con-
troller recently; and

(b) if not, whether any such reduc-
tion is envisaged in the near future?

THE MINISTER OF STREL,
MINES AND METALS (DR.
CHANNA REDDY) : (a) and (b).
During the year 1967-68 (upto 4th
December, 1967), 98 persons have
been released from the Office of the
Iron and Steel Controller.

“Go SLow” ATtnitupk oF H.M.T.
EMPLOYEES

4553. SHRI K. P. SINGH DBEO:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the em-
ployees of the HMT have been adopt-
ing “go slow” attitude since August,
1967 and if so, the reasons therefor;

(b) the loss suffercd by Government
on this account; and

(c) the steps taken by Governmeat
to look into the grievances of the em-
ployees ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (c). The workers of the factory
of Hindustan Machime Tools Lid. at
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Kalamassery resorted to ‘go-slow’ tac-
tics from 18th August, 1967 and went
on indefinite strike from 9th Septem-
ber 1967 on the issue of immediate pay-
ment of profit sharing bonus, interim
reliefs and special allowances. As there
was a likelihood of violence and damage
to the property of the factory the

t declared a lock-out on
13th September, 1967, After protracted
negotiations, a settlement was reached
between the management and the work-
ers and the strike was called off by the
workers and the lock-out lifted by the
Management. The factory resumed ope-
ration on 23rd October, 1967 and there
has been no trouble thereafter. The
loss of production is estimated at Rs. 60
lakbs. There was no “go slow” in any
other factory of HMT.

RECOMMENDATIONS MADE BY IRON aAND
STEEL ADVISORY COUNCIL

4554. SHRI MAYAVAN :
SHRI MANIBHALI J. PATEL:
SHRI SRINIBAS MISRA :

SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the Iron
and Steel Advisory Council which met
on the 22nd November, 1967 has re-
commended further decontrol of steel
and to pay more attention to the pro-
duction of scarce categories; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) and (b). The Standing Committee
of the Iron and Steel Advisory Council
held its second meeting on the 22nd
November, 1967 and constituted a Sub-
Committee which is examining various
suggestions on distribution and pricing
of iron and steel and augmenting pro-
duction of different categories of steel
which are in relatively short supply.
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CoNSTRUCTION OF HEAVY ENGINEERING
CORPORATION, RANCHI

4555. SHRI NITIRAJ]  SINGH
CHAUDHARY : Will the Minister of
INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) whether the Heavy Engineering
Corporation, Ranchi is not keeping to
construction schedule and whether it is
because the machinery and civil works
construction of the complex are yet
incomplete;

(b) if so, the stage at
construction of both stands;

which the

(c) whether the complex would be
able to deliver million ton steel plant
for Bokaro by 1972 as promised;

(d) the total investment on the en-
tire complex up-to-date and its total
production for this year and whether
the complex gets orders according to
its rated capacity: and

(¢) if not, how the complex is to be
kept working to full capacity ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) and (b). Heavy Engineering Corpo-
ration, Ranchi have three projects for
implementation namely Heavy Machine
Building Plant, Foundry Forge Plant and
Heavy Machine Tools Plant. In the
case of (he Heavy Machine Building
Plant and the Heavy Machine Tools
Plant the construction is generally ac-
cording to the schedule as worked out
by the Corporation. However, in the
case of the Foundry Forge Plant, there
has been delay in the construction of
major production buildings as a result
of change in the foundation work and
short supply of steel structures. The
progress of construction is as follows: —

Heavy Machine Building Plant

Civil construction has been comple-
ted. Erection of equipment and machi-
nery by end of October, 1967 was
25,006.62 tonnes as against a total of
27,561.61 tonnes.
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Foundry Forge

Construction is in progress. Produc-
tion has started on the basis of machines
installed. The construction is expected
to be completed by September, 1968
against December 1966 the original
target date of completion.

Heavy Machine Tools Plant

Civil Work is nearing completion and
67% of plant and equipment has been
erected. Production commenced in
October, 1966. The plant is expected
to be completed by March, 1968.

(c) Heavy Engineering Corporation
is to supply approximately 72,000 ton-
nes of machinery and technological
structures and 26,000 tormes of building
steel structures for Bokaro. The delivery
schedule has not been finalised.

(d) Up to date the investment in
Heavy Engineering Corporation is as
follows : —

Equity Rs. 100 crorcs
Loans Rs. 99.01 crores
Actuals (April-Oct. '67)
Total production Tonnes Value
during this ycar. (Rs. lakhs)
Heavy Machine 7200 240
Building Plant  (Approx.) (Approx.)
Found:y Forge 6952 125
Plant (Approx.) (Approx.)
Heavy Machine 4 Radial
Tools Plant. Drilling
Machines
4 Double
Column
Planning
Machines  49.00
5 Central  (Approx.)
lathes

The Heavy Machine Building Plant
has no unutilised capacity up to 1970-
71 but the Foundry Forge and Heavy
Maching Tools Plant have.

(e) The performance and profitabi-
lity of the plants are under constant
review and efforts are being made to
load the plants with orders and also
to diversify the production to the extent
feasible,
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MANAGING DIRECTORS IN PRIVATE
SeEcTOR CORPORATIONS

4556. SHRI R. K. AMIN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state :

(a) the total number of Managing
Directors in the private sector corpo-
rations;

(b) the number of those who draw
fees or emoluments from other Corpo-
rations of which they are Directors; and

(c) the number out of (a) above in
the age-groups of 60-65, 65-70, 71-75
and 75, and above ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (¢). The information i not
available. It may be added that there
are in existence over 27,000 companies
including 20,700 private limited com-
panies.

RAiLWAY BRIDGE OVER RIVER NARBADA

4557. SHRI R. K. AMIN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether Government ars aware
that the Railway bridge on River Nar-
bada between Broach and Ankleswar on
the Western Railway is in a precarious
condition; and

(b) if so, the action
propose to take to reconstruct
bridge ?

Government
the

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
Railway bridge No. 502 on the river
Narbada is not in a precarious condi-
tion.

(b) Does not arise. However, the
work of replacing corroded top flange
angles of stringers is in progress and is
likely to be completed by June, 1968.



247

Written Answers

ExroRT oF HaNDICRAFTS GoobDs TO
JaPaN

4558. SHRI YASHPAL SINGH :
Will the Minister of COMMERCE be

pleased to state :

(a) whether there is a great demand
of Indian handicraft goods in Japan;
and

(b) if so, the measures taken to in-
crease the export?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
There is a good demand for handicraft
goods in Japan which is showing signs
of increase as a result of an exhibition
of Indian handicrafts and handlooms
held early this year in Tokyo by
Messrs. Mitsukoshi in their departmental
store.

(b) Other firms in Tokyo and the
Japan Merchandising Association also
propose to lead similar exhibition in
their stores. The Handicrafts and
Handlooms Export Corporation of India
Ltd. is considering a proposal to open
a sample office cum showroom in
Tokyo.

ProbucTION OF COLOURED SAREES BY
MiLLs

4559. SHRI YASHPAL SINGH :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Handloom Industry is
facing a crisis due to the production
of coloured Sarces by Mills; and

(b) if so, whether Government pro-
pose to put ban on such production in
order to help the Handloom Industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
and (b). As production of coloured
sarees by composite mills has been ban-
ned ever since 1950, as far as Gov-
emment are aware, there is no question
of the handloom industry facing a crisis
on this secount.
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ACCIDENT AT BapL! STATION

4560. SHRI YASHPAL SINGH :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the inquiry into the eol-
lision between a parcel express train
and the Bombay Nagpur Express at
Badli station on the 19th November,
1967 has been completed;

(b) if so, whether a copy thereof
will be laid on the Table; and

(c) the action proposed to be taken

thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
accident occurred at Bhadli station on
18-11-1967. The preliminary report of
the Additional Commissioner of Rail-
way Safety, Bombay, who held a sta-
tutory enquiry into the accident, has
been received but his complete report
is awaited.

(b) This aspect can only be comi-
dered after the final report has been
received.

(c) Suitable action will be taken on
receipt of the final report.

SeizuRE OoF CoOTTON STOCKS IN
GUJARAT

4561. SHRI YASHPAL SINGH :
SHRI DEORAO PATIL :

Will the Minister of
be pleased to state :

COMMERCE

(a) whether the judgment of the
Gujarat High Court, declaring the
order of Textile Commissioner for seiz-
ing the cotton stocks as void, has been
studied;

(b) if so, the action proposed to be
taken in the matter; and

(c) the places where Textile Com-
missioner has so far seized cotton stocks
and orders for compulsory sale have
been issued during the current year?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). A copy of the judgment is awaited
In the meantime, the question whether
an appeal should be filed is being exa-
mined.

(c) Information is being collected
and will be laid on the Table of the
House.

qafe fafrey awamdt & swvaw frams

4562. #fY Wio Wo wmylt : T4
wreifire fasre aar awaTg-wTd w5t o
A FY FAT w4 o

(%) =7 woF= #1 qan § 5 ofsas
fafrd® gwamdl & gavus fdws s
ofeak & gzet ok s=n fowerd &
st A AFr T o 7 fow
R § A guag 7 sy 1 o Afww
o &R wE 3} 39 F T W/ E;
AR

(&) afz g, & 71 arwfas g
¥ T gfafwam 5t O9 & folt g
N TP FEAE FW 7T faEe 7

st faera aqr awa@-a1d war
(oft waredy oreft sgwa) ¢ (F) wEHIC
#) forel QY Feoet & aX F qav TE
¢ et @ Qo am@ AW qar Wl
g, Yoy fRus & wwafag) grao
fafrqaa § | ofeers fafwew wwafml
¥ waew fRvsl & wdfadl & fod,
oot &, 9w § o<1 9x fgfer &
frlw 7€ ¢, ¥© & wwel & orgt
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e, oF faiw d@ew, qrao @wie
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314 ¥ yava a8 aredfi, A¥ awr
Tt g fdfa € 0

(@) =fz frht fafire *volt g,
I 314 F ey godlaT & Gt §
fowrad s gt &, ot Fwwr fafe
e gaEr frdww Fom

T &7 AT

4563. sit wo Wo wwft :
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(&) fomr sami & A2 @ =
vy far sman §; @R

() wrama & Soyrea 7 fea aww
F ATId F HTeRfaiT @) o T geaTa
g’

TEITA, W AT G HATHG | T
Wt (dfrwowo §EY) : (F) 1964-65,
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T 0. 8 fufamm e afaad & s
g1

(@) # ot & foq o w1
s fean smen § S& $oNfd, aa
ffor, seond, 35 swvr & R
¥ AT &, qE IIHI, A AR
™z |

() da T T ST
qT IWREA FA wim aw wfawte
gHIC & T § Wi ARHfANT Y
STAT | AW TEE qvary ot 5w fady
SHFI FT [HE AHE FrAT AT |
@ @ & ag s @ g fE
IO F Iy 9§ gT 2w W AR e,
wq, fedw anfs §o s &1 ™
forasT ITHT FYAT IqEA g AAr
Fafi 4, amm s@ & 1
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RESTRICTIONS ON MOVEMENT OF TYRES
ouT oF DELHI

4564. SHRI YAINA DATT
SHARMA : Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) whether Government have im-
posed some restrictions on the move-
ment of India Super Rickshaw and
Cycle tyres and tubes from Delhi to
neighbouring States including the Pun-
jab;

(b) if so. the reasons therefor; and

(c) whether Government propose to
remove these resirictions to maintain
the distribution character of Delhi.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) Yes, Sir. The Delhi Administration
have issued on the 19th October 1967,
the Delhi Cycle Tyres and Tubes
(Movement Control) Order 1967.

(b) In order to prevent large scale
transhipment from the Union Territory
of Delhi, of cycle tyres and tubes,
which crcated conditions of artificial
scarcity and the overcharging of prices
of cycle tyres and tubes by the dealers,
especially in respect of popular brands
of cycle tyres and tubes like Dunlop.
Goodyear and India Super in the Union
Territory, the Delhi Administration
has banned for a period of two months
with effect from the 19th October 1967
the transhipment of such tyres and
tubes without permission, outside the
Union Territory. This ban does not
apply to Original Equipment supplies of
these commodities.

(c) The question whether or not to
continue this Order beyond the 18th
December 1967 will be considered by
the Delhi Administration in due course.

DECEMBER 15, 1967
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SHARE SCANDAL OF INDIA BELTING AND
CoTtroN MILLS, SERAMPORE

4565. SHRI GEORGE FERNAN-

DES ;
SHRI MAHARAJ SINGH
BHARATI :

SHRI S. M. BANERIJEE ;

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the
Share Registers were manipulated and
Annual Returns were tampered with
and or replaced in the India Belting
and Cotton Mills Limited, Serampore:
and

(b) if so, the steps taken by Govern-
ment to initiate action against ths for-
mer Managing Director of the Com-
pany and for ending the dilatory
methods of taking action by the Com-
pany Law Board ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) A complaint was reccived alleging
that the original anoual return made
upto 29-12-62 filed by M/s. India Belt-
ing and Cotton Mills Ltd. in the Office
of the Registrar of Companies, Calcutta,
was manipulated with the connivance
of some of the officials of the Office
of the Registrar of Companies. The
matter was initially enquired into by
the Vigilance Officer of the Department
who did not find any prima facle evid-
ence to support the allegation. He how-
ever found that a wrong and misleading
photo-stat of the document was prepar-
ed by following a wrong process. In
order to asccrtain whether there was any
mala fide intention behind the prepara-
tion and supply of the photostat, the
matter was referred to the Special
Police Establishment for enquiry. After
making a detailed enquiry, the S.P.E.
has come to the conclusion that there
has been no tampering of Records of
the above company but due to wrong
placement of the papers at the time of
preparation of photostat copy., a mis-
leading photostat of the document was
prepared. The S.P.E. has therefore re-
commended departmental action against
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two officers of the Office of the Regis-
trar of Companies, West Bengal, for
not exercising proper care in preparing
the photostat. The Registrar of Com-
panies, Calcutta has already been ins-
tructed to initiate disciplinary proceed-
ings, as per rules, against one of them,
who is a non-gazetted member of the
staff. In the case of the other person,
who is a Gazetted Officer, the report
of the S.P.E. together with the relevant
papers has been submitted to the Cen-
tral Vigilance Commission for their
advice. On receipt of the Commission's

advice, the matter will be processed
further.
(b) Does not arisc in view of the

answer given to part (a) of the ques-
tion.

Aupir oF INpDiA BELTING aAND CoTTON
MiLLs LTD SERAMPORE

4566. SHRI GEORE
FERNANDES :

SHRI DEVEN SEN:
SHRI C. CHITTYBABU :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the
Company Law Board had appointed a
Special Auditor in terms of the provi-
sions of the Companies Act to inves-
tigate into the affairs of the India Belt-
ing and Cotton Mills Limited, Serem-
pore (West Bengal):

(b) whether the same
completed; and

(c¢) if not, the reasons therefor and
the steps taken by the Government to
complete the process enabling the Spe-
cial Auditor so appointed to complete
the audit ?

THE MINISTER OF INDUST-
RIAL DEVELOPMENT AND COM-
PANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (c). Yes, Sir. By
their order dated the 10th November,
1966, the Company Law Board direc-
ted that a special audit of the books
of account of India Belting and Cotlton
Mills Ltd. shall be conducted by Shri
R. S. Lodha of Messrs. Lodha &

has  been
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Company, Chartered  Accountants,
Calcutta, for the period from the Ist
July, 1959 to the 30th June, 1965. Al-
most immediately thereafter, on a peti-
tion filed by the company under Arti-
cle 226 of the Constitution of India
questioning the validity of the Order,
the High Court, Calcutta, served an
interim injunction on the Special Audi-
tor restraining him from conducting
the special audit. The main petition
is still pending before the Court.

ExrorT oF RoLLING STock To US.A.

4567. SHRI D. N. PATODIA :
SHRI Y. A. PRASAD :
SHRI N. K. SANGHI :
SHRI R. R. SINGH DEOQ:

Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that there is
a- demand for Railway rolling stock in
the USA,;

(b) whether  Government have
taken up the matter with the Govemn-
ment of U.S.A. for meeting the US.
demands; and

(¢} if so, the result thercof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,

Sir. No such information has come
to our notice, We are, however, mak-
ing enquiries.

(b) and (c). Do not arise for the
present.

INTERNATIONAL TRADE FAIRs

4568. SHRI N. K. SANGHI : Will
the Minister of COMMERCE be pleas-
ed to state : (a) whether it is a fact
that in International Trade Fairs omly
such business houses from India are
permitted to cxhibit their products as
exhibi-

are able to buy space in the
tion;
(b) whether as a result of this

policy, a very large number of units of
small scale industries are eliminated
from exhibition their products in Inter
national fairs; and



7235

Writien Answers

(c) if so, the measures Government
propose to take to ensure that small in-
dustries also get an opportunity of dis-
playing their products in International
fairs in which India participates ?

THE DEPUTY MINISTER IN
THE MINISTRY OF OCOMMERCE
(SHRI MOHD. SHAF1 QURESHI) :
(a) Yes, Sir.

(b) and (c). No, Sir. Space charges
fixed by the Government arec not high
and are within the reach of small scale
units. Besides these units are offered
special concessions in space charges
wherever necessary.

NEw Seconp CLAsS SLEEPING
COACHES

4569. SHRI Y. A. PRASAD : Wil
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that a new
type of second class sleeping-coach is
proposed to be introduced shortly;

(bi if so, the trains to which such
coaches will be attached; and

(c) when such coaches will be put
into operation ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(¢). Yes. New design Second Class
Sleeper Coaches have already been
introduced on the following trains :—

(1) 15 Dn./16 Up G.T. Expres-
8€S;

(2) 1 Dn./2 Up Howrah-Bombay
Mails (Via Nagpur);

{3) 3 Dn./4 Up Frontiler Mails;

(4) 1 Up/2 Dn. Kalka-Delhi-
Howrah Mails; and

(5) 11 Dn./12 Up Bombay-
Madras Expresses.

It is also proposed to introduced such
coaches on the following trains short-
ly :—

(i) 11 Up/12 Dn. Howrah-Delhi
Expresses.
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(ii) 51 Dn./52 Up Sealdah-
Pathankot Expresses.

IMPORT OF NYLON YARN

4570. SHRI P. VISWAMBHA.-
RAN :

SHRI SRINIBAS MISRA :

Will the Minister of COMMERCE
be pleased to state :

(a) whether the State Trading Cor-
poration has been issued licence to im-
port nylon yarn during the current year;

(b) if so, the countries from which
the S.T.C. is allowed to import nylon
yarn and the value of imports from
each country;

(¢) whether 'Government
died the impact of import of nylon
yarn on indigenous art-silkk industry
like rayon and if so, the result of the
study; and

have stu-

(d) whether the report of the Kam-
pani Committee on availability of art-
silk will be placed on the Table ?

THE DEPUTY MINISTER Ith
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a)
Yes, Sir. :

(b) Import will be effected against
tied credits from United States of
America, Italy, West Germany and
Japan. The value of imports from
each country is as follows :—

In Lakhs of Rupees

United States of America 275
Italy 375
West Germany 125
Japan 125

Total 200
(c) Yes, Sir. These imports are to

meet the overall gap of the weaving
and knitting industry between their
estimated requirements and indigenous
availability.

(d) No, Sir.
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ScCrRAP RAILs

4573. SHRI HIMATSINGKA : Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that the
Railways have discontinued the system
of disposing of the scrap rails by open
auction and have allocated 70 per cent
of the scrap rails to the Steel Re-roll-
ing Mills Association and the rest 30
per cent to the respective State Govern-
ments;

(b) if so, in what circumstances
this change in procedure was made;

(c) whether it is a fact that this
modified arrangement has given mono-
poly over the disposal of scrap rails to
the members of the Steel Re-rolling
Mills Association;

(d) whether it is also a f that
the rail scraps under the revised ar-
rangement are being disposed of to the

said Association at rates much lower
than the previously realised by auction
sale; and

(e) if so, the total amount of rails
so far disposed of under the revised ar-
rangements and the estimated amount
of loss incurred therefrom ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.
The practice of disposal through open
auction continues to be followed be-
sides sale through the Steel Re-rolling
Mills Association and the Directors
of Industries of the State Governments.

(b) In order to step up the pace of
disposals, an agreement had been
reached with the representatives of the
Re-rollers registered with the Steel Re-
rolling Mills Association (S.R.M.A.)
as well as others not so registered.

(c) As auctions are continuing to be
held, no monopoly has been conceded
to any particular body of purchasers.

(d) No. The prices obtained through
auction in the areas covered by the
agreement for the half year ending
31-3-'67 ranged from Rs. 387 to Rs.
470 per tonne. The price fixed under
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this agreement is Rs. 459 per metric
tonne which on the whole works out
to be higher.

(e) The tonnage  disposed of
through Steel Re-rolling Mills Associa-
tion is approximately 1193, No dis-
posals have as yet been made to the
unregistered Re-rollers through the res-
pective State Governments. In view
of (d) above the question of any loss
having been incurred does not arise.

ExporT OF TEA

4574. SHRI HIMATSINGKA . Will
the Minister of COMMERCE be pleas-
ed to refer to the reply given to Starred
Question No. 248 on the 24th Novem-
ber, 1967 and State :

(a) whether a delegation has been
sent to Ceylon for talks with the Cey-
lonese Government to adopt a common
policy for the export of tea; and

(b) if s0, the results of the talks and
the broad outlines of the Common
policy evolved?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Not
yet, Sir.

(b) Does not arise.

DERAILMENT BETWEEN BAGMAR AND
KHANDWA STATIONS

4575. SHRI D. C. SHARMA : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that -eight
coaches next to the engine of the Delhi
bound Punjab Mail derailed on the 23rd
November, 1967 between Bagmar and
Khandwa stations on the Bhusaval-
Khandwa section of the Central Rail-
way resulting in injuries to five persons
and a child;

(b) whether any inquiry has been
made into the causes of derailment:
and

(c) if so, the findings thereof?

DECEMBER 15,
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THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a) Yes.
In this accident 7 persons sustained tri-
val injuries and all of them were allow-
ed to proceed on their journey after be-
ing rendered first-aid,

(b) and (c). According to the provi.
sional finding of the enquiry committee,
the accident was due to the failure of
railway staff.

LOAN FOR PURCHASE OF CARS AND
SCOOTERS GIVEN TO PUBLIC SERVANTS
AND MINISTERS OF MaNIPUR

4576. SHRI M. MEGHACHANDRA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the quota of cars and scooters
allotted to the Union Territory of Mani-
pur during 1966-67 and 1967-68;

(b) the number of public servants in-
cluding Ministers and elected persons
who have taken car loan from the Go-
vernment of Manipur for purchase of
cars;

(c)whether it is a fact that the ex-
Chief Minister, Mr. Koirans Singh and
some elected members obtained car loan
from the Government of Manipur;

(d) if so, the details of the loan taken
and repayment thereof; and

(e) whether it is a fact that the car
was sold away before the loan was re-
paid?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):
(a) to (e). The required information is
being collected and will be laid on the
Table of the House.

CHANGES IN STEEL PRICE STRUCTURE
SucGesTED BY IRON AND STEEL -
Apvisory CounciL

4577. SHRI HIMATSINGKA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state

(2) whether the Iron and Steel Ad-
visory Council at its meeting on the 22nd
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November, 1967 suggested several
changes in the steel price structure and
distribution system and demanded reor-

ganisation of the Joint Plant Com-
mittee;
(b) if so, the precise suggestions

made by the said Council; and
(¢) Government's reaction thereto?

THE MINISTER OF STATE IN
‘THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) to (c). At the meeting held on the
22nd November, 1967 the Standing
Committee of the Iron and Steel Ad-
visory Council appointed a Sub-Com-
mittee which is now examining
suggestions regarding pricing and distri-
bution of steel as well as the future
functioning of the Joint Plant Com-
mittee. The details will be considered
of the Sub-Committce submits its report.

MILEAGE ALLOWANCE TO DRIVERS AND
GUARDS

4578. SHRI ISHAQ SAMBHALI :
Will the Minister of RAILWAYS be
pleased to state the reasons for laying
down different rates of mileage allow-
ance for Drivers Grade ‘C' and Guard
Grade ‘B who are in the same scales
of pay viz. Rs. 150—2407?

THE MINISTER OF RAILWAYS
{SHRI C. M, POONACHA): The
duties and responsibilities of Drivers
and Guards are not comparable. In
view of this a straight comparison of
their Mileage Allowance rates is not ap-
propriate,

TRAVELLING ALLOWANCES TO CoNDUC-
TORS AND GUARDS

4579. SHRI ISHAQ SAMBHALI :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that Conduc-
tor in Grade Rs, 205—280 is paid Rs.
4.50 per day as T.A. which represents
only out-of-pocket expenses and the
“Guards of the same Grade are paid Rs.
3.60 a day which represents 60% out
ofdpockn expenses plus 40% incentive;
anm

(b) if so, the reasons therefor?
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THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA): (a) and
(b). When they go out on line, Conduc-
tors are paid T.A., the existing rate for
the pay slab Rs. 205—280 being Rs.
4.50 per day. In the case of Running
Staff, which includes the category of
Guards, they are not paid T.A. but
Mileage Allowance bases on the actual
mileage run, which provides for both
the T.A. clement and the incentive ele-
ment. Guards Grade ‘A’ are paid Mile-
age Allowance at the rate of Rs, 2.25
per 100 Kilometres. On an average the
daily mileage earnings of Guards Grade
‘A’ are more than the T.A. earned by
the Conductors. The rate of Rs. 3.60
per day represents the allowance in lieu
of mileage which is paid to Guards
Grade ‘A’ when they are occasionally
required to perform non-running duties
for example attending law courts, de-
partmental examinations etc.

‘A’ & ‘B' GRADE RAILWAY GUARDS

4580, SHRI ISHAQ SAMBHALI :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that due to
overlapping scales of pay, majority of
‘A’ & ‘B’ Grade Guards remain blocked
on the meagre maximum pay of their
scales partly for want of proper ave-
nues of promotions and partly due to
their becoming over-age by the time
they get even ‘B' Grade and therefore
most of them retire on the same blocked
pay;

(b) whether it is also a fact that a
‘B’ Grade Guard is unable to get pro-
motion in his own cadre due to ‘A’
Grade being selection post with a meagre
percentage of posts existing and even in
the out of cadre post because of his
being already overage;

(c) whether it is also a fact that the
emoluments of the posts of R.T.As.,
AYMs and Section Controllers being
lesser, majority of ‘B’ Gr. Guards do
not feel inclined to even appear in the
selections for these posts as they do not
consider it to be their promotion, rather
a demotion; and

(d) if so, the steps taken by Govern-
ment in this regard?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) In-
formation is being collected and will be
laid on the Table of the Sabha.

(b) The posts of Guards Grade ‘A’
are created not on the basis of a percent.
age but on the basis of the number of
mail and express trains running. The
posts of Guards Grade ‘A’ are open only
to Guards Grade ‘B' and no age limit
is laid down for promotion.

It is correct that age limit is in force
for eligibility for promotion to certain
categories of ex-cadre posts for which
laid on the Table of the Sabha.

(c) and (d). The scale of pay of the
Guards Grade ‘B’ is Rs, 150—240,
while the scale of pay applicable to the
other categories referred to is Rs, 250—
380. Since the Guards are also eligible
for running allowance, it is possible that
a percentage of them may not be will-
ing to be considered for appointment to
the grade of Rs. 250—380, but the
majority of Guards should be anxious
to get promoted to this cadre as their
pay is fixed taking into account their
pay plus 40% of pay representing runn-
ing allowances. Further advancement is
also available.

TRANSFER OF PASSENGER GUARDS

4581. SHRI ISHAQ SAMBHALI :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Kripalani Commis-
sion had suggested the transfer of com-
mercial and other category of staff also
after a stay of more than 5 years at a
particular place as is done in respect
of Passenger Guard; and

(b) if so, the justification for trans-
ferring only the Passenger Guards under
this scheme even when their area of
operation remains unchanged and acco-
mmodation is not made readily avail-
able to them?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a) Yes,
there was a recommendation stating that
the orders on the subject which were
;mdy existing should be rigidly observ-
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(b) Not only Passenger Guards but
also Special Ticket Examiners, Travel-
ling Ticket Examiners, Commercial
Clerks, Assistant Station Masters and
Station Masters are also to be transfer-
red periodically under the scheme in
accordance with the orders on the sub-
ject. Anyhow, the Scheme of periodi-
cal transfers is being kept in abeyance
as a temporary measure for the year
1968.

PAy ScALES oF RAILWAY GUARDS

4582, SHRI ISHAQ SAMBHALI :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that a memo-
randum signed by about 45 Members of
the Parliament was submitted to him in
support of fthe demands of Railway
Guards for the revision of pay scales
and allowances and for improved chan-
nel of promotions; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a) Yes.

(b) The matter is under considera-
tion.

CANCELLATION OF TRAINS ON
FEeSTIVALS

4583. SHRI LOBO PRABHU : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that a number
of trains are cancelled and/or put back
on important festivals, e.g. Dussehra,
Diwali and Holi;

(b) if so, the number of trains can-
celled for want of staff over the Indian
Railways on Dussehra festivals on the
12th October 1967; and

(c) whether Government propose to
make some extra payment to the Run-
ning Staff in order to keep the trains
running even during such important fes-
tivals as was the practice b:fffore I:;dg

ence for keeping the Staff on duty
TSunﬂays, Christmas and Good Fri-
day?
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THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA): (a) and
(b). Yes, on some important festivals
like Dussehra, Diwali and Holi there is
some dislocation to the running of goods
trains due to scarcity of Staff in certain
areas. During Dussehra holiday on
12-10-1967 in all only about sixty
trains were affected and put back.

(c) No.

ScooTER FACTORY AT KALYANI

4584, SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) whether a scooter factory is be-
ing started at Kalyani without any
foreign collaboration; and

(b) if so, when this factory is likely
to market its scooters and the sale pricc
thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED)"
(a) and (b). Government have seen a
press report to the effect that a factory
in the small scale sector for the manu-
facture of scooters is proposed to be set
up at Kalyani in West Bengal. Accord-
ing to the press report, no foreign com-
ponents would be necessary for the
manufacture of scooters, Full details
of the proposed venture are being as-
certained.

CoaL UTILISATION

4585, SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
STEEL, MINES AND METALS be
pleased to state :

(a) whether proposals to diversify

coal utilisation in view of fall in demand
are under consideration; and

(b) whether other countries are inte-
rested in its import and if so, the names
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
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AND METALS (SHRI P, C. SETHI):
(a) Yes, Sir. Proposals regarding (i)
setting up a coal-based fertilizer plant,
(ii) production of metallurgical coke
from non-coking coals and (iii) pro-
duction of synthetic oil etc., are under
consideration and study.

(b) Yes, Sir. Burma, Ceylon, Nepal,
Sikkim and Bhutan are already impor-
ting coal from India. Japan and Hong
Kong have also shown some interest,

INDUSTRIAL COLLABORATION  WITH

Foreion CoOUNTRIES

4586. SHRI NITIRA] SINGH
CHAUDHARY : Will the Minister of
INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) whether possibilities of having
closer industrial collaboration with
countries recently visited by him arc
under examination; and

(b) if so, the details thereof and the
time by which the results are likely to
be known?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) Yes; the prospects of closer indus-
trial collaboration with some of the
countries visited are presently under
consideration.

(b) The discussions held in UAR
and Yugoslavia which related to the fur-
therance of the possibilities of Tripartite
cooperation on the lines earlier discussed
in Delhi are being pursued in depth,

As for the matters discussed in Cze-
choslavakia and USSR which related to
the Public Undertakings set up in colla-
boration with them, follow-up action is
under way.

The discussions held in Bulgaria have
already been followed up by a wvisit of
the Bulgarian Minister of Machine
Building and an Expert Team who have
located certain fields in which the two
countries could collaborate (o their
mutual advantage,

The visit to UK and France was con-
fined only to an exchange of views on
matters of mutual interest.
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OFFiCE OF THE REGISTRAR oF CBM-
PANIES, WEST BENGAL

4587. SHRI S. KUNDU :

SHRI GADILINGANA
GOWD :

SHRI
GUN

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMFPANY
AFFAIRS be pleased to state .

(a) whether the investigations in re-
gard to the tempering with/rep.acement
of some documents at the Office of
Registrar of Companies, West Bengal,
have been completed by the Special
Police Establishment;

HARDAYAL DEV-

(b) if so, the results thereof and how
many cases of tampering of documents
have been examined that took place in
the same office; and

(c) whether it is also a fact that
senior officials were transferred 1o ig-
nore the consecquences and whather any
action has been taken against the officer
concerned?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) The S.P.E. has completed the en-
quiry into the alleged tampeting of the
records of the India Belting & Cotton
Mills Ltd., Serampore,

(b) Only one case has come to the
notice of Government. The S.P.E. has
come to the conclusion that there has
been no tampering of the records of the
company but due to wrong placement
of the papers at the time of preparation
of photostat copy, misleading photostat
of document was prepared. The S.P.E.
has recommended departmental action
against two officers of the office of the
Registrar of Companies, West Bengal,
for not exercising proper care in prepar-
ing the photostat. The Registrar of
Companies, Calcutta has been instructed
to initiate necessary disciplinary pro-
ceedings, as per rules, against a non-
gazetted member of the staff. The re-
sult of this enquiry is awaited The re-
port furnished by the SP.E. also in-
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volves a Gazetted Officer and the report
together with the relevant papers has,
therefore, been submitted to the Central
Vigilance Commission for their advice.
On receipt of the Commission’s advice,
the matter will be processed further,

(¢) No Senior Officer of the Office of
the Registrar of Companies, West Ben-
gal, Calcutta has been transferred to
ignore the consequences.

ExPoORT oF FILMSs

4588. SHRI ARJUN SINGH BHA-
DORIA : Will the Mnister of COM-
MERCE be pleased to vefer to the reply
given to Unstarred Question No, 1816
on the 24th November, 1967 and state
the names of the films exported to
foreign countries during the last five
years ending October, 13677

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : Informa-
tion is being collected and will be laid
on the Table of the House soon.

PuBLiC SECTOR INVESTMENTS

4589. SHRI VIRENDRAKUMAR
SHAH ; Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) the total public sector investment
in the organised industry during the Se-
cond Plan and the Third Plan periods;

(b) the share of each States in the
public sector investment in the organised
industry during the Second Plan and the
Third Plan periods;

(c) the reasons for the share of
Gujarat State being so low; and

(d) the proposals for investment in
Gujarat during the next five years?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) to (d). The information is being
collected and will be laid on the Table
of the House.
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DmucToRs OF COMPANIBS IN PRIVATE
SecTOR

4590. SHRI R. K. AMIN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state:

(a) the total number of Directors in
various Companies in the private sector;
and

(b) how many of them are in the age-

of 55—60, 61—65, 66—70,
71—75 and above 75 years as on the
31st March, 19677

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) and (b). The information is mnot
available. It may be added that there
are in existence over 27,000 companies
including 20,700 private limited com-

panies.

MODERNISATION OF JUTE MILLs

4591, SHRI R. K. BIRLA : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that NIDC
gave certain loans to the jute mills for
modernisation;

(b) if so, whether such loans are still
continuing or have been discontinued;

(c) the names of individual jute mills
to whom the loans were originally given,
the amount of loan and the amount still
outstanding to be repaid by the jute mill
owners;

(d) the names of the jute mills who
defaulted or delayed in the payment of
their instalments of interest and princi-
ple; and

(e) in case of any defaults, the action
taken by Government to realise the
same and the results obtained?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
Yes, Sir.

(b) Excepting in regard to disburse-
ments against loans already sanction, the
NIDC is not giving any new loans,
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(c) to (). A statement is laid on the
Table of the House. [Placed in Library.
See No, LT-2032/67.)

Errect oF DevaLuaTioN oF Pounp
STERLING ON ExromrTs

4592, SHRI A. SREEDHARAN :
SHRI J. B. SINGH
SHRI SEQUEIRA :
DR. RANEN SEN :

SHRI KAMESHWAR
SINGH :

SHRI SHIVA CHANDRA
JHA :

SHRI R. BARUA :

SHRI C. JANARDHANAN

SHRI SRADHAKAR SUPA.-
KAR :

SHRI YOGENDRA
SHARMA

SHRI RABI RAY :

Will the Minister of COMMERCE
be pleased to state :

(a) whether any assessment has been
made of the likely effects of the devalua-
tion of Pound Sterling by UK. and
rupee by Ceylon on the exports of India
particularly on jute, tea, textile and
machinery;

(b) if so, the main features of the
study;

(c) whether Government propose to
give relief in export duty in order to
increase the competitiveness of the
Indian export goods; and

(d) if not, the way in which Govern-
ment propose to off-set the difficulties

of the Indian exporters which have been
created as a result of the devaluation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a) In a
statement made by the Deputy Prime
Minister in the Parliament on November
20, 1967, giving a preliminary assess-
ment of the likely effects of devaluation
by the UK. and some other
on India’s exports, it was stated that it
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ports. Further examination of the ques-
tion in the light of subsequent develop-
ment, is in hand.

(b) to (d). Do not arise.

Ranway LiNe BETWEEN KHURDA AND
BOLANGIR

4593. SHRI A, DIPA : Wil the
Minister of RAILWAYS be pleased to
state ;

(a) whether it is a fact that a survey
to construct a Railway Line between
Khurda and Bolangir viz Daspulls-
Punakataka-Bhagipada-Tarabha was un-
dertaken in the year 1946-47; and

(b) if so, the reasons for not cons-
tructing the line so far?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a)
Yes.

(b) The proposal was
financially not justified.

considered

GERMAN ENGINEERS AND TECHNICIANS
FOR ExPansioN oF ROURKELA STEEL
PLANT

4594, SHRI K. P. SINGH DEO :
SHRI RABI RAY :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether Government have invited
some German engineer§ and technicians
to work on the expansion programme of
Rourkela;

(b) if so, the number of Engineers
and technicians invited;

(c) the details of the expenditure
likely to be incurred on account of their
stay in India; and

(d) whether, before inviting the Ger-
man engineers and technicians, Go-
vernment had explored the possibility
of taking up the expansion programme
by Indian engineers and technicians?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) to (d). Hindustan Steel Limited
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are negotiating with some West German
firms for securing the services of some
foreign technical personnel for the com-
missioning, operation and maintenance
of the highly sophisticated new units,
many of which are being set up for the
first time in India and involve the uae
of latest techniques of Steel rolling, at
Rourkela Steel Plant under its current
expansion amme, Since the nego-
tiations have not been finalised it is not
possible to give the details relating to
number of technicians and the lLikely
expenditure etc,

RAlLwWAY LINE IN PHULBANI DisTRICT

4595. SHRI A. DIPA : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that there is
no Railway line in Phulbani District
(Orissa State);

(b) if so, whether Government are
having any proposals to construct a
Railway line passing through that Dis-
trict; and

(c) if so, the details thereof?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Yes.

(b) No.

(c¢) Does not arise,
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4596. off g Tag wwg - w0
Tow Sl ag T &Y FO &G fF

(%) faew o9 auf & ™a W
a &len & fad W fawm g

fo svufaal #t 3% fG@ 13 @, Saw
=T oo

(&) 37 wnt N e X am



73

(7) & wvafa) ar o6t F ¥ sedw
5 fr-fe g w1 3 fewm
T ?

TR s [ (s Vo Wo qATAN)
(%) & (7).¥9 a<g & =T9T 2 W@
3 yfoad fadt 1@ § 1 97w anl & @y
# & Ry A omar @ g 13 393/
IO gfel ¥ ST FAm 9Fm
R AT g w1 9T afosy s
g I A gu sfomr # e
@t fawerr 1 fmT oY, 5000 97 ¥
afaw 77q r &0= w1 W gfvemw
2w oW # wwife gram war §
7g ww aifoeg warem & anfufeas
g AR FgEgw  fawmn, wEwar
g B g 9 fRar o §
afx ¥ FHT & WiaT qw@TE g
F OGO w&faa 3F T owal F
AR FTEATE Y STt

T & T SR &

4597. ot gwaw Ty vy
T AR WA ag a9 FY AT HG

WqET 9T 12 9% TF F9 AT TFA7

(@) afz g, @ w=F = FTXH
§ R
(1) & T} § FFR T =W OFE-

Written Answers AGRAHAYANA 24, 1889 (SAKA) Written Answers

ma

MAINTENANCE IMPORTS

4598, SHRI CHENGALRAYA
NAIDU : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Government are consider-
ing a proposal to link the release of
foreign exchange for maintenance im-
ports of priority industries with their
€exports;

(b) if so, the main features of the
scheme; and

(c) when a decision is likely to be
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). No such proposal as the Hon'ble
Member has in mind is being considered
by Government. Priority industries
have of course been consulted as to the
ways and means of inducing or obliging
them to increase their exports, Some
steps have already been taken in this
direction.

NEw RaiLway LiNEs IN WEST BENGAL

4599, SHRI B, K. DASCHOW-
DHURY : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the number of Railway lines pro-
posed by the West Bengal Government
for inclusion in the Fourth Five Year
Plan and their order of priority,

(b) whether Government propose to
open a railway line keeping in view the
need of development of West Bengal,
and

(c) if so, the details of the proposal
under consideration of Government?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
The West Bengal Government have re-
commended the following proposals for
the Fourth Five Year Plan:

(i) Santragachi-Vishnupur
(ii) Old Malda-Balurghat-Hilli

(iii) Conversion of Barsoi-Radhika-
pur line from M.G. to B.G,
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(b) and (c). Proposals for consiruc-
tion of new railway lines in the Fourth
Five Year Plan have not been finalised
yet, However, due to the tight financial
position there is no chance of any of

the proposals mentioned abovc being
considered for inclusion in  Fourth
Plan.

INDUSTRIAL UNITS TO BE SET UP IN
WesT BENGAL IN 1967-68

4600. SHRI B. K. DA5 CHOW-
DHURY : Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(2) the number and names of Indus-
trial Units proposed to be set u; in West
Bengal during 1967-68; and

(b) the actual assistance proposcd to
be given to West Bengal for the purpose
during the said period?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) and (b). The information is being
collected and will be laid on the Table
of the House in duc course.

RAanLwAY LiNe BETWEEN BHOPAL AND
INDORE

4601. SHRI JAGANNATH RAO
JOSHI : Will the Minister of RATL-
WAYS be pleased to state :

(a) whether Government are aware
that there is a persistent demand from
the people to have a line connecting
Bhopal to Indore via Schore, Ashta and
Devas; and

{b) if so, the reaction of Government
thereto?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
No representations have been received
in this Ministry in the recent past for
construction of the proposed line.

(b) Does not arise.
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PusLIC SECTOR ENTERPRISES IN MADHYA
PRADESH

4602, SHRI JAGANNATH RAO
JOSHI : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to stato :

(u) whether it is a fact that the Chief
Minister of Madhya Pradesh has re-
quested the Central Government to set
up more public sector enterprises in
Madhya Pradesh; and

(b) if so, the reaction of Gowvem-
ment thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) No such request has been recelved.

(b) Does not arise,

EnGINEERING ExPoRT PROMOTION
CoUNCIL

4603. SHRI GEORGE FERNADES:
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have receiv-
ed the report prepared by the Engineer-
ing Export Promotion Council team that
recently visited several foreign coun-
tries;

(b) whether the report makes very
uncomplimentary references to the be-
haviour and dealings of the Indian ex-
porters;

(c) whether it is reported that Kenya
and perhaps the United States might in-
voke the Anti-Dumping Act against
Indian exports to those countries be-
cause of the unethical conduct of the
Indian exporters; and

(d) the steps Government propose to
take against these exporters?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Prosum-
ably the Hon'ble Member has in mind
the report of the Engineering Export
Promotion Council on the working of
the Council's foreign offices entitled Re-
port No. 31, issued in 1965. This re-
port has been received by Governmest.
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(b) The report makes some general
references to lack of discipline and ab-
sence of business ethics on the part of
some Indian exporters.

(c) and (d). The report draws atten-
tion to the risk of anti-dumping duties
being leveied on imports of Indian pro-
ducts into certain countries, including
Kenya and the USA. With a view to re-
ducing and preventing such risks, ar-
rangements have been made to see that
goods intended for export conform to
standard qualities and are sold at prices
comparable to international prices.

RAILWAY CATERING STAFF

4604, SHRI GEORGE FERNAN-
DES : Will the Minister of RAILWAYS
be pleased to state :

(a) the number of Railway catering
staff employed on dining cars and in
restaurants, category-wise;

(b) the pay and allowances applicable
to these employees;

(c) whether it is a fact that identity
cards and passes are not made available
to the catering staff; and

(d) whether Government propose to
extent to the catering staff all the bene-
fits applicable to other Railway em-
ployees?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
to (d). The informatiop is being collect-
ed and will be laid on the table of the
Sabha,

IMPORT OF NYLON YaRN

4605. SHRI J. H. PATEL : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that special
imports were made of nylon yarn and/
or other nylon products after the Emer-
gency was proclaimed in 1962;

(b) whether some of this nylon was
found surplus to the defence require-
ments when the Chinese aggression
recaded somewhat and if so, its value
both C.IF. and market;
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(¢) whether this surplus nylon was
not auctioned/distributed on Pro-rata
basis among the actual users;

(d) whether a bulk of this nylon was
allocated arbitrarily to some firms at the
instance of one of the Wool Advisors;

(e) if so, the names of such parties;

and

(f) whether any inquiry was held into
this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No
nylon yarn was imported. Nylon tops/
fibre/tow were-imported.

(b) Out of Nylon fibre valued at Rs.
72.32 lakh and nylon tops valued at
Rs. 31.76 lakh imported by the Indian
Woollen Mills Federation under special
ad-hoc licences granted to them, mylon
fibre valued at Rs. 11.05 lakh and nylon
tops valued at Rs. 20.52 lakh were
found surplus to Defence requirements.
In addition, nylon tow valued at Rs. 50
lakh imported under two barter deals
were also found surplus,

(c) The nylon tops were allotted to
the worsted spinning mills on the basis
of their spindleage and nylon fibre to
mills having shoddv spindles on the basis
of theid individual installed capacity.
The nylon tow which was converted into
toi:;r[urssaﬂwedmbeloldiom
mills.

(d) No, Sir.
(e) and (f). Dees not arise.

ALLOCATION oF IMPORTED Raw WooL

4606, SHRI J. H. PATEL : Will the
Minister of COMMERCE be pleased to
state :

(a) whel.herat:safactumaspdal
quota permit was given to Jammu and
Kasbmir Government and Himachal
Pradesh in the matter of alocation of
imported raw wool;
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(b) whether Government's attention
has been drawn to the fact that since the
Industries (Development and Regula-
tion) Act, 1951 does not apply to the
State of J. & K., a large number of un-
authorised weaving units are being set
up in that State and that capital from
lejib. and other States is migrating to
fh-::hmlr in order to take advantage of

(c) whether Government have ensured
that the special and excessive quota
given to Jammun and Kashmir State and
Himachal Pradesh is not diverted to
these unauthorised units; and

(d) if the reply to part (c) above be
in the negative, whether Government
propose to institute an impartial enquiry
into this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) An
allocation was made to the Director of
Industries Jammu and Kashmir State
for import of wool. No allocation was
made to Himachal Pradesh,

(b) The Industries (Development &
Regulation) Act, 1951, applies to  the
State of Jammu and Kashmir with effect
from the 15th February, 1962, Govern-
ment have no information whether any
unauthorised weaving units are being set
up in the J. & K. State or of capital
from Punjab and othe States migrating to
Kashmir. The information is being col-
lected and will be placed on the Table
of the House.

(¢) The allotment made to the
Jammu & Kashmir State which was in-
tended for some worsted spinning mills
in that State is distributed to these units
on the recommendaions of the Advisory
Committee set up by the State Govern-
ment for the purpose.

(d) Does not arise.

IdPORT OF RAW MATERIAL ForR WooL-
LEN INDUSTRY

4607. SHRI J. H. PATEL : Will the
Minister of COMMERCE be pleased to
state :
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(a) whether Government have an-
nounced a new policy with regard to
the import and allocation of raw mate-
rial for the organised and decentralised
sector of the woollen industry;

(b) if so, the main features thereof;

(c) whether licences/quotas of raw
wool are proposed to be given to nop-
spinners in the organised and decentra-
lised sector of the industry;

(d) whether Government have con-
sidered the abuse this is likely to cause
in terms of trafficking in licences or sale
of quotas at black-market rates;

(e) whether Government have con-
sidered the possibility of importing wool
through a Council consisting of Go-
vernment representatives and the repre-
sentatives of the decentralised and or-
ganised sector getting it spun at fixed
commission and allocation of the yamn
so produced at reasonable prices to all
the legitimate consumers; and

(f) if not, the reasons for not for-
mulating such a comprchensive and just

policy?

THE DEPUTY MIHNISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a) to
(c). Attention is invited to the statement
made by the Commerce Minister in the
Lok Sabha on the 30th November, 1967,
in regard to the new policy for import
and allocation of raw material to the
woollen industry, and the underlying
reasons therefor,

(d) Government expect that the new
policy will not result in abuses of the
type referred to.

(e) and (f). The State Trading Cor-
poration is constituting consultative
panels in regard to the import of wool
of different qualities required by the
different sectors of the industry. The
new policy will ensure that the decentra-
lised sector is able to get wool spun into
yarn at competitive rates. There is,
therefore, no proposal to get the wool
spun at fixed commission and allocats it
to the various consumers.
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WoOL RECEIVED FROM AUSTRALIA

4608. SHRI J. H. PATEL : Will the
Minister of COMMERCE be pleased to
state

(a) whether it is a fact that a gift of
greasy wool to the tune of 4 million Ibs.
was received from Australia under the
Colombo Plan in 1966;

(b) the C.ILF. price at the interna-
tional rates of this consignment and its
market value in India at present; and

(c) whether it has remained undistri-
buted so far and the reason for allow-
ing the consignment to deteriorate and
rot in godowns ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a) and
(b). In terms of an agreement between
the Government of India and the Go-
vernment of Australia, the Australian
Government has agreed to supply fo
India under the Colombo Plan a total
quantity of 4 million Ibs. of greasy
marino wool over a period of three
years. The cost of this wool is to be
credited to a special fund in India in
rupees to be utilised for purposes of re-
search and training im wool technology
to be decided by the Government of
India. A total quantity of 1625 lakh
Ibs, of raw wool valued at Rs. 92.93
lakh c.i.f. was imported during the period
from September 1966 to August 1967.
The market value of this consignment is
not known. The sale price of wool,
however, will be the ruling international
price at the time of release plus handling
and clearing charges.

(¢) Wool valued at Rs. 14.95 lakh
has been released from the pool. The
wool still in stock is reported to be in
good condition and as a result of dis-
cussions with the industry which have
taken place recently the remaining
quantity is expected to be lifted shortly.

ALvocATION POR HAmR BELTING Tors

4609. SHRI J. H, PATEL : Will the
Minister of COMMERCE be pleased to
state :
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(a) whether it is a fact that this
Ministry /Textile Commissioner made an
allocation of rupees four lakhs and fifty
thousand worth of hair belting tope;

(b) whether the Bombay High Court
in June, 1967 quashed this allocation on
the ground that it was “arbitrary and
unreasonable and perverse";

(¢) if so, whether an inquiry has been
made as to how such a perverse alloca-
tion came to be made; and

(d) if so, the result thereof and Go-
vernment’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to
(d). It is a fact that the Bombay High
Court has ordered the cancellation of
this allotment to this particular mill.
The mills, however, have gone up in
appeal against this order of the Bombay
High Court. Further, the matter is also
pending before the Punjab High Court
and the question of any action to be
taken against the officer/officers respon-
sible for any of ommission or commis-
sion does not arise at this stage.

CHANGES IN STEEL PRICE STRUCTURE

4610. SHRI R. BARUA : Will the
Minister of STEEL, MINES AND
METALS be pleased to state

(a) whether Government have under
consideration a proposal to introduce
certain changes in the present steel price
structure and in its present distribution
system; and

(b) if so, the main features of the pro-
posal in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL MINES
AND METALS (SHRI P. C. SETHI):
(2) and (b). The Standing Committee
of the Iron & Steel Advisory Council
held its second meeting on the 22nd
November, 1967 and constituted a sub-
committee which is now examining sug-
gestions regarding the pricing and dis-
tribution of steel as well as the future
functioning of the Joint Plant Com-,
mittee.
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WAGON BUILDING CAPACITY

4611. SHRI LOBO PRABHU : Will
the Minister of RAILWAYS be pleased
10 state :

(a) the wagon building capacity in
the private and public sectors sepa-
rately; .

(») whether the capacity in the pri-
‘vate sector is proposed to be increased
10 40,000 wagons and if so, the reasons
therefor; and

(c) what plans Government have to
diversify the existing capacity in the
public and private sectors for other
types of production in view of the exis-
tence of surplus stock of wagons in the
country and stiff competition in foreign
markets?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) (a)
(i) Private Sector : The licensed capa-
city in the private sector is 38,459
wagons in terms of four-weclers, but the
highest production has never exceeded
27,565 wagons in terms of four-
wheelers. The latter figure, therefore,
represents optimum capacity.

(ii) Public Sector : Capacity has not
been created specifically for wagon
building in the public sector. New
wagons are, however, being produced in
Railway workshops since 1960, when the
-capacity of wagon building industry was
not adequate by utilising surplus capacity
-generated through increased productivity
on the introduction of incentive schemes.
This work is planned to taper off as the
repair and maintenance load builds up
progressively.

(b) No, not at present.

(c¢) (i) The wagon building industry
in the private sector is allied to structu-
ral fabrication and diversification of its
activities is dependent entirely on the
initiative of individual management.

(ii) In view of the progressive increase
in repair and maintenance load in Rail-

way Workshops, the need to diversify
its activities does not arise.
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SHORTFALL IN RAILWAY FARES AND
FREIGHT

4612. SHRI LOBO PRABHU : Will
the Minister of RAILWAYS be pleased
to state :

(a) the latest figures in the shortfall
in the estimated fares and freights;

(b) whether it is a fact that the
shortfall is due to the regressive nature
of freights after they were raised this
year:

(¢) whether Railways have consider-
ed any concessions to reduce the present
recession; and

(d) how the improvement in food
production and the reduction in imports
will affect freight earnings?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA) : (a)
During the period 14-1967 to
31-10-1967, for which figures of actual
carnings are available, there has been
no shortfall in passenger earnings. In
fact, as compared to anticipations, there
has been an increase of about Rs. 2
crores. In goods earnings, however,
there is a shortfall of about Rs, 10
crores.

(b) and (c). The present economic
recession had set in well before the re-
vision of freight rates w.ef. 15th of
June '67, and the shortfall in goods
earnings cannot be attributed to the
slight enhancement of freight rates this
year. Reduced rates are quoted by the
Railways wherever they are justified on
commercial considerations.

(d) The improvement in internal
food production and the reduction im
the import of foodgrains will tend to
reduce the average length of haul of,
and freight earnings from, foodgrains
traffic. The freight rates on foodgrains
traffic are, however, very low, and there
should be an improvement in freight
earnings to the extent that wagons are
diverted from foodgrains traffic to any
higher rated traffic that may offer.
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ManuracTURE oF CoTTON AND Ham
INpUsTRIAL BELTINGs AND HosE PrrEs

4613, SHRI A. DIPA : Will the
Minister of COMMERCE be pleased
to state :

(a) whether there is any proposal
to give aids and grants for the rehabi-
litation of those mills which are the
producers of cotton ang hair Industrial
Beltings and Hose Pipes in the Country;
and

(b) if so, when the decision is likely
to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) Yes,
Sir.

(b) Does not arise.

MANUFACTURE OF COTTON AND HaR
BELTS anD Hose PIPES

4614. SHRI A, DIPA : Will the
Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that a large
number of looms have been installed
m West Bengal for the manufacture of
Cotton and Hair Belts and Hose Pipes
(cotton) without the requisite permis-
sion;

(b) whether any inquiry into the mat-
ter has been ordered;

(¢) if so, the result thereof and how
many persons and companics have been
prosecuted; and

(d) whether any inquiry has been
ordered into the setting up of looms
without permission in respect of Eastern
Belting and Cotton Mills (P) Ltd,
West Bengal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
{d). Information is being collected and
will be laid on the Table of the House
as soon ag possible,

SURVEY OF PHULBANI DISTT. OF ORISSA

4615. SHRI A. DIPA :
Minister of STEEL, MINES AND
METALS be pleased to state :
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(a) whether Government have made
any survey for the exploration of min-
ing wealth in the Phulbani District of
Orissa;

(b) if so, the details thereof;

(c) if not, whether Government are
aware of the necessily of such a survey
there; and

(d) whether any representation has
been made to Government in this re-
gard ?

THE MINISTER OF
MINES AND METALS (DR.
CHANNA REDDY) : (a) and (b).
Yes, Sir. A preliminary reconnaissance
mineral survey of the district is almost
complete. A systematic geological and
mineral survey on modern toposheets
has also been conducted in recent years
in parts of the district. Small unimpor-
tant occurrences of clays at Ratakandi,
graphite at Tumudibandh, rock crystal
at Tarabha, Calc-Tufa at Jaipur, Pan-
khimahal and Gochhapar, manganese
ores at Sitalpani, mica at Kurumunda,
Talhabal, Landibandh, Khejurpara,
Tikrasahi, Bhuktapara, Bamra, Shyam-
sunderpur, Marsundi and other places
and stilbite at Barapalli, Takud, Deo-
garh and Dodirmal have also been
located in this district as a result of the
surveys conducted so far but none of
them are of any commercial and econo-
mic importance,

(c) and (d). A scheme for airborne
survey in Phulbani district along with
other areas in Orissa to evaluate mine-
ral prospects and to decipher the struc-
ture of rock formation with United
Nations Special Fund assistance has
been received from the State Govern-
ment. The matter is under considera-
tion.

STEEL,

PusLic SECTOR UNDERTAKINGS UNDER
THE MmNISTRY oF COMMERCE

4616. SHRI K. N. PANDEY : Wil
the Minister of COMMERCE be
pleased to state :

(a) how many public sector and auto-
nomous corporations have been esta~
blished under his Ministry;
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(b) which advertising agency is con-
ducting their publicity;

(c) whether it +s wholly Indian
owned; and

(d) how much commission has been
paid to them till 1966 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
Five

(b) to (d). A statement giving the
requisite information in respect of State
Trading Corporation, Minerals and
Metals Trading Corporation and Export
Credit and Guarantee Corporation is
placed on the Table of the House.
[Placed in Library, See No, LT-2033/
67].

The information in respect of other
two Corporations is being collected and
will be placed on the 'Table of the
House.

PuBLIC SECTOR AND AUTONOMOUS COR-
PORATIONS

4617, SHRI K. N, PANDEY : Will
ths Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the number of public sector and
autonomous corporations established
under his Ministry;

(b) the name of the advertising
agency which is conducting their publi-
city and whether it is wholly Indian
owned; and

(c) the amount of commission paid
to them till 31st December, 1966 7

THE MINISTER OF STEEL.
MINES AND METALS (DR.
CHANNA REDDY) :(a) to (c), The
information is being collected and will
be laid on the Table of the House.

INTERRNATIONAL INDUSTRIES AND TRADE
Fam 1N MADRAS

4618, SHRI CHENGALRAYA
NAIDU : Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is a fact that the Gov-
ernment of U.S.A. have not agreed to
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participate in the international trade and
industries fair to be held at Madras;

(b) if so, the reasons therefor;
(c) when the fair is likely to be held;

(d) how many countries havs ghown
::‘Iiinm to particjpate in the fair,

(e) the steps being taken to press
the participation of U.S.A. also?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD., SHAFI QURESHI) : (a) Yes,
Sir.

(b) The reason given is that ths US.
Department of Commerce has not been
able to secure allocation of funds for
arranging official participation ip the
Fair,

(¢) The Fair is scheduled to be held
from the 12th January to the 1Tth
February, 1968.

(d) So far, fifteen countries have
signified their intention to participate in
the Fair.

(e) All possible efforts have already
been made both by the organisers of
the Fair and by the Government to
secure U.S. participation in ths Fair
but to no avail.

ExPORT OF BANANAS

4619. SHRF JAGANNATH RAO
JOSHI : Will the Minister of COM-
MERCE be pleased to state

(a) the actual quantity of bananas
shipped in 1965 and 1966;

(b) the purchase price paid to the
co-operatives;

(c) the expenses dn account of (i)
packing materials used, (ii) charter
hire paid to the steamers; and (iil) ex-
penses paid for the establishment
charges for the staff maintained for
supervision and other work;

(d) the gross and net amounts re-

ccived from the U.S.S.R.; and
(e) the net losses or profits?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESH) : (a) The
total quantity of bananas shipped during
1965-66 and 1966-67 was 9,149 and
12,003 metric tonnes respectively out
of which 1,046 and 5,366 metric tonnes
were shipped to U.SS.R. in 1965 and
1966 on an experimental and develop-
mental basis respectively.

(b) The purchase price paid by the
State Trading Corporation to co-opera-
tives during 1965 and 1966 was Rs, 3.91
lakhs and Rs. 25.86 lakhs respectively.

(c) The expenses incurred by State
Trading Corporation during 1965 and
1966 are as follows :—

1965 1966
(Rs. in lakhs)
on packing
materials : 2.15 9.75
on charter hire : 6.27 22,57
on establishment. : 0.54 1.15

(d) The gross and pet amounts re-
ceived from U.S.S.R. for 1965 and 1966
are as follows :—

1965 1966
Gross amount Rs. 6.95 lakhs Rs.47.35 lakhs
Netamount Rs.6.81 ,, Rs. 4192

(e) The net loss during 1965 and
1966 is as follows :—

1965 1966
Rs. 6.48 lakhs Rs. 14,96 lakhs

Net loss :

(m)imugﬁaﬁ? e N_W
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CADRE FIXATION OF MINISTERIAL STAFF
oF FEROZEPORE DIVISION

4621, SHRI M. S. MURTI : Wil
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that cadre
fixation of ministerial staff in the Fero-
zepur Division of the Northern Railway
was last done during 1949-50;

(b) whether it is a fact that since
then no revision has been done even
after the increase in work load due to
increase in operational staff;

(c) if so, the reasons therefor; and

(d) whether Government propose to
take action in the matter even now ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes,

(b) Yes.

(¢) and (d). A projected job analysis
for determining the staff strength of the
Personnel Branch of Ferozepur Division
of Northern Railway was kept pending
in view of the general study under-
taken for simplification of procedure in
establishment matters on all the Rail-
ways. Meanwhile owing to the pressing
need for economy in administrative ex-
penditure, a general ban on recruitment
to ministerial posts was imposed. This
ban is still in force.

LEAVE RESERVE STRENGTH oF MINIs-
TERIAL STAFF OF THE NORTHERN
RarLway DivisioNs

4622. SHRI M. S. MURTI;: Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that different
yard-sticks as to the strength of the
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ministerial staff are in vogue in different
Divisions of the Northern Railway;

(b) whether it is a fact that leave
reserve strength is denied to some of
the Divisions;

(c) whether it also a fact that due
to the shortage of clerical staff, earned
leave is denied to the ministerial staff

on some divisions such as Ferozepur;
and

(d) if so, the action proposed to be
taken in the matter ?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA) : (a) to
(d). The information is bemg collected
and will be laid on the Table of the
Sabha.

ABSENCE FROM DUTY OF RAILWAY
STAFF DURING PAKISTANT AGGRESSION

4623. SHRI M. S. MURTI : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that absence
from duty of the Railway staff in the
border areas during the days of Pakistan
aggression in 1965 was treated as leave
without pay;

(b) if so, whether any representation
has been received by the staff concerned
to treat this as leave due to them; and

(c) if so, the action taken thereon?
THE MINISTER OF RAILWAYS
{SHRI C, M. POONACHA) : (a) Yes.
(b) Yes.
({¢) The cases were dealt with on
their merits.
ExrorT OF COIR YARN

4624. SHRI K. M. KOUSHIK : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that the
export of coir yarn has declined; and

(b)if so, the steps taken by Govern-
ment in this regard ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b) Compulsory preshipment mspec-
tion has been introduced. Research is
being carried on for efficient operation
of spindles to increase output and re-
duce costs. Apart from this, steps are
being taken to popularise coir products
abroad and these should generate addi-
tional demand for coir yarn.

ExPOoRT OF MANGANESE Ore

4625, SHRI K. M. KOUSHIK : Will
the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that India
suffered a set back in the matter of
export of manganese ore in the past;
and

(b) if so, the position today as com-
pared to the years of set back and also
to the prosperous years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) :(a) Yes,
Sir.

(b) During 1957 exports of Manga-
nese Ore reached peak level of 19 lakh
tons. After this there was a decline
m the exports which touched the low
level of 9 lakh tonnes in 1962. The
exports picked up gradually and reach-
ed 15 lakh tonnes in 1964. Thereafter
it levelled off at 12 to 13 lakh tonnes.
Exports during 1967 are likely to be
around 12 lakh tonnes. The fall in ex-
ports is mainly due to the severe com-
petition in Manganese Ore Market
generated by the following factors :—

1. Less consumption of manganese
ore in steel production due to
technological advances and the
consequent reduction in demand
of the Manganese ore from steel
industry.

2, Increase in the production of
manganese Ofe COnsequent upon
new sources of supply.

3. Closure of Suez Canal which has
affected the freight rates and
availability of wvessels.
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Low TEMPERATURE  CARBONISATION
PLANT ™N CHANDA DisTRICT

4626. SHRI K, M. KOUSHIK : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether Government propose to
establish a low temperature carbonisa-
tion plant in Chanda District of Maha-
rashtra State, as suggested by the
CSIR;

(b) if so, when it is
completed; and

likely to be
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI) :
(a) to (c). It is understood that the
Maharashtra Government are examining
the possibility of setting up a low tem-
perature carbonisation plant in that
State based on a report prepared by the
Regional Rescarch Laboratory, Hydera-
bad. This proposition is in such a pre-
liminary stage of examination yet that
it is not possible to give any estimates
as to when it will ultimately be taken
up for implementation. The question,
therefore, of its campletion at this
stage does pot arise at all.
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ImrorT OF TYREs THROUGH S.T.C.

4629. SHR1I YASHPAL SINGH :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government propose to
import scooter and motor-car tyres
through the State Trading Corporation;
and
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INVESTIGATION BY CEMENT CORPORA-
TION OF INDIA

4632. SHRI ESWARA REDDY :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether the report of investiga-
tion by the Cement Corporation of
India carried on at Yerraguntla District
Cuddapah (Andhra Pradesh) has been
received;

(b) if so, the salient features there-
of; and

(c) the action taken by Government
thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) No, Sir.

(b) and (c). Do not arise.

RESERVATION OF SEATS AT AMBALA
CANTT. RAlLWAY STATION

4633. SHRI SURAJ BHAN : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that Ambala
Cantt, Railway Station, which is a very
important junction from military and
industrial point of view, does not have
any quota in the reservation for the 1st
Class and III Class seats; and

(b) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C., M. POONACHA) : (a) and
(b). The following quotas of First class
berths have been allotted for use of
Defence services ex-Ambala Cantt :—

Train Quota allotted

57 Pathankot Express
Cantt—Pathankot)—2 First
_bert.hs.

36 Simla Mail (Ambala Cantt.-Kalka
—2 First Class berths.

335 Passenger (Ambala
Patiala)—2 First Class berths,

339 Passenger (Ambala  Cantt.
Malout)—2 First Class berths.

(Ambala
Class

Cantt.-

The question of allotting a quota of
berths and seats for the general public
is being examined and a quota will be
provided, if there is justification for the
same.
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IMPORT CONTRACTS

4636. SHRI G. S, MISHRA : Wil
the Minister of COMMERCE be
pleased to state :

(a) whether in view of the critical
foreign exchange position of the coun-
try, Government consider it desirable
to conclude import contracts on ‘C.LF.’
or ‘C and F’ basis;

(b) whether his Ministry has taken
account of the fact that ‘import com-
tracts’ finalised on ‘F.O.B. basis or
‘F.A.8." basis and arranging the insur-
ance through the Life Insurance Cor-
poration and freight through Indian
Vessels or through Conference Vessels
would enable the country to save a sub-
stantial amount of foreign exchange
which is involved in ‘insurance’ and
‘freight’ etc. in "C.ILF.’ and ‘C and F
contracts; and

(c) if so, Governments’ reaction

thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) The
overall policy of the Government is to
buy on F.0.B. basis and sell on C.LF.
basis. This policy is normally being
followed by all the purchasing Depart-
ments of the Government of India and
also the projects and public sector
undertakings. So far as private sector is
concerned, there is no provision in the
Foreign Exchange Regulations to pre-
vent them from entering into either

F.0.B. or CLF. contracts for both
imports and exports.
(b) The fact that a substantial

amount of foreign exchange is saved to
the country in case of F.O.B. or F.AS.
contracts by arranging shipments on
Indian Vessels or on Conference Vessels
has already been taken into account.
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(¢) Government is already following
the policy of entering into import con-
tracts on F.0.B. basis to the maximum
extent possible. In this way the Gov-
ernment of India are able to ensure that
maximum quantities are sent in Indian
ships thus saving foreign exchange.

INcrEasE IN Price oF M.P. CoaL

4637. SHRI G. S. MISHRA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that the coal
producers in Madhya Pradesh have ob-
jected to an increase in price of coal
by Rs, 4.00 per ton only whereas in
Bihar a rise of Rs. 5 per ton has been
allowed;

(b) whether the Coal industry m
Madhya Pradesh which was already
suffering for want of incentives is now
on the verge of collapse particularly
after the implementation of wage Board
recommendations and decontrol of coal;

(¢) whether there has been a flight
of capital from coal industry in Madhya
Pradesh which might result in ‘retren-
chment’ of labourers;

(d) if the reply to parts (b) and (c)
above be in the affirmative, the measures
Government are taking to keep the coal
industry in M.P. on sound economic
footing; and

(e) whether the State Government
of Madhya Pradesh have forwarded any
proposal regarding coal industry in the
State; and if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P, C. SETHI) :
(a) There is no price control on coal
now. As such, the price of coal is
settled mutually between the buyer and
the seller,

(b) and (c). Government are not
aware of any collapse of coal imdustry
in Madhya Pradesh or the fleeling of
capital

(d) Does not arise.

(e) No proposal in this regard has
been received from the Government of
Madhya Pradesh.
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mifeaw wer Igaw av frafe wew

4639, st slisTT T8 ITAV ¢ WAT
aiforer =it oz @@ &Y FOT G
fr

(%) avag o= fr wrehg afas
wer U & frafa e S w3
& wir #T &

(@) & avaeg & g A 7 frokg
for &; sk
(7) 1966-67 & wf@s wer &

T feay qew & aw w1 frafa fear
mwr ?

wifion sarem & Susreft  (sft
qErRE W k) o (F) off & )

(@) sm& 9x feax faak fear
STET 8 |

(T) 1966-67 ¥ 13.71 F¥
WE F 757 F s w@r § @ aw
w1 frafa fear mar

ACCIDENT NEAR UTTARPARA STATION

4640. SHRI JYOTIRMOY BASU :

SHRI ONKAR LAL
BERWA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Howrah{Delhi Ex-
press was involved in a head on collision
with a local train near Uttarpara;

(b) if so, the details thereof;

(c) the number of accidents on the
Indian Railways during the last six
months; and

(d) if the reply to part (a) above be
in the affirmative whether any outside
hand was involved in the said accident ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) and
(b). On 29-11-67 at about 21.30 hours
while train No. T43 UP Tarakeswar
Local was standing on the UP main line
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at Uttarpara station, train No, 11 UP
Howrah-Delhi Express collided with the
rear of it. As a result 21 passengers
sustained minor injuries all of whom
were discharged after being rendered
first aid either at the station or in the
Civil Hospital, Uttarpara,

(¢) During the last six months ie,
from June 67 to November 67 a total
of 599 train accidents in the categories
of Collisions, Derailments, Trains run-
ning into road traffic at level crossings
and fires in trians took place on the
Indian Government Railways.

(d) No.

wrfrae e & oree avet wyw O
Fat a= &1 e
4641. off TEEw ¥ (WX G
Tg T Y T FGA 5
F)mmaatFam =T &
Tt fedtew & wfqade w3
AW Al §IF F O G F fod
FO g7 1 fefor v w1 fAvig fear
¢ &
(&) afz &, @t fofr =14 7=
HIW A FF FrwTaAT @ ?

T welt (st Ao o qaTa): (F)
EilE Al
(&) == =&Y Izar

wat fediom o swamdin g
TmfeEt ot s

4642. it qEEA=A ;. T WA AT
gg AT FY T ¥4 F

(%) 1 w¥=, 1966 ¥ 30 W,
1967 AT T F a5as fefiqw &
Iordra v Yo mifva 9 g+ s
it gf &

(&) =% = mfeat & sfafen fad
et g w9 & A}

DECEMBER 15, 1967

Written Answers 7304

(7) ® owg &= § 5 ST
oy W e fawm qud ¥ W=
w1 & A afz g, A fea g o ?

Wl (st ¥ Ho qAreT)
(%) 1 =%, 1966 ¥ 31 =W,
1967 % % a9 X $ 6,13,66,266
TG FY STy g6 1

(&) 10,37,1461

() @ mfeat s & & =
g

T 2wt x v @ i e
weat 1 @

4643, st firr ®RT W : W
WA AT a8 FOTE w1 T w4 fF o

() Far @ AT 9C ¥q0 f5d
sraTy wedl & faedt 7 amey wadl a7
TF qug a1 9T evml &1 9 faan
T §; WY

(@) afz 7, at Qar g Fae s
X I gt 2y 1 <A F o
saeg 6l ar @ & 7

@A st (st Ao qo qATH) ¢
(%) @& (@), dwaq: a=AT 93
FT HTUY IT AR AR 9= G §, Fowr
TANT qrATad: ©WEl 9 o7 dad-
qgt @ gaeret 7 fpay srar & 0 5w
g F Wi AR aFi F sua-faey
q@fal w1 OF g §F T9T BN FHA
#t € oY s e qixa st ddg
= #1 39 fgaa & wg st of oF
f§ W@ |yl W a1 §da-z AR
gt T 9y &, 99 A gy
qaiat &1 s fear s

TR wrgAt W v fear ST

4644. ot f ware wreslt - W
o Tt 9z IO A w4 w47 5

(%) = qg wa g v fafwr 3o
ATl T WA W Qe @y
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() =n ¥ o ¥ T
T &7 §TF qf T w7 gare
fmmd 4t &, fomy 3o WY A
T A 9T ;AR

(w) afx &, @ Sa& W
g

Wk Wl (sft ¥o Ho qATET) :
(%) s &, ¥® @ @ W
T ST AT R |

(&) 3o Tv7 @ & @ @
# gfee 3 #1 aw fear T &
T g3% 9f@eT # ot afg & o
ot § v 98 WS F senwwg et
& ATHIT FTATATT FT GEGIAT AT b |

() weTAwE WEAY W sreEgA
frar v @1 8 | 3@ WTEAT & graew H
wiw g & af B, fomd qar W= &
fF 39 sl o o wferd & A%
Iq a9 ¥ Aq-gaedqT &1 F1 afgq
fed famr gew-afEgs W-af@g &
T F GHAT & | TS T qEU
¥ @ A # qftc 7@ & 57 war
mar & f5 afy = wEr @Al #1 =
FET JTAVF &1 I, a7 ;T I
mqﬁzﬁﬁ‘mifz & fai
Fifea sgaoar #G § s
gnfy ?

T oawg #) o At % a7
ey gTd & famr mar g, e
TeqT AEg & | SAET AT aT-9e
o @ T faawe § famr maw &
[rreem & ww fon man o 2fed
"&aT LT-2034[67] |

freefi-sgwarny ag ¥ aft A W
ITEAT

4645. wft Wiwre T W W
T el wg W W w G fw
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(=) afx =&, a =& |7 FTW
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(%) i
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T wEaTe &7 AfEer T g

() < ATEAT § TG W wH
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(2) SEaa-AweT (A amd) |
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wrforeq Hel 4g q@ #T FAT w4
f

(%) =9 a9 3 9% 9297 AR 94
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I # &F a9 39 Afgw A gl §;

(€) veaw ¥ faaia ofeem it
aqut qar 97 & frafe & sieer &
eqaf & wrow g A faww faAl g
frrata samarT # fifawT s 9gT
158

(7) 71 57 aege ¥ frafa ®
Teaed 34 & fod s 7 W w
1§ faviw o T g § A afx g,
A sEET AT T g !
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wrforey sioft (sft fedm o) @ (%)
fred af &7 g & 19 a¥ qeE v
T gra sfow fadeflt @27 & wiwd
e e §—
FqE F FEAA— fratat e qw
(%2 T F)
ART 1967-30TET 1967 105, 58
T 1966-3FTET 1966  102.45

(Ca Gt
F qeeTa )
w—
after 196736 1967
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SR T 97 T F fad e
FAEET FEAFA, FEE-qA AfwAnr
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2wt & 919 Srafafa s s foad
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do To AfEwT & g IO & TF
ST & ATEAH ¥ AN FY UF JISAT HAI
L | % yfafaEg wdg 9™
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4647. ot SfeTeoTe Wgw ;w4
TEAT, W AT g ST g q@n A
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(@) & FTTET i qTIE S,
o1, fed FROE a1 ThEar B
waTaS & ® F o aw feaelt gerafi
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g Faaw & st @R xw gvaew
| Q@I gr0 99 F F7 FAATEr BT
£ e; ok
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& quara g FreEE A e qamer
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179 faeiieT =T T8 ET 9 49
A & faT 10. 01 FOF TR AT AT
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T @R

PROMOTION AVENUES OF CLAsS 1V
RaiLway EMPLOYEES

4649, SHRI RAMAVTAR SHAS-
TRI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that the num-
ber of class IV Railway employees, es-
pecially gangmen and sweepers under C
and W., Sanitary, Medical and Opera-
ting Departments promoted according to
the recommendations of Class IV Staff
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Recommendation Committee during the
year 1960 to 1967 is still small; and

(b) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). Information is being collected and
will be laid on the table of the Sabha.

quffere Xk & X it o e

4650. S THATRATT ATEN ; T {0
walY ag Ay FT Y47 F G 0

(%) ¥ 1966-67 ¥ gETex =¥
& g fed saafa #t fefae
farar T 7

(@) 99 ¥ fFay Foa=fa) +t
IR wafa F feawr fear faafz W=
fear ma 4r;

(7) s ¥ feax FH=FEl w1
o % Tar war 78! faar mar @ A gwE
T FTOT § A F FoOeaeq frady
T uf w7t i d; AR

(%) YA FHfE F frafraa
F0X ¥ Tk 7 Py T el A avf
gt ?

Ty Wt (sft qo Wo gqrrET)
(%) & (). g=am wawdy = @ g A
quT THY FET 92 9T TF & J |

Loss oF ROURKELA STEEL PLANT

4651. SHRI INDRAJIT GUPTA:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the
Rourkela Steel Plant has been lossing
nearby Rs, 20,000 per day due to
management's failure to clean the Con-
denser Pipes of the Power plant;

(b) whether the German experts’ re-
port in this respect has been given due
consideration and if so, the action taken
in the matter; and
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(c) whether any responsibility for the
prolonged negligence involved has been
fixed and if so, the details thereof 7

THE MINISTER OF STATE 1IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C, SETHI) :
(a) to (c¢). The information is being
collected and will be laid on the Table
of the House.

SuppLrEs oF RALWAY WaAGONS TO

EAST AFRICA
4652. SHRI INDRAJIT GUPTA:
Will the Minister of INDUSTRIAL

DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether a large order for the sup-
ply of Railway wagons to East Africa
has been obtained by engineering firms
in this country;

(b) whether the terms of the relevant
contract stipulate that cast steel bogies
for these wagons must be imported from
UK. '

(c) whether it is a fact that indige-
nous capacity for the manufacture of
such bogies is available; and

(d) if so, Government's reaction in
the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) Yes, Sir. An order for the supply
of 247 numbers Covered Metre Gauge
Railway Wagons has been secured by
Messrs. Jessop and Co. Ltd., from the
East African Railways and Harbours.

(b) Yes, Sir. The terms of the rele-
vant contract stipulate that the “Glou-
cester” type cast steel bogie should be
incorporated in the wagons to be sup-
plied against the order.

(c) Indigenous capacity has not yet
been developed in the country for the
manufacture of “Gloucester” type
bogies stipulated in the contract.

(d) In executing export orders, the
suppliers have no option but to abide
by the specifications stipulated by the
buyers.
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ExrorT oF Non-FErRrOUs METALS

4653. SHRI M. SUDARSHANAM :
Will the Minister of COMMERCE be

pleased to state :

(a) whether Government have decid-
ed to canalise the entire import of non-
ferrous metals through a single Govern-
ment sponsored agency; and

(b) if so, whether any representations
have been received in regard thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) No,
Sir.

(b) Does not arise.

CEMENT PLANT IN MANIPUR

4654, SHRI M. MEGHACHAN-
DRA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether Government have decid-
ed to shelve the proposed Cement manu.
facturing plant in Manipur; and

(b) if not, the reasons for the delay
in setting up the Plant ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED) :
(a) No, Sir.

(b) The Government of Manipur is
at present conducting a techno-econo-
mic study of the project and a decision
about setting up a plant can be taken
only after they satisfy themselves on the
availability of adequate quantities of
cement grade limestone and the process
of manufacture.

EMPORIA OF HaNDLOOM PRODUCTS OF

MANTPUR
4655. SHRI M, MEGHACHAN-
DRA : Will the Minister of COM-

MERCE be pleased to state :

(a) whether Government are giving
facilities for opening Emporia of the
Handloom and Handicraft products of
uuh,‘mw at Delhi and other State capi-

(b) whether any formal request for
the said facilities has been received from
the Government of Manipur; and

(c) if so, the steps Government are
taking to afford facilities to open such
Emporia ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(c). A request has been received from
the Government of Manipur for allot-
ment of a plot of land for construction
of an emporium only at Delhi and is
under consideration of the Ministry of
Works, Housing and Supply.

SETTING UP OF COOPERATIVE SPINNING
ML N MANIPUR

4656. SHRI M. MEGHACHAN-
DRA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is a fact that the Co-
operative Spinning Mill project propos-
ed and planoed to be set up with finan-
cial investment from Government in the
Union Territory of Manipur was finally
given up and the society liquidated ;

(b) if so, the total amount of fund
collected for the Mill from the share-
holders and other sources and the ex-
penditure so far made;

(c) whether the fund has been paid
back to the share holders; and

(d) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
g‘_[OHD. SHAFI QURESHI) : (a) No,

ir,

(b) The total sum collected amount-
ed to Rs. 57,025 and expenditure, to
123.6710,403.37 as on the 30th April,

(c) and (d). Do not arise.

MANUPACTURE oF HANDLOOM PRODUCTS
IN MANIPUR

4657, SHRI M. MEGHACHAN-
DRA : will the Minister of COM-
MERCE be pleased to state :

(a) the total amount of handloom
products manufactured in Manipur du-
ring 1966-67;
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(b) ths total consumption of yarn
during the above period;

(c) the amount given during 1966-67
for the development of Handloom in-
dustry in Manipur; and

(d) the amount of loan and grant to
the weavers’ cooperative societies during
1966-67 and names of such societies
who were given loans or grants with the
amount 80 received during the said

period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
Rs. 7.20 crores.

(b) 10 lakh bundfes of 5 Kg. each
of different counts,

(¢) No Central assistance was given
during 1966-67.

(d) Loans—Rs. 48,512 Grants—Rs.
49164.

Information in respect of societies to

whom the above assistance was given,

is being collected and will be laid on
the Table of the House.

W FwT AT sTan

4658. Y W0 T : FT AR
AT qg q9T9 FT T4 FGT 5

(%) =T Tt g s T
fom st w1 o e o § oA ¥
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L
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114
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(¥) @ 7% &1 A 79T W
oo Tl qur gTEEE aEe &
o 7Y €

COMPREHENSIVE COMMODITY SURVEYS

4660. SHRI K, P. SINGH DEO:
SHRI HARDYAL DEVGUN:

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government propose to
take up comprehensive commodity sur-
veys and marketing orientation tours
abroad by Industrial executives;

(b) if so, the main features of
scheme; and

(c) the benefits likely to be derived
from such tours?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). It is proposed to undertake through
the USAID Export Promotion Division
the following Commodity Surveys of
India’s leading export products, both in
India and abroad, for identifying specific
problem areas and suggesting proposals
for remedial action flowing from these
proposed surveys :—

(i) Textiles and made-up gar-
ments.

Marine Products,

Fresh and Processed Fruits &
Vegetables.

Machine Tools.

Spices.

Leather and Leather Products.

the

(i)
(iii)

(iv)
)
(vi)
(vii) Ferro-Manganese,

(viii) Oil cakes and Allied Products.

The USAID would, in consulta-
tion with the Government of India, en-
trust each of these surveys to an appro-
priate Indian Research Organisation
on a contractual basis, and also assist
them with appropriate foreign consul-
tants who would be familiar with over-
seas markets for the particular commo-
dity to be surveyed. The entire expendi-
ture on such surveys would be met by
USAID,
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The purpose of each of the com-
modity surveys is to examine the inter-
national trade in that particular com-
modity and of India’s present and po-
tential position in the world trade. The
Indian Research Organisation concerned
shall study all the relevant factors re-
lating to production and marketing with
respect to India as a supplying country
and in respect to elected buyer countries
and shall identify the major trends and
guidelines for deciding a practicable and
rational export strategy for these com-
modities. The survey will cover not
only export of the ommodity but also
problems which are acting as serious
impediments to increased exports, Much
of the work of the survey team would
be in the field, performing original re-
search both in the markets as well as in
the competing supplier countries, The
time period for each commodity survey
would be approximately six months,

The USAID has agreed to spon-
sor 60 middle-level executives per year,
drawn from those Indian industries
which are producing products with a
foreign demand, on study tours in select-
ed foreign Countries, with a view to ex-
posing them to the actual marketing
situations in the foreign markets and
to acquaint them with the requirements
of the various markets visited by them.
It is proposed to send the executives
in batches of 8 to 10 persons for each
group of industry. Each batch will
stay abroad for a period of 13 weeks.
The entire foreign exchange cost of
these tours would be met by the
USAID.

(c) Benefits likely to be derived from
such tours—It is expected that the
market orientation tours would enable
these export executives to study foreign
markets and establishment direct con-
tacts, which will be a valuable ald to
India’s export effort. In particular, it
is felt that these tours would help Indian
marketing executvies to familiarise them-
selves with :—

(i) The quality standards required
for Indian goods to compete in
the foreign markets;

(ii) The tastes and demand pat-
terns in these markets;
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(iii) The price structure for these
and competing categories of

(iv) The existing marketing and
distribution channels and orga-
nisation of the related indus-
tries in buying countries,

IMPORT OF CARTRIDGES

4661, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is a fact that the State
Trading Corporation of India allots a
large quota of imported cartridges to
the National Rifle Association of India;
and

(b) whether the S.T.C. has put any
conditions with regard to its proper dis-
tribution by the National Rifle Asso-
ciation of India to affiliated Rifle Clubs
and individual members ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir,

(b) Yes, Sir. S.T.C's. agreement with
the NRAI stipulates that the goods
would be supplied by the NRAI to
Rifle Clubs, Rifle Associations and other
recognised bodies or to bona fide mem-
bers of the NRAI for their own use
against a written undertaking that they
would not resell them. -

12 Hgs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

NEBGOTIATIONS WITH UNDERGROUND
Nacas

MR. SPEAKER : We will take up
the call attention notice.

SHRI DHIRESWAR KALITA (Gau-
hati) ; Before you take up this, I have
a point of order.

MR. SPEAKER : I cannot allow any-
thing else now.
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ot ok e (FEad-afem):
FrfeT qenm Afeq qu 3 ¥ @ F
TF SUFEq] 1 N IJZAT AZaAT § |
MR. SPEAKER : That is exactly
what he wanted which I did not allow.
How can I disallow his vyavastha and
allow yours 7 If he wants to call atten-
tion, let him do so.
it ATH GAET AT IERT AT |
ITFT A E | T 9T 4G € |
MR. SPEAKER : He has also the
same point,

SHRI DHIRESWAR KALITA:
No, my point of order is separate,

Y T SEw . F oF g
STEAT § | AWM F7 1 AHAAT € @ TF
¥H ¥ gH geq § qar argd 6t ==l
&1 faua a1 g3 & | Y 3 o FT@m
A&l FT TgT 9% FATA AT §, FAY N
wAT 1 grar g, FY fagor wA F1 grar
2 T T AEW HNA I7 TATE |
T AT AIHF F qIG OZA OF AT
T AFE FT MY L

MR. SPEAKER : This has been ask-
ed a hundred times on the floor of the
House,

! A WA gAfA0 § oH
S FY F&T @ g fF g Ay fag
TefIT & 3@ 9T /AT 91 Sae)
weAIaT & T AN 69 W g |
THE qge WY SA*1 q1X A WHHT ggi
AT AT FT & | FUTH HA & I o
ot i FuT ag AT & araid FT @Y
& ate SfF sEE fasroarasi & avm
#W & §9 AT e gA% 987 T fE
feay ag Tada FT @ oY I
orara fear 7T+ | “We are negotiating
with the friendly hostile Nagas”,
T waw AR WEEU TH HgH
g% 9T S 99qT § 9 AF TG
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21 F 9gar g 5 g@ e § qF A
5§ 2 & w0 5 AT ¥ g4 3a® frd-
TR § 1 7g wrRAr fadw Aat @ e
AT, Tg AAY F AT AT, FWA
A v aNaFrard, 5% w7 war
& miasr fawgar s@r AU E )

MR. SPEAKER : This question has
been repeatedly raised. Whenever men-
tion of Nagas is made, you have been
repeatedly asking the question how the
Foreign Affairs Ministry comes into
the picture, it must be the Home Minis-
try, the Home Ministry will have to
deal with it. For the last so many years,
not now only, since I have been in Par-
liament I have been hearing it, and the
question has not been  resolved. If
every time mention of Nagas is made
you raise the same question, perhaps
Government will give the same reply,
and no useful purpose will be served, ex-
cepting taking away time. There are
some other ways of compelling the Go-
vernment to hand it over to the Home
Ministry. This way of questioning is
not going to help you or the House. At
least for three years I have been hearing
this.

A MABTOT : gadarTaz i fw
g 1z g FF 1007 7Y gawr e d
FNF 55 SIFT 61 AT ITRY FCAr
FAL Il

q sfaaeadts /s vz & faear
337 1 ATC FAZAF7F T4 FT sqrr
fasar § stcardar w30 g fr a3 7|
L OF qFTIE ¢

“fgT armst gra 9417 54 F ama
arat & fag wdl 7f wf, 3Tgond,
ot fRaAY 1 A arfag s
arat § arr F3 ¥ gyufa v ("7

SHRI DHIRESWAR KALITA : On
a point of order,

MR. SPEAKER : On his calling at-
tention 7

SHRI DHIRESWAR KALITA : No.
L99LLS67—8
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MR, SPEAKER : Then you cannot.

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) :
During the years 1966 and 1967. . .

=t sac ™ @ (R w=_T)
fer & aiferg
difew w0 W § Tl
(s o wo wwA) : sigs 7 Afew
ECI
it arzer fagr €t ot (a=OAyT):
foraa g=ar gr arfad

MR. SPEAKER : This is not proper.
Any language he likes.

SHRI B. R. BHAGAT : During the
years 1966 and 1967, the Prime Minis-
ter held six rounds of talks with the
representatives of the Underground
Nagas, The last such talk was held on
the 5th October, 1967. Since that date
the Underground representatives have
not made a new request for holding
talks; the laying down by them (Under-
ground Nagas) of any conditions or
pre-conditions, therefore, does not arise.
Government's attention has, however,
been drawn to recent press report, con-
cerning somc statements said to have
been made by sources close to the Under-
ground Nagas. Government have no
authentic information concerning such
statements, which might have been made
by some citizens in their individual capa-
city. The House will therefore, appre-
ciate that the questions raised in the Cal-
ling Attention Notice relate to hypothe-
tical issues as the Government have not
been approached on the subject.

As regards continuance of talks, the
Government of India have always been
willing to talk with the Underground re-
presentatives in the hope and belief that
a peaceful solution in Nagaland, within
the framework of the Indian Union, will
cventually be found feasible. Govern-
ment see no reason why this policy
should be given up as long as the Under-
ground abide by the terms of the Agree-
ment on the Suspension of Operations.
This policy has the full support of the
State Government of Nagaland.
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oft ok e - T JF & g ae
fraga &Y fgTer wgar g & omm
we S 99 @ § T AR HATew &
g9 § q @ §T [ WATHq § 9 AT
atfe ag ToaHgaY AT ¥ WA A A
¢ f fggen & ¥ oo § | g &Y
o e Araar § 1 F sRY § S
¥ g W § | fegeam &1 93w A
£ 1 5 I1a ®Y T AT FAT AT
& Y TaTedl § FgQ WE | AT IAR!
€W I ¥ qa@ FgA &1 AVET A A
XE aTE § qrdAT w7 g F war welr
CEFT GATAT FT aMF qg AR GAW
& fog mew € @m0 o

IAT F qg F@ mn & R gEr
A FTHY T F A0 AN A )
¥fen e frgmc &1 &Y fggmm
ZTgTE § gax ©ff § IaH T A
AP AT A FEIE | W AL R TG
wgrmar & ¢

“Naga sources say that when the
underground Naga emissaries went to
London earlier this year, Prime Minis-

ter Indira Gandhi specifically asked
them to persuade Mr. Phizo to
return to India for continuing the

negotiations. On the very day of their
departure for London, the Prime
Minister had told the emissaries that
she was anxious for a quick settle-

ment, but she was afraid this might
not be possible without Mr. Phizo."

ARCEICEE CIGI R NTAALE IR e
FTCHTAE, o A AE Fg HAY
¥ 3T ¥, ag qAm areare @ fxar
ot 97 fF arasa w1 9T @A & fog
forolt #Y gt a1 Fora o, nf €@
7ES ¥ GYer Y g fFaT 97 §F )

5 FrREET # Aaa F foafed A
ot oF 7f ar@ AT ¥ A A
wE g | SR A FE A ATE qE™
et oy fadw AT O | S FE
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w fRw-wmr g g 1 g E fw
T 99 & @ g &) ag o fadw ar
@ § 1 Ffaw faRw-wmor & g S
g9 &, I AKX § FG Fg ¥ 4
wYFT aE & 1 dar fF 95 a4 FEr L
IF TFT gg w1 141 41 fw {fx s A
fagw st 91, gafae Avmell & ama
Tt 74 % fog faaar @ wfge,
qg 9T ¥ 919 7Y W | 7 5 FIGAT
Y qEEE F AL F AT AT FEA
g :

“Regarding the allegations of dis-
courtesy during the Delhi talks, These
sources said the fast and not made
known hitherto was that a day before
the incident when the wunderground
delegation was hoping to meet Mrs.
Gandhi the following morning, the
Prime Minister’s Secretary had met the
leaders and told them that the had

already purchased air tickets for their
return the next day.”

IA AT A qg T AT W AT
T g & g #r aed & fan
FAT AT ¥ O ALY fovan -, dwA 7
gH QU9 W9 ¥ SGEedT NUIF A
Fr AT & FE & wf A

0 IRy & fF guia Hd) 37 79 a0
FARXH O FOT FT |

qq= ﬂ‘ﬁp 'i*s
(st e wtd) © wwz A A
oY gT FT AR §, Afe ag gAw
gat ATenAT § §T AT gaT & 1 w -
fafaedt Mo ¥ geA F AR A TEE
qT AT A< UG F, TH § q@T F €AE
# FYE G A g1 AT |

oft W FERRR - aTET T § )

ft o o (&) : 77 FEAT 8 TEY
&1 ag T FEATE |

ofrrelt efry iy ;T qwa § A
aﬂﬂ'@"r g f& ag &% & a1 7,
a1 ug s ag few darea § €1 1 (@ T
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wgt agw A 1 W g | F Faw g 7Y
W § % a AT e qEe §
s et oF fafay & gt fafael
¥ ¥ ¥ maTeeE 9N g & I,
N 7 F A 7@ AL

Ay @EEr ¥ 9T g fEar
Fa A qord 1 IR w1 g fe om g
AEA AZANT @ G, AT H F I7 ¥ wgr
fr Fomay &7 agi omr IS0 § 1 F w9
T 3T Mg g f5 AF gt B A
%9 g A feey A awg, s dar
e frdt & 78 74§

oft vy fowrd (X)) : 99 TwT €T
4\ A€t foar mar ?

it gfiea wift @ A T
AT §TET ¥ qg Fe) 6 A a%ey
¥ arm Ivww & fag fewe fag,
13I8 Fq (7 fege & fod 73 §)
ag a9 WY A1 AGT & | AL /RO W+
Y A anes gr ar | fewe &3
# aF Ty FEHETE N

st gww W weAm (INAT)
W WY GAAT TN § g ST FwgrAr |

st Sfeay st : st ag € fF
3T AT & @A F fAT A AwE
g1, IEHT PN AL arom & A
w3 fF s¢ adw & fag oo
Peadwa & 41 914 | 9 & Fgy 1
arr-Fe  qiews §, w®iw #E 7
@gre a1, 39 IAW | FTH e
o} 3z fewe fqeaT  ST|T™ A9 @1 |
&t wraz fely & 998 wgr f§ a7
T §F fw ¥+ qT oWER §, aY
T gy ¥ fegdva O K, qar A g
f& o & 7 fast | T8 & 9 TTorawgeT
g€ | R qamar mar § i qg® @9
® qfen 6 swpae AT 7 awgET
MY ¥ fag gE Y, mife @ w7 A fs
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7 fow for amdd 1 fet s s
fF g7 9 SFRAT *T W7 SEA F 1 AY
9 IFqaT & fog qfem & of | fe
Sgix g7 s g 7 agET w1 I
IRy &1 @ aF @ IR T W
TeHAT | 97 aw g A fefae amw
TFEE qHa I ¥ WwY ¥ qur
¥, Feft &Y oy v oft Qoft wrfige Y
4y i et feem &Y famerar o=% ame
AR TR IARN THATAGE,

of werer weies ( et 2fwor) - v
1aeT & a fegwddt o s 8, @
&7 gt AT ?

sfreft fea ot @ gw fet &
qTg I T FAT AT &

off ok g gE@ HA R
IAT A QA TS FF §, IE T §Y
AT F AT A 1 A 7 G E
f ArTeTE &7 ATHET g Harew 3@
o #fes w14 daww W@ a1 g
FAT 3G, AT S F TE qTATE |
IAFT T FZAT [AAL F A 0@ E |
¥ qre 7g gfeast §, fow o faar may
fFar g fafaw gaeg fe
fot foradl & faqg ST § 1 g8 &
76 T7 AT 9% 9% fagv mav § fe Arm-
&oz T graedt wTAer dfww-erd
warwg wy gawr & fag faar gav §,
fow 1 adtom 7g & wr & fw avm-
A AE AR T R W E [F &
fergeart 7t € 47 ¥ 2w & o §
AT ATFR Aga I wY g8 gfesr
dxgw fear g

oft serrdfre et (grqY) ¢ ST
g F1 T faegw w0

sfrreft §feey wih : s A oY
%3 @ &, faOrdr armet #1 wET W@
arg §, dfe ax arreit oY ag e
L 4



7327  Negodiations with

off g qor : wd Sad wERT ¥
v § & Ao s § §w, ar
S AP PRI §F AT qea
wodr @M &1 39 | 2w FY A WTW
grar § wifs 37 Sl N sFafaa
gfefedN 7= g 91t § | FRTn Al
& e g W am-fafa g s
Few & %  wor, fraame fefgw,
B PHETER AT T Fod 7 F< foran
& | G8F AAAT I TE AET TCRATL
fafaedy & drq  av @% fFar ok
gk faarfedt &1 ff =mro SR
gk fafasr anfwas =1 «F fasdq
& fagr | 3% gred nfefey
JqrI-qrg 99 W § | TOF AT A=
#og TIFqZ w7 QREAGIIT &1 @I
R RN T el i e i fw
e ¥ “faz g7 gfaw" @, &1 g I
& 919 qradid F39, T AGT | GIREH
AT FIX 7 {7 g Ifeade ammAeE
gy F T 4@ Ay g 7 fAQ
71T w3¥ § AT A3AFz A FEEw
& & fad darT wATE L 3 &
AT 220 IF T § AT AAAFE AT
&3 TT 378 | ARz FE Al § I
ST F ArTAT FT TENE | F T FAT
# 7g A AT F Fa faAy @x
9T 3307 a2 wAr § s ga ifemm
gfrra 43 ¥ fog 92 §1 33
aF €1fafes warer § | S A F1 7
o) ofeefadts =« wr § @ ¥4
AMTATE &7 G190 AT 5, Tg AT &AW
& feda o= fag it 1 wamet &, it
T TF AT LETE | AT W gAY
TF WA &1 A AIAQ g AIT TH CRI-
ANAT TEZAT AqAY §, &Y T AAAAS
it Armdve 2z & ferzsd afan
fertaT 57 3 99 9t fafa=d & goed
T 30T AT IFERT €Y g FM ?

SHRI RUPNATH BRAHMA (Kok-
rajhar) : Sir, this is a very vital matter
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for us. My hon, friend has raised a
very pertinent question.

MR. SPEAKER : Order, order, He
is new to this House.

SHRI RUPNATH BRAHMA : I have
a right to ask questions.

MR. SPEAKER : The hon, Member
has mo right to get up like this. He
does not know the rules. For his bene-
fit T may tell him that on a Calling
Attention Notice it is not that anybody
can get up and ask questions. Only
those who have tabled the notice are
allowed to put questions, Let him
kindly see the Agenda and find out
whether his name is there. He may
kindly resume his seat.

st gfra widt © AmAAw FEEn
# fasar & ao@ /941 § 1 a7 9
g v wedfiz g9 @ 1 Far v womy
wgram, 93 F o1 @ 4 §F F A7,
Ay Far 12 4 fF Pradr awr 39 99
e agr a9 g3, Ad A 8 WA
g, a1 IaC A faq ¥ § 1 T TOA
A AAF FIT w30 g7 w41 & AT 5T
THATT KT Al AT F¥ TEF ) TF
@ St 9ZA AAAT F1§ AR ag & f®
St A 3zt A § 78 1§ Ao § At
AT @ 1| AMTAE FTFET A FrEA
FT F FAT §, ATATH TTHFTC § Aqq=T
T 9T 3 | w7 W g fa<ifaai &
fad § & sfrgw §WET X, AT
FIFIY IGF AL T 991 ¥, IT 4
[ A g | AT FEAAT F IATA
wmamazi gifmafrgm s
Wt 39 ¥ 3 a% (% 78 g a7 g% |
o = £ |0 7g o7 § wgar angd g
fF gar¥ ST BT F AT § ITH1 A T
FFTTTET TT A @947 1 1 A 99
faaet I3y a1q Y, ag 99 [ T
off &< g&ft Forg & oY AT g ¥ wwwri
g mAR R
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M aa aar g, dE g aw g fw
qdtr gzl gt § A 5Ri 4w |
wfrge & ff g5 AT § | AT WaAT R |
g wF &1 qTAH § | afaw 0g E g
ot oY o orifa &z aré € ag aga awt
# 7Y o€ v N7 qgd N o Fasrra
gEAIM T Y ag gET AT E 1 IE T
AN A fAATR &, TR UF AT ARTIRY |
73 49 @y TG g § 1 Afaw sw gy
FAIFoIFIEE § | ArgA QN awiT
gt afzn | @am AT F grEaTHr £7
AT TaF § &9 A Y A0 7T 89
& 18T T 39T & 7 AT 7 g
=t 3 AT FART IR F21 7 ATIRICE
qAETT  HIT AT I & gRe
JANIT A E

ot ST A O A QA FA
7g W FT T | X F quy a1 fF m
T W gt §, @ fawry & W
fawret &, avr FT & O F gAR Ay
#, €@l qATHT W9 7 9T & FI A,
fFdt @9 9 I a@ AT ¢ R aw
W Af R # @ & fag dae g ?
Tg §aTA 97 | T FT 9979 av far &
T s gEa ar | fafah w@y
Wy 34 & fag dure &7

sfyet §fy midh 2, fafaed
A G, I I AT FHCAG G- .. .

o) AT A TR IEH GAH FT
EoicEcigce il

siteft gy iy & fFw 1 og@
aT § few &1 NG, 71 g o we
merAdie. . ... .. (wqas=) . .
wﬁtﬁaﬁzﬁﬁﬁnmmi?
fafeed ft ot @ 7@ T fodw
fafrey & A 31 N wow Fw
W & Wik fedw  fafadt Y, feda
fafier Mréfmed aem @ 1 g ow
:ﬁ&w‘tﬂﬁ%wﬁfmnﬁrﬂw

4

(C4)

o TR qun fe W IR we
s F @ & g darc @
T 7€ | AT @a a1 fR & 7
" orara feam ar qg@ Sft s i o e
S g9 A W § W AT
7Y g gFar | A IT F AR A WK
Tefard a9 @R ¥, 97 AT A W
oaT § B Wy & WK I w7 oA @
TR A 3G vailk @@ & wow &
dar & | wifs 3T %1 59 & F 3y
a9 TR gF @) & O gad v wfes
fad &7 o 1 | 17 oF fareermardt
WE ........

it waT 7T o fel 7 oft v ?

sfyeht §fay wiefy @ & 7@ oft WA
argdt § o9 & g v adi § e
¥z o 99 weal § F¢ |

off waT ore e W A e g ?

sfreeft gy et : g w19 w9 GRS
g

oY Wiy e e : sreaE AERE, X
FENMRE. ... (srmwm)

MR. SPEAKER: She has clearly said
that they have not said. What is the
use of repeating it. The hon. Member
may pot agree with it; that is a different
matter. But there is no ambiguity
about it.

sft waT AT oo : I]T FT XA AN
AT AR T TAA S .....
(wawm) .. ... seT Wt W
g v fs 3 & fag wwa ff § e
g 78 7% % g fegmm & W
¢, ag =gt a% sfaw § AR # wwwar §
fF @ a@ #r T gur WA w Y g
i &

SOME HON, MEMBERS ; Sir, on a
point of order.
MR. SPEAKER : Order, order. All

hon. Members may kindly resume their
seats. I will call them one by one.
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oft feremrorawr (a=ft) € # IR
a8 8 T AT W AE TF §

wqW W - F AT | T R
TEE |

«ff oW wEw O G 0%
W 72 ¢ | 3W F W™ W o
1 ¥ qreT FET A g W A
W & Far § WX 5@ Fw § awe
FIAT § A T FEa1 ¢ R A AR A
gy fF gw T § § v e § @

ey § | & qg W g feow
o TaAde Y @faEm F weE w1
I ¢ 98 frdl TF acal qF aAFA
1 wiwsc @ 9 e 3w & W @R
1 F T AR @4 IRH AT §
fFRIMAG N AT
SHRI HEM BARUA (Mangaldai) :
Sir, just now you stated that there. is
no ambiguity in the reply of the Prime
Minister. May I submit two things on
this point? I am submitting them for
your bemefit, I do not want any reply
from the Prime Minister.

SHRI VASUDEVAN NAIR (Peer-
made) : The time of the House is being
wasted.

SHRI INDER J. MALHOTRA
(Jammu) ; What is the point of order ?

MR. SPEAKER : I have said that
the Prime Minister shall not answer
any question. The point of order is
directed to the Speaker, In the name
of point of order, I do not want hon.
Members to raise any debate. The point
of order cannot be on the merits of the
case and it should be directed to the
Speaker. It should be specific,

SHRI HEM BARUA : I seek a clari-
fication from you. When this question
of Nagaland being under the External
Affairs Ministry was raised on the floor
of the House during Nehru's time, we
were told . .

MR, SPEAKER : How could a point
of order arise now ? There is no sub-
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ject before the House on that particular
question.

SHRI HEM BARUA : I want a cla-
rification from you. This is what
happened. Then we were told on the
floor of the House that since Nagas
have faith in Nehru and Shri Nehru
happened to be in charge of External
Affairs Ministry then this subject was
dealt with by that Ministry, When Shri
Lal Bahadur Shastri became the Prime
Minister the same question was raised.
When this malter cropped up here we
were told by Shri Lal Bahadur Shastri
that discussions were going on and that
Nagaland would be transferred to the
Home Ministry. What has happened to
that discussion, nobody knows. When
the present Prime Minister holds charge
of Nagaland affairs the question natu-
rally arises whether because the Nagas
have absolute faith in her so Nagaland
is continuing under the External Affairs
Ministry.

MR. SPEAKER : There is no point
of order.

SHRI HEM BARUA : I have sub-
mitted this for your benefit. I am not
making any statement,

MR. SPEAKER : Will you kindly
sit down now? There is no point of
order.

SHRI HEM BARUA : I have not
come to the point of order,

MR. SPEAKER : No, please......
(Interruption)

SHRI RUPNATH BRAHMA : Sir,

I am extremely sorry that I had to in-
terrupt. 1 did not want to ask any
question but I wanted to make a state-
ment. I know the procedure.  The
question put by one of the hon. Mem-
bers was a very pertinent question and
the position should have been made
very clear by the Prime Minister, I
think, now the Prime Minister has made
the position very clear. I have, there-
fore, nothing more to say.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S, C. JAMIR) : Shri Hem
Barua has made......
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MR. SPEAKER : I do not
you to reply as a Minister.

expect

SHRI S. C. JAMIR : Only some cla-
rification, When the Naga People’s
Convention entered into an agreement
with the Prime Minister of India, we
had very specifically mentioned that
Nagalang State should be under the
External Affairs Ministry. He asked,
“Why 7" We said that it was the
wish of the Naga people. That is why
even now it is being kept under the
External Affairs Ministry. It is through
an agreement which was approved by
Parliament, and therefore cannot be
changed without connecting the Naga-
land State.. ... (Interruption)

ot 7y famd : weaw wEw, I
SqAEqT FT A X A Y qF @ §
e+ Fgr fr d@fgas 1 ara s oy
FaTEd | & dfaam w1 S oE o7 fgw
g W TIF WITFT W HrEiEa
FAT F1EAT f—Fowd T —

“WE, THE PEOPLE OF INDIA,
having solemnly resolved to cons-
titute India into a SOVEREIGN
DEMOCRATIC REPUBLIC"

1, Ty, AgEd, § gEEE TR W
IR 3T AT

MR. SPEAKER : I think, we are un-
necessarily losing time over it, There
is no point of order. You cannot
change the decision of Government to
have it under the Foreign Ministry by

a point of order. If you want to change
it, you can do it by a discussion,

vas o ga agr fraw wo §, faw &
g1 2 fF aet ox gwTe T &
fad, dww = wfede sQ & ol
W @ W § | R mw g
e wr fomr fdr At & @ W
AT FC G §, T e F & fer X
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¥ § fF fgpgem # grsfasar wt
A RE T & Tama & I vgT—
T8, AfeT aw § 7g N w@ o |
T HTqW e N T g F
Fawar g f ag 7 w1 wgd € Aragasar
& 4t | qg g wfauma & faemw €,
a0 & WA FTHT 9T 90 W A@ §
Qe ®CAT, TISAFLOT 3T AT qWEA
FOT—I gk dfawm & faes &,
U arEifadar FTHOH 1 W
fod & sgaear #1 T IS ATRAT
fF @ q@ & TUW qg WILRT 7 FY,
RO F A3 ag A &

sft SifeTT o KAV (FLT) ¢ WA
TERG, o §IW ¥ W TE IAH @
g & FEEH—aTT @, SFEE
AT —FTEHIT, IS FCAET—aag
WX famd—aait fafor s f—T
TEAT 9T A9 TR FAE FAE | W
T@ U1 ZIEH /09 F ¥ ofeas
FT AT GUT AT E | WA TA B CH
TH A am wi Al w7

MR, SPEAKER : I am in full agree-
ment with you.

12.35 Hrs.

REMAND OF MEMBER
(Shri Ram Gopal Shalwale)

MR. SPEAKER : I have to inform
the House that I received a further
communication from the Magistrate,
First Class, New Delhi, yesterday which
is as follows :—

“Shri Ram Gopal Shalwale, Mem-
ber, Lok Sabha, was produced be-
fore me and has been remanded
to judicial custody till 16th De-

cember, 1967. He is at
lodged in Central Jail, Tibar,
Delhi.”
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12,35 Has.
MOTION FOR ADJOURNMENT

ALLEGED PoOLICE RAJ IN DELHI AND
MANHANDLING oF Two U.P, MINISTERS

MR. SPEAKER : Yesterday, I told
the House that 1 have received a num-
ber of adjournment motions and other
motions about the Police raj, about the
arrest of U.P. Ministers and all that
and I said that, as to which of them
should be taken up, 1 would consult the
Business Advisory Committee, and
when it is to be taken up and all that.
Yesterday, the Business Advisory Com-
mittec met; and I am admitting only
one motion—there are a number of
them—which is No. 1 in the order of
series and that is in the name of Shri
Yajna Datt Sharma, It reads :

“The situation arising out of the
imposition of Police Raj in the
capital resulting in a reign of terror
in the University Campus, harass-
ment of innocent citizens and of
students passing through the Uni-
versity area and at Railway station
and bus terminus, manhandling of
two hon. Ministers and a blanket
ban on all public demonstrations,
gatherings, processions and  such
other democratic forms for wven-
tilating public opinion.”

st To To WAT (HAET) : WeAW,
weRa, # W M gETE & dw
F # gEls =TT E

MR, SPEAKER : Is there any ob-
jection ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH) : Yesterday, it was a unani-
mous decision in the Business Advisory
Committee meeting.

MR. SPEAKER : It is unanimously
accepted. So, no permission is needed.
We will take it up at 4 P.M.

SHRI SURENDRANATH DWI-
VEDY (Kendrapara) : What about the
non-official business ?
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MR, SPEAKER ; Whether official or
non-official business, if an adjournment
motion is admitted, it is to be taken
up at 4 PM. That is the rule. We
saw that also yesterday. I suggested
that we may have it tomorrow. But it
was saig that it is urgent and that it
must be taken up today. The rule also
says that it is to be taken up at 4 P.M.
So, we will take it up at 4 P.M.

12.38 Hgs.
PAPER LAID ON THE TABLE

NOTIFICATION UNDER FORWARD CoN-

TRACTS (REGULATION) AcT, 1952 anD

ANNUAL REPORT OF CENTRAL SILK
BOARD FOR 1966-67

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) ; I lay on
the Table—

(1) A copy of Notification No.
§5.0. 4196 published in Gazette
of India dated the 30th No-
vember, 1967, issueq under
section 14 of the Forward
Contracts (Regulation)  Act,
1952, [Placed in Librcry, See
No, LT—2019/67].

(2) A copy of the Annual Report

of the Central Silk Board for
the year 1966-67. [Placed in
Library, See No, LT—2020/
671.

12.38} Has.
BUSINESS ADVISORY COMMITTEE
ELEVENTH REPORT
HaT-wT aaT §AC Wl (%o TW
gwn fag) : oW wgRg, § yw@e
war § fe ag & s s afafe &
g wfades @, oY ¢y famww,
1967 ST wwT § ¥ fear av o,
g ¢

ot wk FAww  (wag gfa)
WoOy HEIRY, T 99T { 89 qg
guieT § v o7 e W SR W) A
Wor o |
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T ST F W W T T w
& g W gfE—ow a grd
foE $ & 7 7gg i | whrax
# gz fod w5 arh Y, /e i
TF I F qUL A 1S FYW AG Is|AT
™

TE—AEYT  FTRH qUF LT
e s wRveRe faw 12 W
B 9EA F AOw F@ g aw
FE S FH g1 91, AfFA WA W
e | wgg & fad Wi aw T s

MR, SPEAKER : That is all right.
Your motion is that this Report should
be sent back to the Business Advisory
Committec, That is all. I do not want
a speech on this. You may speak on
the Hazari Report and all that, I have
understood you. You want this to be
sent back to the Committee.

WX SRR HeIy WERd,
# fraw 290 F oETe TR dwAR
WEIAO AT I AT & & fF
gt it ox gt agw g wifed,
St it aF Gar T frar mm, @R
gt famd, SeF AT agw AT
T & 1 fm
MR. SPEAKER : I have understood

you. I will put it to the vote of the
House.

st oot e 0 & awg  qamT
agar g fF w0 amw W a0 #
fraw & wER #® W §

SHRI N. SREEKANTAN NAIR
(Quilon) : 7 hours have been allotted
to the Unlawful Activities Bill. The
time should be increased.

MR. SPEAKER : His motion is to
refer it back to the Business Advisory
Committee, not about the time.

oft faore arfew (FEewTe) - W
o, 7y fir wN & W d, g
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# wrar &, afew o aff v @0 F
TR 6 o ey g AT faw
RN @an § AT ] A @
afed |1
st gww o TPA™ (I5vd) ¢ &
T wgrg & s g g fe gk
A FH qGA ¢, AT EE W,
a1 W 1 3fer & Ty gu Wy % &7
q99 T4 AT & 7
MR. SPEAKER : Let me answer it.
The Committee met yesterday at 4
O'Clock . . . (Interruption) 1 presided
over the Committee; therefore, I am
responsible to explain here and not the
Minister; the Minister was only one of
the Members there. The Congress Party
also had some members there. I pre-
sided over the Business Advisory Com-
mittee meeting and, therefore, I am res-
ponsible to explain it here. The Minis-
ter has nothing to do with it. After
announcing it on the floor of the House,
we met at 4 O'Clock and a decision was
taken, with the representatives of all the
Parties being there, unanimously, ac-
commodating every point of view, The
decision was taken unanimously but
unfortunately it is questioned here.
Anyway, 1 will put his motion to the
vote of the House. When there is mo

respect to what was done there, I will
put it to the vote of the House......

st U Gww  qew  (ETOeeEr )
oy WERY, & A1 & fog w@w &
Ry WY A e ga e

MR. SPEAKER : It is a
which he has moved.

motion

sft T S T : WG I F weqw
T T W 78 A fosmrd wa
FIX & A & T g fafreeT o ww
wrqT FQ § dfea 0 g w@ €
fis gTeTd sTE 78 fafmex Wi
af@med  gaad A § gafag an
fod g FAA ¥ I AT FA FT
@ s #% uk GeRrd aw we
FAT 7 AiE WX 39 & forg ag wwe Ty
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{ﬂl‘l‘ﬂﬁﬂi‘ﬂ!ﬂ] morrow, i.e., the first extension, and

gaw fag e § sk afk 39
WS g @ @) 99 s ¥ fag
ag foredT gt

MR. SPEAKER : That is all right.
The motion is there. Unless he with-
draws it, it has to be put to the vote
of the House.

ft W N ;e AEEd,
# e wy anfow @ # wegwfa wrmEr
g
MR. SPEAKER : That is all right.

SHRI NAMBIAR (Tiruchirapalli) :
Even for withdrawing the motion, the
permission of the House is necessary.
The procedure is there. We have to
follow the procedure.

MR, SPEAKER : The question is:

“That leave be granted to Mr.
George Fernandes to withdraw the
motion that he has moved.”

The motion was adopted.

MR. SPEAKER: Now I put Dr.
Ram Subhag Singh's motion to the vote
of the House.

The question is :

“That this House agrees with the
Eleventh Report of the Business
Advisory Committee presented to
the House on the 14th December,
1967.”

The motion was adopted,

ot wat o= T (feelt w))
A dow N @ 3 faw g
AERT AT FI T HgAT § ?

MR, SPEAKER : I will tell him. We
discussed about this also. There was
some urgent business of Government
and there was also the Foreign Affairs
debate. So, the whole matter was plac-
ed before the Committee and the Com-
mittee decided that we should =it to-

also on the next Saturday, i.e., the 23rd
December., Beyond that, we cannot
extend because of Christmas and all
that. Therefore, the maximum time that
is available for us is upto the 23rd
December. Of course, we are sitting
tomorrow also. To the extent possible,
we shall finish the business.

12.44 Hgs.

OFFICIAL LANGUAGES (AMEND-
MENT) BILL—contd,

CLAUSE 2—(Substitution of new  sec-
tion for section 3)—conid.

MR, SPEAKER : For the Second
Reading the time allotted was five
hours. The time taken is 4 hours and
the balance is one hour, Then we
have another two hours for the Third
Reading. ‘Therefore, we should try to
finish it by 3.30 p.M. today, before we
take up the Private Members' business.

Shrimati Savitri Shyam to continue
her speech.

witwat anfadh v (wiawT) - A
R, A Fag W a7 it &
I qagH) 4 fgdr Y gfa og=rd @
A1 wror WY e & fawm & fag form
SHIX HT qTOFT HIAET AT G § 9
o gy % @97 @1 aret g & A
qAEy & Aar ot swed fagrd arodd
& WY F a8 W & AT | IR
HU WY & gl f g arE ot fgancAw
safaat s A€ Ry | 5O g
<1 T 7Ef & fe i s feafia sfer
W q| ® ag G g A T &
wrn Wt § e oo wews R 2
feame ®Y ag @Y AR el @ &
faranfal Y 99 & AIE NgUA Wik
¥ fow aurf & WX uERge fear e
fa=y & Qfa2aa w YA Iv frgr sng
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ot srzw fagrdt et (F=AYY) :
avferger adre & |

sitwet avfaret yaw: 9 & 7 wEard
Fograft ¥ %q e

st wew fagrd woRd : afer &
o @Y AT FT q@q_T RGN

st arfaelt ww: 99 #1 afomr
i g & A aws  aEw
e F WA F  ArEA«rEl #1 A%
TS T ¥ HIET el 1 IATHAT
qree &3 faar o 99 Y el st
TR T &1 | T 9XIE §F ST A1
£T 97 g At F I, § 99 fiw
T gz srean AE gawAdy, dfaw Sk
FE AT IT F FIT &F & | ASST
7g g 5 37 591 $1 39 @0F AT
af, §9g Traw @ T3 W I HETArT
GG W3 | & a8 FOr A § e
aeT forriard fre & s & ? w0 Ay
wf ? T TFIK THo THo Fro F Y Y
AT g, afeF IO TRA WFI
¥ @i AP, o a0F & =
fewelt & wTHT T 144 ¥ Fewrdw
frar ag wgras I & wfamm & fag
gAY ara bt ! g § 78 s R
FTET ATEFHI AEY 91, IHT TATRfEw
SfeHrC 97 | I F AT F a9 7
r wfeafam g s qf frema §
¥ fr 9 Fafa 99 & @19 oF ToRfaE
& & farar o wfgg v &g T fear
T | FA AW & A @
FUTH & wogT A< 99 & @rg far
AT gt a1 | = oy Ay fag
g & e fafree §, fow wvg
T 815 o Gifaferw 2w A i,
fad arw feg gfafed & o
frardf & sw &9 37 w1 flo FW
formr a1 Wi wror At 97 ) e W

ngme;ﬁﬂ(dmdt.) 7342
feram Y oy wet aw Sfwa 7 weaw
HEIE, T T & FICGH IR YA AR
wgafa & & |1 Tfge 7 wfex
fd frm wee a3 ) 7 & ¥ W
& AT & WA & W, qriwears
& w39 o sfafwar gf ow
forerrd = & awawl Y § 1 anfors-
are & e Wt 7 gy fr fgd oY fedt
T fearf o, fafas Wt #
s T g s | e e @
e 1 ATl | WA "gied, ¢uy 9y
79 o g3 § g wfafwaresy g ¢,
feldawm & FRor gWT € | FORIX SN
gg guiew fadgs @ el e §
St yeary Sufegn fean § 99 & aftg
& fe & & @ At F wig=y @y
%t@mﬂﬁ%mﬁiﬁ ot & &

g g & fog S A WSt o
F FIA §U IART TGT T HEGH
Y Y wAwEae qis< fear 7
et R g F woar daes
T W Y ITrar w1 afwy
¢ 5 ow aw fe=dt w0 orig 7 &9 g
T aF waon & uF fg qET An
wrfge 1 TWT e amEl ® o w0
wifgq A afc dar Fear omar & A
# 7 guwdt fF wmd wiaw Wi\
WTET ¥ AT AT § ! g9 Ag a9y
froF vL d @ s OF W & AMfR
TR FE R T Y g W AR
¥ 7z ¢ @ | fordY Ao ox 9 i
FH el @ A9 § ) 9 el e
& @A AW R ATEAHT AT
woht w1fEg |

frafa@ F@maa d FE0 @
¥ sgr wrg § v 99 & sarw faear
T g AR wgy omar § fv fEr w6
gyrfa g faw| & aX & PR OF
aifgs fO 9o &3 1§ 7gf a=adr
fe ag ofvs fo wgias f@er &
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[t anrfaofr wara)
faq awaar aad? o aw fedt &
e uF gt @ @ w s arfged
A F gy ¥ foro sstwie fafeaa
A ol oG 94 % atE ¥ arETaA
stfym 7 frar wo sw aw fpforeer
zife 3% fag fesr 7 feay sma o=
AIF W F QR AN AR f6T vaw
IE O 7 &t 910 a9 = feat
ferdt oz oy Pag fedm M S 2
¥ 39 F ag aq &t #v5 gt

®ram T E

afgs wiea §amsit & a7 o
7§ g MEN 1 ged ag Ferar
wra & i Fgt siframd Y it 1 g
AT RN F A 3T g I § | q®
wEqa fomr o1 e & fr feedt sy
et ¥ A w Atwfon T faw
H‘i‘ﬁ’lﬁﬂﬂ'ﬁiﬁﬁﬁ‘mg}mm
AT TH X AHIT AT ) Y o
qar3q smar 33 & f fgdr av s
TG | F AT TR TG | Aoy
& qrz ¥ J7qy Zan @ faae safora
AT ¥ TR gATL A7 § oY IAF A
sarer Afoar s Faraw g
g F T Saw FguAw F &
sferat agdt ar g | TEw A aTew
# ot Aforat gy wf § 1 37 q=41 wY A
g 3@T § S TAEN gT B ¥ Gy
At 7, afews el F @y § agad
AT I q=41 A1 Y @Y F Y WA
WIFC Y, AW A T @A g
KrEAL THEY A @Y I g AT I Tl
# 7Y w2 Y € 457 ¥ fac st ad
fac oz &7 g & 1w @9 AfEw
W &avet § WY wenfaw awm
QFT 517 Ha F7 | TF AT A€o To THo
& § o gt sifs Y @3 gu @,
farsY ferdy &1 o gvm Wik gadr e
¥ ey g7 oNfw il oF ferd@ &Y,
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foramt  siashr &1 @ gvm ) wmar &
AT 9 fgrdY &t At afged ot Y
FEIAT ATY A FT | T AT a7 Faay
Y fg=r el & oY stfeo wo gHo wWY
£ ¥ fedt el &% P g omad
YT N AT FT AW @A g 7 qfgA
AT aF ATIR ATTHY WP HT AT |
FEr ofafagwa & o sawy o
WTAT ¥ STOAT | ST &% ®rET giaw
T GTEH g 999 Wl SUSAT T JTAe
ard @AWY wY AFEE @

ag 31§ g a0 9w @ § forae fis
THEY AT ATAT ST @I

faralt & ot feat warewr § vy §
AT F | 3AF aw w9 W g fE
fegrar wieT & wael gAY F @
GATY, WINT T W&~ FIAEAN  F S
ZAT &1 WY NN gETY ATHA €Y ar
39 937 7T AT famr w3 &« gan
£ | R AT ST AT ST AT, G
g7 ATAEY FY FFF F COEFA FT, ANGF
frafa #1 s a1, oy ag g A ar
o gt TE wTar AT Y, HASY T @
fe=t 78 1 sE U Y F awgA g fw
g g A faa § fr gak @mi
# UWsat ag wreae v ® & fw
fegeam &Y W #Y gHET Ay
qOHT F AMEATE 1 {F ATl o)
FraqE qww sTa fe gy awwe &
fore &are § | F sHwe g fF gTrc Ry
T F9F FY Tfeh fr g s 2w
FHT TEA w7 fomd e
¥ Favell wy sfaT fear o, et &
N 73-7F qAFTE Iy arsfaa far
oTe, FHASAT ¥ oY qE-qF AAAF § IR
s faar s, WY ferdy At e
& 3% a% ¥F Jawi & awfaa fear
are o g9 3@ v wiE animsy
srer freer  wwar § ar T Frre
awer & | forerd 4 fafy Wy odwY &
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WY T AT asdArs g AR T FHAW
AT AT w1 gmA Wy g W
frdta g ag = rm

AP AFIFIAFTNE ¥ frdw &
T WIT AT FYEHE 1S THTC ALl 7T
asar} fragfe=lr § ategaer or-
Mg smagre & Wt A AT 9T WR
Y =31 gy | AfFT g WY 9EF @
ara ag § fr s g fava & gk
g 5% § A< favx &Y Iq w0 WY
faq#r 7w § A fogsr o=
1 qF 999 ¥ FE, A AT AGY
aAx § T fog wydray w1 9709
T W@ § A AT AN E, IFF A
as1e 7 g7 w@Ar wifgd 1 17 W w0y
AT gF Ayt w1 famrar grw s gw
a1gy § fF T $3 1 age o1 gfan
A Fifc A @AW A WA g, AR
fag seas Fm

oft szt wve s (@ ATNgR):
Asqq WERT, WU AWEAT AFAL 50
Al agra aFCE

437 3 & gAY A A,

“afyr Afgedr arar A 7 wfas
qrArAT oF HAAT F Arr-ara fgely
F weaga ¥ fAg ‘A g ga F
w1ar7 gay fear s wfeg”
¥ 419 § 7 10 A1q,

“apaa: 5@ oA ¥ f5 (el wmr
fawfaa 3r srg &1 oF wifaa safy
¥ W3 93 30 7 faar A afw-
agfss #7 Ameqw a4 A

§ warex TET A1 9gAr a<ew §
sifs frdos & fdw 7 @
& Qi §F ¥ §dd 7@ §F fag
agr gArg | & aaaw g & fedr
e 2 &), frd o gadda @
fY FIAT AT 4T F@ F A, w19
XAy wfegaret IO F fAg wwlr
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qF /AT W AT I PRATY )
A7 g7 v favarw § s 3@ A
wigr fgedr 3 faar &1 gadr wrar Y
R awdt § 1 & gwan g e s aeed
fedr =1 g9 fgr ¥ farrwr & fag
AT TF T & fear grar, fglt
*Y g+l &1 g, fg=r =1 fawfaa Fean
I A AT I T4 X WA WY F
AR ATHA T FA7aT | oY X9 fadaw WY
ORI HY A &7 ATO9FAT 7 TFAT
& ganar § v ag awear AT Q7
Fraar g€ FA%AT & 1 4 IW AT QW
AT I E |

& gwgar § i Sre aoe & I
a1 T X AN FT-TF AHTT /T E ¥ Tl
g § fRanadiay sriard gy &
I | ¥ 7EY W12y f o %7 o8 whmm
aT, SIfE A G St § swwy
AIIA g1 % gw Frkard avad =1 few
W ¥ AT @ § | & aInd § f e
fedr & qof @R 9 & g MF @Y
AT A IAHT FAl F1 @A dav £
AMQAT | & FI7 TN & wiaew &7 W
@A § 1 T A (5 g% a9 ofdr
Tl 4 9% 2§ § safan e g an
T Y 374 741 7 wfasy Fa1 oA
TEY 1@ ATCAT AAT  HACA § | oY a9T
AqH F=41 ¥ Afaa K TF AT G A
fg w1 96T a7 T 3T § 1 SAY
¥ FTLA E AT AT AT HET WA
3 ferg, z7ay ¥ a7 afy I @
@R, ITEY TAFTT AT QTG AGY dAA
T@E

&1 qreaa & a1y fged € agran
frar 2 7 fgdr 1 wiacy sar a9 areT
q quren wga g 7§ wawan g a
AGY TG § | 7T ANF W AT AT Y
2@ | qET TG FT I HTE STIHT 1T
& AY &g 79 91 %1 3@ T Afaw g o
2 6 w1 Tg NI FTHAT WAT E 4T F
faely waa § 7 agi v W T @
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[sfr sfrzr aver i)
g § ? A T § o, R g,
TP | 79 AXAY 17 qGT @ TCE | FEY
ot fg=r =1 aavr A ar § g 93
AW W AT FAAN T § | gH WNT
g=ad A ¥ forg o § Y @ oY arfereter
st § & faeelt § 1 A frdy & wra
1 gfagm A A FAF faw @
a7 | qF JamEr T fE A T a
I9 & ATYHY GTX T AT GWET FTATE
faa vt § foy fr Y & wfam
Faft 1 aY F gD Y et g
fer dfaum as it sgu faear g
fay ¥ 1 fme 3o w73 & fr qm fgdh
Y IFTAT ZATARAE |

a& gat § 5 IF w6 g8 avw ag
&3 gu § 1 3% Afew & 7 ga fowmy a1
|ATAT ATEAT § | IET 1966 W deeA
WY F 170-380 F TT F FeATIHI
®1 qrar & w7 o | forw S & awi
fgt & rara fad @ 3= vl #Y srfaar
a% &y =y 7 oY | fET sy Fgy §
fi fgdr T S &Y &9 oF AT &
gt wrga g | e 7 ey o afmt
AR T g | s EHI IR A A9
fgy ®Y agrar I WA § 7

g FT ) FUF I fgst F qHdw
& T et & awdT ¥ 1843 wrwor Y
5@ § e Fomq W, 99 T
faqrer &1 FFd ATOMT AT A9
gan f& o feaT @=a &1 ga91
AgAT-GF AN AT 3T W
afgsrc agY & | & wwwar § fx Faw
aTet fae & @Y SAe F gWAE § AfFHT
FA ey ST and A FT@E | gA T
T TaT ATIHT T VT EIT I AT |

orgt aw fgdy a1 AW AR SATA FT
sea y, & Fgan wngan § e 7 fgr areii
qe AR ®Y ArET AT A A LT A gy
# 7ff am § I o fgedr & A
STy | Porereft ofY v e &, afee
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¢ sav §, wwmaw § ot fg
FRIRI W § A qF §e5q § e
gf & 1 wgi aw afwor w1 A &,
agl AT AT ITHY rqA wrwr A E
#AAT IAF fAg W uF  faRwr
wrar & | F wrgar g & forer afiror
WA WINTE § ITHT A AT L,
IR AT FHF TATY FY KW T )
amq & q1q gfgor § fdr e fadw
fasra &3¢

AT FgA § {5 areAs aqr Age
& srearaAl 1 gw EET 2 W@ E
# wg wrEarg 5 wrf W o e
fareft starerer orcrog 2w &1 W faamar
& g aFar | A9 f@d fFwa § @
wEr favfoat Y wordt €, 9% Uy
Wt fgdt & are & ;v fa=me 4 1 T
TH WYRT T8 § Fgr 41 ¢

“fet & QAT wmr AW vt §

fadr g wrar & 99 9 fas@ &

SEa w@r e gear g 1"

AT FIMFZ /AT 18759 Fg1 47
“arelY forarY wreTd W & swafer
Z, 97 & fgy &y wd@  wafea wor
& 1 @ feedr ®1 afz e €1 0w
ATE-NTET FHFTC 7 forar amg at ag
(aFaT) ®Ew g 7 avoe g1 awdl
g
s AffAaez  WZIEAT@ A Fer @,
“faar fg=dr #1 forwr fad s & v
o fRar & Fgr &, "I 99 A
& SriY &7 A §F I B A HFES
AT TgaT § fF aw A it w
anrdr fafe & feer smg 1" g6 TR
18T Wz &I, it 3T qEA,
At geTaez AW, A @eEE W
A< To waTAwEIE AFSAT Ay AqAY
¥ fgedy & woda F vy faar< swe

Fa T
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13 hrs,

& T WA 4 5 AT A oft gt
et T® AN F WS F €T A g
ey & 1 ofwe fedy Wt fadely wmar
Y w3r & fAF QowTeT F49T T TE
7@l AT AFAT § | ®rE o qOar JEH
Fgwr ar Afafq a9 FT gAR 9T F
@ &1 &, ¥feq ag wifas a1 was
I FT A @ GFaT & | TG ARH
%1 gw afafa & &0 F &7 qug oy
fag & &1 4 @ efiFe 7@, fog
afyr ¥ g4 9T WEA AT ATRA, A
EW I BT GFEAT T A TR FT
Co il

AAdr 7zt 9T Afafe & fea &
®T d AT% 41 | «F IT A TaT I IGAT
WET FHTAT 9MET, a1 I A ©@F AYA!
faar aam & & | ST R A HAAT
& grd®! &1 a8 A@raar q0feq fF &
auq gw & “fesdi A wr§ wrd” &
T FarA 9v, AfFT T T gArd A/
arar A7 faraarg fFar Tar 1 W
SFT AT AT TAST BT TgT T4 F1
sae f%4T v avEdSY w7 ag T wEr
& f97 I917 W@ F o= f T, @
Iq & afwrm Fr &g Fem o e
AVIFAT IH 1 &1 g (F g@Ee a
fedr-afagt = gequt Wi arfeal &
faer < {odt & famw & fad o=
FAT =Afzd o

Lok Sabha adjourned for Lunch #ll
Fourteen of the Clock,

—

The Lok Sabha reassembled after
Lunch at Fourteen of #he Clock

[MR. DEPUTY-SPEARER in the Chair]

OFFICIAL LANGUAGES (AMEND-
MENT) BILL—contd,
CLAUSE 2—(Substitution of new sec-

tion for section 3)—aonid.

MR. DEPUTY-SPEAKER : Now, we
have just one hour, At 3 O'clock we

must begin our voting. (Interruption)
We will try to organise. At 3.30 we
must begin the non-official busiess.

SHRI V. KRISHNAMOORTHI
(Cuddalore) : 1 must be given some
time.

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Do not
waste time now. [ want to tell you
one thing. I can accommodata one or
two here and there. Clause 2 is a very
contentious clause, and a lot of amend-
ments are there, I request every Mem-
ber not to exceed two to three minutes,
because every point has been thrashed
out already.

SHRI RAJARAM (Salem): We have

given so many amendments. I have
given them in my own hand,
MR. DEPUTY-SPEAKER : Your

leader has covered everything.

SHRI RAJTARAM: Other points have
to be covered by us.

SHRI V. KRISHNAMOORTHI :
You must give me some time,

st wfr wew Tl (ari)
JIAA HRIGE, FATT UG TF aga
TIT T § 1 I A AAEC B T
¥ fad 77 o agT a9 gaw W @
Zr | F &Y ’W ) @adar & aw g
araar a1 f5 fage, adf, foaT @k
& ATfE wrenRi & o g dw
aelrg &F AT | 57 W TS e
#7 @ gF qWTAaT dM ifza aqife
qg OF T30 g B, Y g wwifeat ¥
qTq | HIWT qqATT @ qF, ITF A7
B 3T ® Wraq € 1 g Aw
T agaR T 37 wraTSH Y oy A
ANz § 1| ¥ T3 awEE P &
9T g9 98 g, T gk e ¥fwar
g W@ 9 7 depa o 3 fadwr
WINTG & 1 EpT ®Y faRw wrar Fg,
gy ot Pt fazels & ot o aw g
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[sfr woft uw areeeh)

g1 | g=pa st fegsmm & W
g TR A ¥ owmaT & | wegw W
§ o ofi @@ 2§ W i d,
sfe-rEr W@ §, wwa @ @,
FFIT T AR I WG G|
# AW o@Ar Fgar @A g W
A wQT FT WG I 9w §, T
AR AN K KA §, g 99 9
wnfamr & | ST 98 gv w0 a3t
A FT AR % AT w0 &4 b Afafess
WINT §EHT FT A IE B T8 Tar My
fF qs faui wird § 1 3 & g
I TR A0 § FYTHA @ &, TF
¥ AFTTAT T4 9190 oY 70 fgegerdi
WY & A 34 wiar ¥ IhRF G
&1 i fawry g g 1 39 (@7 <3 &
faeii wiar Fgar W AZT wAT
Fra Frfwer wiaT F f@d Fzr war
arfae wiaT &7 Sl 8F I g, A &
Zr &Y, it &t aT 92N F4T A=ETYT IT Hi
o' Y IW FT TEH SATHLT FIRL A1 A
faar | I % 923 97 FT W TAF
Y ar | §EFET & IFW & ST AT
sgwTw fagr war o) s ag ag 7y
% Fepa (g9 war &, 78 i fFadi
GIFAF § 7 I9Q ARG F T gHaw
O WAl A AYAT W 1 A
i A3 & fog dNTF | oF T FEr
srat & % g & Tg-5g 99 F1
T/ F@ A7 39 ¥ agiaaq F a7 g9
Hq T 77 Wi EFR T § | AwT
¥« 3§ Wi A1 gWE @ R, W@ Tl
w121 & FF {1 oo gy wifed
WA W vaa Agl § 1 fergena
Fi 14-15 WATSwHET w1 g0 Af@w
T WA § qG | AT AT AL
oig Sifaq 1 9 fadi W Sower I9=
#1 2 & WraT ¥ € A HHF TA
1 dar< g, &4 99§ Bk @AT Tl
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wig Ffafaw & fag | fea sidr ot
B3 FI | A AR W0 @A wE,
LT Iq o T@ar wcd ar svfare
9 H T WIAT &1 qA g 1 5w P
9 g0 faw § & oqF-gar A
AR §H | § qg Wi TEgAT W@l §
T ferde & fad Wi fagan fgrgeama
T ®ial F1 99 § 77 I A I% Fwav
qr R o & (97 srgrer = A
TAT FITT | AT wERT, § T W
g MA@ frm wgw g fF faw
TN F dA@ 7 fgde =a g,
IF TFT A 37T T fagg 7T @y Ar 0
& g Saar ar 5 33 1 y4< gadr
#i7 aifamne F g e ad gan o )
AF T 92 74T, FT47 {57 At A
fast; s Far qeqd @ ®1 faer )
¥ a@ 7w dag ¥ fTewT gq
fedi % fa7 #T oF @@ qeadi &
faT—sa & F¥1 F4< 397 |

g a7 T famare 7 0 s 9T
& AFRIAT g0 ) AT AT
o A agt F w4v @, 9 WwOrw F A4fy
FT qT3 T ATAT 3715709 2 78, AEFT
& ZHor fa® Ay T8, I AGT T
wf1 T wamEvr gAR T AAr T

F—ATART AT
ot g fomd (HAT) @ AT X
far

oft wefer weroy avwsdy : 77 7 AT AT
2, F9ifw X5 w1 g0 @Y T, AIA 7
T A g1, Tig IAT WTT Fr oaalEq
a1, w1% feor wea Fr arfE g, T8
gark far 74 augdw a8 g1 avar
—3IqFH AT A TG T AT AT
F |

# 1% am % Tgar wgar g 7
ford ST AT ATAR T 5T AW §
fergeamir & fad age +ifea & AR
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¥ g ferd o e e @ A
§—gi it faeir wrar F 7T v,
FfF ¥ qT I FT ATGHC TEY 9T |
forer sraT & SfEIT 7 8), I TG AreA
Frfgd A I T Tq FT AFCH FHAAT
g fF g et & wel & aga ¥
g WY 99 o &Y far &% §, 7 faa
AT §F AV A g % gaT g F A6
& fF feedr @7 Al AT 7 Ay
T AT A T F fog s 991 AW
@i A af sgrgmgfe
ferdt & afa A%t 7 T

oF @ AT FA7 T0gar g 5 G
wraT & fag Ot A qazifae §, IR
¥ g qrwgifee @ a1 Aw oG-
faez gi—2141 @ a7 7 F §—37
1§ A% q AEF & | T W 97 i@
q qT @I AT, IW AT NI AT AT
¥ YT Ar3q ARFT § ATA & SR
FT TG 47 1 AV F T AT FAgifaE
— (g A9 I 4T TE gI—3F T &
s A Ia A g 1 W F 9w
% BleT I + faa Saigaq i Fifa
T, §309 & a7 99 a5 Aqfagq
#t Afg <o, a= 9% 7 W A A
Aifas auroa agf s aFar | &
nsm%f‘ﬂ&#v‘rﬁq’gﬂmﬁ{\‘_
aF, @ A favarE & A Fg avar g
fF ST FHTETE AT WA

SHRI S, KUNDU (Balasore) : Mr.
Deputy-Speaker, Sir, 1 speak in a lan-
guage which is neither yours nor mine
und, therefore, 1 apologise for speaking
in English. But, Sir, when I speak in
English today I am reminded of one
thing, that is, why after twenty years
of independence a man like me comes
and speaks in English. I have no love
for this language. I have no love for
the British type of civilisation. But I
have been forced by circumstances to
speak in English because due to indeci-
sion, I should say, hesitancy and inac-
tion on the part of the ruling party for
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the last twenty years they have not been
able to give us a pational language or a
link language,

Language, Sir, is the expres-
sion of the soul and literature is the
vehicle of that language. If you want
to express the stirrings of the soul, emo-
tions and feelings of love, pleasure and
suffering, it must be in the language of
the people. There is no two opinion
about it. Therefore, the greatest lite-
rature, art, paintings and books, that
are treasures of the world, have been
successful because the authors painted
or wrote their emotions through their
feelings and the feelings they got be-
cause they imbibed and spoke the lan-
guage of the people. There are no two
opinions about it, Go to Kerala, from
where Shri Sreckantan Nair comes and
shouts Hindi imperialism or Madras
where the DMK friends speak of the
perpetuation of Hindi or forcing Hindi
on them. I can understand their emo-
tions. But, at the same time, they
should also know that the great authors
in Malayalam, Kannada, Tamil and
Oriya have portrayed the feelings of
the common man, the poor man, in
such a beautiful language which could
easily be comparable to many of the
world literature.

Today, 20 years after the achieve-
ment of independence, what are we
going to do? If anybody asks me what
will T place first, the country or the lan-
guage, | will say without hesitation
“country”. Because, at the cost of the
country I am not going to have any
language. It is definitely the Congress
which has put us in the wrong alley.
When it is a question of keeping our
friends in the south with us, taking
them with us, we must also give them
some sort of concession, some sort of
assurance that we are not going to im-
pose Hindi on them, that we are not go-
ing to be ruthless in introducing Hindi.
That is the pleading we are doing to-
day. We have to give this sort of
pleading today because of the indecision
of people like Shri Shiv Narain who do
not understand or tolerate. . . . (Interrup-
tions)
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We all want to project the image of
India. 1 know it only too well that we
cannot project the image of India by
the few people who speak English. I
remember an incident which took
place in my early college days when
we were going for an excursion., The
thirdclass compartment was packed to
capacity. A young student, a smart
public-school educated boy, said that he
will secure accommeodation for us in
that compartment. He went inside the
compartment and started speaking in
English when all the passengers huddled
themselves in a corner and gave him
seat. So, English has been used as a
vested interest, to perpetuate the rule
of a certain class, the bureaucratic class.
English has never been assimilated by
the people as their own language; it
can never project the image of our
country,

There are two types of people who
have returned to this country after edu-
cation in England. Gandhiji and
Tagore belong to one type. They want-
ed to use English as an implement to
break the British imperialism, Gandhiji
through his political sagacity and
Tagore through his literary activities,
There is the other type of people, who
lost everything Indian and adopted
everything English. They wanted even
their drawing rooms to be as they were
in England. They wanted to toe the
British line in everything.

The Congress people have put us in
this cross road. After 20 years of inde-
pendence there is a feeling, a psycholo-
gical fear in the minds of the people.
I also understand the emotions of the
young boys who have passed their post-
graduate examinations in Hindi, who
could not get jobs, because these who
have taken Hindi are considered infe-
rior, At the same time, I would re-
quest the Hindi enthusiasts, those who
are eager to bring in Hindi early, to
understand angd appreciate the feelings
of the people in Madras, Mysore and
other places, where students have passed
their post-graduate examinations in
English and regional languages.

Once you rush Hindi they also foel
that perhaps India is not meant for

1967 Languages (Amdt,)
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lhe!:n. Therefore to find a solution to
which we have been forced—there was
no escape from it—this Bill has come.

The amendment
moved says :—

“Provided further that the Union
shall reply all communications re-
ceived from the States, either in
Hindi or in English, as the case
may be, in the same language.”

We have completely climinated the
giving of translation. If a letter is in
Hindi it should be replied to in Hindi
and if the letter is in English it should
be replied to in English, This is the
simple thing that this amendment seeks.

SHRI K. N, TIWARY (Bettiab) :
What will the States do?

SHRI S. KUNDU : Let us forget the
States for the time being. It is about
correspondence between the Union and
the States.

7356

which we have

We are passing through a transition
and a very difficult period in the coun-
try. Those who want that Hindi should
be the national language, it is one of
their greatest duties to understand the
emotions and the urges of the other
people. Neversay that Hindi alone
shall remain somehow by pulling out
signboards or by breaking cars or
houses of the people who use English.
In a more restrained and calculated way
the people of Hindi areas should try
to assimilate the cultural and emotional
feelings of the other people.

‘1 oppose English. The people in the
south should also know the greatest
works in Hindi through English. Their
translations should be done and circu-
lated. How many people in the south
know that Hindi also has produced
some literature ? Whatever my opinion
about Hindi, personally 1 feel that Hindi
has not been able to project its literary
and cultural values to the south, nor
have the Hindi people assimilated the
great treasures of the south,

SHRI S, XAVIER (Tirunelveli) :
Could he mention some of the literature
in Hindi ? There is no literature in
Hindi.
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A FTH ¥ dqT a7 W §, o
NfrRew N ddT ol g | o aw
AN Y 7 F g F gevar A ovam
% % 7 fgdt ag st § W A
AT MG T3 §FA § 1 9% IEC R
fr gd SwFTRATT FEAT N AT § A
AT ®Y gy #7112y F AR 2w Ay

SHRI S. KUNDU : I will tell you.
Read Kabir, read Surdas,

“Let us not be emotional on this point.
Till the country accepts Hindi comple-
tely as a national language, we must
make a voluntary effort about it. Until
that time English could also be a vehi-
cle for the interchange of literary and
cultural values between these two re-

gions.

st mim (szmm@ @ar
faevare foawg) : Suremw wgrEw,
2w & gy fged & aman g A< Q@ s

& {5 a7 7 A9 WA £ 90 w0
T AYET T | F aeqw a9 fAarare
fIoaqg & arar § ST gER HEwe
fagrarc & wrar &1 awedT qga g7 A%
A T g wA g fr i
oF afas afware & awqs w@ar § o
#zam, fAerare A auwY & |19 419
dzar fAararT Y J9a7 7 0F wwrHy
ATTAT] | AT 7 FEA FT ATAC A8
¢ @ 0% & gax somw F v
I AfFT AT 97 wZA &1 qIAT FET
g & g wrar 9T S1f qaw 7@ E,
wrf A AL §, T F few 7 *0E
WF A AT AATI AL § qGT OF WrAr
¥ aedr g AN T JOF F1 9T §1
AT #1 g/ Tear fawraar =nfge

JATETR WEIXT, T AR AT AT &
ffar A EIAF FLOQF FTT A
T g s 20T ¥ a2 A gw TR
WA FY G FQ § OF fOw dAY
TaFWE | qT a7y g E a7 aw e
fwg orrg 97§ a8 ITATE ¥ FTE AKY
Tt aq 9% 7 fgfrqg awar g ata
0 ¥ gad yrfas wrerclay awd § |
TEERAAFGATTE A AT I
fafewr aor & & g7 < @A 9,
AT ¥ ga ¥ gART fa, A A
T TEA §8 drar 77 AT ¥ A
IV WFTT, HARIAT AL BW FY UF

S Wt § wr gemdr g,
#1€ 47 7 §, w6 woer ¥ § 1 |
& AFN FT, W0 E OF AT AT aAR
FT, HET § I AW F forgiy srwfr
F1 HAT wTqT ATAT ], gl aiaofr Wy
TF ANEEH A 7 af@r a1 § | IEw
BT T FET N | IS AP,
AT TF FWAT AT g F Y g
a7 a% &w &7 foaHT WA &, =
T ST AT § I R TG FT, FA,
FAY FT AT A Freamr 1 g7 w@A F
g BAAT HTAT EOI fF gA stwelt wY
ITE! TG § AT AT I9 W ATE &,
WY AT IF FT QT & gATA Fazafy 7,
gATY "I §, gATd WranmEl A,
gATL T8 #gA H, BATL 97 o &
Iq g | RA HAST AT gTAT G |
qg WAET A HIH gA TG I § &H
q% & FIT A HTIT SuTET AvHCEy
FTATETE |

agr ag o wgr w7 € fv fgdr wy
fow Faa A & §0 oAl F &M
iz s fafeoig a2 omaT | 7g
¥ T TG g F amw ft g
M A ag Sry 8 | § I
Ffgm & ag I @ W
fafesin & 1 %@ 2 & war F
FAT TEANE | H e I
g e G T ot q@ar @ G el
gt @ o d8 awfa gwfr pft
7g fawer gar ot vz st w2ret foow
gu A dd § ag it qoft amg W)
W A AW A Q& 99 § fae qd
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[=fY storar]
qFa F @R AE SANE § IR0
gAY og  AEY A1 § sl ® A
gady gl & afew ag IS q@s & v,
g arfear avr, gATL AW & ag faeg
gq AFET & 0T A Ay § 99 A o
AT g agr A AFfE A )
I A OF 99 A9 ¢ {5 fgedt 51 o
IET AN T UF ddT o fgfeme
] W FAEq |

JITEGE HENET, TG AR ®Y IEH!
WE @ ¥ a8 Ie4 § 5 2w =
AT AT FY G, AR A
frdwr &7 9@ W A g e
T, wAAT, FAN v I A gy F
W Zw & gEd g W § §9
faare § ag 2271

qad qget I ag & fF o s gw
&raaT ¢ 9 HAAT FY IW F T &
271 & 1 g4 98 wrA § fad dareadl
g darfs 3o szl 7 ou faar 5
IUST FT AT AW F T W7 AW
2 | FEST FY gEE@ I Al & fag
& N Al wT FETOATEN €,
AT Y FE@ IT @AWY F foq §
W WAATESE FTH FTT AR ¢ |

oF AR 97 § §F WINT F q H
qw FT IR E TR GFE A A
80 FIEEY ¥ SIET  WRT 99 N A
A, WA A ATHQ F4T, I9 A
# AT § FgAT & FTH A |
1§ 20 FFL TV Q& ghr AfF dgw
TaAwE § g o< faemy f faedy Wy
FFO A A TEW T TS TG F1
TE@ NN | 5 gz a@ @nr g
oY i oiioht Y wea vt | gaTT
FAWAT 9X  §F TIAAET  HWIEA.
fadas Fa dag R fFa
figrdY firaly o 3eft o st 7 &Y st
fey wifea) ox I s
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SHRI RAJARAM (Salem) : I have
moved many amendments to the Official
Languages (Amendment) Bill, from
179 to 187. So also, for the resolution,
I have given an amendment stating that
the compulsory knowledge of one of the
languages listed in the Eighth Schedule
of the Constitution or English shall be
required at the stage of selection of
candidates for recruitment to Union
services or posts except in respect of
any special services or posts for which
a high standard of knowledge of any
of the languages stated above, as the
case may be, is considered essential for
the satisfactory performance of the
duties of any such service or post. This
is the amendment that 1 have given to
the Resolution,

The Bill itself is a bad one and the
Resolution is worse than that. While
the members of the Congress Party were
speaking on this Bill, so many turned
as Buddhas and preached philosophy
to the DMK people. One Mr. Bibhuti
Mishra, a very vehement orator in
Hindi, has said one thing in this august
House. I want to quote him :

“lIf Government announces that
those from the South who would
learn Hindi will be given Rs. 25
more as salary, then everybody
will begin to learn Hindi.”

Mr. Bibhuti Mishra has been in this
House for the past 16 years and his
opinion is this! Is it not imperialist ?
When the Lion of Kerala, Mr. Sree-
kantan Nair, shouted, ‘Hindi Imperia-
lism’, was he not right in that 7 Because
I call him as the Lion of Kerala, please
do not put him behind the bars like
Mr. Sheik Abdullah,

What is the meaning of this? Mr.
Bibhuti Mishra is thinking that the
people of the South, the people of non-
Hindi-speaking areas, are coming here
with a begging bowl for jobs, with a
begging bowl for aid or some other
thing. He is thinking like that and
that is why he wants to bribe Rs, 25
for every South Indian.

 frgfe frw (svferd) o @

a7 w1 ar fF wmer #1 wwer A §,
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ag AsFE FTHTL g | T AT T
ar fearar Ay sgrarfs ed a1
gaR At =fed

oft fire Areraw (=) O F@
¥ FHAG =TI

SHRI RAJARAM : I do not under-
stand what he is telling. He has spoken
in Hindi.

I am ready to take back all the non-
Hindi-speaking people from the North.
But I am asking Mr. Bibhuti Mishra
one question. Is he ready to take back
the Hindi speaking industrialists from
the South? Is he ready to take back
all the bankers and pan-brokers from
the South ? Is he ready to take back
all the exploiters from the South?
You people exploit the country and you
are telling that you want to bribe us to
learn your language. Are you not
ashamed of it? Do you think that only
Hindi-speaking people are the citizens
of India and the others are not?....
(Interruptions)

SHRIMATI TARKESHWARI SINHA
(Barh) : This cannot be tolerated.

SHRI N, SREEKANTAN NAIR
(Quilon): What is this? You cannot buy
us like this. ... (Interruptions)

SHRI RAJARAM : They think that
they can buy any number of people
like this. ... (Interruptions)

MR. DEPUTY-SPEAKER: You
ought to remember one thing. I have
followed the proceedings. We are dis-

cussing the language problem. If you
bring in extraneous things or some ut-
terances, correct or incorrect........

SHRI RAJARAM : He said it

MR. DEPUTY-SPEAKER : But he
says he never meant it.

SHRI RAJARAM : He said it. I am
ready to produce the record. ... (Inter-
ruptions)
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SHRI SEZHIYAN (Kumbakonam) :
Two things bave been mentioned here.
He said that Mr. Bibhuti Mishra has
said in his speech that if you pay
Rs. 25 each to South Indians, then
everybody will begin to learn Hindi.
The second thing that Mr. Rajaram
said was that we are not ing here
with begging bowls for jobs, for aid and
all that, Mr. Mishra has denied the
latter part, but has not denied the first
part. We are concerned about the first
part.

SHRI RAJARAM : You cannot buy
us. (Interruptions)

SHRIMATI TARKESHWARI
SINHA : He does not know anything.

MR. DEPUTY-SPEAKER : He re-
ferred to the problem of services,

SHRI RAJARAM: Where is Mr.
Subramaniam ? Where is Mr. Alagesan?
Where is Mr. C. R, Pattabhiraman ?
They were all defeated because of lan-
guage problem.. ... (Interruptions)

st forrarome: g7 F & W
g ==

sfreft arcbery foegr © TR g
ar39 3feqa ot ot age § |
SHRI RAJARAM: Is i
but I*lllifldi imperialhidsn; ?’“uil‘;mi';‘fﬁ'ﬂf

ot vy forwd & qwwan § fe feelr
WY agey Y g AE FgAr WAviEd
G G TG F FAT KHAT ATCE
aifqq o784 | AgT aF AL FT GATH §
q agar g f5 ovad ¥ o afafaaw
WA §, TALATN @A, gaL AW,
IT |9 1 agl W@ &7 afawr g | el
Wt @Y §, F9 S FEAg fE
IR A A TAA FY 1@ KT a1 g
ot T aer § ) ga adl anfva w4t

oft wfr quw wrodedt ;T GE
difaat Y aog & vt e, i
wife & gerar mar § )
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AN HON'BLE MEMBER : You need
have no fear of that,

SHRI ANBAZHAGAN (Tiruchen-
gode): There is nothing unparliamen-
tary. He said, ‘If you are prepared, we
are prepared.’

MR. DEPUTY-SPEAKER: Mr.
Anbazhagan, there is one point. I
would request the leader of the Group.
You must realise one thing. The way
he put the whole thing—is it proper?
You are explaining it away, but, ulti-
mately what is it we are debating here?
We are debating the language problem
within the national context, You must
realise that this is not the way. Yester-
day, the language of civil war was used
which was also equally condemnable
as these sentiments. These are not to
be tolerated. I entirely agree.......
(Interruptions)

ot firw ATevaw ¢ A fawg AR #
AT FT qAHGT FLATE |

sft WY ATQ (FT) : gAF WeEl
w1 Wrefers 7 & ger fagromar aifga,
! nFEew F fear smar afegn

SHRI RANDHIR SINGH (Rohtak) :
It should be expunged.

SHRI RAJARAM : No. No. (Inter-
ruptions)

MR. DEPUTY-SPEAKER : If any-
body were to suggest—I warn him—in
the context of the language controversy
and carry it to the extent that ‘You will
leave this place and that place and go
back and we will drive you out’, this is
not the way to debate language, nor the
language of civil war should be used in
this House. Therefore, as leader of the
Group, Mr. Anbazhagan, you must
make your position clear. I am not
going to expunge anything.

AN HON'BLE MEMBER : No, no.
Nothing should be expunged.

MR. DEPUTY-SPEAKER: You
make your position clear. You should
never put it that way. You have just
heard the sentiments of the House.
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SHRI ANBAZHAGAN : My sub-

mission to the hon. House through you
is : what Mr. Rajaram spoke here is a
reciprocatory answer and he did not
mean what he meant in his statement.
He only answered the question when it
is more or less against our self-respect.

SHRI P, RAMAMURTI (Madurai) :
May I just interrupt, Sir? After all
when we are debating, we must also be
prepared to give and take.

MR. DEPUTY-SPEAKER : But you
must remember what to give and what
to take. This morning . . . (Interrup-
tions).

SHRI P. RAMAMURTI: Please
listen to me in full. After all in a de-
bate we must be prepared to give and
take. If Mr. Bibhuti Mishra had stat-
ed, I mean, if it is found from the re-
cords that he had stated that if the
Central Government had paid Rs. 25
to every non-Hindi person who is in
service, he would have learnt Hindi. . .
(Interruptions)

SHRI VISWANATHA MENON
(Ernakulam) : This is linguistic intole-
rance,

SHRI P. RAMAMURTI: ..if he
has said that, naturally, it comes to a
question of self-respect of thosc pecople.
If instead of appealing to those people
by saying ‘Now that we have made
Hindi as the official language, you also
learn Hindi', he says that if Rs. 25
could have been paid they would have
learnt that language, then naturally it
becomes a question of seif-respect. Since
it touches the self-respect of the person,
naturally, the hon. Member questions it
and replies to that by saying ‘Why
should we bother about it? Why
should we lose our self-respect? and
does tit for tat. Nothing more is meant.

SHRI BIBHUTI MISHRA rose—/(In-
terruptions)

SHRI NAMBIAR (Tiruchurappalli) :
Ask Shri Bibhuti Mishra to explain.

MR. DEPUTY-SPEAKER : If Shri
Bibhuti Mishra had said that, then that
was also wrong. It was not correct to



7365 Official AGRAHAYANA 24, 1889 (SAKA) Languages (Amdt) 7366
Bill

have said that, and it was wrong. But
the hon. Member should not do tit for
tat and use the same language.

SHRI SEZHIYAN : It was a recipro-
cal thing.

SHRI S, K. SAMBANDHAR (Tirut-
tani) : He is also paying back in the
same coin. :

MR. DEPUTY-SPEAKER : But the
rise above it and

hon. Member can
argue better. lLet us not spoil the
atmosphere.

SHRI P. RAMAMURTI : This is a
different atmosphere. Some people can
rise and some pcople cannot.

«ft fira AW : Sunere wEiRT, A

Fr¢ gafag ara @ & fa a9 daw

F97 ¥ gTEal ¥ qva &7 g &, gATQ
&Y

MR. DEPUTY-SPEAKER : Order,
order.

oft fary Areww e & A ARl
Fr A foar § 1 so g7 wt A g
& 7 s &y ot fawifa faog Y oft gy
q@m, aat @7 AE ALY qg GFT |

SOME HON. MEMBERS : Sheo Na-
rain, sit down. (Interruptions)

oft firy aromw ;- SuTenE wEKT,
g gaT & A A aafeaf £y g
Z, @fea gardy AT & anafagl # aa
gt " g

SHRI VISWANATHA MENON :
We cannot put up with this intolerance.
We shall not tolerate this linguistic
arrogance. (/nterruptions)

SHRI BIBHUTI MISHRA rose—

MR. DEPUTY-SPEAKER : [ shall
hear Shri Bibhuti Mishra, but not now.
If he has got to say anything, I am pre-
pared to listen to him, but only when I
call him he should get up. I shall hear
him afterwards.

SHRI PILOO MODY (Godbra) :
May I say something?....(Interrup-
tions)

SHRI VISWANATHA MENON :
We have been very patient all these
days.

SHRI RANDHIR SINGH : Let him
also have some patience now.

SHRI PILOO MODY : Before you
ask Shri Bibhuti Mishra to give his ex-
planation, please let me say a word.

MR. DEPUTY-SPEAKER : He wants
to give a personal ex]::lanation.

SHRI PILOO MODY: It will be
very wrong if you ask him to speak
now., Kindly allow me just a minute.

This is a House of Parliament. We
are allowed in this House to say what-
ever we choose, provided it is not un-
parliamentary. Whatever is said in this
House does not have to be liked nor
does it have to appeal to anybody else
in the House. Therefore, it is mnot
material right now whether Shri Bibhuti
Mishra said a certain thing or not. If
the hon. Member has alleged that a
certain thing was said by Shri Bibhuti
Mishra, let him by all means assume
that it was said. and say whatever he
wants to say. If it is not correct, after
he has finished, Shri Bibhuti Mishra can
explain that that was not so. Otherwise,
debate in this House would be impossi-
ble.

I would like to appeal to all the
Members here through you, Sir, that
one must not develop such a fragile
temperament that one cannot take what-
ever is dished out clarifying later whe-
ther any misunderstanding has taken
place or not.

SHRI HANUMANTHAIYA (Banga-
lore) : My hon. friend, Shri Rajaram,
is a very sober and a very pleasant man,
He has to understand the argument ad-
vanced by Shri Bibhuti Mishra in a

proper way.
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SHRI VISWANATHA MENON :
You can purchase them for Rs. 25.
That is the argument. Does Shri Hanu-
manthaiya agree with it? He comes
from South India. Does he agree with
it? Is he prepared to sell himself for
Rs. 257

SHRI HANUMANTHAIYA : Please

listen to me. As you know, in govern-
ment service, there are all kinds of
allowances, house allowance, transfer
allowance and so on. Therefore, if
somebody proposes that there may be a
language allowance in order to give the
concerned government servants an in-
centive, it is a suggestion. Let not my
hon. friends opposite misunderstand
it. On the other hand, 1 welcome it.
Let my hon. friend state his opinion
correctly and firmly also, but let him
not indulge in this sort of remark.

SHRI VISWANATHA MENON:
You can sell yourself for Rs. 25. We
are not prepared for it.

SHR1I HANUMANTHAIYA: The
DMK is running a government and is
running it very well. Their approach to
problems and their conduct in dealing
with them is, as I said, at a very high
level. Let us keep it up, Let us forget
whatever exchanges have taken place.
Let us proceed with the debate on a
very dignified and argumentative level.

ot faqfr e« ot 5 9 7 FeT
ag § snfews foard d g a0 ¢

“HAAT T TF 3T F AASAT WTHT FY
a1 F< fggeam 7 weifaoe ==
w1 foam | o9 7, Fe1F X Ty,
W & e #1 sfafize fagr s
g F A A qGT G FTATII
Aefedi #1 g 7 3 fog, e
qdfr FAW F fag, $om FE &
feam, s agdT ofr v R
fergeaTet skl WIaT T wY weAT
I i | F HIAT TEHTC A T
wga g f5 qwema afow & @
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mgag £ 5 #rf gfmor w1 ek
@ f@rr @@, 9 AT S o«
FAAT 25 §IT ST qAEATE &
@A, o @w fgdr w@F «w )

MR. DEPUTY-SPEAKER: Is hc
not within his rights - in saying that?
(Interruptions)

SHRI VISWANATHA MENON :
We do not care for your Rs. 25. You
can purchase Mr. Hanumanthaiya for
Rs. 25 (Interruptions).

SHRI RAJARAM : Sir, you should
be able to know the significance of this
remark. . .. (Interruptions)

You must be able to know what this
means to one's self-respect ([nrerrup-
tions). Do not think that people can
be won over with this sort of thing.....
(Interruptions).

MR. DEPUTY-SPEAKER : On the
face of it, it is very clear that what he
has said is that you must make a special
effort and some incentive should be
provided for Hindi teaching. It is not

objectionable. Let him continue his
speech.
SHRIMATI TARKESHWARI

SINHA : A perverse mind always thinks
in terms of perversion ([Interruptions).

SHRI PILOO MODY : What is this
remark the lady member is making ?

AN HON. MEMBER :
be bribed (Interruptions).

We cannot

SHRI AMRIT NAHATA (Barmer) :
They may construe an incentive as a
bribe. They are welcome to that
opinion. That is not what has hurt us.
What has hurt is his remark that we
should call all the northerners from the
south and he would call all the south-
erners from the north. This has really
hurt us (Interruptions).

SHRI VISWANATHA MENON :

We are prepared for a compromise. But
we are not prepared to sacrifice our
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self-respect  (Interruptions). If that
is the argument of Shri Bibhuti Mishra,
then 1 am. ... (Interruptions)

SHRI NAMBIAR : My humble sub-
mission is that Mr. Rajaram may be
allowed to proceed.

SHRI RAJARAM : Every one who
has participated in this debate. ...

SHRIMATI SUCHETA KRIPALANI
rose—

SHRI RAJARAM :
ing.

MR. DEPUTY-SPEAKER :
resume your seat.

1 am not yield-

Kindly

SHRIMATI SUCHETA KRIPALANI
{Gonda) : I will not sit down. You
should allow me to say something.

MR. DEPUTY-SPEAKER : Will you
listen to him? TLet him finish, 1 will
give you an opportunity.

SHRIMATI SUCHETA KRIPA-
LANI : I will not sit down. I want just
one minute before he proceeds. (Inrer-
ruptions)

MR. DEPUTY-SPEAKER :
give you an opportunity.

SHRI RAJARAM : So many people
in this House spoke about Hindi and
the angrezi hatao movement. Today
there is a very interesting article in the
Times of India, in which it is said :

“The elite of Delhi—Ministers and
politicians, including Janma Sanghis;
journalists, including Hindi writers;
Government officials—prefer to send
their children to English-medium
schools. They include some of the
prominent advocates of the Hindi-
medium at school. ...

“Let us begin with the Jana Sangh
which at present dominates the local
administration and has six MPs from
the Union Territory. The outgoing
President of the Delhi Jana Sangh,
Mr. Hardayal Devgun, M.P., has a
daughter studying in a convent. The
children of three other Jana Sangh

I will
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M.Ps. also go to English-medium

schools.”

SHRI ATAL BIHAR] VAJPAYEE :
How is it relevant? (Interruptions)

MR. DEPUTY-SPEAKER : If it is
not a fact, you may deny it

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : It is false. I say it is not
a fact.

SHRI RAJARAM : Let them take it
up with the Times of India, 1 do not
quarrel with it.

SHRI KANWAR LAL GUPTA:
She is studying in a college, she is not
studying in a school.

SHRI RAJARAM : Then it says :

“In the Congress Party, many MPs
and Ministers from Hindi-speaking
areas have their children studying in
English-medium schools. These in-
clude Dr. Ram Subhag Singh, Mrs.
Tarkeshwari Sinha, Mr, V. C. Shukla,
Mr. Jagjivan Ram, Mr. K. C. Pant,
and Mr. Bhagwat Jha Azad (the latter
has been speaking against the exist-
ence of public schools.

“Some of the other lecaders whose
children study in English-medium
schools are Mr. Fakhruddin Ali
Ahmed, Dr. K. L. Rao, Mr. Shafi
Qureshi Mr. Inder Gujral, Mr. T. N.
Singh, Mr. Manubhai Shah, Mr. C.
Subramaniam, Mr. B. S. Murthy, Mr.
Brahm Prakash, Mr. K. L, Shrimali,
Mr. K. K. Shah and the late Mr. Lal
Bahadur Shastri.”

SHRIMATI TARKESHWARI
SINHA : And Mr. Rajaram |

SHRI RAJARAM : Here as politi-
cians they are talking vote-catching
slogans. We are not like that. (Inter-
ruptions)

M drr A g kA F AR IS
ferdt ¥ 1 T AT g A A F AT
Lk
SHRI RAJARAM : He says my son
is reading Hindi. He is only four years
old. How can he read? No question
of his reading.
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[Shri Rajaram]

Yesterday, Mr. Chatterjec  informed
this House that English is a foreign
language and asked how the DMK
people could come and support English.
I do not want to answer it myself. There
is another answer to it given by the
Congress Party itself. Here is what
the representative of the Congress Party
had said :

“I was amused to hear Mr. Vaj-
payee taking objection to English be-
cause English—

Shri Vajpayce was them a Member
of the Rajya Sabha—

“is foreign. Even Hindi is a for-
eign language because it has been
enriched by Urdu. Mr. Vajpayee
has no objection to travel by a
French Caravelle or to eat American
wheat or Bangkok rice or to use
machinery from Czechoslovakia or
plough with Russian tractors, or to

have a Swiss wrist-watch and a tran-
sistor from Japan. Thus, why object
to the English language 7 As a matter
of fact, we must elimipate cverything
foreign including English.”

This was said by the late-lamented Con-
gress friend, Mr. T. S. Pattabhiraman,
in the Rajya Sabha on the 22nd Febru-
ary, 1965.

MR. DEPUTY-SPEAKER :
conclude.
speak.

Please
There are others waiting to

SHRI RAJARAM : Yesterday, I re-
ceived a rice-card from the Ration Offi-
cer. He has given me the rice<card.
It is just like this : 1 do nmot know the
ABCD of what is written there. Every-
thing is in Hindi. There is no English
form at all. When I was at London, I
felt at home, but here, in my own coun-
try, I am being treated as a foreigner :
1 am treated as a foreigner in our own
city, in this Delhi. (Interruption)

o $uT aWw e : WRIE A wg |
o & ? ag faeel & dfafaegom &1
2
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SHRI RAJARAM : Whatever it is,
this is not proper. In the end, I want
to say one thing. 20 (Twenty) advo-
cates of the Supreme Court, in a joint
statement, have said that the Official
Languages (Amendment) Bill had fail-
ed to reflect faithfully Mr. Nehru's
assurances that Hindi would not be im-
posed on the non-Hindi speaking people.
The chapter on official language in the
Constitution, they said, is a “cancer
that will sooner or later wreck the
health of India" and the only remedy
was an amendment of the Constitution.
This is the statement made by 20 advo-
cates of the Supreme Court.

1372

Then, let us see what Rajaji says on
this subject.

MR. DEPUTY-SPEAKER : He must
conclude mow. Are Rajaji's words a
scripture so far as Hindi is concerned ?
(Interruption)

SHRI RAJARAM : I will conclude
now. This is what Rajaji has said in
the Swarajya dated 16th December,
1967 :

“An honest measure amending the
Constitution should later be introduc-
ed when people's minds are free from
incubuses of one or other kind, giv-
ing to the people the only official
medium that will maintain the unity
of India instead of splitting the nation
into two."

Take Rajaji's advice and do the right.

MR. DEPUTY-SPEAKER :  Shri
J. K. Choudhury.

SHRIMATI SUCHETA  KRIPA-
LANI : Sir, you have said you will give
me one minute.

MR. DEPUTY-SPEAKER : Yes.

SHRIMATI SUCHETA KRIPA-
LANI : I can understand people losing
temper and their-passion rising. But I
cannot understand people deliberately
insulting other Members. Mr. Hanu-
manthaiya, who is the Deputy Leader
of the Congress Party, when he saw the
House was so much disturbed, tried to
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bring some sanity in the House. But
that gentleman I do not know his
name—with black spectacles—(Inter-
ruption)—I1 do not know the names of
all the hon. Members—I am sorry, I
should know—he said that “you can
buy Hanumanthaiya but you cannot

buy us.” He had no business to say so
and he should withdraw it. (Interrup-
tion) .

MR. DEPUTY-SPEAKER : [ did
not quite hear it. If he had said it—
(Interruption)

SEVERAL HON. MEMBERS rose—

SHRIMATI SUCHETA KRIPA-
LANI : It must be expunged here and
now.

MR. DEPUTY-SPEAKER : This
thing does not add to the decorum and
dignity of the House nor to the Mem-
ber who has uttered it.

15.00 Hrs.

SHRIMATI SUCHETA  KRIPA-
LANI: We arc not satisfied with it. 1
walk out. (Interruptions).

(Shrimati Sucheta Kripalani and some

other hon., Members then left the
House.)
ot wfn quor qeddy . ITTEE

qE13Y, A F1 4 V% AT99 A7 A0Rq |
Tg TN OFAT FT A §, A IG ¥
faarara 7 arg #§ 78 w7 7T

MR. DEPUTY-SPEAKER : | have
already said I have not heard it, be-
cause so much cross-questioning and
talking was going on. If it is on record,
there is a procedure for expunging the
remarks. That procedure will be fol-
lowed. Beyond that, I cannot say any-
thing now. (Interruptions).

Shri J. K. Choudhury.

SHRI J. K. CHOUDHURY (Tripura
West) : Mr. Deputy-Speaker, Sir, there
is a drama in English written quite
sometime before : called
Four P’s. As I have been listening to
the debate in this House and reading
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newspaper reports about events happen-
ing outside, I was reminded of the four
p's. This language problem is being
dominated by pride, prejudice, passion
and politics. These are the four p’s
which are dominating the entire discus-
sion we are having here.

We are al-l';roud of our languages,
naturally, but that does not mean that
we should be prejudiced against others.
But what is happening is, the south says
that this is Hindi imperialism. The
north say that the south is obstructing
the national language and insisting on
English, which is the language of
slavery. Firstly, if English is the langu-
age of slavery, then why are we, after
all, following many things which are
English? What is our Constitution ?
What is our parliamentary democracy 7
Our Constitution is mostly drawn from
the English Constitution which is un-
written, and we have brought in certain
things from the American Constitution,

from Switzerland and other places.
May's Parliamentary Practice is our
Bible in this House. Is it slavery?

Whenever we want to decide anything,

we go into British precedents. Is it
slavery ? No. Therefore, to learn one
neéver mean

language i.e. English can
that we are still slaves of the British
people. In German schools, the stu-
dents are made to learsn English from
5 to 9 years compulsorily. Russia com-
petes with all the English-speaking coun-
tries in advertising for students to learn
English. Aircraft pilots and airport
control tower operators on all the air-
ways of the world use English. So, every
country more or less learns other peo-
ples’ languages and by learning them,
they do not become slaves.

We have got English by a historical
accident. Some of us have learnt it. I
do not mean to say that it should be
our language for ever or for every pur-
pose. By no means, But in the same
manner, I should say that languages
grow by their own laws and you cannot
force any language on any people, if
the people do not want to have it.
Therefore, this talk of English being
the language of slavery is not very
sound. In the same manner the South
talks of Sanskrit and hence Hindi, as a
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foreign language. Definitely it is not
so. 1 am prepared to argue with any
man with books of history on languages
to show that there was before Sanskrit
an Indo-European language which does
not exist now.  Sanskrit was derived
from it in India and has the merit of
being the most ancient extant language
in the world. No language before
Sanskrit has yet been discovered. I
could give instances by words, but this
is not a class-room. And to my friends
from the South I would again submit
most humbly that in spite of all these
quarrels, passions and prejudices against
Sanskrit they have Satyamurthi, Rama-
murthi, Krishnamurthi and Rajaram,
which are all Sanskrit and if Raghu-
pathi Rajhava is added to this name I
would bow to him and give him a
namaskar as a follower of Mahatma
Gandhi's principles. The same is the
point about Shri Rajagopalachari. Then
why forget your past heritage? The
southerners have cultivated Sanskrit
even more than the Northerners. 1
have got an anti-Hindi pamphlet from
the Trivandrum Bar Association. I
hope most of you have got it like me.
There the Bar consists of people who
are knowledgeable people and who,
therefore, cannot be taken as a bunch
of dullards. What do they say?

“Of the fifteen languages is recog-
nised in Schedule VIII of the Cons-
titution, Sanskrit is the only language
which can be said to be the Nation's
language for the whole of India. It
is a language used throughout India
though it is not a spoken language,
and it is through Sanskrit that all our
culture, science and technology have
developed for many centuries before
the advent of the British. It cannot
be claimed by any State exclusively
as its own and no State in India can
deny it as not its own. Sanskrit s
the only language that has influenced
and played a major part in the deve-
lopment of all our regional languages.
We are at a loss to understand why
Sanskrit which occupies a unique
position all over India is relegated
to the back and Hindi is pushed to
the front."

This is a lengthy anti-Hindi pamphlet.
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SHRI J. K. CHOUDHURY : Sir, I
hardly get any opportunity to speak even
on subjects and Bills on which I could
speak with some knowledge. Anyway,
if you could give me five more minutes
I should be thankful.

MR. DEPUTY-SPEAKER : Today it
is impossible. I can accommodate you
on some other day.

SHRI J. K. CHOUDHURY : What
is all this prejudice about ? What is all
this quarrel about ? Can the north say
that the South will not have their langu-
age while the Constitution has guaran-
teed? The present Bill gives to all
languages equal status in one way or
other, and I am sure of onc thing, that
bilingualism shall be there not only in
the Government of India but in the
universities, even downwards in the
higher standards of our schools, for a
long time to come. You may convert
all our universities into your own local
languages. But more translation of
books will not do. A book of science
cannot be translated overnight. Onc
whole day is required for translating
about five pages and by the time a book
of science is translated, printed and
comes out of the press there will be a
second edition superseding it. 36,000
research papers on various sciences are
coming out every month throughout the
world. That is how science is progress-
ing. So there will have to be bilingual-
ism till you produce original books in
science in your own language. Use, by
all means, your native tongue up 1o
the highest standard of the umiversity,
but you will have English to fall back
upon for a long time to come. Hence
this quarrel is unnatural.

In the Central Government services
English and Hindi have to go on equal-
ly at least for -a pgeneration. Because
English is a foreign language and you
cannot teach English to our masses to
the last man in the population, we shall
have to go on bilingually for quite some
time to come, and gradually push Enp-
lish to the background. 1 envisage that
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2000 A.D. would be about the appro-
priate time when perhaps we shall be in
a position to replace English completely
by the natural process of the mother
tongue prevailing over the foreign.

st wWo wo @t ((UETER)
W a7 & 78S qq¥ AEAE g q4 o
TG F gricE qaE qav g fF oA
%@ faw w Sufeyg 7 & @Y A
afear gofeqa #f L 99F IEA oF
gearg Fr e four | fam &t F
0% SFH v @A gl draag
ag oY i faelY it warereer S &Y qrovweT
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§ A TGgAT AT AT Y AT & 1 @
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# YT GRY AT A T go A9
frga 77 amar wwgar § agio wEw
s g fr fod g 3w ) g &
R g dfea gw faw § O sER
arg wufeqa v ¢ gw faw € gl
oI 7 OF qTd AT §

“the English language may, as from
the appointed day, continue to be
used, in addition to Hindi."

fg-dt Tgwrer AT T wer

afF7 IR wTY 9 A W 9w
aedt § | afe gt 2 A TN
SR gIaT € San 7 frar gam @ ¢
“Notwithstanding anything contaim-
ed in sub-section (1), with Hindi is
used for purposes of communica-
tion—"

“Where Hindi is used for purposes

of communication”,
¥ WA ag & 17 o8 ¢w 7 Adg y ok
%q fan #gr & f siasy aY @t gy afew
agi FE A fgrt T Ay 9w A/
FAAT FT grEAIA Y AWAT & 1 F
awmar g v g ag wifge fv fed
A gEawE grir grafe ser fedt =
TETATE N7 I & A9 AAAT FT
Zigeraa WY o gFaT § ag g iy
qr afsT g d a5 Tg§ | A 9rgar
wEfFmdge ™M A EE TR
58 fae &7 $1E (g A F5ATE |

FAX AT A 2 AFAL A FEEAEA B
ara FE § | & g e § f gra-
Fuw 9T I FaT § f g w1 o8t oo
AT qEE IEET AGAT FT FEEAAA
o @rq A @ duer # WY 9@
w1 w39 & &g fgly aae
FFY Y FYE ATAAFA TG § | ATEL
feft & o A9 AT FT IF BT AU
#T ZFEAMT FoAT Afqad grm av feT
N fgdr & ot wai form ?
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[ #ro 5o T

A9 A9 2 AT FOA A AR §
MNGfagd 71 @@ @ @M ) gE
gifefogdt 1 a7 9FT  ffe w8
feedt  &41 ford ? g sifwfmee &
a1 gak wigie fafarer A ow
arrafer ot &1 awd § 6 ¥od zaw @l
&Y a1 Aqiq F7T F F2T IAA AT @
IEFT AR AT g F |-

FUTSUW AR : A AT qQE §
g1 g1 fF ag qiv fase § st am
qATA FTE |

oft Wto o @l : F e ff qwre
a2 wg Awgm Mg o
TR &7 AT AT ¥ O e @ Aqfq
WA QA I AL I FT TSI
fem sm@m, @ w@w S® F o
& AR F F) GrEaAw fafred w300
f& @i sar 7 @ @ sl o
forddt & A o HISH FY I @ A
feafa s v @dr grl ) o g 3@
i¢fFs amHr o Arag @ Tfge fr
fiedt =1 1% qx fr@m a1 SR W@
Ziawa @1 A7 Aish F afz #1 am
fram ¢ @t it 7 Sw oA @Y
A Araar ag € f5 ot @ @ 9
gt foifar Gx ot 391 graeme
g anfge | s ag v 70 7 At o
AAsgnIEgw g F = F am
Al #1 A A F avg 7l w1

oft wito Wo mmyfY : I AFIET,
#qfs mgror e g dsr @A § =W
fauae e 7& fae € @) faemn
#AY & & saar 9wy faerar § o2 fs
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Bill
AT gAY FX§ I 79 F1 713w faar
mar g

ETH W FT QT 9O aF FEQ
ATl 7 fgy § 1 3 3 ggay
T Iy AT aF w9 Iy AN TG
HSt § 7 @M W A A7 A7 7
G FATAT gAT & | AfFA F wEAr IR
g 5 20 a9 gwiend ¥ faan fa2
AR dfaam g =g e
feht ) srage F = ¥ fom 1 3w
F2W AE I | AT wEAr g fw AR
ge ®r At AT 9 §FAr g AfHT Ay
WFEH FT JET AT AT FY @ @Y
g F1 wfr it @ wmar I Fww
& AFear Tgarg fesast 71 459
g zam F A0 @ @ % F3r 7=
gygga faar mn § A 37 7 w3
i #1 I a3

MR. DEPUTY-SPEAKER : 1 will
appeal to you to conclude. 1 specifical-
ly told your leader that 1 shall try to
give you five minutes. It is not possi-
ble. 1 am going to call the Home
Minister now. ... (Interruption). You
decided it in the Business Advisory

Committee. I am not going to change
it. How is it possible every time ?

ot slto o @yt - E fr 37 §F o
Bz A qracrar @ &1 79
T ®t A awar g e ga 2o A e
&z, NF-qq7 AT Usg-gar N a7
F AIGT GHEAT FT FE GROLAT T79T
T | ag FIOYAT AT A1 AFAT & AT
et wifedw & it wfaai &1 agwe
fom ama & A ag ot Ay o At
g dff gw axg & feedt uw qow
r fier & Ifaa 7 e ) qF/ AT
ag feafx 3& T anwr 8 5000 af 97
N a1z 3 @Y & fF sta F1vai # qwr
iy gf ofr st o< frew foamag, e
Arard snfy A AWM IS g @ Wi
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W T@T § N sumta @
4t 3T a1k aF-9¥ A quww 33 g
4, sfen framag, 2, sl anfz & fax
gea Ddt F qomfad 7 W@
4, ST A o9 & T ATE-gwT
7 ey aran & dsweht @ d, 2w
FY AT T AT WTaT HY SR
W AR AR A oA g
Iraw 3 gu d ) drowh A afz

gaam Bgog AR grad = f
et fear o <grd oo
MR. DEPUTY-SPEAKER: Your

sentence will never end. Now you have
got to resume your seat; otherwise, I
cannot keep to the time schedule. The
time schedule was fixed by your leader.
Not a word more. 1 know Mahabharata
and all that. Please resume your seat.
You have got to resume your seat. |
am on my legs....(Interruption)

st WMo o wR : qF AT AT
A g FT A7 Afed

Iqreaw wfI@: A, G0

oft frw wor W (fEomaER) -
&Y fame #1 9wy 23 w1 qF a=v7 faar
wr g1, fagd f& a7 aw AR @
g1 9 far agdt s g o 3w
q o

MR. DEPUTY-SPEAKER : No, no.
Nothing will go on record.

SHRI V. KRISHNAMOORTHI : **
SHRI SHIV CHARAN LAL: **

MR, DEPUTY-SPEAKER : Half an
hour was wasted; before that you came
to me. You have taken half-an-hour
yesterday. I will give you time to-
morrow during the third reading. |
cannot account for the half-an-hour you
took yesterday. See from the records.
It is not possible now.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):

Mr. Deputy-Speaker, Sir. ...
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Nt 7y fawd : T oo @ fire
W’ & A fear a1 1 Tt @ e
¥

SHRI SHIV CHARAN LAL : *#+
SHRI V. KRISHNAMOORTHI : **

MR. DEPUTY-SPEAKER : Nothing
will go on record. I am not going to
extend the time. I have no authority
to extend the time.

o vy fomd : g s e
w1 7€ go | gEwl averA JE #1¢
FHATE | 9 @3 & AT | S I
femarfE i faae &7 04 @™ a@
¥aaa qrm A
SHRI P. VENKATASUBBAIAH

(Nandyal) : Mr. Limaye has committed
contempt of the Chair. He got up and
said that you had not allowed the hon.

Member's speech to be recorded and so,
he asked the hon. Member to speak.

oft 7y fowd : 43 a7 AT wE
ATY AT ATH AT FET | AT AT FETR
o g Tt €t frme A At goad
T s gAR fom q== o faarar
Faad A @i g e A

SHRI PILOO MODY : May I make
a suggestion? A written script of it
may be included in the record. (Inter-
ruptions)

MR. DEPUTY-SPEAKER: The
question is this. If a Member, against
the orders of the Chair. instigates an-
other Member, how can we conduct the
proceedings ?

ot vy foma ;¥ frare 9T a0
fed |
MR. DEPUTY-SPEAKER : When
it was brought to my notice that you
had exceeded the time—you can see the

record—I told you that no Member
from your Group will get the time.

** Not recorded.
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Even then things would have gone on
smoothly but for this. One Swatantra
Member was to speak, one DMK Mem-
ber was to speak, but I could not ac-
commodate them . . . (Interruptions)

SHRI VASUDEVAN NAIR (Peer-
made) : [ wanted to say . . . (Inter-
ruptions)

7383

oft g foma © &7 aroET ETEw @
faar st 4% sy 7 fear @

SHRI VASUDEVAN NAIR: [ am
speaking to the Deputy-Speaker. I am
not at your mercy. You are not here
to control the House.

St wa [ ®Wd H FET AR A BT

g 1o am

MR. DEPUTY-SPEAKER : Mr.

Limaye, you ought to remember this . .
{Interruptions)

SHRI VASUDEVAN NAIR : [ am
addressing the Deputy-Speaker. Why
do you interrupt ? This House is mot
your private property. Don't think that
you can dictate terms. There is a
limit to everything,

o wg fowd : &7 svwr qww TG

form 1 & gt oY Twar E o

SHRI V. KRISHNAMOORTHI
rose—

MR. DEPUTY-SPEAKER: [ re-
quest you to co-operate with me,

SHRI V. KRISHNAMOORTHI :
You have all the powers, Sir . .

MR. DEPUTY-SPEAKER :
quest you to co-operate with me.
oft fere w0t wrw ;B W e
A 37 an §F ™ o
F AT AG ! WA IuTeRw
A, (freom) Fw wwr @ foerd
it wiw qoor addy ;@1 e
TF qG AT @ 4, HG g awar a7 |

1 re-
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o1 W fagrdt Ak - guse
gy, A sriad & ang
g T & | WF AT WrEEAT dvae
¥ fasg 1 & afed  w fadaw
T AT AT AT T g AHAT

ot TomeitT ey : sy WS &
q AT FEAT IE W@ § |

MR. DEPUTY-SPEAKER : You will

have to sit down mow . (Inter-
ruptions)

1 cannot promise. The DMK be-
haves very well, I know.

SHRI V. KRISHNAMOORTHI : 1
will speak tomorrow.

MR. DEPUTY-SPEAKER : This is
all over now. Now we shall take up
the Private Members' Business.

I will now be taking Private Mem-
bers' Business, Before that I would
like to ufter one sentence. Mr. Anand
Narain Mulla, yourself and some peo-
ple came to mc and said that we must
as far as possible accommodate him and
1 promised that we shall try to acom-
modate him, but because of the distur-
bances which took half-an-hour, I was
helpless and I cannot, therefore, keep
that promise, Mr. Devgun.

SHRI V. KRISHNAMOORTHI :
Because of the disturbances, am I to be
punished ?

15.30 Hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS.

SEVENTEENTH REPORT

ft gregw T (@ feet) o

, & weara &% g 5 oawn, dw-
gt wEel & fadusl qur seedl
et afafs & gagd sl &,
Aewd 13 femraw F qw e

q1, TERTE |
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MR. DEPUTY-SPEAKER: The

question is :

“That this House agree with the
Seventeenth Report of the Committee
on Private Members' Bills and Resolu-
tions presented to the House on the 13th
December, 1967."

The motion was adopted.

MR. DEPUTY-SPEAKER : Bills 1o
be introduced. Mr. Inderjit Malhotra.

SHRI S, C. SAMANTA (Tamluk) :
Sir, on a point of order. [ would
like to draw your attention to Rule 26
which says that for Private Members’
Business 2 hours shall be allotted in a
week. To-day we have been informed
that only for half-an-hour the Private
Members' Business will be conducted.
But you have the power to extend the
time so that the Private Members' rights
may not be taken away. That is my
request.

MR, DEPUTY-SPEAKER : When
this matter came up, as I could under-
stand, it was referred to the Business
Advisory Committee, If representatives
of the Parties had pleaded that some
other time should be provided instead
of this, it would have been done. You
have every right to appeal or make a
representation to the Business Advisory
Committee. But I am helpless in this
matter,

sft AT wret - (29T C I-
& AgIed, A1 o g aeT A Y @
& 3 for 93w = A ET I Oy
g, fafeig trasd s o WL A
&3 FT I7 & G T4 gAY 1 &
aaT ®Y 1 wrwar & e dewoerd
weedi & 7w fifiees w0 & o
2 fed AT | 39 qHT FY I FA
aw wafia @Y far o a%ar @, /feT
sgq feft were & wN adf &Y
TEd & |

MR, DEPUTY-SPEAKER : When
that report was presented and adopted
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by the House, you ought to have raised
your voice of protest. Thefe you have
failed. I am sorry that opportunity you
have missed, Now I am helpless. We
will now proceed with the business.

=t sFETEIR W ;. a7 foE 59
rE ?

MR. DEPUTY-SPEAKER: You
have failed there. Before it was adopt-
ed, that was the time for you to have
raised this, not now when the report
was adopted by the House. I cannot
help it now. You can take it up later.

15.34 Hags.

INDIAN PENAL CODE (AMEND-
MENT) BILL*

(Omission of section 312)

SHRI INDER J. MALHOTRA
(Jammu) : I beg to move for leave to
introduce a Biil further to amend the
Indian Penal Code, 1860,

MR. DEPUTY-SPEAKER: The
question is -

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code, 1860."

The motion was adopted.

SHRI INDER J, MALHOTRA : I
introduce the Bill.

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL*

(Amendment of sections 3, 6 etc.)

oft g0 ®ro W™ (TMAR) : &
ST ¥ § 6 q92 qwew daw-wen
afafrr, 1954 & &1 s &4
A fadas 13w w7 A yafa &
Eicl

MR. DEPUTY-SPEAKER : Motion
moved :

*Published in Gazette of India Extraordinary, Part IT, Section 2, dated

15-12-67.
L99LSS/67—10
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[Mr. Deputy-Speaker]

and Allowances of Members of Par-
liament Act, 1954.”

SHRI S. M. BANERIEE (Kanpur) :
Sir, 1 want to oppose this Bill,

The motion moved by Shri Baru-
pal is for leave to introduce a Bill fur-
ther to amend the Salaries and Allow-
ances of Members of Parliament Act.
1954. This is not the first time that the
hon. Member has brought forward a
Bill of this nature in this House, He
had zrought forward a similar Bill

earlier also, but that was subsequently
withdrawn by him.

ft o HTo AT : JUTLA FZIA,
gg AT famd | sy e A A A

IUTEAN WERD : ZH TR a1 TEL

qAd, afer ad )

SHRI S. M. BANERIJEE :

1 opposc
the introduction of this Bill.

ot war aw a@ ;- (fee q=T)
G LUE CI LEE

SHRI PILOO MODY (Godhra) :
Sir, people do not allow you to speak
the type of Hindi that you know. That
is the trouble.

it wrzw fagret aodat : (FEOHIR)
TN AR, WX AWAE HIE,
Y areaT, w9w faw # syl
AAWIY g ORT AT A 3T AW,
T faaet § I syawar E 7

SHRI S, M. BANERIJEE :
the introduction of the Bill.

oft Fo w10 aTETI : o &L giTae
o €, 99 € dar /7 § o) o
a3d7z gfrm R AT

1 oppose
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MR. DEPUTY-SPEAKER: Shri
Barupal will get full opportunity to re-
ply to the objection. But let Shri S, M.

Banerjee raise his objection at the intro-
duction stage.

SHRI PILOO MODY : But he cannot
oppose it at this stage.

SHRI S. M. BANERJEE : 1 rise to
oppose the introduction of this Bill which
has been brought forward by Shri
Barupal.  This is the second time that
he has brought forward a Bill of this
nature.  Under this Bill he wants some
more concessions for the Members of
Parliament. He is the Robert Bruce of
the Congress Party and he is never dis-
appointed. He goes on bringing forward
some picce of legislation of this type
every now and then. The reason for
my opposing the introduction is this.

In clause 3, he says that section 6(1)
of the principal Act shall be substituted
by a new sub-section. Hc wants the
words ‘first class’ to be substituted by
‘third class’. I welcome that. But
what more does he want? He wants
that his wife also should get a sleeping
berth, and for the other family mem-
bers he wants a sleeping berth, Kindly
read the provision .

“SHRI RANDHIR SINGH (Rohtak):
He can only speak now on the admissi.
bility of the introduction. But he is
talking on the merits of the Bill,

MR. DEPUTY-SPEAKER : That is
true, but . . .

SHRI RANDHIR SINGH : Under
the civil law, it is inadmissible.
SHRI S. M. BANERJEE: 1 have

a right to oppose the Bill

MR. DEPUTY-SPEAKER : He has
a right to raise an objection at the intro-
duction stage. He has already inti-
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mated to me. A Bill of a similar na-
ture was sought to be introduced and
that had been negatived before, and
the hon. Member has already referred
to that point, Let hon. Members have
some patience now, and let us finish this
in five minutes.

SHRI NAMBIAR (Tiruchirappalli) :
His objection 15 to a separate sleeping
berth for his wife.

SHRI PILOO MODY : One wants
u scparate one; the other wants to use
the same onc, cach according to his
choice,

SHRI S. M.
want one choice.
says :

“Every member shall be provided
with two free non-transferable third
class sleeping berth railway passes,
one in the name of the member and
one in the name of his/her spouse,
as the case may be, and in the case of
a bachelor, widow or widower mem-
ber, one non-transferable third class
sleeping berth railway pass in his/her
name and one in the name of his/her
attendant which shall entitle his/her
attendant to travel with the member

anywhere in India”,

He has not stopped at that.
says in section 4.

BANERJEE : 1 only
The amendment

He

“After section 7 of the principal
Act, the following new sections shall
be inserted” . . .

oft wo 1o frardt (3fewr) : s
™ W Y T9 q7 yEeEwT § oA
FHERE F A% | TH TFT HF A A
T FTRR 7

MR. DEPUTY-SPEAKER : At the
initial stage, hc has intimated his ob-

jection to the very principle of the Bill.
He is perfectly entitled to do so.

SHRI S, M.
their worry,

What does he want to insert after
section 77

BANERJEE : 1 know

7390

“JA. A member shall, after the
completion of his two full terms as

a member of Parliament, consscu-
tively or otherwise, be entitled to re-

ceive a pension in the same manner
as is admissible to a Central Govern-
ment employee on his retirement”.

This is socialism, according to him.
Then section 7B :

“Every member shall be entitled to
rent-free accommodation of a uni-
form type ‘IV' with free telephone,
furniture, water and electricity and
other amenities”.

He has not defined ‘other ameni-
ties',

AN HON. MEMBER : Food also.

SHRI S. M. BANERJEE: Then
there is section 9 which he wants to
amend.

“In section 9 of the principal Act,
in cl. (f) of sub-section (3), for the
words “postal facilities”, the words
“free postal facilities” shall be substi-
tuted”,

In this country, even today when the
index figure has touched 205, Shri
Morarji Desai while replying to a ques-
tion put by an hon, Member yesterday
asking whether the DA would be in-
creased because Government had pro-
mised that they would if the index
touched 205, he said ‘The matter is
under examination'. And here is a mem-
ber of his party, of the same party of
which Shri Morarji Desai is Deputy
Prime Minister and Indiraji is the
Prime Minister, when we are talking of
austerity and tightening of the belt to
government employees .

MR. DEPUTY-SPEAKER : It is a
private member's Bill. It has nothing
to do with Government. It is on his
own intiative that he has brought it for-
ward,

SHRI S. M. BANERJEE: I only
plead with the Congress benches and
those Ministers and request them to
oppose the introduction of this Bill
(Interruption). Shri K. N, Tiwary is
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[Shri S. M. Banerjee]
sepior to me. If it were an apprentice
like Shri Randhir Singh, I could under-
stand such interruption,

My objection is that when we are
getting enough, when compared to
other people in this country, we should
not attempt to seek more monetary
benefits like this,

AN HON. MEMBER: We are
getting more than enough.
SHRI S. M, BANERJEE: Even

today I have to pay Rs. 420 as tele-
phone bill. I know that my Union will
support me in my stand that we should
not pinch the pocket of the opeople.
They will oppose the Bill tooth and nail.

SHRI RANDHIR SINGH: [ am
going to oppose Shri Banerjee.
MR. DEPUTY SPEAKER: There

is no provision for a debate now.

st T farg ¢ &) 99 F1 S Feed
& 57 qx T & fag 7 F oY S
S g 7
MR. DEPUTY-SPEAKER : No de-
bate now,

SHRI RANDHIR SINGH: How
are you discriminating between one
member and another? He is saying
something; I want to say something
else.

MR. DEPUTY-SPEAKER : He who
has intimated his objection to a Bill
will get an opportunity to oppose at
this stage. The Mover will then reply.
I am sorry I cannot deviate from the
rules,

st T fag : 2fag, gaT gfao,
AT X IR T AT 7 A9 oA
g # o & feaft ¥ s g,
1Y AR N I A A ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON) rose—

MR. DEPUTY-SPEAKER :
cannot be any debats now.

There
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I have alrcady said that it is on his
:!hwn responsibility that he has sponsored
e Bill,

I have already said that. This is not
a Government measure.

SHRI RANDHIR SINGH rose—

MR. DEPUTY-SPEAKER : Please
resume your seat. This is something
beyond my capacity. I cannot permit
you.

Y ot fag ¢ oy q@ dla g
MR. DEPUTY-SPEAKER : When 1
have told the Law Minister that he
cannot intervene, how is it possible ?
oft TordtT fag « &7 fafaee, fafiaeee
g AfrareE g mramdwd?
MR. DEPUTY-SPEAKER : This is

something for which you are unneces-
sarily taking the time of the House

SHRI RANDHIR SINGH : * * *

= 9o FTo FrEear : 4, ¥ o
At F ot fadig forar &, g Y amaw
gflg s A= dd o 7 A5
& g § 1 9 &9 1954 § 7g faw
i aw o g fadw e, 64 W
W% a9 W fear | gw faw ¥ s
g9 A w5 a1 f& o sy @t @
WG EANAA. ... (sqawm) ...
ar it J ow Gar Ag oT | QX
@im ARE 1w f@d =t gm
Twg fF gW "R I AL WY )
W aTar F et | 9HAT & Iy
IO 9RY & 9¥ F9E § 1 dfew
fret aff adf 99 ¥%% | 78 g
Erad s & gud gwe W)
o A ENEW FEHer W A "
s FTT AT G 1 ITHTAY g A
darfree § | Jg gfira @ SR s ¥
far @ F@ 1 W F W A gy
MR FATIAFAEY | A I B

***Not recorded.
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wiar #imd § fe o o faedt g
fred g 7z st siediegidt & o
AT & T F A9 IF-Ag F
§ 1w ar farer < A &, farell &
fRuga 2w WY A8 aimy § 1 fawret
A art FT T § agagT UET AT E |
i aywifsar & &t E i feod )
e ......

ot ®o Hro wINT : faig 7T wg
R & A T @re AE AN

S Qo WYo TEATH : W AT ATfET
T ®1 1 T R AfsaT qT Far w1 A
T | a7 FRTAATE A AT W7 TS
g7 wi i ol ? gy feraritz Fow
ow fae a1 § 67 F57 OF o W&

warETeRTAIE . . . . (sawww) | .
W FHET AT 57 A A7 F Avfaa
FAFATE . ..... (srwwr)

ﬁvﬁwmglﬁvﬁmﬂf
qofardt 42T & 1| g ST & AT qow
TWE |

g o g9 T ag 72 % 93 =
& §rq OF WA~ AT GTH AT ATEC |
Fardy #rf fauar gt & 39 &
g 1 A § & g6z § oY
) e A st § 7 fe g
aAH AT AT AT, S 3@ g A
ardY § a2 gr7 Feat € a1 39 & fadw
Frd 7 o 99 &7 fadw w7 @ § feet
dwif, &9 %1 o Y nfE

s "o HYo FAWT : HTH T ETZE ATH

St W e (Frd-afa)
A G, AT AT sgAEAT F AU
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SHRI S. M. BANERJEE: On a
point of personal explanation, Ho has
made a sweeping charge.

MR. DEPUTY—SPEAKER On
lhls] procedure, no point of order no
reply.

ot wg fomd (5i7T) © o SO
e wwfwsta i

it ek St ¢ s R,
fram 60(1) ¥ mg & -

“(1) A Bill involving expeaditure
shall be accompanied by a dnancial
memorandum which shall invite parti-
cular attention to the clauses involv-
ing expenditure and shall also give an
estimate of the recurring and non-
recurring expenditure involved in
case the Bill is passed into law.

“(2) Clauses or provisions in Bills
involving cxpenditure from public
funds shall be pnnted in thick type or
in italics :

WM Fam W R
aﬁq-...

MR. DEPUTY-SPEAKER : 1 have
listened to you. I do not want to waste
the time of the House. So far as the
financial side is concerned, there is the
financial memorandum,

st wy fawd @ a9 97 1 uF faee
g ?

st A HATEIE  TEEI A A QT 8,
TR A A FIE UEHT TEE |
MR. DEPUTY-SPEAKER : That is
all right. That will be taken note of.
I am now going to put it to the vote.
It is for the hon. Minister to give leave
or not,

St WK SN . T WP,
AT FR T K T v aey §,
wag aaram i s ae @ §
7g fawr TAT Al w1 g @ wC @
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[t ot )
-7 A@d v aww o e
How &8 ok 7 @ & wawe
#areew § |

MR. DEPUTY-SPEAKER : 1 have

given my ruling. Will you resume your
seat, please ?

SHRI S. M. BANERJEE : A perso-
nal explanation, Sir.

MR, DEPUTY-SPEAKER: One
word only.
st Tore fag ;. oTT AN ATEHY &
@t @ q|,
MR. DEPUTY-SPEAKER: For
Heaven's sake, do not do it. It is a

personal explanation. An allegation has
been made,

SHRI S. M. BANERJEE: Mr.
Deputy Speaker, Sir, a serious allegation
has been made in this House. Shri
Barupal in his wisdom has mentioned
certain sweeping remarks, First of all,
he said :

Fqfiom # dar 48§ IRF dm
@|é

Division No. 11)

Ahirwar, Shri Nathu Ram
Amat, Shri D,

Ankineedu, Shri
Arumugam, Shri R. S.
Babunath Singh, Shri
Bajaj, Shri Kamalnayan
Barua, Shri Bedabrata
Baswant, Shri

Bhagavati, Shri

Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.
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I do not mind that. At least, it is
established that they do not take
money from Birlas. That is onc
thing.

The second thing that he said s :
fogn 1 amw & fo a9 &
@ E |

I may say that in Kanpur I stay in
a rented house, which has two rooms
only, at Rs. 48 only. I can sassure
him—] throw a challenge to Shri
Barupal—and if he can establish that
I have a koti in Kanpur or I have
any property anywhere in the countiv,
any inch of land, I am prepared to
resign.

SHRI PILOO MODY : May I ask
one question ? Is there any virtue in
taking money from the poor rather than
the rich ?

MR. DEPUTY-SPEAKER: The

question 1is :

“That leave be granted to intro-
duce a Bill further to amend the
Salaries and Allowances of Members
of Parliament Act, 1954

The Lok Sabha divided :

(15.58 hrs.

Bhola Nath, Shri
Bohra, Shri Onkarlal
Brahm Prakash, Shri
Brahma, Shri Rupnath
Buta Singh, Shri
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chaudhary, Shri Nitiraj Singh
Choudhary, Shri Valmiki
Dalbir Singh, Shri

Das, Shri N, T.
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Dasappa, Shri Tulsidas
Dass, Shri C.

Deb, Shri D. N.

Deo, Shri R. R, Singh
Deshmukh, Shri B. D,
Deshmukh, Shri K. G.
Dhillon, Shri G. S.
Dhrangadhra, Shri Sriraj Meghrajji
Dhuleshwar Meena, Shri
Dipa, Shri A.

Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Easthose, Shri P. P.
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Govind Das, Dr.

Gowd, Shri Gadilingana
Gupta, Shri Lakhan Lal
Hazarika, Shri J. N.
Heerji Bhai, Shri

Hem Raj, Shri

Jadhav, Shri Tulshidas
Kasture, Shri A, S,
Khan, Shri Latafat Ali
Khan, Shri Zulfiquar Ali
Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Krishnamoorthi, Shri V,
Krishnan, Shri G. Y.
Kureel, Shri B. N.

Lutfal Haque, Shri
Madhok, Shri Bal Raj
Mahida, Shri Narendra Singh
Majhi, Shri M.
Malhotra, Shri Inder J.
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Masuriya Din, Shri
Meena, Shri Meethal Lal

Mehta, Shri P. M.
Minimata Agam Dass Guru, $mt
Mishra, Shri Bibhuti
Mishra, Shri G. S,
Mody, Shri Piloo
Mohammed Imam, Shri J.
Mohinder Kaur, Shrimati
Mondal, Shri J. K.
Mrityunjay Prasad, Shri
Naidu, Shri Chengalraya
Naik, Shri G. C.

Nayar, Dr. Sushila

Nihal Singh, Shri

Nirlep Kaur, Shrimati
Oraon, Shri Kartik
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Pandit, Shrimati Vijaya Lakshmi
Parmar, Shri Bhaljibhai
Parmar, Shri D. R,
Parthasarathy, Shri

Patil, Shri Anantrao

Patil, Shri Deorac

Patil, Shri S, D.
Pramanik, Shri J. N.
Qureshi, Shri Shaffi

Raj Deo Singh, Shri
Rajani Gandha, Kumari
Ram, Shri T.

Ram Dhani Das, Shri
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Randhir Singh, Shri

Rane, Shri

Rao, Shri Thirumala
Reddi, Shri G. S.

Reddy, Shri Ganga
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath

Roy, Shrimati Uma
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Sadhu Ram, Shri

Saha, Dr. S. K.
Saigal, Shri A, S,
Sankata Prasad, Dr,
Sapre, Shrimati Tara
Savitri Shyam, Shrimati
Sayyad Ali, Shri

Sen, Shri A. K,

Sen, Shri Dwaipayan
Sen, Shri P. G.
Sequeira, Shri

Shah, Shrimati Jayaben
Shambhu Nath, Shri
Sharma, Shri D, C.
Sharma, Shri M. R.
Shrastri, Shri B. N.
Shastri, Shri Ramanand
Sheo Narain, Shri
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Shiv Chandika Prasad, Shri
Shivappa, Shri N.

Shukla, Shri 8. N.

Sinha, Shri R, K,

Sinha, Shrimati Tarkeshwari
Sonar, Dr. A. G.

Sonavane, Shri

Supakar, Shri Sradhakar
Suryanarayana, Shri K.
Tapuriah, Shri S. K,
Tarodekar, Shri V. B.
Tiwary, Shri K, N.

Tula Ram, Shri

Uikey, Shri M. G.

Verma, Shri Balgovind
Verma, Shri Prem Chand
Vyas, Shri Ramesh Chandra

NOES

Banerjee, Shn S. M.

Barupal, Shri P, L.
Bhagabad Das, Shri

Bharti, Shri Maharaj Singh
Fernandes, Shri George
Ganesh, Shri K. R,
Janardhanan, Shri C.

Jha, Shri Shiva Chandra
Kachwai, Shri Hukam Chand
Kalita, Shri Dhireswar

Karni Singh, Dr.

Kripalani, Shri J. B.
Lakshmikanthamma, Shrimati
Laxmi Bai, Shrimati
Limaye, Shri Madhu

MR, DEPUTY SPEAKER: The

result of the Division is: Ayes 138;
Noes 31.

The motion was adopted.

Menon, Shri Vishwanatha
Molahu Prasad, Shri
Nahata, Shri Amrit
Nair, Shri Vasudevan
Nambiar, Shri

Ramani, Shri K.
Sambhali, Shri Ishaq
Sanghi, Shri N. K.

Sen, Shri Deven
Seczhiyan, Shri

Sheth, Shri T. M,

Shiv Charan Lal, Shri
Siddayya, Shri

Virbhadra Singh, Shri
Yadav, Shri Jageshwar
Yadav, Shri Ram Sewak

oft qo W0 ATEITH : IYTSTH WEYET,
& vu farer Y sRT wAvT g
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MOTION FOR
contd.

ALLEGED PoLice RuLe mw DBLHI AND
MANHANDLING OF Two U.P. MINISTERS

—contd.

ot 7o 70 T (WEET) : IJTAA
qgYRE, F A w1 §

“fis wa guA w1 w8 wefm e
amg 1

sy wgew, frer g8 Rl &
fee Yt # i wearg we WY §, 39 #
&t Jar § @A g A AW A WA
¥t W diwer wgar £ v e A
¥ o F e, faedll, § oF gfee-
9 Fraw & fagr mar & €f @i
#1 gfw Fg TR F 9d\ g, @
fau 37 & ¥ ¥l 1 7R W 937
AT TS AT &

st T T faeat F wfAtaaer
Fawr ok srErem # Ay
qEf F AR § 1 IF W FEA A5
#, gt F1E U 144 «F AG 4T,
drer mar "X I F1 6 R T
o 39 ¥ fax 97 zid A gu § s
iR wEwaed g & Smn
Aafez & g% § oatam fEr
T, W & F@ U 144 9
@Y 911 39 ¥ wfafe oF e o
F WA #1, faw &1 T4 171, 919G
uaw ¢ gfew &7 FT a0 3
16.01 Hours

[Mr. SPEAKER in the Chair].

A am e fmag ¥ afve-
fadt dvam & & #£ ofems G @
g 35 N o v fafeen g &
agh 9wt & w<oft &1 gfew § 9w
AR 1 8y ¥ ¥ famr ek
W g% % sEaeat ¥ fE we-
I arEt & qre WK ¥ qrITer AT

ADJOURNMENT—

7402
Delhi Police (AM)

f@l & am mrde ), v &
feft mee & uiifas sy ar
wfafafudi & == ad & Wi Tt
o9 £ 93§ %% & fagr )

wfer faferr & wdze W qF
T OEE ¥ AETH I W A W
W@ 41 TR | gfew gra 9@ W TOE
faan mar 1 gfem & fawrfeai & A
Ja & faw oz fear ) 97 & Wmw
TF NEAT WYX 41 I gfem W
ag Fa ¥ Hiferw o7 fF ¥ Ay wc
© € v Wi s I w9
@ &, ¥feT gfaw 7 T W A
adrd ¥ weemn, e fear st o
& urg At fa o

feeelt & gawsi ® agzw, WHAOE
oR mfvaEr aiE g &wi W
gferw st 7 vt 8, fEdt o A
£ 3| FT Iq F F K1 g’ & awEh
&, 99 ¥ "y yore-geRr faa g,
TTeN-TrE e AT o & 7R I8 S
¥ ga & faw woR fear smw §)
T JEw g 5 oI @ W @
g a1t g fozmaa @ ok & fs faelt
W AEm i faeslt 7 oafew @ @
famr s AN Tw A oAE wmEr
fe ag feafs a0t g it
78 4t uw 0w 7 gfeas-Ter & m
gl

78 A H I97 w3w & oy wfewm)
# fregarey & 5t a=f g€ &) W
W agd § A gem g 5 At 9
TR FET AMG0 91 a1 T w9
gq@mg ¥ A wr g AfET gE
T 79 T § fr ¥ v ofems adz
dismamgdfmagem e
firerrrr ¥ qge falt gwafaa qafcd
¥ T ¥ o A | A ¥ R
# oft 37 & g Aret-reiror fisqr aqur
IR FweE # 7, IA W g
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[t 7070 i)

foar mm s @i Ot #1 fegm
& fau, dar f& s & fegw oetw
# g o man @, & e #9-
aifal, =i swi AT, A W
=t dre TdHe TFIEET, #o L qto,
F wO@ael ¥ alt 9, UF JAgdd
wgEY ¥ ¥, Tifeamie &E 9
# gy g = @ &

# 7g qaTn g g fF ool ok
- Soft § 937 I I==1 1, oA AN
WY AT AT ¥ {7 9 7 AR
W F aIT I AFEI Y
frwrer we, fadi @ 931 #¢ ara e
mar WYX S9 7 HOATAS fFAT T
# o wgen g f wnfes 3 -
T 7 ag gfem-aa w4t wraw w7
TR

T W T T o 5 gzam &)
gl & ufeew v oadiEgfos SigEe
T HIFT of OFT 7971 IR TH AR
# u®o Yo ¥ qra fouie oo 2

# g fafaeex orga w1 w7 T
& @7 7 A9 3T A dwaer 71 @ER
fem g T A fros g
& awdt g1 At g @it A A
A A §Y TFAT § W faeet H W
T EY &1 sE—fEroi 2 &
39 W & fararg & ALY qgem Am@ar §)
oW W W §F el s fwirfagl
RN wor wfaw swawrom e 2
e IR T g g S
F W A S TR R #X W
¢, 99 X TeETel A9 o WY g 1 4k
ST H Y ¥y W owedr wrEATA
Y sqw &0 & fau 3 &Y I H,
wgt 9 T faarA g, W § SR
FHT & G oo A @ §, &
4% WORIT T8 S1Fa% § 91 & @9
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T AL FC AR 7 ol
ft qgw, ¥ qgf T 0w gfee-Te
sw w3 faar @, o fF ag FeR
F@aded § | § 9% fedl fEw
# Ag TEAT WIEAT | YW ¥Aw
7z & s Y S g7 9 AT T w/ee AT
FFAT TIEA, T YTHT ST F1 W K
e i)

N 48T 9T 39 A< A1 feafa g
#1E wzAg A8 9 €, ¥ g At
RO Imand g o=
wx fafes feafa &1 7@ om0 wmn @
fe mgwml & a1 et ¥ g WRA A
st ard are gfer #1 T WD
g W T 7% ¥ 77 X vF gfee-Te
Faw &3 fear w3 W Qs
FHER & fF 29 g St 37 Ay ary
A A 1 arer afa i st
gfer ST =) a<E § F1 A FTEwA
g, @ fox g8 @t == oM@, gEl
do7 ®1 e T 71, g A feefa
gfem #1 gFae T 1 AT TR
TRIEE 3| T AT KT OAGAT HEAT
waa F & faw A g & giger
& &, a1 #E 99 F g g awr
g

i frlga son dEa g & oW
s FAfwE #1 S § | s
# 5k T W & fEw o
oY &) A AR AT s 3fa
fifs & wmga gf &)1 W W I N
HYAT WIEATHT F1 ET FIA T AW
@ &, & 7 a1 ag S q wen
FuEE IR AN T AW A /W
¥ wfrer # gfoma T a@d | &
a1 gu Afa ) 97 Ry sw@
Bl

feeett § Faw SrFaA T G AQ,
s NgmRa@D N
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ama g fadafus afafa & foe
2, fom 7 gfere & wrommyy a0 § 1 &
% foe wfafaeew &1 18 7= feds
TR IR FERY FF SR
efufras § #71 qBd #t T€@ 8§,
TG W AT AN F BT @, I 47 I
wfufRe & g 9¢ fasiafasr
afafa w1 a8 wfedgw oF &8 I99
) el TR, & oImEe, &
ame ¥ ofew ¥ s gk ane
e § 1 3§ e F agr & fefew
#forge W agi W1 T w7 A ol
X 5 Fedt ¥ fog awETET FE
eI |

W a%7 & OF "I age Wi faedr &
o Afafess arifes, =it a=mr 7y,
Famg A gfam 7 guEge fEar)
qfem 7 fafaeer e #1 & g
151 % SRET I9 FY THET | IHF AR
Afeefi g s A foim A ag &
g A qferd ggi M ofaw F g 7
TF F2IAAT a7 T &)

# ag awwan g v we amea =
T & foe |19 &Y am g, 78 W@
ara &1 faae &% fv 39 &7 ofow g
ST ¥ F97 F @ ¢ | a8 Frd faedt
Y #Y dT9 37 &7 g A4 & WK
@ AN A F AT FEAT W ATEL W
Tq g & fF faedft it mod 3w A
Ty ¥, e o) e & = R
&1, gfr & avm g 2w o fa
o A & fag uFam saw &, F@@r
9T W TEI FT 157 W fawm A
forar w forw & gfr #Y T TR A
yinfaat fom & so0 g7 = senfa
ZIT 9¥AT § W A W AE F gHeA’
weeft §, ¥ g ari e A ) 1=
fNF q@ A FaFEE | W H A
¥ ag Wt w1 T i €8 T F W
form % ¥ ag T avw &) @1 & AR

Delhi Police (AM)
gfew form a0F & s sfal
& e ¥ w89 @ & ¥ I
F gfawry dar TEETE T@ Q@
&, WTC T ®Y qeeTe e ¥ g aeeTe
7 wiferw 7@ & WX ITA-AEAE S
T THR & T F & A -l
TEET T ST YT W e faramft-
9 THE FC W @ § farwagEs
g g g fe o ¥ foara
swz T g T % faw @Y W
dwaiT gefr & s Ifw 0%
¥ geaifas WA # o R
g§u ot ama fow @O & awey awa
§, T3 wowm ¥ w73 F@WRR
20 F9f &% Swl F7 oF AL H @
¥ o S wrEeTd Sa o § )
& gma g fr v ard feafa & s
gfers & gTT g9 g ®1 F1 AGN W
R | §7 TR F HTG F X FER
Fat &1 ey Fean g W =T QWA
wferat & ars gEagre gu ot S gAY
AWt & |rq geEagrT gan Iw # faww
FTET GHT 5 A1T F) GEA F G AT
§ ®R wim wxan § e i qwEw @
weg©r = oA A @ fsfoaa
v #3 fr gfew fom gz % o1
@ g

MR. SPEAKER : We will have to
finish it at 6 o'clock; therefore, 1
think, each hon, Member may take
about 10 minutes, He being the mover
has naturally taken 15 minutes; but if
others take 10 minutes each, we will
be able to finish by 6 o'clock,

Motion moved :
“That the House do now adjourn.”

SHRI P. VENKATASUBBAIAH
(Nandyal) : Mr. Speaker, Sir,.......

sff wrimwe feg (@afan) @ wew
tr{'rqu,:!ﬂ'mi-‘moﬁoi_'uhﬁzm
fog s« qfew & 9T Tan &
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[ srTaT fag)
7z qfew &t adwar Wi aATEE A9

AT Y.L ... (=) . .

mu@w mﬁaﬁmﬂi’rmnm

VENKATASUBBAIAH :

t motion moved by the
hon. Member belonging to the Jana
Sangh is being opposed by us. It is
not as though every adjournment motion
that is brought forward by the Opposi-
tion should be opposed by us,

There is a great constitutional aspect
but there is also the aspect of a parlia-
mentary democratic way of living.
Also, our functioning as ministers or
legislators is involved in this,

Today I read a mews item that when
you got up to speak m the Sapru House
in English you also were not spared
and you were heckled.

MR. SPEAKER : That does not mat-
ter. Leave the Speaker out.

SHRI P. VENKATASUBBAIAH :
1 am just quoting an imstance to show
how intolerant and surcharged with
emotion people have become.

SHRI SURENDRANATH DWI-
VEDY (Kendrapara) : The danger is
that it may happen all over the country.

MR. SPEAKER : But they were all
speaking in English before I went there
and after I went away also. I was ask-
ed to speak in Hindi but every one of
them spoke only in English.

SHRI P. VENKATASUBBAIAH :
Having this as our background and also
the emotions that have been surcharged
because of this controversy over langu-
age, it is all the more necessary for us,
not only the legislators but also those
who form ministeries in various States—
it is not only the responsibility of the
Central Ministers sitting here and the
legislators or Members of Parliament—
to respect law and order. That is also
the responsibility of the ministers who
form part of the Government which is
running the biggest State in our country.

SHRI P,
ad
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Here is an instance which is unprece-
dented in the history of our country
or elsewhere. The two Ministers be-
longing to the S.S.P. Party who swear
by Hindi do not have the tolerence of
respecting the wishes and the aspirations
of the non-Hindi speaking people. They
come here to violate a prohibitory order
and they claim here that since they are
Ministers, they must be exempted from
the operation of the arm of law and
order. That is the position. If you
understand the problem in a correct
manner, if you view the whole thing
in a correct perspective, 1 do not think
that there is any occasion for the hon.
Member to bring this adjournment
motion before the House. We have got
great respect for the Ministers but we
have got greater respect for law and
order. However big one may be, by
his position or by his eminence, every-
body must be subjected to certain norms
of society and also to particular consti-
tutional provisions that are enjoined on
us.

These Ministers come here, take out
a procession and lead a procession to
the Parliament House, either to the Pre-
sident or to the Speaker or to the Prime
Minister. It is a clear violation of the
prohibitory order, When the polics try
to discharge their duties and try to put
things right, the Police Decpartment is
being accused and, on top of it, the
Ministers who have got a responsibility
to maintain law and order accuse them.
Shri Y. B. Chavan has been characteris-
ed as Shivaji and the hon, Member of
the Jan Sangh Party feels that Shivaji
is an embodiment of a despot. It is
not so. One of the great  democrats
of the country was Shivaji. But the
hon, Member says that Shivaji was a
great despot. 1 do not agree with his
contention as a student of history.

SHRI S. M. BANERJEE (Kanpur) :
Synthetic Shivaji,

SHRI P. VENKATASUBBAIAH :
In every State also, this type of things
are happening. We are witnessing a
strange phenomenon, the Ministers parti-
cipating in strikes and the Government
giving a call to go on strikes, This has
never happened in this country, In
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Kerala and, if I remember correctly, in
West Bengal, they have given a call for
strike. Against whom 7 Against their
own Government? They lead the de-
monstrations and give a call for strikes.
This is a peculiar phenomenon and |
only wish to submit to the House that
if this is allowed to go unchecked, it
will be a bad day for parliamentary de-
mocracy in our country. We have got
different views on different issues and
we can express them in a constitutional
manner. Nothing prevents the two
Ministers from passing a Resolution in
their Assembly against this Bill. Why
should they come all the way from
Lucknow to Delhi to protest against the
Bill which is being discussed in the
Parliament ? I have only to come to an
irresistible conclusion that it is more
for demonstration purposes than for
lodging their protest and showing their
indignation about a particular piece of
legislation. If this is to be the order
of the day, we can see, everybody,
some State Ministers coming here and
leading processions. If this Bill is pass-
ed we may then expect some D.M.K.
Ministers also to lead a demonstration
or a procession here.  This is against
the norms of Constitutional functioning.
I would only tell the hon. Member that
he has chosen a very bad Adjournment
Motion. This will not bring credit to
the Parliamentary functioning of our
society as well as to thc country. I,
therefore, rcspectfully beg of him to
withdraw this Adjournment Motion.

MR. SPEAKER : Mr, Sambandhan.
He should follow Mr. Venkatasubbaiah's
example. I gave him ten minutes, but
he finished in six minutes,

SHRI S, K. SAMBANDHAN (Tirut-
tani) ; Grave concern has been ex-
pressed here in this House about the
law and order situation in Delhi, the
Capital City of India. It is really a
matter of shame that the law and order
situation in the Capital City of India,
a State that is administered by the Cen-
tral Government, is deteriorating. One
cannot go in the streets without any
fear, particularly the people of non-
Hindi-speaking areas. Such is the

7410
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situation in Delhi, the Capital City of
India. On the one side, as the previous
Speaker pointed out, there are police
cxcesses; when some people demons-
trated, the police acted in an excessive
manner and manhandled them and so
on. But on thg other side, when the
non-Hindi-speaking people are attacked,
the police are silently watching without
taking any action. Many things have
been reported in this House before also
that, when the mon-Hindi students and
people were attacked, the police did not
take any action, Even when there was
an appeal that an all-party conference
or meceting should be held and an ap-
peal to the masses of this City and the
surroundings should be extended, there
was no response from the Central Gov-
ernment or from any of the Ministers
that are ruling the country now, If
only they had been a little sincere to-
wards the law and order situation, the
responsibility would have been taken
by the Central Government—that is
the main Party, that is the ruling Party.
If only they had taken that responsibi-
lity of taking into confidence the other
parties also instead of simply prohibit-
ing all the meetings completely without
any sense, a meeting would have been
arranged. That too has not taken
place, That itself shows that the Cen-
tral Government is lacking in imagina-
tion, common-sense and responsibility
and to that extent, I am prepared to ac-
cuse this Government. If the Central
Government had been a little more res-
ponsible not only to the law and order
situation of the country but also to the
welfare of the country, they would have
taken some kind of action in this direc-
tion. It is really a sad thing that such
a situation still continues,

With regard to police inaction as
well as excessive action, a judicial in-
quiry is insisted upon. Everybody will
be satisfied if a judicial inquiry is order-
ed because now, as I told you earlier,
the citizens here, especially the people
belonging to mnon-Hindi-speaking areas,
are afraid of going out of their homes
in the evening hours particularly. If a
judicial inquiry is conducted, we can
know the facts, where the fault lies,
where the mistake lies. This is the
responsibility of the Government, There
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[Shri S. K. Sambandhan]
is pothing wrong in holding a judicial
inquiry. If only you are sincere to the
situation, if sincerely you want to tackle
the law and order situation, you should
hold a judicial inquiry and take action
against those who are to be blamed,
against those who are on the wrong,
and if that is done, there will not be
any fear in the minds of the people.

SHRI INDER J. MALHOTRA
(Jammu) : I rise to oppose this motion.
Sir, at the very outset I would like to
say that this is a strange motion which
my hon. friend has brought before this
House and he tried to justify the law-
lessness and the lawbreaking which
they have been doing in Delhi and U.P.

when we are marching opn the right
path, Anybody, any sensible Indian
citizen who wants to strengthen the

roots of Parliamentary democgacy in
this country canmot stand up and justify
actions of those who have been break-
ing the law and who have been destroy-
ing public property in Delhi and U.P.
for the last few days.

Now, Sir, my hon. friend, Shri
Venkatasubbaiah, has already, to a great
extent, covered the action of the two
U.P. Ministers. 1 would not like to
say anything more about that except
this that tHey sel a very dangerous
example before this country and the
consequences of this we will have to
reap in future. Today for some politi-
cal measons their political colleagues of
the SSP Party or some other political
Party may justify their action for the
time being, but, I am sure that if they
try to search their hearts and minds
and if they are really interested to
strengthen Parliamentary democracy in
this country, they will agree with me
that the Ministers arc responsible peo-
ple and the people who make the
Ministers responsible to ensure law and
order in this country will also not justi-
fy this action of Ministers. What
has been happening in Delhi for the
last few days 7 I can quite see the point
when somebody may not agree with
the Language Bill. But I want to ask
one question from my hon. friend from
Jan Sangh who has brought this motion
before the House, ‘Can you solve this
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language controversy by taking it into
u;lg alr.reet.s of Delhi? Can you solve
this language controversy inci

the Delhi University sn.lden':s:"r to rl::g
to indisciplinary actions like burnin

Stt_ldenta' Union building? Are 'y%:
going to solve the language controversy
by this kind of action? My hon,
friend from Jan Sangh Party knows
very well which group of the Delhj

7412

University students were responsible
for this. That was the Bhartiya
Vidyarthi Parishad which is a branch
of the Jan Sangh. Every sensible
Indian citizen ang especially, . people
who are in public life and who want
lo ensure a peaceful future for our

younger generation in this country can
never afford to have this kind of indis-
cipline being inspired in our Universities.
and putting our younger generstion on
the wrong path which will definitely
be very dangerous for the future of this.
country. Sir, I come from a non-Hindi
speaking area.

W W faw R (araEe)
Fgh q 7

SHRI INDER 1.
Jammu and Kashmir, 1t is a non-Hindi
spcaking area. The official languags of
that State is Urdu. In Kashmir valley,
Kashmiri is taught as the regional langu-
age and in Jammu-area Dogri is belng
taught in the schools as the regional
language. (Interruptions) .

MALHOTRA :

oft T w® A ;. 9T F1 K &
AT FTHF §, IT FT AT FET A
A

MR, SPEAKER : No, please. Mr.
Malhotra, you must address the Chair.

SHRI INDER J. MALHOTRA : If
my hon. friend Mr. Yadav, really wants
that the people of Jammu and Kashmir
should learn Hindi quickly and adopt
it as the language for instruction as also
for administration, I would appeal to
him that he should try to have patience.

SHRIMATI SUCHETA
LANI (Gonda) : Very good.

KRIPA-
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SHRI INDER J, MALHOTRA :
He should have tried to realise my
difficulties. He should have tried to
realise the difficulties of those people
who today do not know Hindi but
are very anxious to learn it. But when
1 see their attitude when they try to
justify the actions of those people who
take the law into their hands, who try
to threaten that the language issue, ins-
tead of being settled in the chambers
of this Parliament House, will be settled
in the streets of Delhi. ..

SHRI ZULFIQUAR ALI
(Rampur) : It is very wrong.

KHAN

SHRI INDER J. MALHOTRA : This
is what you have been doing. Therefore,
1 would appeal to him that if he is
really interested in the expeditious
growth of Hindi language in this coun-
try, instead of bringing this motion that
there is Police raj in Delhi and U.P.,
Mr. Yajona Datt Sharma should have
come before the House with a motion
that such indisciplinary law-breakers
should be dealt with more strongly and
Government should not be lenient to
these people, then T would have been
very happy and would have supported
his motion. But since this is a negative
approach to the language controversy,
since this is a very dangerous approach,
and since it means giving inspiration
to those pcople who want to take the
law into their own hands, I cannot sup-
port him and I cannot justify his action
in having brought forward this motion
before this House,

ot @0 st wAdl : oA wEET,
A5 ¥ @A A1 W VR gEamE
& gmaTr g fr sEer gE A A
HArqT A7 @I &, war faag & arg
FI9 QHY TeTr@ A g7 A 7 fear g
38 & anar faaga a6  fr < =
AfF a7 WM FAW F
waT § A 99 & &g aw ok fF 9w
®Y ey ar, ITHY A g foqy
A mfqat & ) wfrgz 7 go
¥ qaT 7 Afr v & wfvwa &

Delhi Police (AM)
I T & FIC W AT ¥ W
F GG

e wgreg, 31 fane & fag @
o g i feedt § A g gom gt
Y fir faedlt w1 arvfar g-elt ot A
AT R TG ! THT 144 A
AT W AW 2 @1 & w1 quy feq
TS g AT @ fF Twr 144 qgt O A
21 |1 fawell Mg H | A o1 GUE F a7
awd! @ f & feft & o F manfig,
J39E F7H A A0 qZ &9 GHH | AT
TFEATE | WU A= & 9T 9T A AW,
IT FT1 G T qZ a0 AN TAW T W
awdT & | Tegafa ot & faww sk
7 g1, T gY Wt A1 39 A g e
T AT ag A amawa g fw
T w7 W a9 ey faremd
AT AT AT I gAArE ag goi
afeq fedt amd § W s aw
feargm #73 £ $iforwr #7 aY ag e
Fgi ! o g7 vw femieww W og
97 37 fem w1 FE o ey o
TAN T I gU TR T T W
WA ATATE FT FAF-AWITF F AT
TR § AR A § fr 3w F R
I A1 ATNF K IT F A7 g few
QRTT FT 2T 93 7 AT F7 TWT & GHA
9 | AfFT 37 i gmfa § ak
waTfa Tafan & fr agi 9T awr 144
T T &)

st ot 1t gz feedft wee A g€
I AT FATT ANGA G gom &
Iq ¥ gy f I fedar o W
#ifam go 3T ¥ o fr AT e wdw
& afwgl 7 a7 144 A8, FaWwF
Fgw g fr TH0 144 s g Wl
eft g7 R & A1 W T O
forg =it 7 g1, vy femd w47 7 &, Qe
uxe TANT 741 A g, Frf A i A fgerw
AT 9T §H W F Zr Y AY T T
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[ w0 Yo awAT] )
144 M AT &7 Fgm & 78 TO@
4T g€ & F@ifs awr 144 wf &F T
21 19 a0F ¥ AT qw FE w7 A
aY & qoAT =g 7 5 oo gfee 9=
R TI $T %34T ¢, 9 77 &7 &)
e wwglt & w9 aw gEA @
A FALAF T I8 Fad & Az
& arm fF F9Edy &7 99T @ g T
AT 5 aF & a2 9T Fa T4 ¥ g
¢ &Y I TTET & UFHEAT FT A1 AT
arar g1 AT 3w N A orEd g
R e § s ga 3w & afage fawht
wgR T 13w &1 A F A9 @
FT & T ¥FT T 2 FF vt Frawe
FL FAL AT | TE G FEr AL AT A
amy@u RN O aFwd fE
f& Iorc 92w F QT A=A v fArdy
T & wedAr @) wva £ 1 *AfF 9g g
are T fret A weET SifE wrEw
T/ F1 &, FIWET T FT &, S5 faars
T FTAT G AT AT 9 FAT Fad !

QAT Fr TE T AT FT oA
fead gg & v =;RAr § fRowEr
feedlt wgT # @ dmer Y T g8
guAa # st fraT 21 Hifew 3
7, TAAT FT WA TIET AT, FIIET
F FSLTAT T AGE T ISTAT T T
Tt g a1 g9 faafaal &, g
agt ¥ o wikal 3 uw 2w § A
# iferw £ | g arfeaTaz F WA
AT &7 & FA JTaOT AT F, 5
agt 9X 92 Agd ¥ €9 §, qa A
® €9 § agt 7T 37w frwrer m@w
I FY AT TAT AT T AHT I O
faqr T fogE 99 F | 77 SeA
¢ A< sy wed € ag = & O
gfes sEad &1 a9 & gra feds
s, ¥ qwm § Y aman § v anfarg
TR RE 7 ¥ & qHo fiore
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q 9T yam T ¥ e feRig
foar, ag @t smwer w@Ym, so =g
T 9g % g fora i aorg & ag faqoom
A% g1 T GXAT IT FT T AT T97
a1 A< feafe farg gt 97 Sfw sy
T 7Y o3 agt 957 7 feafy w1 wgw
faar & qoar @At § fa dme
fore v srorg aeft T T 7 @A
gam o ag ArET gar, favaarg qaolf
A ST FHAAT ST F A7 g THTER,
HFSAT FY AT & A AMAT 07T ffreed
37 Ml Y ofes X fag 0% & o
& H wWw ¥ WIEST ¥ qoAr Wgar g
fF aar ag @@y &8 7 37 & I A9

Z 1 T & fqqd g7 9 § i ot
faaer oY Y g8 ANz a0 w4 @A
qTO FT F UF ATIH 47 ST 74T 97 |
Q& are g & i a@r samTC g
afrT st & Fgar SEar g fr @, @)
wf=aq &1 37 aqF & AT YT AT AAT
FITFI AL 7 SATATS TF T2 TC 7 I3
g w51 w39 oA gATe ey
FET WAy gfger at s7 wgor 2
g gY@ IR &g AT

“These demonstrations are not
needed.”

7 qoar argar g f7 A gf A
| ¥ F &t g% o o ot gt Fewig o
2 | F ar ag Fw Fr awwfa 4f
aq WY Igi ow @i faar oft &
Nfe war w= P T AT far ar
T 97 & ag faar ar:

“l want only one thing, central
action.”

I A7 WIAS Jg G 7 Arav g fw
w ga off yaw A= T A §
e Wt v feieg e &1 o8 s
q@aT 1 & e g fr ag gfew v
weft 7 o qafe ot § A
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} ¥ I IT TAFY =TT
3T 9T 3T I F AT F g7 X PO
aft 7€ ft? 9@ Ty oy gfew A
sgiw® 13 q ? agt 9% gF dga W
e & @ go o, I F ag b
EfrafTr FTarem, 7 9t qF A%
7% ®T¥ afE g g W wET
WTq 9 FF w1 T o gar § o wgi
9T ATEATREY #Y fgwiora g aFr g

oft wo m- forur@t (3farar) : fagre
It 99T T2 F &Y a9 Y & madqT
¥ mafeg 9 #r foedrd g7 93
#FX 2 vaw fag Ot ad = 3
war faregare

ot wo o wAW : FIAT T]@T T
7 agarnm WA g F fEr
g & gfag FEr st TwER
faardr & g, fo7 2@ FF FLGF I
fear | T oA fardr st & &fgq
fF oga ag sIwT avAr fafima e
< &3 | ag Tifwarde ®rf waz
tfeaary ag @€ gna fwd)
0 7 X wg A AR fEArd A
A& g7 arsx feafs 1 @ afes
fared ¥ qwr | THTAR faETdr @
FEAT & 919 T A TALH F AT |
e ze@me AT agT Y AW QAT
wifeq fF ag fage #t v gafag
gt ot | ot Foraeew qEgw ¥ faers
qt Afwdwd A oF AR
sfaw f frgflm s7 @1 & ok
Y RO A6 € G A q
gafre ag Tagw EoNfEe i
T AT qEAAE] FT GA FTETET L
M ¥ fag, qfem wags W W
1
E:mm_n
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7 X T AT FF wT T FEAT
w1 g Ffefara g SRy § 7
wfefesr TRt £ wifs wg
s I wfaal &1 oqaw T &
o 7% ¢ & e gm a % & v
g oar ®w 9w A wme
AT fresrw wiw Al s oY
aifgg ? w7 o wqATOEe fag o
®, 99 MY TwEAEy  Awi
# ST W& oEQ I AW wY fag
e gfers & = a1 99 & FI =TT
frar e s R @ 0% ¥ qw
¥ 9 @t § O w qw W anfax
T v ?

st qumr qoenh o fag
TEAFz F1 4} AE) wEX AF W qw
¥ fo Fordae &7

oft @o Wio wwell: ¥gw YRAT
Y F71 qgT IATHAW A g W A gAY
fear & ag e 7 oY AfeT o
% qg agt "o dro T ¥ FIYAHT
a9 T @Y ag o @Y aw 7 qw qq
IFA F =1 F1 at @Yo fto YA A TT WY
IEE FT GF f&GT | yeUw  Wged,
e & wEm § fe v g T A,
ag 91g FAG W TG WG To THo o &
ey 9q AfFw anfat agT @ A
@ A IR g s e widw
# A ¥ 9w A agT F 6,
fore T g1 1 WO AW F
adfom qu fawer A dmw 7 ot
a feer 1 gfee & smmeR
WaE ¥ A ayy wR M @
wg g9 TEET | W FA A
fafreeT ot e & wga g g s
a| W AR | @ A g g
fip dfordz & dro @o ® erearT favar
ATy qEr fe & W owe, @
o @ & guod
o o ¥ wgr K1 f§ TTH wwelt
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[5& o Hle i’ﬂ'ﬁ]
frsrer &Y 1 gfera 1 e # o fae
U@ T oA a1 ® § 9% A
gIT g1 39 aw ¥ gfaw &1
HARTAT FTA FT TATAT AGE &1 AT THAT
21 B aHTT 7§ Wiql ¥ ang Agl
®LARY §, BT wiwal & g1 7 a9a
g1 wsgar s ga &1 syfzuTa g=a-
TAG 3T 7 AN N F Fgw fF
N EAME FY AL IAFT TF qA(
TF § O F HF 747 & | ¥ qEATT §
f& ame foat wa7 § @7 F FI0
HETATT FHT ZVT0AT ERIFIL AT FAAT
AT § 390 g0 7 gAR WITHE Y
7T G NT FAE FO | IAAR AT A
A fagqr 7aqr1 I § I9¢ 91T fao

ey

SHRI C. K. BHATTACHARYYA
(Raiganj) : Allow me to interrupt Mr.
Banerjee for once. He made that state-
ment when 1 was putting a question to
the Home Minister. He said “[ was
arrested.” This is a baseless statement.

oft o Wo ¥AN : A H T ET A7F
& aFr Ry &1 ar a1 fq3 TEEr

‘&fod oy & @ for faveTre am
aag ¥ o ) qagaw ma v ?

& =g g e gafenea gawam
g1 arfe g@ Fr g9 A7 N 7 qT
£ ST | T oY THT 144 AT AL
#T w=grg A 9T I, AW F
WTEATHT BT FAAA F7 K0T T AT
@ g TH 144 FT q@ITHT T4,
FCA, FLT |

SHRI BEDABRATA BARUA
(Kaliabor) : A lot of other questions
have been brought in into the adjourn-
ment motion, and I am glad that they
have done it. When at first the motion
was moved, it was in connection with
the arrest of two U.P. Ministers who
were supposed to have greater privileges
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than the common people. Now, of
course, other things concerning the usual
law and order situation has been brought
in—unfortunately for our country, the
situation becomes difficult, problems be-
come difficult and the control of it be-
comes difficult—and certain police ex-
cesses are alleged. 1 have no doubt
that these excesses as well as the minis-
terial excesses will be discussed to-
gether in order to have a balanced view
of the situation,

So far as all those things that have
been stated are concerned, 1 think the

best authority is the Home Minister,
and he alone can reply to all those
charges about the excesses of the
police, but from what has transpired,
and what we have seen, any person
who impartially judges ithe situation

would say that on the one hand therc
has been a group of Ministers coming
to New Delhi with the avowed inten-
tion of breaking the law, violating sec-
tion 144, and they are being received
by the Home Minister going to their
places and meeting them. Photographs
have comc out in the press. And in
this House also the matter has been
faced by the authorities with a great
amount of sobriety. 1 would congratu-
late. the Government that in spite of
the provocation on all hands, thev have
been able to keep to certain democratic
norms and paterns. At the same time,
the problem of democracy would re-
quire to be faced, because, when a
country functions in a democratic sct-
up or a constitutional set-up, it involves
certain responsibilities on all of us and
those responsibilities are cither dis-
charged voluntarily or things go from
bad to worse. Dcmocracy involves a
certain self-discipline and it will be
necessary to enquire whether we have
exercised that discipline upon ourselves:
T would mean all of us, the whole coun-
try, whether the Government or the
Ministers. As I have already stated,
there were certain ministerial excesses—I
would call them ministerial excesses—
because there are also other concomit-
ants to the situation which should have
persuaded these minions of law and
order in Uttar Pradesh to see that they
do not further complicate the situation
in New Delhi, Do they appreciate the
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difficulties under a federal Censtitution
of Government to which they are infe-
rior though not subordinate ? It is their
duty to discharge the obligations under
the Constitution and the law and not to
break the law themselves by coming
over here, and after breaking the law,
to demand that they should not have
been punished for doing it. Fortunate-
ly, in the interests of democracy, 1
would say that what has been done, in
spite of the provocation, is that they
have not been punished as such except
having been detained till the rising of
the court and thus, honour has been
shown to those people who have defied
the law under the Delhi administration
and the law of this country.

1 would reiterate that the duty
of the Ministers is to uphold law
and order. In the territory of India,
there is only one citizenship. A minis-
ter cannot be the upholder of law and
order in Uttar Pradesh only and not so
elsewhere. There are no dual citizens
in India; there is no dual citizenship in
India. It is not that one can uphold
law and order in one State and one
cannot uphold law and order in New
Delhi.  So, by going against the law,
and by breaking the law and by defy-
ing the law, by making law and order a
thing to be so easily tempered with,
they have brought the Constitution into
disrepute. I do not condemn them for
that, because it is not a question of
blaming each other only; it is a ques-
tion of taking lessons from what has
happened across the borders and in
various other countries; it would not do
for us to go on competitively degene-
rating ourselves, and take matters into
our own hands, but we must put our
heads together so that all excesses on
the part of those who have been trust-
ed by a great lot of people should not
lead to people’s loss of faith in the
constitutional order and in this demo-
cracy.

The privileges of ministers are no
greater than the privileges of Members.
Actually, as executive heads, they only
have the leadership of the Government.
But otherwise, they are only members
of the legislature,  There are certain

Delhi Police (AM)

privileges but those privileges do not
include the privilege to break the law.
Therefore, I beg to submit that it would
be extremely improper if we allow these
matters to continue or to allow this
country to have a set-up in which the
ministers of State Governments choose
to appeal to the gallery and try to com-
plicate the situation by entering into a
controversy by breaking the law.

AN HON. MEMBER : He is just re-
peating the same points.

MR. SPEAKER : He is searching
for new points. That is why he is re-
peating. He may resume his seat now.
Mr, Fernandes.

o ot SR (Fradafa)
Teqy ARRd, 89 w1 i Fad
e #Y qEAL g9 § | 99 6T A
aF & SUT NRW & T I wwat 7Y
fwmrar &1 9 wtfae dw fear mr
& 39 % 9rag § # |G HgAT ATEAT
g fF gw w3 iy € fF A wepeem
fag =it »t TweaeT a8 1 fregrd
g1 T HIT HIEd A A IH & I8 I
¥ qTq FT AEI fFar T AfeT qw
IF & WA g WX gAer gfema &
#E qaaa TE & | ¥ I qg
T g 5 97 @%@ safeaal & @
oaT sgagi< faar man, o # fregard
F AT G A b w@aArd A @a}
guat & fo9 & w9 g ar aala
q¥ 99 FEATE A AL @ § "I qrdr
g #1 aa g, a1 fegew & 0%
g At & #y afdeafa @
aFd & wETEa @ A gfes & gl A,
T@ &) IqY TS A § | A Argar
g fe g ol AT M AT A9 A
FOW & e T AT 9 AR 41 &
f OF WIS TR £ e A fRE @
¥ foamy @ @41 & WX WEd R
mgm%maﬂtmmmm
o o §
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[sfr ol wofre)

gfrardt aa ag ¢ fr ag TOe
7 frge fw awE) ¥ 7 qorad s
WL Rd I @ Twmas
U | {TEgATRGl & o FEe-
& %, frfame O B Wk
gfegm e s mft s FE @
T W AW F AT TR IR @A
& fq qarq @, 37 F Aoz A A
T A 7 gR, Afew adu AR
ot % I w1 9T G &) i aw
AR AW F Tw 109 wON g, Forw
& faeg @qF amfoe @ & T
T &1 78 wfaw g v fom fedy it
& 9 A AR /Y A R
T, A ST A @ W wg
A AT &, Y T & A2 H 90 9w
g T gFaT §, 98 I9 F TFT FL AR
wT gt & | fow T F aro s
T WO I F @A,
I FEAT AT AT @ A @ TAER
¥ e F AART A T F W
fegem & 7 w9 A AW AW A
WETRATE R T & R |

& gwwan g f6 o amga gt
9T WUAT TG G €, a1 99 6
Taia aga & U AT 91, T I
oWl F N 5y A TS § W
aTe I & qwurw g v fear g
O GHEATY 3 ¥ W w7 FH-
FTH SHTAT AT T § W T qeT J
graaEE & vl w1 oft weer fean
§ v N gl ¥ @ an e
N iz fear o W@}, W ¥ g
syrar famam § 1 qg Wl W W Oy
grem ity fie fore ST # ag @w
wam R e, f s & s
7 s ®) firosa fear man, @ ST
afr §, forr & wTeTC o Wi & wgre
ot W froRe fear aqr, ST
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fres ® qom & ff W ik FEET
1 3 & e foear @1 | W ST
& wigwrdl & fag wed ay v &
freg T wTAT & et STdaTd w
F1 AT FTH 7 TEHCFT G |

der fr & ¥ o w7 § @ TR
F v @ IRt qeerd wwrd o
@ & 1w fegeT ¥ 9g e
At Wil F JAfy F AW F @y
% | ¥ W qFW BN TLE FhRrEw
T fagr mar § W1 e A v S
et s F @@ &

TR A e g @ efF
freht mex & qfem &1 smEER
1T & W Far S0 A gfera #1 g
frerar & v =f \ gfew s e
1 goAw U 7, o7 f5 aror ofew
FTHT Y I FE § T AR W
gaR Afwat &1 @odwr 9% 9T ¥ Ag
HA-AET 7 qT A Y9 AR &
T 9T ATRR | agt 9 g gfew
#Y qoeq & WA 1 WX wET gAY
Y e #Y agr § e ), ar A
ew ® A% FT q9w WA F wmA-
T A qedT Y AT § 1 T Sl
i w3 fg @ TR & fadwifasr
wi i gu @, ®ife @ & ara faw
ok ew & faug & w9 ST,
g gew AR Tea e aw fed
T W afad ) A Ao ¥ A
gfcfeafa fare o€ &

ww fggem & feely gor &1 T
Y T § | ST g I T A
arr ATy € | & #A I o it Wy
sy & S A foel g€ awl WY
T § W I & w0 v F
TR I WEEAAAR @ A
amge ot sft Amr W s qwe dre
fag ®1 wwEr v v | wrw fefy
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g & 5 ot 77 ®Y &Y g Horew v
a1 WX Ay, g dro fa,
wdt gt §f & | W T #
7 u gur § fr faesht & aftede-
TR § g AAew wogee fan
fo foecht wfafaos seem =
water &< foar a4 awman g e
oF AEg & FEgA 9 & faeelt
& st & wfafafeal & sfwwe g
fa@t s |

e & v ogar ? s e ?
afex @& Avamg ff & 7 ? =|®
wasl & s § I qEnt s
areT Sfe ¢ 1 AfFT dmw &
Ffar s, o f woEwE R ¥
T8 A §, 59 A% #Y 99 W
FT T @@ ¥ FUST &9 & I
sfaffeat &t sg v F a4l
¥ feafrm s &7 F9w F197 fvar o
T TLHTL HT AT FTAATL A A=
WIgH & qRTIAATE | & Tg 747 & Figer
gt § % R gEe & faw, sgfae
qTET, gATR T AT fE AR g & fase,
ITHT @R Tl g, ot 98 99 fawrd
T HTEAT Fg0 W ABI & TGN 6T
g | faard s EEer fard ¥
€ g awar g

@R oo fER, s Wk
AT F1 W T § W 5 ag F1R-
T | A AT aw, 97 fF gw S
-Fiid g@ER T A aTHT A
T, framfimssd
FTH $ 4, §F T & 917 5gd @
fir form femr et &=t &, wafq @my,
T § wfgs st mam, sw &=
A wiig frQdt oo ¥ w7 F w7 w40
T T waw A fgom, aea w1
s ofer § et 7w & w9 F s
TR ? gfarn & mk & g
fei¥d & are wg1 & fr whiw o i 3

Delhl Police (AM)
wt T B hsRd o 9 R
w1 7gY & fear | I frar § f
widw ardf & w0 f A-wiw TR
w 7Y weefiea s 7 w7 faar
IRt ag W g & 5 gfaom &
ot afefeafy dar g€, wo% fag @<
Fradt 7w foe o €, st &
foreitare stdw qel d & | o W &=
wify il # adt g @ e s
aréf & qg aa 7@ ¢, fem A @
fF sorma &Y ST & 59 |

W gAY 4 wes o & fom &
a¥ gk g | O wa< # o mn
¢ & gm woft 1 gt AR
CH @A @I @ qg ¢ v
IV HAT FT M@ W AT G
& T & | wafewa ag ¢ e s am-
wfafafe sgem o @ @R &
TEY TF WX T5C & AR A1
IU RW § 9, AT F w & A
g2 g T 3% i & 9o faame
ghe & A fgwm ol @ @ &
fean  ww ofdfeafa s fmfor faer ?
W1 AR ATT FT G IS §, F IR
FgaT ST g fF ag W w1 e
T ¢, afew o8 fga Y T g, o
aifrs st S e # fremw @
FaTg

g W we oW oA g,
wiiw ot & &4 f @ 9 few
2
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[»r o wr)
T o I FT TW TEIC X S

TRIC FT FTH &H g1 74T &1 a9 &
gimdwFfauad @@ g
= § ya= @0 | gegw W@y,
o T 1 g fegmm & 40
TAT 50 AT ST } I {oF & WM
R S Sar F A A aw &
7 & a1 &t & fog @2 oA At fgmm
X § 51X 7t wTAa amea gfem g
FATR FX Y Y mifeat JF FT g
T T gt A g 1 SER
fag gfes 1 Sy fear s 20
% sfedt ST S FTF & FE
FTHG FT] Y " S FAA A G
FYL FT IQRIW X AR | | Tl
a3 3 A qefaat e &1 Fm fFam
fear a1 7 WOd O w99 & ar T
fF gt o2 3 7 et samed FrEm
ST guT ag Fiww F & S J e ?
o g A R T A9GT IR
frer @ ? g3 f @R A gfaw
ZH # WX W FT W\ f wefal w
Wl FY g W AR agt 9% efal
1 Jaed w1 ew fegr mama W@
sy g owgX 8§ 7 X o § Wi
& g B @11 T 2 W A fig

DECEMBER 15, 1967

U.P. Ministers by
Delhi Palice (AM)

T A ¥ o W e A A
AT A ) e ¥ AR Y e
@ FT AT & A WA ¥ A FA
I W § W g9 ¥ off o
fadreft oY dar & WA @ DA F Ay
foer %< 77 st sad aTe &3 g@ A
aE § 9% W A TER FR F oA
g7 &1 7 T g @ o e s
# o Fgrad ¢ o g o 1w s
ATEAT & TEY 99 F IO T § |
TH F HW AR dwar @ fF A sAer
W@ g A W e a1 aqfa ¢ fF
fom® #=T F9aT T TR AT
for i 7Y | T wwed & |Tg &
THHT FHEA FIAT E |

7428

st worefta arEw (W) ¢ ATE-
9 e "AEIRY, g FHUS! qET
A gEq & QA 0w R AT e,

st frgm fog (9=Y) : werw

MR. SPEAKER : 1 am not prepar-
ed to go into the telephone calls and

letters of Members. It is not good.
+ft frgret Fag -*
MR, SPEAKER : Not to be taken
down.

ot wq fod . TF W w gfew 7
o femr &1

MR. SPEAKER: May be so.
Whatever it is, there is a method of
raising it. Suppose some death has
taken place, even then, a member
cannot just get up and start shouting.
They will bave to write to me. If it
is serious enough, I will make an an-
nouncement in the House. They cannot
just get up and start shouting. Every-
body gets telephone calls, Am I inte-
rested in all that?

*Not recorded.
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sft il graw AT werE
WERY, 9§ FAUH! TEE@ HIA F
ama T fag sew foar maar fs
faeelt e & W< gfe 7 v s
W aew fFar @, 9t ) ofew W
A qroAT 1 T g W Amfonl &
i S § a8 wAET & qgr F yuEd
& gt ®, feT o § F qgd g €
faQey 2ot &Y a6 & SEST 3G T
F tmr wdIa 2T & fF 5 STROE
SEATT FT IUEANT FAF qrE w7 FHG
@& #1 A Aifag & =T
FR § fqU AT 9T Og Q@

TATL FT 0T, TGO & T4 $1 14,
APl & wA-geA F a0F # JAan

Delhi Police (AM)

aY anfge & fr w1 sy w1y A @
a&dt | Afawar &1 awT 91, W AT
& 5% qx & A9Y Wit AT wEEw w0
g a9 #t gfewcqr -

17.05 Hrs.

At rthis stage one visitor from the public

gallery threw some pamphlets on the

floor of the House and shouted some
slogans.

ot 7y fermd (57%) : aremer wdew,
& mad fedt ¥ st
¥ =yEEr A far @

weqw WERW : G alET Wy
WA '

ot vy femd o oW mifs ¥ X
T

MR. SPEAKER: He must be re
moved. There cannot be two opinions
about it. If a man does it from the
gallery—he has been removed; nothing
more has been done. (Interruption).
This must bz condemned by every
party.

SHRI GADILINGANA GOWD
(Kurnool) : My party entirely agrees
with you,
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[sft w=zarter arze]

¥ ax wRmA | fgemr & | oy won-
Y BT AFOT 9T | TR W aE
farg worra, sfrre, e 7 %

FEO aE—N gen R aw g,
AT & 37 ¥ WM A ST
Fr? g s N Y, smam &
¥t §% T W ag A Ay
M T W I FT WA e |
W & & gma i ot oft 9w s

WX g IR IT whEiY dqe
T OW AW A W oA of
WX qg AT S 9 fE g o
IE AR AT § @ &, Ay
AT IERAT FT @ § AR ITAF TR
¥ I G W G W ;|
W

gy § | W faelr # dfage A
1 ST s §, FF ¥ fawme
W T FW@ ¢, N TEW @R
& ara w7 wfwe W@ g e oag
gq 9@ & geasy 1| 99 & fag 9=
ATHY W IHaH NEwd a7 g
T g9 7 womT ¥ wR §g QX
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a3 gu 1 9T wET wfhe
sfg | Mg w1 T il @
g 9w ¥ fawrs Ford q@| g
W 39 9 sy gRi 1 grf W
wR 38 & fewrs §1 o qw
% &, W TH & arg qg W ot A
FTW AE I § AT WIT 7 THTCHT
qTOT &7 q6 |

=, IET 2 F 41 Wi fgre
FMA@AT | IR AT X AR Y
qEAT IF w9 fFUT | oW A 3w N
gfaat & € | wEAS ¥ w1l wrAv )
agr A & wR A I e foram
i afed ST N H W F
X 7g w0 fF 97 ¥ A g
goT, 9 * "9 sgreer gf, # awwar
g fr oz agfeafa & s o o=
1 5o frar o7 @1 2, 94T ®Y T
qal ¥ g g FE A wifew
o @ &1 F qwwar g fr g g
fox Y g9 & AW 9T T qW A
AWTAifAE SEedT & 99 ¥ ¥ -
ax & ARt & vt @ T A A
T & qT N OATE FAT MRS
& 3% s #Y fRet a<g & Ao @
FTREN

ur weft 7 wgr v fe gt ah
frae fog g sfwe, o W@
AT ¥ F FgAr wgar § W) F woAw
FT EHRAT B, T ¥ gAR W @
w3 THE Toaad dar ghfY, aoaEt &
ar §, W o arw fog afafedr
& g1z fadf i3 | A sTw o
AT WY 8, §eg w7 wiwdwT wwrgw
ey wgR & 0

s, @ wwre ¥ faurdf gk
q AW & BT A § A€ WK 1g
aww &< s gt g §, gk frardf
§ o ¥ gaR A Wi W@ Een
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& wifedee e Ager § a) % 9T 0
gfeed 3§ 1 & @ F ¥ fretfga
®} o1 a1 | wq fewd wgw # qrdt
¥ 0% T o THo To F FED
% | qR % guT WifE W 1w
Y qEr R & om @
w4 Q& A 81 fF wm
feft v w1 wEE

i
13

aigg
ki
4

:
|
i

sft waftr o W oW oW
wot qzar § 7 ofe ¥ & feedr of
B ¥ G A I wWOTET A K 101
T W A 9< fra F€m fF aw
gar 7§ 1 ¥ dwgigomdd wvH ot
1L @ oY €, S ¥ fagwl o ww
Té @nft, 37 & @y sgrEdr gnft
T §H 419 W IHEmET fZgr s,
W S%I ¥ sgfa w1 agEr awe,
W YEIX & & f6g ordd ar &

sft wy fawd : werw wEw, g€
T 9 e g g

oft wweftey graw ¢ & W@ AT
T8 o
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Q% Rt g ;. QT F Y FwE
T Y g

st mwd @w  (Terf) oW
LB Ec A gk Gl R Sd e B
A ()

sft aefter area e, & s
TEmEfFag A v &1 qF
& ft 21 91, WrEAw & T@ET a9
TET gEEed gET & | WTeT T
* SiE 7O &7 g q9e §, 99 &7
aifger, 39 # depfa, Ia@ TR @
¥ A gifasr ol wwNT #7
T g gar g oA AW el
F @ qT AR #, qEAr
rEAE Erfas s ¥ Ih gE &
(camem)

ft TrdEE qrEw - TEE WY,
I g9 B FEA &, AT AT, FEAHH -

st Wk @29 : AT AT wr A
ﬁTa .....

SHRI MANUBHAI PATEL : He is

saying, besharam . . .

7% O B @A w1 o §, 1@
TOFT ALY = qHaT, THT qATH TR
& fam o awar

oft TreREw g JEEH B A
AT, T T A FAE N

MR. SPEAKER : Both of you must
sit down.

st 7y fomd : qg At o A aw
WEEI
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MR. SPEAKER : Will you kindly
sit down now ? He has also sat down,
Even then, you will not sit down. You
are no better, unless you keep quiet.

sff AW QTN ;. WA WEUE

weEE, § 9 7 @ o1 fF = s
e W A TR AT G, TE
9 d oA wfqem F eAwra ..
(szaem) . ...

MR. SPEAKER ; Why do you want
to provoke that side ? If you have got
to say anything, you address the Chair.
This way, you do not help me. Don’t
do that.

Ht wia am ;oA § a2
g @ a1 f5 o =y e #1 e
W ¥ 9% ¥ gEH &1 FI% T
a ST # afage a4 ¥ wrRrE
F T HGFL § /T WL 77T 99
OqrREAT FOFLA g, " S
g S8 # ®rf "fa T &
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fage s T F—ag T
qIEr THo UHo fYo F M7 WA 4
o agr < ofew & @, ww F
eqaEgsl & fgal #, 39 F ITAHAH
F T g A, o ou oawr F et
¥ gl w7 1 Afe fagre & e
$9 g1 & a1 TR A Y, 7
I MW H gfew $g F g a1
T HTEd A—IE TG & FHaT |
g A W94 WEER &7 qeara fwar
g1 & wfxEt & at 7 fAe ¥ w0
aTedl g—

Hunting with the Hounds & run-
ning with the hare

g M A WW  ama—adl O
N &3 € A wREd @ Q@ E,
AT H SAEdr F & ol
A g & AR 39 & a8 i g —
T T AT & IGA | A6 I "Hal! |
7w fod & w9e Arenw § FEAT TEAT
g fF @ am OFr 9@ § &% qeg
agf 2 | faeslt & o1gf aF goE ar
gfew & oOF FoAl &1 994 fFa &)

ot 7y fewd : wew wEw, #
TF AR TEAT AGAT §, | TRIA (@
T ¥ e ag wrw fear 6 e
A ATH W RO ATG AR
AN IATEE A
GHT-G|T {T0ET 47, 3T T THo THo o
F W IrET @ & | WeUw AEeEy,
7 €@ w1 W o g § 1 fafaer-
Temrt g W w § e
WA T e
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@ § o wwara &1 Sfaw w3 6
J¥ wET q¥M, aqw w07, SfET
W aE ¥ o ¥ FT AR

oY wareite araw ;99 T =W

T fFr a1 5 s swemEn & @
oot ANfew & wmar 9r fw oo
gt & S 9 qg 99 1 IEEET
@AY gg A R 5w
IHETT |

sft e Wre wwmEwt (TAT)
WEqH WEIST, agT HY A9 A FEAErSH
aTgT A &, & 99 ¥ wgwd g, Ww@a
@ I AR o & el ¥ &
¥ AN agaa g1 e qf 2=
ﬁugmarzf#mqn’ka‘:ﬁmﬁ
WEIM A oF am = FOw
g fr feelt 7 frelt g @ g@r SR
N AT 92 | 7g W ¢ fF o
FUT TFR I g W @fAfE
F1 faew ar, 3@ o #E ww TH
fear, ag fowew G & @, Star wEe
F faat & ar 1 3 &7 AN ;@ a1
fF o7 & @ ag W ¥ SR St
@R & A Afas g—ag ==
av AgY wEr ) FEM T ave A
A F TATAT— -FHAT FATEA ATEA
I Fgr——agr 7FA 2, qE T 2, WY
T & & FEr w1 TEE Ay w7
ga1 Tar, ®% fas saar gam fF we
g7 At F ATHA! I37 4@, TG A
fadd A2 2 oA o wF
agf &1 7g gW qwi ® qraqT Avfed,
qdy 17 AT aETT £ W ATy
arfed | wEf-wET I AT AT TEA-
¥z s 2, AT ®AEW AEd A
FEr-TRi a7 37 fawew &1 I 7EY

AN HON. MEMBER : Hear, hear.

SHRI J, B. KRIPALANI : 1 do not
want his ‘Hear, hear’. You, Congress-

Delhi Police (AM)

men, have been the greatest sinners in
this respect and the opposition parties
have only followed you. By saying.
“Hear, hear”, he thinks that I am prais-
ing Congressmen,

MR. SPEAKER: I do not think
that they will ever make that mistake
again.

st WMo Wio wwwTRt W TR
Z fx zw #1 gerwg w00 & afaw
21 19 wgT 9 g1 fe o= aoew
gi3r g1 g1 My FT JIAT TAHE AT
FTE 4 | Tifs a7 AT TH gy
TE 99 wwdY § 1 q HOR( Fg gHAT
g fr w% 2% g7 =aver gar @ f o
FAT KN AE FA G E ITF
Tfears & oF ez £ sy §
#fFs am F fema Y 0 @@ adf
ferma gfdamifs oy St At gan &
FZ ATHT K B

The whole attmosphere is surcharged
with violence.

9§ qAE 99 A@) AGAT

q qEWg WTeT FUAE g1 A |
ZH § ¢ 0w AF) & fF wigw ayEi A,
fT-Fia aEr & feedr & @ 7 oar
FrrEa Tarar & fom § ag quas
WTHET & | TH § W1 @rAv fair =
T ATEHI E IT F7 &Y AW AEY & FUAW
aret &1 19 § wifs I W aga
FATET T ¥ TH ATAT FHET F AR A
wr faar &1 5w awg & T W
ST A AT T ¥ TR AW HL AW A4F
g firer &1 Frfow & 91 @ &) AYA-
g qefer & widw qEfw, 99
qgaT i Fraw wdf 77  AfFw ag
W AT g F g g W ITE R
T 9T J93 § | 0¥ gura aw A
T 1 sifae fafred § ag a7 oF
feeqifeas Avfiwa & & I & FT
foedardr & | sa fafreed it @
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[st wfrowre wravermt)
T wE@WE F ™ g qEeifewc
w wqdw o e g wet IR ?
ug & wwar ¢ fr gfem & 99 fafaed
¥ I qu freder wdf femrm @)
Afgr s | fafred & soer fad-
fraz Feedwegelt frar a1 wft g ot
e wEAT ) AX g ¥ fE g
fafreedt 3 woere § omwe fgt &
Tt § arqr emr, AR AR AR
s o arqg vt & ar At g & 7 I
Pafreed & Qar faar @1 @t fee 9@
gfew & so &7 T @ g fow
gfers #1 fr siido ¥ x@ 3w Y o
i @A ¥ fag gemre fear qr ?
39 gfew & 19 &7 g WA § 7
I8 qfew ¥ a9 wT oEEdR EQ
oft vy forsr : A7 FATAT AT WYy
T FT AqTE ¢ 7

oft oo Wro waraTh : AT AT 7R
faags moq ara &\ § wwa g fr
A § AH AT [T AT qgd
TS AT & A A T SqET AW
Wt gafag g o & fr fafred o
o€ I & § 99 T AT ¥ A
TE®T |1 4 ? AT T 9%, AT
g FrHa drge, ara g\ s, afer
g AM W, AHT @™ § AQ
N A AT A 9 T9q AT 8, T A
™a &\ g oS sy fafaes
v g1 32 gl ¥ sumr dq% @A

F1fgT |

People must rise to the height of

their positions.
# sror w@r g ot wy fend
R @ F fay we w6 e fra-d
Fgw a® ¥ F A% § {1 SAvav
g1 wr€, F sy o g feelt A Y
Trer qrar § |
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q gawar § 5 g@ W 912 sty
?, B12 At ¥ g amd §, &7 SwWAR-
W T ZH AW BT ATH FCAT A0feq
X a W W AT T G A aga @
Fxafirat femr 5@ § dfF ag ==-
wfwat o oY X A A K o /Y
ara g1 et ?

oft TWETE AW ¢ AT 3T TR
fad fe@ & 1

sft ofto Wo WA : W, have all

sown wild oats when we were young,
but when we are in a responsible posi-
tion, we must respect that position.

o e ¢ fF A et W T
TaAEe ¥ g 9 S9 AN A @),
I T A FIFE F (A WA HEAT
aifgd | WX I wW T oF@
ar & wwwar g fr am wiess goe
gH AT &

When responsible people do not
realise the responsibility of the posi-
tion in which God has placed them
or people have placed them or fate
has placed them, they are doing the
greatest injury to this country.

Fawwar g frag g9 wmi & ot
fafred o g & 7€ madAe § JF
dAweft §F wg € ¢

“They cannot have the cake and
eat it t0o."

gRaa o1 9@ AR gEAd ¥ qT-
faaTs A=A qT FT 9@ FATE H

gaT & &Y wge § wi &€ 9
& &t ¥

Il TN w4 S faar
FUTH F AEAC WY, WY ATH § IAHT 7
g g A § | Ty & fafaw
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wdz @ ¥fer ag gt ¥ dw Ay g,

st ofte wre wyrw Wi I
¥ wEEw TE 9r |

gfam & mE ®T 9! AT
ww g e agr &1 mad o fafaw
wde a1 | F 1Y w1 wgar § fr v
F ATRfRAl ®T TAHT FEH AR AT
g WIGT FE ¥ M 9 I99 qfEwA
ag 1 fafas w4 g1 § € FO I
9% FT & FT & W W0 § 1 0F
maT ag &« fafaw qaz ] 5 949y,
ITEW ST ¥ N FB IE FE@ B
Fg A IgM At | F=er Wit A
ar w9 ¥ g W A qg fafaw ade
@ Afe fagre F off Sreergamr ATEY,
IR 1 fr ag fra aqu < fear ?
g 9w g fFar 1 A T AT
gl a8 3F § ardr S FEl F1 I g1
o 3 A

I absolutely protest against these
two standards of judgement, whether

in the Congress or in the Opposition
Parties.
FTR T OF LT aq g WA
afgd | o a% ag <ad g g
@ % & wgar § fF wiww o g
a1 f-wive I g, AT A T O
W A T FE @A | AR
fafedt & faars agrem ey ¥ FmA™
ITTE oY | qq T wIT T

He said that those who do in-
justice to others have no right to de-
mand justice from those who do in-
justice to them.

7442
Delhi Police (AM)

&9 ®1t aferwrc mff § fr g wike
¥ 1 frrel o g S g
g1 A fav) gt e A, af
qOTHT g ®F ¥, I der § qw
A ¥ & ot § wiw ow do7
TTH-0% THL § QUOREWAT ®aT R,
UWhorteww wr § | ag W arE AvA-
W TaAET ¥ €1 §, 3% yw fafr.
®E XA E | 9w aw g eI
qETA, I IF AT qrEfor e
RAR ¥ a0 3% 97 % T wE
W wwwar g e ¥ Wy &% & ag s,
fore g & Fivw 7@t o1 o &
widw ar gl o & fod dare
N g, A widw At ¥ fog gl
N BT gy qfeww o amar @
Y a3 ¥ dr-oridr o Fff o< fauw
FT Q¥ §3 o § ¥ F4f gtz wfr
g AR B & T w9 BT ATEX |
W aOg ¥ A IoAT wed 1 wikw
X argrefrerr arer AT ) g & faad
WX § | AA-EIRE Ay o w1
g 1 o= st 9w A @ ¥ =@
m® at 9 fafrec o @ § 1 fw-
m ar dw-am fafrer o= w1
g W@ gu § | ag 56 fafrex
Bfvwagafmres@ g 7
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[ who wro waTeh]

mfra ) X § 1 F Fe g o
™ AW F JET ALY I AwAC E,
Tl w4 AET T g1 # faw
o qmar g f5 5 0 Feew ar
qar 7t & f foresr 3w #1 1€ qwam
TEIAT F1 | A A AT FIE T
AT fomy gart W F1 qFAN
AN W WAL FI, gAIC  IHTHET
# THEE GGET T @AQ goal
# g fF g7 w9 ud w1 9T FT
®E

SHRI P, RAMAMURTI (Madurai):
The debate unfortunately has been
widened in scope. 1 do not want to

dwell on the wider canvass that has

been dealt with by previous speakers. I
want to bring back the debate to the

simple issues involved in this.

What are the issues? Shri P. Ven-
katasubbaiah was talking about a strange
phenomenon, that certain State Govern-
ments are calling for hartals. But he
should understand that after all, the
State Governinents are functioning within
the limitations of the Constitution.
Here is a Constitution which does not
give the State Governments powers to
deal with the problems of the people.
It gives them powers only to deal with
what is called law and order. The main
problems are dealt with by the Central
Government. Under these circumstan-
ces, under existing conditions, conflicts
are inevitably bound to arise, Therefore,
that is entirely a different matter., That
is not what we are concerned with now.
What we are not seized of is the simple
question of the promulgation of sec.
144, Whenever there is any struggle,
whenever there is any kind of agitation,
immediately you come forward with an
order under section 144, blanket ban
on everything. 1Is it proper thing ?

After all, in Kerala, in 1959, the
Congress Parly started what they called
Vimochan  Sangram. they did all
sorts of things. Even during the entire
period of two months the Kerala Gov-
ernment did not issue a prohibitory
order under section 144, they did not
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do that, but in the Congress regime
what happens is that if any agitation,
anything comes up, if the workers want
to go on strike, immediately there is
section 144, blanket order, not only
prohibiting that particular thing, but
every ‘movement is prohibited. [ The
workers today cannot carry on any
struggle. This is the type of thing that
is being donec today.

After all, who decides on this section
1447 A police officer, in his own
judgment, that is the reality comes to a
conclusion, he goes before a magistrate
and makes a statement, swears and
immediately the magistrate issues an
order under scction 144,  This is what
happens. Therefore, in the ultimate
analysis the democratic rights of the
people are left to the sweet will and plea-
sure of a police officer. That is one
thing.

We are now coming to the specific
question here, Here, certain specific
allegations are made. We are not now
concerned with the broader question,
which we can discuss, whether a Minis-
ter can comc here and break section
144. That is not the question, with
which we are concerned; what we are
now concerned with is something diffe-
rent.  All right, they broke section
144, After all, in this House we re-
member, I quite well remember, when
onc of the Mcmbers of this House was
unfortunately beaten in Bengal, imme-
diately this House was prepared, and
the Congress Party was prepared, even
without making any enquiry, to charge
somebody else, to charge our workers
and people belonging to our party and
its supporters, they took it for granted

and they were prepared to accuse.
That is one standard.
But here, certain  allegations  are

made. What are those allegations ? Let
us be clear about it.  The allegation
firstly is that when the Ministers on
the first day were sent to jail, they
were not given “A" class, Mr, Chavan
has refuted that. Mr. Chavan has stat-
ed that no doubt it was first written “B"
class, but later on, when it was point-
ed out that it was a mistake, then in
red ink it was written as “A" class, Is
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that an explanation that will roday carry
conviction with the common people in
this country ¢ After all, these Ministers
have made a specific allegation. They
were allowed to have a trunk call, that
is a different matter.  Allowing facility
for trunk call is one thing, and treating
a person as a “A” or “B” class prisoner
is an entirely different thing. The Mi-
nisters themsclves are making this alle-
gation that they were trcated as “B"
class prisoners, they were ordered to be
placed in “B” class, and not ordered
to be placed in “A" class.

Against this, Mr, Chavan may say
something on the basis of the enquiry
that he made, but from whom will he
make enquiry ?  From that particular
magistrate and those police officers.
Obviously, those people will try to find
a way out if they have committed a
mistake. Are we to take into account
the statement made by those people.
and on that basis say there is no scope
for enquiry ?

Secondly, there is the other specific
allegation. Did the magistrate treat
them properly 7 It is no use saying the
law is the same for all.  Yes, we know,
some of us ulso have been to jail, we
have also been put up for trial. Even
under those conditions, when somcbody
is a respected lcader of the people, the
magistrates treal them in a betler way.
I do not want this kind of difference
to exist, but nonetheless that is the posi-
tion.  But here is a specific allegation
that the particular magistrate did not
treat these people properly.

It is alleged that they went out. All
right, they went out, it is wrong. It
may be wrong. They asked for an
adjournment. The magistrate did not
give that adjournment. I do not want
to go into the question whether he was
judicially right or wrong. That is not
at all a question that is involved, as to
why he did that. I am not concerncd
with that question. Now, when they
went out, force was used on them. It
is alleged that the magistrate had stated
In the court :

It W wEE ®T g wm”
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Mr. Chavan may say, “the finding of
my enquiry was that this is not true."
Therefore, the question is this: it is
from your enquiry; those very officers
against whom these allegations are made,
when they deny that, on that basis, are
we to accept what you say ?

And the third allegation that is made
is that after the court had pronounced
its judgment, all these people came out.
And what was the judgment ? The judg-
ment was that these people were sem-
tenced to imprisonment till the rising
of the court, and immediately the
magistrate went out. Therefore the
sentence was over. And then all these
people came and sat down outside the
court. When they sat down outside the
court, it is definitely alleged—the news-
papers have carried that news—that
there was one Deputy Superintendent
of Police who said :

T T & A FT H9T S g Y

These are the specific allegations that
are made, and when such allegations are
made by people who have been holding
the position of ministers, why does Mr.
Chavan say, “I will have an enquiry
conducted by a high official of the
Delhi Administration 7  Are we con-
sidering the Delhi Administration? Is
it a public enquiry ? Will they call all
the other witnesses 7 What is this kind
of cnquiry ?

Therefore, the simple question is that
certain ministers are  alleged to have
been treated in such a way by the
magistrate and by the people herc in
Dclhi where there is no separation of

the judiciary from the magistracy.
Therefore, when the magistracy are
under the control of the executive,

when this is the position, it is all the
more necessary that there should be a
judicial enquiry so that this Government
can clear its position and the magistrate
themselves can clear their position. It
is high timg that the Government
accepts, Mr. Chavan accepts, that there
is a case for a judicial enquiry and say,
“we shall enquire into the question, and
we have nothing to hide.” If these
pcople have committed wrong, let the
matter go through a judicial enquiry.
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If these ministers had committed wrong,
committed mistakes, let them be haul-
ed up. There is no denying it. But
then, on the eve of this, to file a ecri-
minal case is not right; these are things
done to obviate a judicial enquiry. I
know all these things. Just file a cri-
minal case and say the matter is sub
judice and therefore you cannot have a
judicial enquiry ! This is a trick that
the Government always plays in other
cases. The same trick has also been
resorted to here. Nothing is going to
be lost if there is a judicial enquiry.
This is a fit case for a judicial enquiry.
If in such a case a judicial enquiry is
not granted, then our people cannot
have much faith in the Government
here.

Therefore, 1 would appeal to Mr.
Chavan that even now it is not too late
to accept the demand for a judicial en-
quiry with regard to this specific alle-
gation and be done with the bother.

SHRI KUNWAR LAL GUPTA
rose—

MR, SPEAKER : Even parties have
not had the chance to speak. The PSP
is there; the Swatantra party is there.
In between the Congress Members are
there to speak. 1 do not mind if the
hon. Member speaks, and I will be
very happy. But will it be fair to the
other parties, and where is the time?
There are only 15 minutes left.

Now, about the person who created
that commotion, let there be no wrong
impression. He did not get entrance
through SSP Members or anybody; by
mistake—]I do not know—somebody
might have given. A Congress Mem-
ber seems to have given it. (Interrup-
tion).

oft wq fovrd : Y o ¥ wwAT 0

T g 1w € 5 am-gw w3 fa

2 ogw W )

MR. SPEAKER : Therefore, no
wrong impression should be created.
Somebody has done it; we send in so
many people and unfortunately one

man has done it. So, there should be
no wrong impression.
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SHRI SRINIBAS MISRA (Cuttack):
Sir, the incidents during the last few
days have really brought out some dis-
quieting features. One of them is—
the newspapers are filled up with these
things—the ECnglish signboards and
Arabic numerals are disappearing. Even
the motor vehicles are losing  their
Arabic numerals, It is difficult for
those who do not know Hindi pume-
rals to know which vehicle has injured
them. Not only that. Everybody has
a right to express his approval or dis-
approval of the Bill. But a further dis-
quieting featurc has come from West
Bengal yesterday. There some students
have started removing Hindi signboards

L99LSS/67—12
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and Hindi numerals.  The apprehen-
sion is it will start off a chain reaction
everywhere. JIf it does, it would be a
very bad for this country. This motion
is not concerned with that, although it
focusses the attention of the people and
ought to focus the attention of hon.
members here on this aspect of the
question.

The other aspect is this. There have
been agitations, processions and im-
position of section 144 culmipating in
the arrest of two ministers—not only
arrest, but trial and conviction of two
ministers. So far we saw only one type
of ministers—those concerned with
their TA, building, perquisites and
power. Now we are seeing another
type, who have come from their State to
another State not within their jurisdic-
tion. They lead a procession and court
arrest. There are two versions of the
whole thing. They got inside the court,
got conviction, squatted there and got
beaten. These are the two types of
ministers that are before us—a third type
may come [orward in future. Out of
these two types it is high time for the
Government and for this House to find
out a norm, Where is the norm?
What should be the norm so far as the
behaviour of ministers is concerned ?
That raises another question, a consti-
tutional one. The farmers of the
Constitution, of course, did not envisage
that there will be a time when ministers
will court arrest by violating section
144 and other laws of the land, There-
fore, there is no provision in regard to
that. All the same they are part of
the State and they are there on oath
under the Constitution. We have only
one Constitution and not as many Con-
stitutions as there are States, This is a
problem for which a code of conduct
ought to be formulated by aull concern-
ed. It is better that all the parties and
the Government take initiative to for-
mulate a code of conduct for the
ministers, both the prequisites type and
the type that run with the common peo-
ple and court arrest.

It also leads to another absurdity. If
one minister of one Stats goes to an-
other State and gets arrested, cannot the
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the same thing happen when a Minister
from the Ceutre visits a State? Any-
body can lodge a complaint against him
and he can be arrested. Orders under
section 144 have become so cheap these
days that it can be promulgated any
time and without knowing that there. is
such an order a minister may enter and
get arrested.  Therefore, for that mat-
ter, although it is very good, however
big a minister may be or a person may
be he will be governed by the same law
that governs ap ordinary man, still when
such a case comes where guardians of
law and order, guardians of public
peace are arrested like this it raises a
question which has to be solved by all
concerned.

During the British regime when there
was struggle for independence we have
seen how the Britishers were dealing
with satyagrahis. Here, the ministers
came and met the central Home Minis-
ter, the Deputy Prime Minister and
others. These Ministers knew that they
had come for cxpressing their protest
against the Bill. Why were they arrest-
ed like this? Could it nof have been
avoided by adopting some such method
which we knew were adopted during
the British regime. There are two
versions about this arrest. The police
say that the magistrate was assaulted
whereas the ministers say that they were
assaulted. If the hon. Minister says
that the ministers are not to be believ-
ed he is making an allowance for his
own statements here in this House, If
the two ministers representing the peo-
ple, who are responsible people, who
tried to violate the law openly after
giving notice, are mot to be believed
according to Shri Chavan, then he is
also giving up some hint how to take his
statements in the House or elsewhere.

I would, therefore, request all con-
cerned to consider the gravity of the
matter and to formulate a code of con-
f!::ct fo; arl:i‘;listers to be observed by

em. support the view ress-
ed by Shri Ramamurti that it shgf:rl,d be
thoroughly enquired into, because there
are two versions, one by responsible
ministers and the other by the police,
by a judicial authority and it cannot be
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waved by saying that there are cases
pending and the matter is sub judice.

SHRI N. SHIVAPPA  (Hassan) :
Mr. Speaker, Sir, I rise to present the
views of my party in this respect. I
cannot understand the fancy of the
argument advanced by responsible mem-
bers here to suit their own party views,
or their personal views, without looking
to the point that this particular issue
must be taken as it is, not with refe-
rence to the past or to the future inci-
dents that may take place in this coun-
try. Here we should not lose sight of
the very valuable point that this is a
very peculiar instance where a law-
maker has deliberately participated in
law-breaking. He is the person and
authority who has to administer the
law; he is the person who wants the
judiciary to act according to require-
ments of natural justice; he is the per-
son who wants the police to act pro-
perly and justly in his own State. That
truly is the position either in law or on
facts. But, unfortunately, these per-
sons are taking part, without any inti-
mation to the Central Government, or
to any other authority, in this callous
act of breaking the law. As he knows.
or at least he is expected to know, how
he should take permission of the Central
Government, And if he wants to ex-
press his disapproval of any measure,
he should legally challenge it by taking
it up with the Central Government or
other appropriate authority. Instead of
secking such @ remedy, he wants to
give vent to his views through the mass
or mob and he wants to utilize them
in support of his fanciful action by say-
ing that he is launching a civil disobe-
dience movement etc, Here is a per-
son who has glaringly taken law into
his own hand. Being a law-maker, he
has come here and he has got another
Minister with him; he has also got an-
other Member of Parliament with him.
With their assistance he was areating a
commotion, a sort of sensation and he
was allowing other lawless people, inno-
cent people to take law into their own
hands, act according to their own
whims and fancies and destroy the pro-
perty of the country. If that is allow-
cd, then there will be no rule of law.
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After all, what is the purpose of
launching a movement? When a law-
maker wants to express his views, he
is expected to act in a particular way.
For example, in the Western countries
if any Minister feels very strongly on
any vital problem he will not rusk to
break the law to show his disapproval.
The problem is mot going to be solved
by such acts. Nor is it possible to se-
cure any sort of relief by such mea-
sures. The problem can be solved by
the remedies and reliefs provided in the
law and in the Constitution of the coun-
try. If the conduct of these Ministers
is justified, every individual of this coun-
try can go on breaking the law and
create unnecessary commotion and dis-
turbance which will result in some sort
of eve in this country, ultimately harm-
ing the society as such,

Of course, this does not mean that 1
am supporting all the acts that have
heen committed by the Congress party
in the past two decades or I am going
to support their future action. I am
only saying that each particular incident
must be judged on its own merit and a
decision taken,

If T am to speak as a lawyer, I am
glad to say that the steps taken by the
judiciary are correct in all respects, be-
cause a judge is expected to act accor-
ding to law. In this case he has acted
according to the law. The police is ex-
pected to act according to the law.
Otherwise, what is the use of having
laws ?  The police must have the
power to arrest law-breakers, be they
Ministers or Members of Parliament. |
know that if I guestion the right of the
police to arrest the law-breakers, any
number of people in the galleries of
Parliament will applaud and encourage
me. If T speak on behalf of the arrest-
ed men I know that T will gain public
confidence, and the people will say that
I am an active member, Similarly, if 1
am supporting the Congress, then also
people will say *“he is a good member™.
So, let us not be guided by such motives.
We are expected to behave or act here
as patriots. W have to see that matu-
ral justice is dome. We should stand
for patriotism and administrative abi-
lity and stability. We are the people
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making the law. We should not eacou-
rage Ministers or members of the pub-
lic from amy one corner of the country
to come to the doors of Parliament to
oppose any law by breaking the laws.
We should not encourage them to make
some sort of nuisance of themselves by
taking spectacular processions, shouting
and breaking the laws. If that is the
approach, then there will be no solution
to the problems of our country.

Here I am not arguing on behalf of
any language, or criticising the action
of any Governor. That is not the sub-
ject that is to be discussed here. We
are only concerned with one particular
subject, the happenings in Delhi and
the breaking of the laws by some peo-
ple. So, there is no point in criticising
or applauding any party, Now we are
only concerned with violation of law by
some people, legal disobedience, for
which they suffered some sort of punish-
ment.  That is the only matter to be
considered now.

18 hrs.

Where is the necessity for an inquiry ?
If an inquiry is to be instituted, of what
usc and concern is it to the common
man; or how does it merit a discussion
in this House. 'We have got vast prob-
lems before us, By making a hue
and cry on some such occasions we
are only wasting our enmergy and our
rights. We are not looking to the
more vital problem, What is this prob-
lem?  Why should this be discussed
so vehemently 7 Such people deserve
to be punished and they got it. That
has been dong according to the law.
There is nothing wrong in any of the
administrative officers doing it. It s
not the Home Minister doing it; it 1s
not the Swatantra Party Member doing
it; it is not the PSP Member or the
SSP Ministry. Whoever may be the
man and whatever may be the motive.
the law is above him.

We respect our laws. But what is the
courss that they have mow
They bhave adopted nothing but they
have taken the law into their own hands.
Once 2 man {skes the law
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hands and thus creates chaos and con-
fusion, an effective check and punish-
ment are necessary in the interest of
justice. It is necessary in the interest
of natural justice, smooth administration
and if you want to sec that peace is re-
stored in the country.

At this juncture when we have multi-
complex types of governments with dif-
ferent ideologies, different principles and
different characters, we want that the
conduct should be uniform and univer-
sal. How can a man bent upon breaking
the law teach that conduct to others?
There is no meaning, no sense in it. .
(Interruption)

st TH BEw qrEa: d KA G
AR g wem F gudl M @A £

SHRI N. SHIVAPPA : I can make
better Galata. We are still young
people. We will take our chance. We
are just watching and studying all your
activities. 1 have got a better right.
Do not stop me. You hear me......
(Incerruption)

In this country, particularly in our
own Parliament what all is going on?
Do we want to encourage lawless men?
He is not my partyman. much less he
is a partyman of others. That does not
mean that I have to hate him or that he
should hate me. We have to take it in
the right spirit and in the interest of the
country. We are not taking things in
the interest of the country much less in
the interest of society. We are taking
things for discussion only in the inte-
rest of a few individuals, What is an
individual before the country? When he
is expected to know that this is the law
and that law is supreme, he must obey
the law. I must obey the law. I must
be faithful to my country. When he is
not obeying it, when he himself takes
the law in his hands and wants others
to take the law in their hands, is it neces-
sary that we should tolerate and en-
courage it? We can only advance argu-
ments for our ideology. But ideology is
different from encouraging this kind of
lawlessness in the country.
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Therefore I do not find any reason,
much less my party finds any reason, to
support such kind of things on the floor
of the House.

I am happy that your kind honour
has given me opportunity to have my
say.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): Mr.
Speaker, Sir, the debate was mainly ex-
pected to be confined to happenings in
Delhi city or the area where the jurisdic-
tion of the Delhi Administration ex-
tends, but the speakers who participated
in it widened the scope of the debate
and brought in many other aspects too.
1 do not propose to go into the other
aspects; I shall try to confine myself to
the specific issues that were referred to
about the happenings in Delhi.

The hon. Member, who moved the
adjournment motion, mentioned certain
specific instances; at least, he tried to do
that. He said that the students were
beaten. He also mentioned that some
Jamia Millia bus was stopped. Some
such incidents he made a mention of.
May I ask this hon. House what were
the police in the Delhi Administration
expected to do when an organised effort
was made o incite the young generation
including students to create further law-
lessness in the city? Were they expected
to be helpless spectators or to act as
the instruments of this Parliament 1o
enforce the law ?

SHRI KANWAR LAL GUPTA
(Delhi Sadar): As necessary, not ex-
cessive.

SHRI Y. B. CHAVAN : It is they
who have to make a decision as to what
is nocmmyandwhnisnotneomny.‘

SHRI KANWAR LAL GUPTA : You
have made it the police raj.

SHRI Y. B. CHAVAN: This idea of
police raj is a very popular word, but
police is an instrument of the adminis-
tuliontomforcetbehw.lnlhi.lpuﬁ-
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a wrong tendency to make use of stu-
dents in any agitation like this. It is an
absolutely wrong thing to do.

As some Members referred to that as-
pect, the lamguage is a very explosive
issue and it makes people absolutely
pathological about it. When somec peo-
ple try to in cite younger element, natu-
rally, they are misled. Every home has
its young generation; they are our sons
and daughters. Whenever they misbe-
have, we all feel sorry about it. But,
ultimately, the responsibility for this is,
really speaking, on the shoulders of
those who try to make use of younger
element. It has become a fashion to
make use of them particularly, in linguis-
tic troubles.

What happened in Delhi is very clear.
It started on 5th of this month. A group
of students went out to influence some
other students of other colleges or
schools to strike. They did not succeed
much in that effort. Then, they again
started to have some people, to try to
get some element from outside Delhi,
so that their ranks could be reinforced.
Nothing much happened. T have got in-
formation that a very important students’
union in the city of Delhi has issued an
appeal not to join this agitation and it
has been a very effective one. Then,
when lepitimately students are not arous-
ed to take to such activities, there is an-
other technique. We all know about it.
The element is being introduced whereby
a certain violent activity can be started
so that it can further explode. That
was the technique.

Sir, T am making a categorical state-
ment that police never er.tered the cam-
pus of the University. But, certainly,
whenever the students or the so-called
students came on the public road and
started doing something which was ille-
gal, which was violent, the police took
action. What was the action ? The ac-
tion was the arrest under the law. They
were arrested. Some of them were re-
leased on hail and some of them were
not so released and thev were taken to
iail. Some of them said. *“You put us
in a camp.” and rome others said. “You
put us in the jail proper.” The authori-
ties said, “Tt is much better yvou sit to-
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gether and make up your mind. Wher-
ever you want to stay, we would like to
put you there.” They said, “We will not
like to stay in a camp but in the jail
proper.” This was the way in which the
authorities tried to understand them,

When we try to make a distinction
between the political apparatus and the
administrative apparatus, let us not for-
get that it is made up of human beings,
they have also love for the languages
and they have also their own sons and
daughters. It is not something that they
are living in a vacuum. They have also
got human attitude in the matter. Do
we want our administrative apparatus
to function efficiently or not? That is the
basic question. I have no doubt in my
mind,. Some Members complained on
the otherside that the police action was
excessive and some others from that side
said that non-Hindi people were beaten
but the police did not take action. That
shows where the balance is now. I
know, for certain, that no non-Hindi
person as such was beaten anywhere in
the city of Delhi. There is no doubt
about it. If they had any occasion to
take action, if any non-Hindi person was
belaboured or beaten. 1 have no doubt
that the police would have taken, imme-
diately equally strong action.

Now, some Member—I do not know
whether the same Member is present
here—said that his house was being sur-
rounded. If one of the colleagues in the
House feels that his house is being sur-
rounded, etc., naturally, T tried to make
enquiries and I even left the discussion
and went out to find out the facts. And
the facts are that ome person from
Banaras, who has some warrant against
him for something—I do not know for
what exactlv—verv serious has abscond-
ed from U.P, and there is a police offi-
cer from U.P. who has come to Delhi
to seck the cooperation of Delhi Police
to arrest him.

18.08 brs.
[MR. DEPUTY-SPEAKER in the Chair]

They were told that he was moving
around in that area and they were told
that possibly, he may be in that parti-
cular house. 1 do not know. (Imterrup-
tions) The police certainly went in a
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jeep, stood on the street, and one or two
of them went upto the lounge to make
enquiries from a person who came out of
the house as to whether there was any
such man or not, and when they were
told that he was not there, they went
back. This is what they were expected
to do. Here is an officer coming from
another State, which happens to be U.P.
again; the police officer has come with a
specific warrant to arrest a man who,
they were told, was in Delhi city. They
sought the co-operation of the Delhi
police. Whether they are expected to
give that or not, please give instructions;
T will take instructions from Parliament.
When they mention the fact, I am pre-
pared to meet facts by facts. 1 think,
1 owe a certain responsibility to this hon.
House, not as a member of the Congress
Party; I owe a cerfain responsibility to
this House as a Minister.

SHRI D. C. SHARMA (Gurdaspur):
As a Home Minister.

SHRI Y. B. CHAVAN :The basic res-
ponsibility is as a Minister. Certainlv
T am prepared to go into this thing. If
1 find that the police are misbehaving, it
is my responsibility to see that the police
are punished for that and in that case,
I am not going to protect them in any
manner. But when I know that they are
performing their duties properly, then it
will also be my duty at the same time
not to allow anybody else to ohstruct
them in thtir work.

#ft o To wmrft (WoEmE) -
afet oY F qfew F smdraret fe
i aE § ey il €

SHRI Y. B. CHAVAN : If he is men-
tioning any particular thing, then I can
say. I do pot deny this : if the police
were required to lathi-charge, they must
have made the lathicharge. We have
not given instructions not to make a
lathi-charge at anv time. If the situation
develops and if they have to use lathis,
certainly they will have to use lathis be-
cause we do not want them to use guns;
in order to avoid using guns, it is much
better to use lathi or cane. What is
wrong about it? (Interruprions)
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it wrfer e g < sreq W,
g I & DT E F 144 D T

BT F

ofY ®ATHR T qF T T @
g7
st wfw wuw  ArAdd o g
EEg, 7 Tl AGY § sATHA ATRA
g1
MR. DEPUTY-SPEAKER : Let the

Home Minister have his say. He mav
please resume his seat.

o g wal ;. wafE gw ogAer
TR ARGl Wfaaw av € § @@
W AGA JAF AAAG qEHT FT
AZNT FLAT Fat % sfaaq g !

MR. DEPUTY-SPEAKER : He has
not exhibited anvthing; he has put it
out. Mr. Kanwar Lal Gupta also may
please sit down. This is not the way.

SHRI Y. B. CHAVAN : If the hon.
Member has any specific facts, I can
certainly look into them. Because he
tells me from the other side, I would not
ignore that. I am prepared to look into
this. But what is the attitude in this
matter? That is most important.

1 was asked, why is it that 144 was
necessary, and who takes the decision
about it. WNaturally, whose duty it is to
take the responsibility, he has to take the
responsibility. If he has taken the res-
ponsibility. ..... (Interruption) 1 must
accept my responsibility to this House; I
am not shirking my responsibility. Where
to proclaim 144 and under what circum-
stances, he has to de it, he has o take
the decision.

Sir, in this matter, as far as the Parlia-
ment House is concerned, we decided in
November 1966, latter part of Novem-
ber I made a statement here on the floor
of this hon. House—that for the Parlia-
ment to function uninterruptedly it is
necessary to have Sec. 144 when Parlia-
ment meets. T take the responsibility
for that.

ot wwy "™ oy : gy ¥ fwg?
oft qerewr orw wegre : wrr A &
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Who am I to say for all time to come?
but 1 certainly take the responsibility for
imposing Sec. 144 to-day around the
Parliament House.

o FATATH AT : A7 ARG F
HeT W9 7 & f@mn

ot 7y fowd : g wegr wE fEwr

o A

SHRI Y. B. CHAVAN : 1 take the
responsibility for the present. Whether it
is for all time to come, who am I to say
that?

SHRIMATI SUCHETA  KRIPA-
LANI : It depends upon them.

SHRI Y. B, CHAVAN : When I am
mentioning this, though these are small
incidents because Sec. 144 also js really
speaking an accepted method which may
be called a preventive action. When
these small incidents develop, inlo an
ugly situalion, some of the hon'ble Mem-
bers will get up and say, “Why was it
that Police did not take preventive ac-
tion and promulgate Sec. 144°, Sir this
preventive action was necessary.

Ia Bhagalpur recently I found that
this language problem developed into a
communal situation. T entirely agree
with Acharya Kripalaniji when he says
that today the atmosphere in the coun-
try is surcharged with violence. Any-
thing can develop into any ugly thing :
Therefore, it is the duty of the Police
to take cerlain preventive action and
when in the whole of Delhi city Sec. 144
was promulgated on 12th midnight they
waited for one full week to see how
things developed. When they found that
they had to take action, they took ac-
tion. Now, Sir, I am sure in my mind
that if thev had not taken that action,
they would have failed in their duty.

Sir, now comes the case of the Minis-
ters. Personally I can say that I have
great regards for these Ministers. T went
to see them. I must sav that the whole
episode was pdinful. It is painful in that
some of the Ministers who, really speak-
ing, are in their own way good people,
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but, unfortunately, the politics compelled
them to take to that course of action.
Politics compelled them to do that. Now,
Sir, 1 am told—I am not criticising the
Ministers individually. .....

Wty femd : oy WA T Q@ &,
=gy 7 W fFar)

SHRI S. M, BANERIJEE : Politics
now compels you to support the Police.

SHRI Y. B. CHAVAN Certainly, as
long as 1 am Home Minister and when
I know that the Police are right, I will
support them.

SHRI RAM SEWAK YADAV : Right
or wrong.

SHRI Y. B. CHAVAN : 1 am not
criticising any individual Ministers.
Whatever 1 am saying may please be
heard rather objectively and please try
to analyse it objectively. I am asked
whether I am going to accept the word
of the Ministers or the Policeman. This
is not the right way of putting questions.
It is not a question of accepting A's
word or B's word.

1 am told that judicial inquiry should
be held. Judicial inquiry about what?

sft vy fod ;a0 ot 9T Hfe-
foroer sawaTdy & )

SHRI Y. B, CHAVAN : What hap-
pened in the streets of Delhi after the
case was over had something to do with
what happened during the trial. What
happened during the trial has some-
thing to do with what the Ministers did
when they broke Sec. 144. Will I go and
say ‘Take only one part of it and have
a judicial inquiry. I must make it
clear. 1 do not approve of what they
did in the court because there they were
not Ministers there, but they were per-
sons who were being tried in the court.
(Interruptions)

! 7y fowd : oRE & AW &
i firar, fafret & % aéf fisar
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SHRI Y. B. CHAVAN : ... .because
they had accepted the position. 1 asked
them this one question and I must say
they gave me a very correct answer
about it : ‘Was it your intention to break
Sec. 144 or was it some misunderstand-
ing on the part of Police or whether
they by mistake, arrested you'? They
said that it was their intention to break
Sec. 144. May I ask, when you decide
to break a law, should not the law take
its course or not? This is a very simple
question, an impersonal question and a
non-political question. It is not a politi-
cal question; it is not a personal ques-
tion; it is not a question of Minister or
non-Minister. When a person decides
to break the law, I must say and I
hope that this House must endorse this
position that the law must take its
course.

SHR1 S, M. BANERJEE : But they
cannot beat a person.

ot v ferad g3 AT A
AEN , JEET A HF AT TG AT

SHRI Y. B. CHAVAN : 1 am com-
ing to that.

The question has been raised about the
class that was given to these Ministers
when they were arrested. 1 am giving
the facts. Shri P, Ramamurti asks me
‘Who would accept that position'? He
may not accept that position only because
he does not feel like accepting it. But
1 am telling you the facts, It is not a
police officer who has changed it from
A to B or vice versa. It was the magist-
rate who had issued the warrant, and he
has said that the warrant was presented
to them as B class warrants and when he
knew that was only........

ot T ¥AF AN : FATH B 4T
3 Ifem o dfage ?

sft gmww T owmgw : dfaeE
zar &
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SHRI Y. B. CHAVAN : Since many
of them were involved, that was done;
but when he found that two of them
were Ministers, he said, let the Ministers
be given A class.

Wt W ¥Ew aree : dfeee T
g @ dafoge ‘o fedm ar AR W
€ wiyFrd a1 A9 51 91§ wfwwrd
IEHT I9 Fom A1 AR Sw wvon ?
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SHRI Y. B. CHAVAN :
rate gives it.

The magist-

The magistrale can certainly ask his
Nazir to change the order. The hon.
Member is a practising lawyer and he
should know about it. I have also prac-
tised in the criminal court and I know
it.

SHRI RAM SEWAK YADAYV : It is
the magistrate who will write B or A.

SHRI Y. B, CHAVAN : Ultimately,
whether they were trealed as A class or
B class prisoners, 1 would like this House
to understand exactly the privileges of
A and B class prisoners. The only thing
that an A class prisoner is entitled to is
that he gets a separate cell, and secondly
he is allowed to supplement his food at
his own cost; these are the only addi-
tional privileges that an A class prisoner
is entitled to have.

SHRI KANWAR LAL GUPTA : So,
A class should have been given.

SHR1 Y. B. CHAVAN : A class was
given. I must say that beyond that also
some other facililies were given. Since
they were Ministers and they wanted
certain facilities, they were given those
facilities. They said that they wanted
to book some long distance calls or
trunk calls as we normally call them.
and they were allowed. This is the pri-
vilege of neither an A class nor a B
class nor a C class prisoner; it was the
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Ministers’ privilege and it was given to
them,

Now, let us come to the next thing;
and let us come to the next day. When
they appeared before the court, suddenly
when it was 5.10 p.m., the prisoners in
the court themselves decided that it was
no longer time for the court to conti-
nue. Was that not a very interesting
thing?

SHRI MADHU LIMAYE : Rules.

SHRI Y. B. CHAVAN : Who are
they to decide it? The court is sitting
there and past-heard case is going on,
and the magistrate wants to complete the
case, and the prisioners decide that it
was not time for the court to continue.
May I ask my hon. friend Shri P.
Ramamurti, whether it is judicious or
not? I am not going into that. He is
not prepared to go into whatever is
inconvenient for him.

1 must say that the whole attitude
is to create situation. I must take this
into account when I shall have to take

1
g
‘

Even then, as regards what happened
after they left the court and what hapen-
od on the street, I have got certain facts
from the Ministers themselves. I do not
want to give my own final view about
it, because 1 want to verify it. For that
matter, I do not want to set up a judi-
cial inquiry, because the judicial inquiry
will go into all these thing, and I cannot
ask the judge to go into the judicial
method, the method of trial and so on.
When people are asking for judicial in-
quiry, I think they do not know what
they are asking for. So, one thing is very
clear that there is no question of any
judicial inquiry. But certainly it is my
duty to satisfy myself, since T am res-
ponsible to this Parliament, in regard to
the facts stated by the Ministers and
other people. I am not trying to say
whether they were correct or not; some-
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times, such a confusing situation deve-
lops that everybody speaks the truth,
but does not see the full truth. They
may be telling the truth possibly, but
without knowing exactly what the situ-
ation was,

SHRI RAM SEWAK YADAYV :
What about him?

SHRI Y. B. CHAVAN : Therefore,
tomorrow if I do not accept their ver-
sion, it does not mean that I am not
tt’ilc:::lming their word or enything like

18.25 hrs.
[MRr. Speaker iIn the Chair]

join the movement because ‘our discip-
line in the Party is: whatever is good
for ordimary workers is also good for
Ministers’. That may be a good
principle.

ey fawd : T F W
ardwft Al o | I ey & fsar )

sfi qnwm e wgw: ol
fafafeaa +ft g &1

@ wy fewd: o v ¥
fem 31

ot qwewy T W™ : OF &) e
) wol a8, @ A A g

But what is this position? They wanted
the students to start a struggle; when the
students did not respond, then it was
decided that it was much better to intro-
duce the Ministers also into the struggle.
1 do not understand. If I now say some-
thing, he should not take it in a wrong
way. It is absolutely a wrong effort to
induce Ministers to start satyagraha, Even
if they had Voluntarily offered to do so,
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[51 v <= <)
thie leaders of the Party should have ad-
vhed them : ‘Ym_a don't do thm‘.f.
ot g ferd gAY I ag ST
qET WTT § | I9% &9 W gw -
T AT W JAR G A W A @
R/ NAAE ) I s~ w7 e
2
st fow amoEw : wR e FE
ARt gt Y wgrRT e S

MR. SPEAKER : The Minister can
certainly take carc of himself.

SHRI Y. B. CHAVAN : If that is the
position, if anybody thinks that Minis-
ters should start law-breaking and if any-
thing wrong develops in that situation,
I do not take responsibility for starting
a judicial inquiry about it.

ot W GEW 144 AT AG
®, wgrnr et 7 FEr 8
SHRI Y. B. CHAVAN : et it

¥ T Fg1 WK F@0 A F oAg w
TWR

1 am very glad that you think of
Gandhiji. This is the only assurance for
me. This is my only last hope about
you,

I do not want to say anything more.
But I must say that in a very difficult
situation, when Parliament was sitting in
Délhi, when the whole atmosphere was
surcharged with these linguistic problems
and there was a very difficult and tick-
lish question of law and order in the
capital, the Delhi Police and the Delhi
Adn‘llmstrallcrn have handled it with
human considerations and with all the
efficiency that they have.

SHRI P. RAMAMURTI rose—
MR. SPEAKER : No, Shri Sharma.
&t q0 g0 WAT: R TR
TR AR G FOW F FF IHA F
gfezwol F oY o & e e wT AT
w2 gOT | A WO AT A Ay @
&YX 9T Tar a1, 9o a1 *) 0% iy
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TF AT JT AR A g T
few 1wt T wea 3 forw ald
§ €T AW B AT FET a8 @7 T
FT A T FE | FY g€ AR F garn
fear av1 &7 fufass #7 &1 gawen
far o #Rk gfem @ gy O
FTLATEAT 1 TH 6 F qTHA T&T 97 |
W 3® g fF 9 weim 7 gfem A
S TR FTETEAT gAY € S A
AT | 7Y WEYST ) ZAAT A HIAAT
wfgy a1 % gfera $= werfast s @
ST o A Y IEE A A A g
THH! AEGH L | TIoiA a8 AL FTLEF
st gg st @ ¢ &
T W | @ G W ad F1 G
X fF dwoa 1 g 8 T 1 -
fom &7 7 7y ofew o 0

3% el & gr 5 & o1 @9 2t s
dam 28 @ § fFdr w0 fadiw
F A W FL AT FE W R H
farelt WY oy e & 2T w7 Wrg )
T e ft ard wd g e e
M@l Fgw ¥ faa amm
WEFNTRIFT o 2w &
fra g @ g1 A ET FRATE o
et a9, ¥ wrE A A @ W)
o AW F AATT A qREd §A
Ffu@am &1 @ W f@Er
Fwer afgr o 0 v o Ol
& a7 O frgar A foegw
N sy adi far g G5 sy W@
fe wm faesh & wRe sygfewrd A
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SHRI Y. B. CHAVAN :
| missed that point.

As regards separation of the judiciary
from the executive, we are principally
concerned about it.

1 am sorry

As he knows—possibly he may not
know, but this neighbour knows—this
has been pending for the whole last one
year. The Bill for the separation was
sent to the Metropolitap Council about
a year ago and we have just received
it.

ft o o Wl : I I F fewm

) TEE T R WA AE g
TR R A FI R T R A
T, 3 & T, afvafedt | ag €) m,
mfz ) § 9% ¥ Qe S E R o
WRE A1 & 55 & U & A a9 I9
F wFw ¥ fesy dfar 9,
gfers, sMTAFHAF g IHET AT
afeimior 1 7 qfew 7, @
gAY A, 7y w=r g fean fE
Tg F=971 g fm g feem & A
FE AUy F7 A0 7 4 @1 ANbaed
wgar g

A W F AT F Ay A
§ ¥ av U9 7 37 &1 faOedt o=
Foft Y goeat § ¥ wiw ¥ awi
¥ sfafaar §1 g A= g fF o= 1942
¥ dfeq qgx LAEERE § WG T
fAsd @, g agt ¥ Ao a7 gHR )
fegmeass Friarfeat &t 1 a7 @
e Fiig 1t s A T ¥ e
%'{rg’rErIW| m%?ﬁﬁa@aﬁw
¥ e o fafad &
T g fear | AfeT T ot T
Wﬂmmmm@ﬁﬁswﬁ
ﬂTl{gqﬁtwmé’tq&mu # g I
ST § fe 3 %1 ag dufear AL,
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s W) 3 & e ¥
% wet woht &, o ety i @
o1T gt AW 9T wmAAY 1 £ g
W & i ¥ faeg @t #E wrdad
T W € Afen gt 9% ag @ oam
FT arffsg W frged Amfon w
FuTA FT AR AY §, I WAt
& WRT T HET IRA £ )

FRIA 7 TOET A wEAH A A
FE &1 T I 1) 1% 7Y § fiF o
¥ 99 g9q 99 gl N Afema
TR F ORA #Y 97 WY ag
gfee TR Y A @ g
F 99 F7 g A, T F Ag WA G
s fiF wdE 7 G ey F fead g8
ifse 5q S9@ A TS 9 aRE W
39 fa &t "gzAme oY =i s, ft
=T AT AT FFOr FT W9 WL WY
aifafead 1 afoorer 4f | wrer Y W
I =A™ 4 UF tAEET & A7,
Y ST @R & 9T A gy st | afew
A Tq FqEARGAE | & AT F
g F AW @ g W g I ATy
AT FIAT 83 € |

IR TG FIFT HIA T R GO
Freaer 1 Aifa F ST weEr
&1 %7 gf FHEATHI ¥ @I S AT 99
3§ W ®W ¥ waEl A [,
& TH ¥ SAiFaeT WY & F /6 A7 74,
g ® gar g W 2w Y @i
gnfr
SHRI P, RAMAMURTI : In view of

the statement that even on an important

issue like this he is not accePnng a
judicial enquiry, we are walking out.

(Shri P. Ramapurii and some other
" Members then left the House)

MR. SPEAKER : The question is:
“That the House do now adjourn™.

The motion was ncga.ﬁ_ve_'d._";
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dogwT Jar "Wt Wl (wo
™ g fag) : F g s g
“ag @t wweT v § fe o wfe
w9 W W s wEde fag wear @,
form & v qras™ 5 @ F< 5 fme
9T w &mf ¥ gaEa d 99 o
W g ) a9 ¢7 9 wfawrd §
o fgoma & o fon, 5@ A o=
91T 7oy fegqr § WX a8 W oaw F
WIHTT &7 3T ¢

Tg &1 W §FeT FE ¢ B Sw
% 16 frmmY, 1967 & FEwE 6
w3t 7% #F o am sTOEw &7 T
fear oo wT faeelt o fagre S=r &
3w famr o

oft droemw @ (R wRR) -
ueIs WEIEE, N NI Lo W AN
fae 3 T §, § 38 = g &1 & fag
&z a1 E | F W A ard ag Wy
fE 3w A felt AT Y | R AR Sw
w ) v &, @ @ @ ¥ faim
g e | g EEe # i su wr fdw
T o arge s farde 8 1 gromy
fadw w3, 5@ a% 5 2w & g
wmer, a1 ¥ wfew Sw oW
T g, ™ faEmE 1 W
WA @ fag amew
o W wTEERgTTE a0
oA wTER, A qgt 9 afeanied
i T == owd &) g A
ox T% 7% 7T e 9 § R o
e arrde T AT ], I 9% T I
xf et § Weag @ A% Al 3
TroeTe O wiftee @ sl ar figh
xff §, afiw 3@ Y wifeee {3 T,
AR wre arde @ € R ) 7 gwe
g fs WY it ol ofeme® daRe

(Kurnool) :
Swatantra party, 1 support the motion
of Dr. Ram Subhag Singh.
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% ferare vt §, ag & & gf v
|TAT Y GIGT AL FHRAY |

# woeY qrEf ot 91 ¥ €@ dweq F
qHET ®@r § WK o s § R
st W AT &1 8 tfmir g
# ¥ g =g

SHRI GADILINGANA GOWD
Sir, on behalf of the

MR, SPEAKER : The question is :

“This House resolves that the per-
son calling himself Shri Indra Deo
Singh who threw pamphlets from the
Visitors' Gallery on the Floor of the
House at 5.5 p.m. today and whom
the Watch and Ward Officer took into
custody immediately, has committed
a grave offence and is guilty of the
contempt of this House.

This House further resolves that
he be sentenced to simple imprison-
ment till 6 p.m. on the 16th Decem-
ber, 1967 and sent to Tibar Jail,
m“li.“

The motion was adopted.

18.37 Hours
‘UNTOLD STORY' BY Lt

GEN.
KAUL

[MRr. DePUTY SPEAKER M the Chair]
st war AT e (Rt §27): IuTemw
Ry, ey sy gy wEEA
7 w1 N v o &Y @
TR H TF TAF 6 J31 2 JT T
N e A v AT fs gORIE IT &
freg g Af wwr o &
¥ e § e ag T 80 38 gwen
& s = fufaedY & og wg fear & e
AT 9 T €A F wAgE" o g,
IR W A § W 2w ¥ feda Wi
fawfcdt & o fawary 1t § W @
fag oa & fewrs qeam wamr an

*Half-an-hour discussion.
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wTEaT § 5 6w wmR qX AT s
W ow Al O ) SR
dfer sETERET™ AgE ¥ W9 g W
Frafam wifz a9 @z It ® W
fear ok fedg & aga ¥ T ewW
s fau | tw fau Sifae freeee
FOMR R S N WW R oawm

wT ¥Ar w;ifge °r )

ft Sw wr waf(gRyY) ¢ oo
g, iz W Wi &1 e
g &, sEandr @ ww gwer

MR. DEPUTY-SPEAKER : The bell
is being rung.
The bell has stopped ringing and

there is no quorum. The House stands
adpourned till 11 A.M. tomorrow.

18.43 Hours

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday,
December 16, 1967/ Agrahayana 25,
1889 (Saka).



